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 LOK  SABHA

 Wednesday,  March  2,  966/Phalguna
 ll,  887  (Saka).

 The  Lok  Sabha  met  at  Eleven
 of  the  Clock

 (Mr,  Dmputy-Speaker  in  the  Chair.)

 ORAL  ANSWERS  TO  QUESTIONS

 Rickshaw-pulling

 9297,  Shri  Madhu  Limaye:  Will  the
 Minister  of  Labour,  Employment  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  evil
 effects  of  rickshaw-pulling  (cycle  or
 hand-pulled)  on  the  pullers;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  eliminate  rickshaw-pullmg
 or  to  combat  its  evil  effects?

 The  Deputy  Minister  in  the  Mints-
 try  of  Labour,  Employment  and  Re-
 habilitation  (Shri  Shahnawaz  Khan):
 (a)  Apart  from  the  fact  that  rick-
 shaw-pulling  may  be  regarded  as
 derogatory  to  human  dignity  Govern-
 ment  have  been  advised  that  rick-
 shaw-pulling  in  itself  has  no  harm-
 ful  effect  on  health  though  it  is  pos-
 sible  that  the  considerable  physical
 labour  on  the  part  of  ill-nourished
 and  ill-housed  rickshaw  pullers  might
 precipitate  lung  diseases  which  are
 common  amongst  slum  dwellers  due
 to  hard  work  and  unhygienic  environ-
 ments.

 (b)  This  is  primarily  for  the  State
 Governments  to  deal  with,  but  the
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 Government  of  India  have  addressed
 the  State  Governments  on  the  impor-
 tance  of  this  matter  and  have  made
 suggestions  from  time  to  time.  These
 are:—

 (i)  Drawing  up  a  phased  pro-
 gtamme  for  the  abolition  of
 rickshaw-pulling,  and  in  the
 meantime—

 (ii)  Prescribing  suitable  regula-
 tions  governing  the  conditions
 of  work,  medical  examina-
 tion,  etc.

 (iil)  Preventing  exploitation  by
 middlemen  by  encouraging
 co-operatives  of  rickshaw
 pullers.

 The  State  Governments  are  taking
 necessary  steps  in  the  light  of  the
 conditions  obtaining  in  each  State,
 having  regard  to  various  factors,  ¢.g.
 provision  of  alternative  employment
 to  rickshaw-pullers  and  arrangements
 for  alternative  conveyance  to  the
 poorer  sections  of  the  community  in
 urban  and  semi-urban  areas  where
 there  is  a  great  demand  for  cheaper

 of  ication,

 भी  मु  लिमये  :  उपाध्यक्ष  महोदय,
 मंत्री  महोदय  ने  भ्पने  जवाब  में  कहा
 कि  रिक्शा  खोंचना  मानवी  प्राट्म-सम्मान
 के  खिलाफ  शायद  हो  सकता  है  |
 मैं  जानना  चाहता  हुं  कि  मंत्री  लोग  सरकारी
 खर्च  पर  यूरोप,  ग्रमरीका  ध्रौर  रूस
 भ्रादि  गोरे  देशों  की  यात्रा  किया  करते
 हैं,  तो  क्या  मंत्रियों  ने स्वेज  के  पश्चिम  में
 इस  तरह  की  बरबरियत  शौर  हैवानियत
 पाई  है  क्‍या  यह  बात  सही  नहीं  हैकि
 केवल  काले  देशों  में  ही  इस  तरह  का
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 काम  किया  णाता  है?  क्‍या  सरकार  इस
 मानवी  आत्म-सम्मान  की  रक्षा  के  लिए
 रिक्शा  चलाने  पर  कोई  कानून  बना  कर
 पाबन्दी  लगायेगी  या  राज्यों  को  इस  प्रकार
 की  सलाह  देगी,  ताकि  झाइत्दा  आदमी
 आदमी  को  ढोने  का  काम  न  करे  ?

 चीं  शॉहनंचॉज  ां  :  यह  मसला  कई
 बार  सोचा  जा  चुका  है।  मैं  माननीय
 सदस्य  से  बिल्कुल  इत्तिफाक  करता  हूं
 कि  आदमी  आदमी  को  खींचे,  यह
 इस्सानियत  से  कुछ  गिरी  हुई  बात  है।

 श्री  त्यागी  :  तो  मुर्दे  उठाना  भी
 बेस्द  कर  दें।

 श्री  झाहनवाज  लां:  कई  स्टेट्स  ने
 पैदल  झांदमी  से  खींची  जाने  वाली  रिक्शा
 को  चलाना  नाजायण  करार  दिया  है
 श्रौर  वे  उसके  लाॉईमेंस  नहीं  देती  हैं।
 साइकिल-रिक्शा  की  तादाद  को  कम  करने
 या  उनके  को-आपरेटिग्ज  बना  कर  बाद  में
 उन  लोगों  को  आटो-रिक्शां  के  लाइसेंस
 देने के  बारे  में  गवर्नमेंट  सोच  रही  है  और
 हम  इस  तरफ  श्ागे  बढ़  रहे  हैं।

 श्री  भू  लिमये :  कया  सरकार  ने इस
 बात  की  जांच  कराई  हैकि  हिन्दुस्तान
 में  साइकिल  रिक्शा  याहांथ  से  खींचने
 की  रिक्शा  चलाने  वाले  कुल  कितने  लोग
 हैं;  झगर  नहीं,  तो  क्या  यह  जांच  करने
 के  लिए  और  उन  लोगों  को  सहायता
 बगौरह  देने  के  बारे  में  सोचने  के  लिए  कोई
 उच्च-स्तरीय  कमेटी  बनानेका  सरकार
 का  विचार  है?

 ीं  घाहनवाज  ला:  चूंकि  यह  माम
 रियासतों  की  सरहद  के  अन्दर  है  और  वे
 इसको  डील  कर  रही  हैं,  इसलिए  मेरे
 पास  इस  बारे  में  कोई  श्रांकड़े  मौजूद  नहीं
 हैँ  1
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 श्री  बागड़ी  :  उपाध्यक्ष  महोदय,  मिनिस्टर
 साहव  के  पास  सवाल  का  जवाब  नहीं  है।
 इसलिए  वह  क्‍या  जवाब  देंगे  ?

 शी  मू  लिमये  :  उपाध्यक्ष  महोदय,
 मेरे  प्रश्त॒  के  दो  हिस्से  थे--एक
 यह  था  कि  इस  वक्‍त  रिक्शा  चलाने  वाले
 कुल  कितने  लोग  है,  क्‍या  उन  के  श्ांकड़े
 सरकार  के  पास  हैंया  नहीं  और  दूसरा
 हिस्सा  यह  था  कि  क्या  इस  बारे  में  जांच
 करते  के  लिए  और  उन  लोगों  को  सहायता
 देने  के  प्रश्त  पर  विचार  कर  ते  के  लिए  कोई
 उच्च-स्तरीय  कमेटी  बताने  का  विचार  है।

 थी  धहाहनवाज रछां  :  भेरे  पास  कोई
 आंकड़  नहीं  हैं।

 श्री  बागढ़ीं  :  उवाध्यक्ष  महोदय,  श्रगर
 मितिस्टर  साहब  हर  सवाल  के  जवाब  में
 कह  देंगे  कि  उनके  पास  सूंचना  नहीं  है,
 तो  किप्ती  भी  सवाल  का  जवाब  महीं  मिल
 पायेगा।

 Shri  8.  M.  Banerjee:  They  should
 collect  this  information.

 ओमसती  जयाबेत  शाह  :  ऑ्रगर  साइकिल
 रिक्शा  वाले  किसी  दूसरे  धंधे  में  जाना
 चाहते  हैं,तो  कपा  उनके  लिए  लोनया
 आ्राटो-रिक्शा  के  लिए  कोई  इन्त॑जाम  किया
 जायेगा?

 लो  झाहनवाज  खां  :  जी  हां  t  हम  ने  स्टेट
 गवर्नमेंद्स  को  लिखा  है  कि  भ्रगर  कहीं  पर
 ये  लोग  को-ग्रापरेटिग्ध  बना  कर  आटो-रिक्शा
 के  लिए  एडवांस  लेना  ष्बहें,  तो  उन्त  को
 वे  दिये  जायें  ।

 Shri  Balakrishnan:  Is  the  Govern-
 ment  considering  a  scheme  of  chang-
 ing  rickshaw  pulling  into  a  mechani-
 cal  device  just  as  motor  rickshaw?

 Shri  Shahnawaz  Khan:  I  have  just
 now  said  that  we  would  prefer  auto-
 tickshaws,  motorcycle  rickshaws  and
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 small  scooter  rickshaws  and  State
 Governments  have  been  asked  to  go
 in  for  them.

 tt  arma  er  प्राजाद  :  प्रभी  माननीय
 उपमंत्री  ने  बताया  है  कि  इस  अ्रमानवीय
 कार्य  को  रोकने  के  सम्बन्ध  में  राज्य  सरकारों
 को  समय  समय  पर  “देश  दिए  गए  हैं  कि  उन
 के  स्वास्थ्य  का  परीक्षण  किया  जाये  श्रादि  ।
 मैं  यह  जानना  चाहता  हूं  कि  क्‍या  श्राज  तक
 किसी  राज्य  सरकार  ने  इस  सम्बन्ध  में  कोई
 कानूत  बनाया  है  या  कोई  सुबिधायें  उन  लोगों
 को  दी  हैं।

 थ्री  शाहनवाज  स्वां:  हम  ने  स्टेट  गवरन  मेंट्स
 को  आदेश,  इंस्ट्रक्शंज,  भेजी  थीं  कि  वे  इस  बारे  में
 गौर  करें  ny  कुछ  ला  इप्रेंसिण  महदूद  किये  गए
 शौर  कई  स्टेट्स  ने  ये  भार्डर  जरी  किये  कि
 प्ाईन्दा  स.इकिल  रिक्शा  का  कोई  लाइवेंस
 जारी  त  किया  जाये।  उस  का  नतीजा  मह  हुभा
 कि  उस  में  ब्लैक  मार्केटिंग  शुरू  हो  गया  श्रौर
 फिर  उन  के  किराये  बढ़ने  शुरू  हो  गए  |  तब
 स्टेट्स  ने  यह  कहा  कि  ऐसी  पाबन्दी  लगाने  से
 कोई  फायदा  नहीं  होगा--ज्रेकारी  ज्यादा  है,
 लोगों  को  भी  तकलीफ  होगी  और  मुसाफिरों
 को  भी  तकलीफ  होगी  ।  इसलिए  स्टेट्स  ने
 कहा  कि  यह  मामला  हम  पर  छोड़  दिया  छापे,
 जैसी  हालत  होगी,  हम  उस  के  मुय्बिक
 कार्यवाही  करेंगे  ।

 उपाष्यक्ष  सहोश्य  :  श्री  लाथ  पाई  ।

 बी  बागड़ी :  मेरा  एक  व्यवस्था  का
 प्रश्न  है  -  यह  एक  बुनियादी  सवाल  है  ।

 उपाध्यक्ष  महोदय  :  माननीय  सदस्य  बैठें
 मैं  ने  श्री  नाथ  पाई  को  बुलाया  है  t

 Shri  Nath  Pai:  In  defence  of  that
 farcical  fraud,  called  prohibition,  the
 Government  take  shelter  in  the  Direc-
 tive  Principles  of  the  Constitution.
 The  same  Directive  Principles  talk
 about  the  dignity  of  man  in  this  coun-
 try.  Even  before  independence  some
 of  our  leaders,  who  were  conscious  of
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 the  degrading  shame  of  man  pulling
 man,  refused  to  use  the  rickshaw  even
 in  Simla;  some  of  them  used  a  horse
 or  something  else.  May  I  know  from
 the  Government  as  to  what  concrete
 steps,  in  keeping  with  the  Directive
 Principles  of  the  Constitution  and  your
 own  promises  to  the  people,  you  have
 been  taking  to  put  an  end  to  this
 shame  when  one  Indian  is  seen  draw-
 ing  another  Indian  like  a  slave?

 Shri  Shahnawaz  Khan:  There  are
 two  forms  of  rickshaw  pulling—one
 is  a  man  pulling  a  rickshaw  and  the
 other  is  a  man  using  a  cycle  rickshaw.
 As  regards  the  first  one,  that  is,  where
 a  man  pulls  a  rickshaw,  many  States
 have  accepted  our  recommendations
 and  have  already  issyed  instructions.
 But  the  cycle  rickshaw  is  still  operat-
 ing  and  until  we  can  provide  another
 cheap  form  of  alternative  trans-
 port

 Shri  Nath  Pai:  Is  there  a  timelimit
 within  which  the  Government  wants
 to  end  it?

 Mr.  Deputy-Speaker:  Have
 got  any  time-limit  to  end  it?

 Shri  Shahnawaz  Khan:  At  one  time,
 our  proposal  was  to  end  it  by  giving
 them  certain  time-limits.  But  the
 State  Governments  came  forward  to
 say  that  unless  we  can  provide  an
 alternative  form  of  cheap  transport,
 they  would  like  the  cycle-rickshaws
 to  continue  for  sometime,

 शो  शामदबरानस्द  :  मंत्री  महोदय  ने
 यह  मान  लिया  है  कि  एक  व्यक्ति  दूसरे  व्यक्ति
 को  ढ़ोये,  यह  अ्रपमानजनक  है  ।  तो  क्या
 इस  के  स्थान  पर  स्कूटर  रिक्शा  की  अपेक्षा
 तांगे  को  कोई  श्ोत्साहन  दिया  जायागा,  जिन  में
 घोड़े  जोते  जाते  &  ?

 भरी  शाहनवाज  ह | द  घोड़े  को  आजकल
 पालना  एक  अहम  मसला  है,  उस  की  खुराक  का
 सवाल  है,  जो  कि  ऑ्ाज  कल  बहुत  मंहगी  है,
 इसलिये  लोग  साइकिल  रिक्शा  इस्तेमाल  करना
 ज्यादा  पसन्द  करते  हैं  ।  मैं  यह  भी  बता  दूं
 कि  त्प्रगर  साइ/कल  रिक्शा  नहीं  होती  है  तो
 चलाने  वाले  उसे  4-5  र0  रोज  पर  ले  लेते  हैं,

 you
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 श्रौर  इस  तरह  से  बेरोजगारी  का  सवाल  हल
 हो  जाता  है,  और  वे  अपने  बाल-बच्चों  का
 पेट  पाल  सकते  हैं  v

 श्री  रामेदवरानस्व  :  मेरे  प्रश्न  का  उत्तर
 नहीं  ग्राया,  श्रीमान्‌  ।  मैं  न ेकहा  था  कि  मनुष्य
 मनुष्य  को  ढोये  यह  अपराध  है  |  तो  क्या  इस
 को  रोकने  के  लिये  घोड़े  तांगे  को  प्रोत्साहन
 देने  को  तैयार  हैं  ?  आप  कहते  हैं  कि  घोड़ों  को
 खुराक  नहीं  मिल  सकती  है--प्रही  होगा  क्या?
 मैं  निवेदन  करना  चाहता  हुं  कि  घोड़ों  को  प्रोत्सा-
 हन  दिया  जाना  चाहिये,  नहीं  तो  वे  नष्ट  हो
 जवेंगे  ।

 Shri  Kapur  Singh:  May  I  know
 what  in  the  opinion  of  the  Govern-
 ment  is  particularly  degradging  to
 the  dignity  of  humankind  in  the
 honest  labour  of  rickshaw  pulling
 except  that  the  confused  socialist
 thinking  says  s0?

 Mr.  Deputy  Speaker:
 ter  of  argument.

 It  is  a  mat-
 Next  Question.

 Sbri  Kapur  Singh:  I  am  not  argu-
 ing.  I  want  information.

 Mr.  Deputy-Speaker;
 tion.

 Next  Ques-

 Shri  Vasudevan  Nair:  How  is  it
 your  eyes  missed  the  leader  of  the
 group  even  though  he  stood  up  five
 or  six  times?  It  is  very  strange.

 Mr.  Deputy  Speaker:
 spent  5  minutes  on  this.

 We  have

 Shri  Vasudevan  Nair:  That  is  true.
 But  at  least  you  should  have  shown
 some  consideration.

 Some  hon.  Members  rose—

 att  बागड़ो  :  यह  जरूरी  सवाल  है,  इस
 को  भ्राप  भ्रौर  चला  सकते  हैं।  यह  हिन्दुस्तान
 की  बेरोजगारी  भर  भुखमरी  का  सवाल  है  |

 Mr,  Deputy  Speaker:  No  more
 questions.  I  have  passed  on  to  the
 next  Question.

 st  बागड़ी  :  ये  रिक्शा  पर  चढ़त  हैं,
 चलाते  नहीं  हैं
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 Mr.  Deputy  Speaker:  You  cannot
 get  up  everytime  like  this  in  the
 Question  Hour  and  upset  the  proceed-
 ings  of  the  House.

 Levy  on  Industry  for  Research
 +

 °298.  Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Tiwary:
 Dr.  L.  M.  Singhvi:
 Shri  Subodh  Hansda:
 Shri  8,  C.  Samanta:
 Shri  Bhagwat  Jha  Asad:
 Shri  M.  L.  Dwivedi:
 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  Government  have
 considered  the  recommendations  of
 the  Conference  of  Scientists  and
 Industrialists  held  in  Delhi  in  Decem-
 ber,  965  suggesting  the  imposition  of
 a  levy  of  5  per  cent  on  the  annual
 turnover  of  the  Industry  for  research
 and  development;

 (b)  whether  the  statutory  levy  for
 research  would  be  an  effective  incen-
 tive;  and

 (९)  if  so,  whether  Government  pro-
 pose  to  take  suitable  measures  in
 that  direction?

 The  Minister  of  Education  (Shri
 M.  com  Chagia):  (a)  No,  Sir.  The  final
 recommendations  have  not  been
 received  yet.  It  is  understood  that
 the  proposal  is  that  industrial  estab-
 lishments  should  set  apart  upto  5% of  their  turn-over  for  expenditure  on
 research  and  development,  and  that
 tax  relief  should  be  provided  on  this
 expenditure.

 (b)  and  (c).  Do  not  arise.
 Shri  P.  R.  Chakraverti:  While  tak-

 ing  into  account  the  fact  that  the
 Council  of  Scientific  and  Industrial
 Research  had  to  face  the  onslaught  of
 the  D.LR.  to  curtail  the  expenditure
 on  research,  may  I  know  whether  the
 Government  has  taken  steps  to  restore
 the  grants  which  had  been  cut  and
 also  add  to  the  funds  made  available
 for  research?
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 Shri  M.  0.  Chagla:  As  the  hon.
 Member  knows,  we  are  facing  a
 serious  financial  stringency.  I  have
 done  my  best  to  press  for  as  much
 money  as  possible  for  scientific  re-
 search.  Every  Ministry  has  had  to
 submit  to  a  cut  and  so  have  I  and  so
 has  scientific  research.

 Shri  P.  R,  Chakraverti:  May  I  know
 whether  the  learned  Minister  endorses
 the  comment  of  an  important  weekly
 of  Calcutta,  Now,  that  defence-orient-
 ed  budget,  in  simple  English,  means
 reduction  of  development  expenses
 including  those  on  education  and  re-
 seach?  If  the  answer  is  in  the  affir-
 mative,  may  I  know  what  steps  the
 Minister  thinks  it  expedient  to  take  to
 see  that,  Emergency  or  no  Emergency,
 research  must  continue?

 Shri  M.  C.  Chagla:  I  agree  with  my
 hon.  friend  that  research  pays  large
 dividends  not  necessarily  in  the  near
 future  but,  sometimes,  after  some
 time.  I  entirely  agree  with  the  hon.
 Member  that,  as  far  as  possible,  no
 cut  should  be  imposed  on  expendi-
 ture  on  research.

 Shri  Buta  Singh:  To  advance  this
 noble  cause  of  scientific  research,  do
 Government  propose  to  impose  this
 levy  only  on  the  private  sector  or  on
 the  public  undertakings  also?

 Shri  M.  C.  Chagla:  As  I  have  point-
 ed  out  in  my  answer,  this  is  a  pro-
 posal]  which  is  still  under  considera-
 tion.  I  take  it  that,  if  private  indus-
 try  sets  apart  a  certain  amount  for
 research,  so  will  the  public  corpora-
 tions.

 Shri  Buta  Singh:  You  can  include
 public  undertakings  also.

 Shri  Sham  Lal  Saraf:  There  is  today a  big  gap  between  research  and
 translation  of  results  of  research  in
 factories  and  fields,  May  I  know
 whether  this  point  was  taken  up  in
 the  Conference  of  Scientists  and  In-
 dustrialists  and  if  so,  what  steps  are
 contemplated  to  make  effective  trans-
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 lation  of  results  of  research  in  fields
 and  factories?

 Shri  M.  C.  Chagla:  That  was  the
 precise  object  of  this  get-together  bet-
 ween  industry  and  scientific  research.
 The  idea  was  that  our  laboratories
 should  tell  the  industries  what  re-
 searches  they  have  made  and  to  what
 extent  they  can  be  translated  and
 taken  up  in  various  private  projects,
 and  the  industry  should  tell  the  re-
 search  workers  as  to  what  are  their
 difficulties  so  that  they  can  work  on
 those  difficulties  and  try  to  solve
 them.

 शो  Go  mo  तिवारी  :  इस  सम्बन्ध  में
 इंडस्ट्रिय  तस्टस  लोगों  का  कोझापरेशन
 कैसा  मिल  रहा  है  श्रौर  इस  रिसच  से  किन  किन
 इण्डस्ट्रीज  ने  काम  शुरू  किया  है  ?

 Shri  M.  0,  Chagla:  The  co-opera-
 tion  is  increasing.  We  have  already
 got  four  or  five  co-operative  asso-
 ciations  where  there  is  collaboration
 between  a  particular  inudstry  and
 the  CSIR.  They  subscribe  about  50%, and  the  CSIR  subscribes  50%.  Ovi
 idea  is  to  expand  the  field  of  this  co-
 operation.  Apart  from  that,  there  is
 constant  contact  between  our  labo-
 ratories  and  industries.

 Shri  S.  C.  Samanta:  Is  it  not  a  fact
 that  some  groups  of  industrialists
 are  having  their  own  research  insti-
 tutions?  May  I  know  whether  they
 are  helped  by  Government  or  whe-
 ther  they  are  not  asking  for  any  help
 from  Government?

 Shri  M.  C.  Chagla:  The  éndustries
 have  their  own  research  institutions.
 We  do  not  finance  them.  But  where
 an  industry  wants  to  set  up  a  co-
 operative  association,  then  Govern-
 ment  do  assist  them  because  it  is  a
 collaboration  between  industry  and
 our  scientific  workers,

 Shri  Bhagwat  Jha  Asad:  While
 appreciating  the  efforts  made  and
 the  recommendation  to  further  the
 allotment  for  scientific  research,  may
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 I  know  from  the  hon,  Minister  whe-
 ther  the  present  allotment  and  the
 expenditure  in  the  various  labora-
 todieg  on  the  scientists  who  are
 working  have  been  properly  worked,
 and  whether  they  are  remunerative
 in  the  light  of  the  production  that
 we  are  having  at  present  in  the
 country?

 Shri  M.  0.  Chagla:  We  pay  our
 scientists  fairly  well,  but  the  salaries
 that  we  pay  to  the  scientists  must
 have  some  relationship  to  the  society
 in  which  they  work.  We  are  not  an
 affluent  society.  We  cannot  afford  to
 pay  our  scientists  what  the  USA  or
 the  UK  pays,  but  we  are  doing  our
 best  to  see  that  our  scientists  are
 paid  such  salaries  as  will  induce  them
 to  remain  in  this  country  and  also
 induce  those  who  are  abread  to
 return  to  their  motherland.

 शी  qo  ero  feat  :  भ्रभी  मंत्री  महौदय
 ने  बताया  है  कि  पांच  परसेंट  की  लेवी  के  लिए
 कुछ  दैक्स  रिलीफ  की  भी  व्यवस्था  की  जानी
 चाहिये।  मैं  जाममा  चाहता  हूं  कि  क्‍या  मंत्न।लय
 की  ओर  से  वित्त  मंत्रालय  या  राज्य  सरकारों
 को  इस  बात  के  लिए  लिखा  गया  है  कि  किस
 प्रकार  का  टैक्स  'रिलीफ  दिया  जाए,  य॑दि  हां
 तो  वह  क्‍या  है  ?

 Shri  M.  0.  Chagla:  This  proposal
 has  just  been  made  and  it  is  under
 consideration.  If  we  decide  to  sup-
 port  this  proposal  we  shall  certainly
 take  it  up  with  the  Finance  Ministry.

 Shri  P.  C.  Borovogh:  Professor
 Humayun  Kabir  when  he  was  the
 Minister  of  Petroleum  and  Chemicals
 said  in  his  Addresg  to  the  Indian
 Soience  Congress  last  year  that  China
 achieved  a  break-through  in  saience
 and  engineering  because  it  spent  on
 research  in  one  year  what  India  spent
 in  five,  and  the  gap  would  increase
 unless  the  expenditure  on  ‘scientific
 research  was  raised  in  the  interests
 of  security  and  development.  May  I
 know  whether  in  pursuance  of  this
 Government  have  proposed  to  set  up
 research  on  every  major  industry  in
 the  country?
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 Shri  M.  C,  Chagla:  Yes;  at  this
 gathering  of  industrialists  and  scien-
 tists,  about  a  thousand  persons  attend-
 ed,  and  this  conference  was  divided
 into  5  working  groups,  each  dealing
 with  specialised  subjects,  and  they
 have  made  recommendations  with
 regard  to  each  major  industry  saying
 what  is  to  be  done  to  make  India  self-
 reliant.

 श्री  रामसेवक  यादव  :  क्‍या  मंत्री  महोदय
 को  इस  बाद  की  जामकारी  है  'कि  विदेशों  में
 और  खास  तौर  से  उन  देशों  में  जहां  खोज  में
 काफी  छरक्की  हुई  है,  जम  का  यह  भ्रनुभव
 रहा  है  कि  सरकार  की  ओर  से  जो  खोजबीन
 का  काम  होता  है  उद्योगों  के  मामले  में  वह
 ज्यादा  सफल  नहीं  होठा  है  उद्योगों  द्वारा  की  गई
 खोजबीन  के  मुकाबले  में,  यदि  हां,  तो  क्‍या
 मंत्ती  महोदय  इस  बात  पर  ध्यान  देंगे  कि
 उद्योगों  में  खोजबीन  के  लिए  कोई  व्यवस्था  की
 जाए  ?

 Shri  M.  C.  Chagla:  I  think  the  best
 way  of  carrying  on  research  is  colla-
 boration  between  industry  and  our
 laboratories,  and  that  is  the  goal
 towards  which  we  are  working,  be-
 cause  if  there  is  collaboration,  then
 industry  can  put  to  the  laboratories
 what  the  difficulties  are  and  the  labo-
 ratories  can  try  and  solve  them,  and
 the  laboratories  also  can  go  and  point
 out  to  the  industries  what  researches
 have  been  made  which  can  be  use-
 fully  utilised  by  the  industries.

 sft  यशपाल  सिंह  :  क्या  सरकार  ने  इस
 बात  पर  गौर  किया  है  कि  इस  दरह  से  कंट्रोल
 करने  से  देश  की  प्रतिभा  कुंठित  हो  जाएगी  ?
 महात्मा  गांधी  ने  तो  कहा  था  कि  दैट  गवर्नमेंट
 इज  बैस्ट  ब्ह्बि  गवर्नंस  दी  लीस्ट  ।  समझ  में
 नहीं  ध्राया  है  कि  वयों  सरकार  प्रद्चिभा  को
 कुंठित  करने  के  लिये  स्टेट  मौतं,पोली  बनाने
 जा  रही  है  श्रौर  क्‍यों  उस  प्रतिभा  को  पनपने
 का  मीफा  नहीं  देती  है  ?  विद्या,  बुद्धि,  प्रतिभा
 को  क्‍या  कारण  है.कि  बन्द  कर  के  वह  रखना
 चाहती  है  ?
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 Shri  M.  C.  Chagla:  This  is  a  comp-
 lete  misapprehension  which  I  want  to
 clear.  We  have  no  monopoly  of
 research.  We  _  welcome  scientific
 research  either  in  our  laboratories  or
 elsewhere;  even  in  India  today,  apart
 from  the  laboratories  under  the
 CSIR  there  are  many  scientific  insti-
 tutions  which  are  working  on  research,
 and  we  welcome  more  and  more
 scientists  working  on  research  even
 outside  the  laboratories  of  the  CSIR.

 Shri  Kapur  Singh:  But  you  are
 monopolising  all  the  resources.

 Shrimati  Savitri  Nigam:  In  view  of
 the  fact  that  work  of  national  impor-
 tance  is  being  done  in  these  central
 laboratories,  may  I  know  why  the
 cuts  which  were  imposed  at  the  time
 of  the  emergency  have  not  been  re-
 stored  when  the  emergency  is  over?

 An  hon.  Member:  Is  the  emergency
 over?

 Shri  M.  C.  Chagla:  I  have  already
 pointed  out  that  we  are  facing  a  very
 grave,  crucial  financial  stringency
 and  we  have  all  to  submit  to  cuts,
 however  reluctantly.  Every  Minis-
 try  feels  that  there  should  be  no  cut,
 and  my  Ministry  also  feels  the  same.
 But  we  are  facing  a  situation  where
 there  is  no  alternative  to  submitting
 to  these  cuts.

 Shri  Muthiah:  Is  it  a  fact  that  the
 scientists  in  the  national  laboratories
 have  a  feeling  that  private  indus-
 trialists  are  not  making  the  best  use
 of  the  results  of  the  researches  car-
 ried  on  there?

 Shri  M.  0,  Chagla:  That  is  tue;
 that  is  precisély  the  reason  why  we
 called  for  the  first  time  this,  what  I
 may  call,  get-together  between  indus-
 trialists  and  scientific  workers.

 Accident  in  Dhori  Colliery
 +

 *299,  Shri  D.  0.  Sharma:
 Shri  Eswara  Reddy:
 Shrimati  Vimla  Devi:
 Shri  Shree  Narayan  Das:
 Shri  8.  C,  Samanta:
 Shri  P.  C.  Borooah:
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 Shri  Bhagwat  Jha  Agad:
 Shri  M.  L.  Dwivedi:
 Shri  Subodh  Hansda:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shrimati  Savitri  Nigam:
 Shri  S.  M.  Banerjee:
 Shri  Madhu  Limaye:
 Shrimati  Maimoona  Sultan:
 Shrimati  Renuka  Barkataki:
 Shri  Vishwa  Nath  Pandey:
 Shri  C.  K.  Bhattacharyya:
 Shri  Daji:
 Shrimati  Jyotena  Chanda:
 Shri  Sarjoo  Pandey:
 Shri  Rajeshwar  Patel:
 Shri  R.  S.  Pandey:
 Shri  R.  Barua:
 Shri  M,  Rampure:
 Shri  Indrajit  Gupta:

 Will  the  Minister  of  Labour,  Emp-
 loyment  and  Rehabilitation  be  pleas-
 ed  to  state:

 (a)  whether  Government  have
 examined  the  Report  of  the  Inquiry
 Commission  constituted  by  Govern-
 ment  to  inquire  into  the  causes  of
 explosion  in  Dhori  Colliery  on  the
 28th  May,  1965;  and

 (b)  if  so,  the  action  taken  or  pro-
 posed  to  be  taken  in  the  light  of  the
 Commission's  findings?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour,  Employment  and
 Rehabilitation  (Shri  Shahnawaz
 Khan):  (a)  Yes—the  report  of  the
 Court  of  Inquiry  has  been  examined.

 (b)  In  the  light  of  the
 findings  action  is  being
 initiate  legal  action  against  the
 management  for  violations  of  the
 Coal  Mines  Regulations.  The  ques-
 tion  of  suspension  of  the  certificate  of
 the  Manager  for  incompetence  accord-
 ing  to  the  prescribed  procedure  is
 being  considered.

 The  various  observations  and
 recommendations  of  the  Court  are
 also  being  considered  for  suitable
 action.

 Court’s
 taken  to

 Shri  9,  0.  Sharma:  This  catastrophic
 ident,  unp  dented  in  the  his-

 tory  of  India,  I  think,  took  place  so
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 many  months  ago.  Even  now,  the
 question  of  the  incompetence  of  the
 manager  is  being  considered.  May
 I  know  when  the  question  of  the
 incompetence  of  the  manager  will  be
 decided,  whether  after  the  manager
 has  retired  or  has  resigned  or  died?

 Shri  Shahnawaz  Khan:  The  hon.
 Member  is  aware  that  a  court  of
 inquiry  had  to  be  appointed  and  the
 report  of  that  inquiry  has  been
 received.  It  naturally  takes  time  for
 the  court  of  inquiry  to  examine  all
 the  witnesses  and  al]  that.  We  are
 taking  action  as  soon  as  possible.

 Shri  D,  C.  Sharma:  May  I  know
 under  what  item  as  a  result  of  the
 findings  of  the  court  of  inquiry  speci-
 fic  and  concrete  action  has  been  taken
 and  what  are  the  items  still  being
 examined  on  which  action  will  be
 taken  afterwards?

 Shri  Shahnawaz  Khan:  The  inquiry
 committee  has  made  a  number  of  sug-
 gestions.  The  most  important  of  these
 are:  Electric  cap  lamps  should  be
 provided  to  people  working  in  the
 mines.  That  recommendation  is
 being  implemented.  There  was  some
 difficulty  in  obtaining  electric  cap
 lamps  because  the  manufacture  of
 these  lamps  in  this  country  is  rather
 limited.  Previously  many  of  these
 were  imported.  But  owing  to  the
 foreign-exchange  difficulty,  that  is
 difficult  now  and  we  are  trying  to  step
 up  the  manufacture  of  these  lamps.
 Then  they  have  referred  to  the  neces-
 sity  for  follow-up  action  on  coal-dust
 violations.  I  do  not  know  if  my  hon.
 friend  knows  this....

 Shri  D.  C.  Sharma:
 well.

 I  know  it  very
 I  have  been  to  the  mines,

 Shri  Shahnawaz  Khan:  In  coal
 mines,  specially  in  hot,  dry  conditions,
 a  lot  of  coal  dust  accumulates.
 That  is  inflammable,  and  steps  have
 to  be  taken  to  contro]  that  coal  dust
 in  the  mines,  that  is  by  spraying  and
 sprinkling  water  in  the  areas  so  that
 the  coal  dust  settles  down  and  the
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 number  of  such  particles  in  the  air  is
 reduced  or  by  mixing  with  in  combus-
 tible  dust  like  stone  dust.  That
 recommendation  is  being  implemented.
 In  fact,  it  is  one  of  the  prerequisites
 for  running  coal  mines,

 Then  the  third  one  is  the  determi-
 nation  of  the.

 Shri  S.  M.  Banerjee:  Let  him  lay
 a  statement.

 Shri  Shahnawaz  Khan:  There  are
 a  number  of  recommendations.  If  you
 want  me  to  explain’  every  one  of
 them,  I  shall  be  very  happy  to
 explain.  Or  I  can  lay  a  statement.

 Mr.  Deputy-Speak  A  state:  t
 may  be  laid  on  the  Table  of  the
 House,

 Shri  Shahnawaz  Khan:  I  shall  lay
 it  on  the  Table  of  the  House.

 Shri  A.  P.  Sharma:  The  report  of
 the  enquiry  committee  should  be  laid
 on  the  Table  of  the  House.

 Shri  S.  C.  Samanta:  May  I  know
 whether  the  Government  will  have
 to  take  the  help  of  the  Court  to
 implement  all  the  recommendations
 that  have  been  made  by  the  enquiry
 committee?

 Shri  Shahnawaz  Khan:  No,  Sir.  On
 some  we  can  take  immediate  action,
 and  those  actions  are  governed  by  the
 Indian  Mines  Act,  and  we  can  take
 action  under  this  without  referring
 the  matter  to  the  court,  but  I  might
 inform  my  hon.  friend  that  the  Gov-
 ernment  has  received  notice  from  the
 management  warning  the  Goverment
 that  they  intend  to  initiate  legal
 action  against  the  Government.

 Shri  P.  C.  Borooah:  May  I  know
 whether  the  National  Council  for
 Safety  in  Mines  had  its  first  sitting
 recently,  and  if  so,  what  are  the
 recommendations  of  that  Council  and
 what  is  the  Government's  reaction
 thereto?

 Shri  Shahnawaz  Khan:  The  meet-
 ing  was  held  only  a  few  days  ago,
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 and  those  recommendations  have  yet
 to  be  received  and  examined  in  the
 Ministry.  When  they  are  received,
 we  shall  certainly  examine  all  those
 and  take  whatever  action  is  neces-
 sary,  I  might  inform  the  hon.  Mem-
 ber  that  our  greatest  difficulty  in  this
 matter  has  been  the  inadequate
 number  of  inspecting  staff.  We  have
 been  approaching  the  Union  Public
 Service  Commission  to  recruit  the
 inspecting  staff,  but  even  they,  in
 spite  of  their  repeated  attempts,  have
 not  been  able  to  find  sufficient  num-
 ber  of  inspectors  and  assistant  ins-
 pectors.  We  are  making  ad  hoc
 arrangement  for  recruitment  of  the
 staff.

 aft  भागवत  झा  भाजाद  :  इस  दुर्भाग्यपूर्ण
 दुर्घटना  के  सम्बन्ध  में  जांच  श्राथोग  ने  जो
 निश्चित  सिफारिशें  दी  हैं,  जैसे  कि  मैनेजर  का
 लाइसेंस  कन्सल  करना,  प्रोप्रायटर  पर  एक्शन
 लेना  आदि,  उन  के  बजाय  सरकार  इस  बात  को
 महत्व  क्यों  दे  रही  है  कि उस  ने  लीगल  नोटिस
 दे  दी  है।  क्या  इस  का  यह  थे  नहीं  है  कि
 इस  कम  में  विलम्ब  हो  रहा  है  शौर  उन्हें  समय
 मिल  जायेगा.  कि  वे  लीगल  नोटिस  स  बच  सकें  ?

 शी  शाहनवाज  खां  :  मैं  माननीय  सदस्य
 को  यकीन  दिलाना  चाहता  हुं  कि  मिनिस्ट्री
 की  तरफ  से  इस  में  कोई  कोत  ही  नहीं  होगी  ।
 लेकिन  जहां  तक  भ्रदालत  के  बीच  में  श्रा  जाने
 का  ताल्‍लुक  है  अगर  कही  उस  का  नोटिस  या
 सटे  आर्डर  आ  जाता  है  तो  हमें  उस  का  हुक्म
 मानना  पड़ता  है  ny

 श्री  to  ला०  ढिबेदी  :  मैं  जानना  चाहता
 हूं  कि  इस  एन्क्वायरी  कमीशन  के  जो  सदस्य  थे
 उन  के  नाम  क्‍या  हैं  ब्रौर  क्या  इस  'एन्क्वायरी
 की  रिपोर्ट  सदन  पटल  पर  रक्खी  जायेगी  ?

 भी  शाहनवाज  ला  इस  एन्क्व:य  री कमीशन
 के  चेप्ररमेन  श्री  एस०  के०.  दास,  सुप्रीम  कोर्ट
 के  रिटायर्ड  जज  थे  ।  इस  वक्‍त  मिनिस्ट्री  इस
 की  रिपोर्ट  पर  गौर  कर  रही  है।  उस  के  बाद
 इस  को  मेज  पर  रख  दिया  जायेगा  |
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 झी  हुकम  चम्द  कछवाय  :  मैं  जानना
 चाहता  हूं  कि  इस  दुघंटना  के  झन्दर  कितने
 श्रमिक  भरे  हैं  भौर  क्‍या  उन्हें  भ्रब  तक  पर्याप्त
 मात्रा  में  सहायता  पहुंचाई  गई  है  ?  यदि  हां,
 तो  प्रत्येक  व्यक्ति  को  कितना  पैसा  दिया  गया
 है  ?  यह  भी  बतलाया  जाये  कि  इस  में  कितने
 झादमी  घायल  हुए  भौर  कितने  मरे  हैं
 यह  जो  रिपोट  भाई  है  उस  के  प्राधार  पर  कया
 मैनेजर  शौर  मालिक  पर  कोई  कानूनी  कार्य-
 बाई  की  जायेगी  या  भ्राथिक  दंड  दिया  जायेगा  ?

 शी  शाहनवाज  सां:  प्रभो  तक  जो  बात
 चीत  हुई  है  वह  इसी  कार्यवाई  के  बारे  में  हुई
 है  ।  इस  हादसे  में  268  मौतें  हुई  हैं  भौर  जो

 मैनेजर  भौर  माइन्स  के  मालिक  हैं  उन  के  खिलाफ
 कानूनी  कार्यवाई  की  जायेगी।  लेकिन  जैसा
 मैंने  भज  किया.  इस  में  मैनेजमेंट  की  तरफ  से
 नोटिस  वगैरह  हो  रही  हैं  फिर  भी  हम  उन  के
 खिलाफ  लीगल  एक्शन  लेना  चाहते  हैं  t

 थी  हुकम  चन्द  कछवाय  :  मैंने  पूछा  था
 कि  कितनी  सहायता  दी  गई  है  यह  कितने
 महत्व  का  सवाल  है  लेकिन  फिर  भी  इसका
 जवाब  नहीं  दिया  जाता  है  1  मरने  वालों
 को  कितनी  सहायता  दी  गई  है  ?

 शी  शाहनवाज  खां  :  जैसा  मैं  न ेकहा  268
 श्रादमी  मर  गये  हैं।  जो  उन  के  परिवार  हैं  उन
 को  सब  जराय  से  लगभग  साढ़े  छः  सौ  रुपये
 फी  फैमिली  हम  दे  चुके  हैं।  बाकी  जो  उन  का
 हक  है  वह  एन्क्वायरी  कमीशन  की  रिपोर्ट
 के  बमूजिब  दिया  जायेगा  ।

 ह ।  हुकम  चन्द  कछवाय  :  प्रादमियों  के
 मरने  की  कीमत  सिर्फ  साढ़े  छः  सौ  रुपया  दी
 जाती  है  ।

 उपाध्यक्ष  महोदय  :  श्राप  के  प्रश्न  का
 जवाब  झा  गया  है  1

 aft  हाहनबाज  बां:  यह  इंटरिम  रिलीफ
 है  1
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 Shrimati  Savitri  Nigam:  In  spite
 of  the  long  replies,  there  is  very  little
 substance.  I  want  to  know  the  date
 when  the  enquiry  commission  sub-
 mitted  its  report  and  how  much  time
 had  been  taken  by  the  Government
 to  take  legal  action  against  the  pro-
 prietor  and  manager  and  why  was  so
 much  time  taken?

 Shri  Shahnawaz  Khan:  The  acci-
 dent  took  place  on  28th  May  1965.
 The  court  of  enquiry  was  constituted
 on  léth  June,  1965.  The  court  sub-
 mitted  its  report  on  26th  November,
 1965.  After  that  the  report  had  to  be
 examined.  The  management  had  also
 served  legal  notice.  I  submit  that
 there  has  been  no  undue  delay.

 Shri  8,  M.  Banerjee:  Is  it  a  fact
 that  after  the  explosion  there  were
 attempts  by  the  mine-owners  jointly
 and  individually  to  hush  up  the  whole
 affairs  by  giving  a  report  which  could
 whitewash  the  whole  affair  and  an
 attempt  now  on  behalf  of  the  mine-
 owner  is  made  so  that  no  prosecution
 could  be  launched;  they  are  trying  to
 delay  the  whole  procedure  by  delay-
 ing  the  submission  of  various  reports
 which  had  been  asked  for?  I  would
 like  to  know  whether  it  has  been
 brought  to  the  notice  of  the  Govern-
 ment  and,  if  so,  what  steps  have  the
 Government  taken  to  expedite  the
 decision  to  prosecute  the  criminals
 who  caused  the  death  of  268  people.

 Shri  Shahnawasz  Khan:  It  is  correct
 that  an  attempt  was  made  to  mislead
 the  court  of  enquiry.  It  has  been
 stated  by  the  president  of  the  court
 of  enquiry  that  such  an  attempt  was
 made  but  the  court  took  no  notice  of
 it.  Legal  action  for  misleading  and
 that  sort  of  thing  can  be  taken  only
 if  the  court  had  been  mislead;  we
 cannot  take  action  now  for  their
 attempt  to  do  so.

 श्री  सघु  लिसये  :  कहा  जाता  है  कि  घोरी
 कोयला  खान  में  बिहार  जनता  पार्टी  के  नेता
 कामाद्या  नारायण  सिंह  जी  का  हिस्सा  है
 भ्रौर  यह  भो  कहा  जाता  है  कि  चूंकि  बिहार  के
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 मुख्य  मंत्री  श्री  कृष्ण  वल्लल  सहाय  झौर
 कामाख्या  नारायण  सिंह  जी  की  दुश्मनी  है-
 कई  बार  जनता  प्रार्टी  के  नेता  ने  कृष्ण  ब्रल्लभ
 सहाय  जी  को  हराया  है-इसलिये  उन  को
 बदनाम  करने  के  लिय्रे  बिहार  सरकार  के  मजदूर
 विधाग  ने  इस  के  लिगरे  कोई  क्रोशिश  की  थी  कि
 यह  दुर्घना  घटे  |  क्या  इस  तरह  की  कोई
 बात  जांच  समिति  के  सामने  आई  है  ?

 श्री  शाहनवाज  ां:  मानमीय  सदस्य  ने
 जो  इनसिनुएशन  किया  है  उस  से  इन्कार
 करता  हू  |

 शी  मु  लिमये  :  मैंने  नहीं  किया  है  t
 मंत्री  महोदय  जवाब  दें  t

 Mr.  Deputy-Speaker:
 the  reply  is  ‘no’.

 Order,  order;

 Shri  C.  K.  Bhattacharyya:  The
 hon.  Minister  states  that  Government
 had  been  served  with  legal  notice  by
 the  proprietors  or  managers.  A  legal
 notice  by  itself  is  not  a  bar  to  the
 Government  for  taking  action  under
 the  recommendations  of  the  court  of
 enquiry.  I  want  to  be  assured  by
 the  Minister  on  this  particular  point
 that  the  Government  will  not  be  in-
 hibited  or  restricted  in  any  way  by
 this  notice  and  that  proceedings  in
 the  usual  course  according  to  the
 recommendations  will  be  taken.

 Shri  Shahnawaz  Khan:  I  can  assure
 the  hon,  Member  that  Government
 will  not  be  deterred  by  any  such  legal
 notices.  We  are  determined  to  go
 ahead  and  punish  ‘the  guilty.

 श्री  सरज्‌  पाण्डेय:  भ्रभी  माननीय  मंत्री
 जी  ने  ब्रतलाया  है  कि  कोयला  खान  में  काम
 करने  वाले  इतने  भादमी  इस  में  मारे  गए
 तो  मैं  यह  जानना  चाहता  हूं  कि  कोयला
 खानों  की  इस  तरह  की  ुराइयों  को  देखते  हुए,
 क्या  सरकार  उनको  निकट  भविष्य  में  नेशनलाइज
 करने  का  विचार  कर  रही  है  ?  उन के  राष्ट्रीय-
 करण  का  कोई  .विज्वार  सरकार  का  है  ?
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 श्री  क्राहनवाज  लां:  जहां  कोलियरी
 का  काम  बहुत  ही  खराब  है  वहां  गवंनमेंट  को
 हक  है  कि  वह  आ्राईर  दे  सकती  है  कि  खान  को
 बन्द  कर  दे  या  उसके  चलाने  की  जिम्मेदारी
 गवनंमेंट  खुद  भ्रपने  हाथ  में  ले।

 थी  सरजू  पाष्डेय :  इस  खान  के  बारे  में
 क्या  हो  रहा  है  ?

 भी  धाहनवाज  ह. उ  :  विचार  कर  रहे
 हैं

 EAquid  Fuel  from  Cambay  On  Field
 +

 #300.  Shri  Vishram  Prasad:
 Shri  Yashpal  Singh:
 Shri  P.  C.  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  Shree  Narayan  Das:
 Shri  Bagri:
 Shri  Kishen  Pattnayak:
 Dr.  Ram  Manohar  Lohia:
 Shri  Utiya:
 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Cambay  oil]  fleld  has  produced  liquid
 fuel;

 (b)  whether  it  can  be  used  as  fuel
 in  various  industries;  and

 (c)  if  so,  the  steps  taken  to  exploit
 it  for  commercial  use?

 The  Deputy  Minister  in  the  Minis-
 try  of  Petroleum  and  Chemicals  (Shri
 Iqbal  Singh):  (a)  Yes,  Sir,  if  by
 liquid  fuel  is  meant  condensates.

 (b)  Yes,  Sir,

 (c)  Adequate  publicity,  including
 wide  advertisements,  has  been  under-
 taken  for  sale  of  condensates.  A  cer-
 tain  amount  of  sales  have  taken
 place.
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 श्री  विशाल  प्रसाद  :  कैम्ब  भ्रायल  फोल्ड
 से  जो  यह  फ्यूएल  तैयार  हो  रहा  है  शौर  जो
 वहां  से  गैस  बनती  है  वह  गैस  वहां  के  इडस्ट्रि-
 भ्रलिस्ट्स  को  नहीं  मिलती  है  भोर  जो  मिलती
 है  वह  बरोनी  से  मंहगी  मिलती  है  तो  मैं  यह
 जानना  चाहता  हू  कि  उस  को  किस  रेट  पर
 गंबनमेंट  वहां  की  इंडस्ट्रीज  को  देने  जा  रही
 है?

 श्री  इकबाल  सिंह  :  जहां  तक  इस
 कन्डेन्स्ट  गैस  का  ताल्लुक  है  यह  तो  हम  देते  हैं
 20  रुपये  पर  मीट्रिक  टन  ।

 थी  विश्राम  प्रसाद  :  इस  से  कितनी
 इंडस्ट्री  को  वहां  फायदा  होगा  ?

 श्री  इकबाल  सिंह  :  यह  तो  प्रभी  नया  नया
 एक्सपैरीमेंट  है  ।  बाहर  की  दुनिया  में  तो  इस
 को  यूज  भी  नहीं  करते  ।  लेकिन  हिन्दुस्तान  में
 इंन्स्टीट्यूट  श्राफ  पैट्रोलियम  ने  एडवाइस
 किया  v  उस  के  मुताबिक  एक्सपैरोमेंट  कर
 रहे  हैं  ?

 श्री  विश्वास  प्रसाद  :  हमारे  यहां  फर्में
 आयल  श्रौर  डिजल  आयल  की  कमी  क्‍या
 इस  से  दूर  हो  सकेगी  ?  मदि  हां,  तो  कितनी  ?

 शनी  इकबाल  सिह  :  डिजिल  श्रायल  के
 लिए  तो  नहीं  लेकिन  यह  इटनल  कम्बश्चन
 इंजिन  में  या  कुछ  फर्नेस  में  इस्तेमाल  होता
 है।तोउस  में  श्भी  तो  यह  नया  नया
 एक्सपेरीमेंट  है  ।  40-50  टम  की  तो
 रोजाना  पैदावार  हो  है  ।  तो  इस  से  कितन
 फर्क  पड़ता  है  ?

 Shri  P.  C.  Boreoah:  May  I  know
 whether  it  is  a  fact  that  these  con-
 densates  can  also  be  used  as  raw
 material  for  the  manufacture  of  syn-
 thetic  fibre  and  synthetic  rubber  and,
 if  so,  whether  the  Government  have
 made  any  examination  as  to  the  com-
 parative  commercial  advantage  of
 using  this  liquid  fuel  in  this  manner
 and,  if  so,  with  what  result?
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 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Alagesan):  The
 Institute  of  Petroleum  has  gone  into
 this  matter  and  it  has  said  that  this
 can  be  put  to  several  uses  like  solvent
 for  various  chemicals,  cleaning  fuels
 and  paint  diluents,  etc.  But  this  can
 also  be  used  in  the  petrochemical
 industry  ag  a  processing  material.  We
 are  not  aware  whether  it  can  be  used
 in  fibre-manufacture.  We  have  not
 received  any  such  advice.

 Shri  P.  C.  Borooah;  May  I  know
 whether  any  examination  has  been
 made?

 Shri  Alagesan:  Yes;  the  Indian
 Institute  of  Petroleum  has  gone  into
 this  question  and  is  advising  us.

 sit  स०  ला०  द्िबंदी  :  में  यह  जानना
 चाहता  हूं  कि  इस  लिक्विड  फ्यूएल  के  मूल्य
 क्या  हैं  शौर  यह  दूसरे  प्रकार  के  जो
 फ्यूएल  होते  हैं  उस  के  भोर  इस  के  दामों  में
 क्या  झन्तर  है  ?

 श्री  इकबाल  सिह  :  ध्भी  तो  एडहाक
 बेसिस  पर  20  रुपये  पर  टन  है  V  जैसे  जैसे
 आगे  पैदावार  बढ़ेगी  वैसे  वैसे  देखा
 जायेगा  ।

 Shri  Bhagwat  Jha  Asad:  May  I
 know  whether  there  has  been  some
 sale  of  this  material,  and  whether  the
 total  potentiality  on  a  commercial
 basis  of  this  find  has  yet  been  valued
 and  evaluated  and,  if  so,  what  will
 be  the  approximate  quantity  of  the
 deposit?

 Shri  Iqbal  Singh:  The  total  produc-
 tion  is  only  just  40  to  50  tons  now.
 I  hope  we  can  evaluate  it  in  future.
 We  are  making  experiments  and,  in
 due  course,  if  it  is  found  that  it  can
 be  used  in  a  commercial  way,  it  will
 be  used.

 Shri  8,  C.  Samanta:  May  I  know
 whether  demands  have  already  been
 received  rom  industries  and  other
 individuals  as  regards  the  supply  of
 this  liquid  fuel?
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 Shri  Iqbal  Singh:  From  one  indus-

 try,  an  enquiry  hag  come.  (Interrup-
 tion).

 Shri  D.  0.  Sharma:  May  I  know
 whether  any  hon.  Member  can  cross
 the  floor?

 Shri  C.  K.  Bhattacharyya:  Shri
 Kamath  is  violating  the  rules  of  the
 House.  (Interruption).

 Mr.  Deputy-Speaker:  Order,  order.
 Shri  Kapur  Singh.

 Shri  Kapur  Singh:  May  I  know
 how  this  liquid  fuel  essentially  diff-
 ers  from  the  other  mineral  oils  like
 kerosene,  diesel  and  petroleum?

 Shri  Alagesan:  This  is  got  along
 with  the  gas  in  the  oil  field.  This
 cannot  be  used,  we  are  told,  straight-
 way,  but  it  can  be  used  after  proces-
 sing  and  removing  the  heavier  hydro-
 carbons,  in  combustion  engines  and
 certain  types  of  ‘furnaces.  You  can
 also  refine  it  in  a  refinery  and  get
 kerosene,  gasoline,  etc.

 ea  से  सिद॒टी  के  हेल  तथा  डीजल  तेल
 का  झायात
 a

 *301.  बी  झोंकार लाल  बेरथा  :

 ी  हुकम  नव  कछवाय  :
 श्री  Ito  ato  तिवारी  :
 श्री  भागवत  झा  पझ्राजाद  :
 श्री qo  ला०  दिवेदी  :
 श्री qo  Wo  सामन्त :
 भी  बुबोष  हंसवा  :
 श्री  प्र०  Wo  बदा  :
 श्रीमती  सावित्री  सिगस  :
 ह ।  लहुटन  चौधरी  :
 शमों  रामेह्वर  टांटिया  :
 भरी  हिम्मतसिहका  :

 क्या  पैड्रोलियसम  शौर  रसायन  मंत्री  रह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मिट्टी  के  तेल
 तथा  हाई  स्पीड  डीज़ल  तेल  के  आयात  के
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 सम्बन्ध  में  रूस  के  साथ  एक  नया  करार
 किया  गया  है;

 (ख)  यदि  हां,  तो  इस  करार के  भ्रन्तर्गत
 कितने  तेल  का  अायात  किया  जायेगा;
 झ्ौर

 (ग)  उसकी  शर्तें  क्‍या  हैं  ?
 The  Deputy  Minister  in  the  Minis-

 try  of  Petroleum  and  Chemicals
 (Shri  Iqbal  Singh):  (a)  to  (c).  The
 Trade  Agreement  between  India  and
 U.S.S.R.  for  the  period  966—70  pro-
 vides  for  the  import  of  5  million  ton-
 nes  of  petroleum  products  ‘from
 U.S.S.R.  with  a  permissible  variation
 of  20  per  cent  either  way.  The  de-
 tailed  terms  for  each  year  are  nego-
 tiated  by  the  Indian  Oil  Corporation
 Limited  with  the  Export  Organisation
 of  USSR.

 eft  झोंकार  लाल  बेरबा  :  श्रीमनु,  मैं
 यह  जानना  चाहूंगा  कि  इस  वक्‍त  देश  में  कितनी
 मिट्टी  के  तेल  और  कितनी  डीज़ल  की  झआवश्य-
 कता  है  और  हम  ने  किन  किन  से  इस  बात  को
 पूरा  करने  के  लिए  सौदा  किया  है  ?

 थमी  इकबाल  सिंह  :  जितनी  मिट्टी  के
 तेल  की  कमी  होती  है  वह  कुछ  मुल्कों  से
 रूसी  पैमैंट  पर  लेने  की  कोशिश  की  णाती
 है  1

 भरी  प्लॉकार  साल  बेरवा  :  मरा  प्रश्न
 यह  है  कि  इस  वक्‍त  देश  के  भ्रन्दर  कितना
 मिट्टी  का  तेल  भौर  कितना  डीजल  भायल
 लगता  है  ब्र  उसकी  कमी  को  पूरा  करने  के
 लिए  हम  ने  कि;  किन  देशों  से  मंगाया  है  ?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Al  Ds  The  gap
 between  internal  production  and  our
 demand  per  month  may  be  taken
 between  70,000  to  80,000  tonnes  of
 kerosene.  We  import  kerosene,  high-
 speed  diesel  and  fuel  oi]  also.  The
 break-up  of  these  figures,  I  cannot
 disclose,  in  public  interest,  But  these
 are  the  products  that  we  are  import-
 ing.
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 aft  झॉकार  लाल  बेरबा  :  बताना  ठीक
 क्यों  नहीं  है  ?  यह  भी  क्‍या  कोई  डिफेंस  में
 शा  रहा  है  ?

 Mr.  Deputy-Speaker:  They  have  no
 information.

 Shri  Bhagwat  Jha  Azad:  The  mate-
 ial  is  inflammable  and  therefore  it
 is  difficult  to  find  out!

 aft  झोकार लाल बेरथा लाल  बेरबा  :  मै ंयह  जानना
 चाहता  हें  कि  इसके  ऊपर  हमारी  कितनी
 विदेशी  मुद्रा  खर्च  होती  है  भोर  इस  घबत
 देश  में  कितना  तेल  निकलता  है  ?

 Shri  Alagesan:  We  are  not  in  a
 position  to  disclose  the  prices  at
 present.

 Mr.  Deputy-Speaker:  What  is  the
 foreign  exchange  we  are  spending?

 Shri  Alagesan:  All  these  imports
 which  we  were  getting  from  free
 foreign-exchange  sources  have  been
 stopped,  We  are  now  importing  pure-
 ly  from  rupee-payment  areas.  I  may
 tell  the  House  that  generally  the
 prices  at  which  we  are  now  obtaining
 these  products  are  lesser  than  the
 prices  that  we  were  paying  before.

 aft  औौंकार  लास  बरवा  :  कितनी  विदेशी
 मुद्रा  खच  होती  है,  यह  बताते  क्‍यों  नहीं  ?
 यह  तो  मजाकबाजी  है  1  ([ध्यबथान)
 कितना  रुपया  खर्च  होता  है  यही  बतायें  ?

 भी  हुकम  ्म्द  कछबाय  :  मैं  यह  जानना
 चाहता  हूं  कि  हम  प्रति  वर्ष  कितने  रुपये  का
 तेल  भारत  में  मंगाते  हैं  श्रोर  हमारी  सरकार
 उस  पर  कितना  मुनाफा  कमाती  है  ?

 Shri  Alagesan:  I  have  already  said
 that  we  are  importing  about  80,000
 tonnes  of  kerosene  every  month.  We
 shall  not  be  able  to  disclose  the  price
 because  there  are  other  products  and
 other  companies  involved.

 Mr.  Deputy-Speaker:  What  is  the
 amount  we  are  making?
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 Shri  Alagesan:  I  would  like  to  have
 notice,

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  under  this  agreement,
 @  specified  amount  that  would  be
 determined  from  year  to  year  only
 will  be  imported  or  this  agreement
 also  provides  that  we  can  change  it
 according  to  our  necessity  and  also  at
 the  favourable  price  in  the  world
 market?

 Shri  Alagesan:  The  total  quantity
 for  966  to  970  has  been  fixed  at
 5  million  tonnes.  Each  year  we  are
 negotiating  the  quantity.

 st  म०  ला०  दिवेदी  :  मैं  यह  जानना
 चाहता  हूं  कि  जो  तेल  हमारे  देश  में  पैदा
 होता  है  इंडियन  भ्रायल  कम्पनी  का  श्लौर  जो
 विदेश  में  भेजा  जाता  है  उस के  मूल्यों  में शरीर
 जो  विदेश  से  मंगा  रहे  हैं  वह  कुछ  तेज़  पड़ता  है
 या  सस्ता  पड़ता  है  ?  मैं  मूल्य  नहीं  जानना
 चाहता  मैं  तो  सिर्फ  यह  जानना  चाहता  हूं  कि
 क्या  हमारा  तेल  सस्ता  पड़ता  है  या  विदेश  से
 झाने  वाला  तेल  सस्ता  पड़ता  है  ?

 Shri  Alagesan:  I  shall  not  be  able
 to  give  the  information.

 Shri  M.  L.  Dwivedy:  Sir,  I  have  not
 asked  him  to  disclose  the  specific
 prices  which  he  cannot  disclose  in  the
 public  interest.  I  want  to  know....

 aft  हुकम  चन्द  कछवाय  :  यह  सरकार
 की  श्रादत  सी  हो  गई  है  कि  हम  बता  नहीं
 सकते,  हमारे  पास  कोई  जानकारी  नहीं  है  ।
 सरकार  हर  प्रश्न  के  बारे  में  ऐसा  कह  देती  है  1
 हम  सवाल  पूछते  हैं  कि  जानकारी  दीजिये
 लेकिन  वह  जानकारी  नहीं  देती  तो  कभी  कह
 दिया  करती  है  कि  जानकारी  इकट्ठी  की
 जायगी  |  श्रब  हम  लोग  8,  8  द्ौर  0,  0
 दिन  पहले  सवाल  देते  हैं  ग्रोर  तमाम  जानकारी
 इकट्ठा  करने  के  लिए  सरकार  के  पास  पर्याप्त
 समय  रहता  है  लेकिन  तो  भी  सरकार  पूरी
 जानकारी  नहीं  मंगवाती  श्रौर  देखा  यह
 जाता  है  कि  हर  प्रश्न  को  टालने  की  कोशिश
 उन  की  तरफ़  से  की  जाती  है  1
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 Mr.  Deputy-Speaker:  He  has  no

 information  and  he  wants  notice.

 Shri  M.  L.  Dwivedi;  Sir,  I  do  not
 want  him  to  disclose  the  price.  I
 want  to  know  whether  we  import  oil
 at  a  favourable  price  as  compared  to
 oil  produced  in  this  country.

 Shri  Alagesan:  As  far  as  the  inte-
 nal  price  of  kerosene  goes,  it  is  fixed
 under  a  certain  formula  and  that  is
 known,  What  I  am  saying  is  that  I
 shall  not  be  able  to  disclose  the  price
 at  which  we  are  obtaining  the  imports.

 Shri  M.  L.  Dwivedt:  The  answer
 does  not  satisfy  me.

 Shri  Hem  Barua:  May  I  know  if  it
 is  not  a  fact  that  the  official  review
 circulated  with  the  budget  papers  of
 the  West  Bengal  Assembly  has  attri-
 buted  the  present  kerosene  crisis  to
 (a)  import  restrictions,  (b)  short  sup-
 ply  from  indigenous  refineries,  and
 (c)  diversion  of  about  20  per  cent  of
 the  available  supply  to  defence  needs.
 If  that  is  so,  may  I  know  whether
 this  does  not  contradict  what  the
 Minister  said  on  the  floor  of  this
 House  in  relation  to  kerosene  crisis
 in  West  Bengal?  If  he  thinks  it  is
 so,  may  I  know  whether  he  is  pre-
 pared  to  lift  the  import  restrictions
 and  liberalise  the  terms  of  sale?

 Mr.  Deputy-Speaker:  He  need  ans-
 wer  only  about  import.

 Shri  Alagesan:
 sufficient  quantity.

 We  are  importing

 Shri  Hem  Barua:  Sir,  this  question
 is  related  to  kerosene.

 Mr.  Deputy-Speaker:
 about  import  of  kerosene.

 It  is  only

 Shri  Hem  Barua:  There  is  an  alle-
 gation  made  in  the  West  Bengal
 Assembly  that  because  of  import
 restrictions  there  is  the  kerosene
 crisis.  I  think  the  Minister  should
 clarify  the  position  in  his  own
 interest,
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 Mr.  Deputy-Speaker;  The  answer  is
 that  they  are  importing  sufficient
 quantities.

 Shri  S.  C.  Samanta:  May  I  know
 whether  the  agreement  stands  in  any
 ‘way  against  using  our  Indian  ships
 completely  for  importing  this  oil?

 Shri  Alagesan:  I  do  not  think  so.

 Sbri  P.  C.  Borooah:  What  is  the
 actual  quantity  of  kerosene  that  we
 are  manufacturing  at  the  moment  in
 the  country  and  may  I  know  py
 what  time  we  will  be  self-sufficient
 in  this  commodity?

 Shri  Alagesan:  At  present  we  are
 manufacturing  between  130,000  tons
 to  135,000  tons  of  kerosene,  When  the
 second  million-ton  unit  of  Koyali
 and  the  second  million-ton  unit  of
 Barauni  go  into  production  we  will
 have  much  more  kerosene.

 Shri  N.  Sreekantan  Nair:  Sir,  I  rise
 to  a  point  of  order.

 Mr.  Deputy-Speaker:  What  is  the
 point  of  order  during  the  Question
 Hour?

 Shri  N.  Sreekantan  Nair:  The  reply
 given  by  the  hon.  Minister  was  that
 our  production  ranges  from  130,000
 tong  to  235,000  tons.  It  is  something
 obnoxious.

 Shri  Alagesan:  I  said  “l30,000  tons
 to  135,000  tons”.

 Shrimati  Savitrj  Nigam:  Is  it  a  ‘fact
 that  the  import  of  kerosene  oil  is
 much  more  expensive  than  the  im-
 port  of  crude  oil  and  then  refining  it
 in  our  own  country?  If  the  answer
 is  in  the  affirmative,  may  I  know  why
 Proper  expansion  has  not  been  made
 in  our  refineries  so  that  we  could
 import  crude  and  refine  it  instead  of
 importing  kerosene  oil  and  thereby
 save  a  lot  of  money?

 Mr.  Deputy-Speaker:  It  is  a  sug-
 gestion  for  action.
 2599  (Ai)  LS—2,
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 Consumer  Price  Index  Numbers  for
 Delhi

 +
 #302,  Shri  5.  M.  Banerjee:

 Shri  Daji:
 Shri  Vishwa  Nath  Pandey:
 Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  P.  C.  Borooah;
 Shri  Heda;
 Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Labour,  Em-
 ployment  and  _  Rehabilitation  be
 Pleased  to  state:

 (a)  whether  the  Technical  Advisory
 Committee  on  Consumer  Price  Index
 numbers  has  scrutinised  the  Report  of
 the  Expert  Committee  on  Consumer
 Price  Index  numbers  fo;  Delhi;

 (b)  whether  it  has  also  submitted
 any  Report  to  Government;  and

 (c)  if  so,  its  recommendations  and
 the  action  taken  by  Government
 thereon?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour,  Employment  and  Re-
 habilitation  (Shri  Shahnawaz  Khan):
 (a)  Yes.

 (b)  The  Government  has  received
 the  recommendations  of  the  Techni-
 cal  Advisory  Committee.

 (c)  The  Technical  Advisory  Com-
 mittee  considered  the  recommenda-
 tions  of  the  Expert  Committee  which
 suggested  adjustment  in  the  Consu-
 Price  Index  Numbers  for  960  on
 base  944  and  the  corresponding
 linking  factor.  The  main  recommen-
 dations  of  the  Technical  Advisory
 Committee  were:—

 (a)  The  change  of  the  weighting
 diagram  proposed  by  the
 Expert  Committee  should  not
 be  undertaken  at  this  stage
 in  the  context  of  evolving
 the  linking  formula;

 (b)  The  index  may  be  corrected
 for  the  deficiency  noticed  by

 yee
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 the  Expett  Committee  in  res-
 pect  of  House  Rent  in  an  ap-
 propriate  manner;  and

 (a)  The  correction  in  the  index
 suggested  by  the  Expert
 Committee  on  account  of  the
 discrepancy  in  the  pricing  of
 cinema  tickets  was  endorsed.

 The  decision  of  the  Chief  Commis-
 sioner,  Delhi,  on  the  recommenda-
 tions  of  the  Expert  Committee,  in  the
 light  of  the  comments.  of  the  Techni-
 cal  Advisory  Committee  has  already
 been  announced  in  Delhi  Adminis-
 tration’s  notification  No.  F.  25(55)/64-
 Lab.  dated  Ist  February,  1966.  A
 copy  of  this  notification  is  laid  on  the
 Table  of  the  House.  [placed  in  Lib-
 rary.  See  No,  LT-5645/66].

 Steps  have  been  taken  by  the
 Director  Labour  Bureau  to  revise  the
 Delhi  Index  Numbers  in  accordance
 with  the  above  decision.

 Shri  S.  M.  Banerjee:  It  is  my  infor-
 mation  that  the  expert  committee
 which  was  appointed  under  the
 chairmanship  of  Professor  Ganguli
 submitted  a  report  in  which  they
 pointed  out  that  the  consumer  price
 index  of  Delhi  was  wrong  to  the  tune
 of  29  points.  I  want  to  know  the
 circumstances  in  which  another  tech-
 nical  advisory  committee  was  appoint.
 ed  to  scrutinise  the  expert  com-
 mittee’s  report.  May  I  also  know
 whether  the  technical  advisory  com-
 mittee  has  recommended  that  this
 wrong  compilation  is  only  to  the
 extent  of  0  points  and  not  29  points?

 Shri  Shahnawaz  Khan:  First  of  all,
 I''want  to  inform  my  hon.  friend  that
 the  expert  committee  was  headed  by
 Dr.  Satyanarayana,  Director,  National
 Council  of  Applied  Economic  Résearch.
 Tt  is  true  that  this  expert  committee
 reconimended  that  the  price  index
 should  be  179  points.  The  matter  was
 considered  by  the  technical  advisory
 committee  whith  recommended  that
 it  should  be  68  and  not  79  points,
 Se,  to  that  extent,  Shri  Banerjee  was
 right.  ‘There  is  a  difference  of  l
 points.
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 2.00  hrs.
 Shri  S.  M.  Banerjee:  I  would  like

 to  know  whether,  on  the  basis  of  the
 rétémmendations  of  the  expert  com-
 mittee,  the  ‘hon:  Minister  of  Labour
 and  Employment  has  issued  necessary
 instructions  to  the  employers’  associa~
 tion  of  Delhi  and  other  Government
 offices  to  pay  dearness  allowance
 according  to  this  and  to  pay  the
 arrears  of  dearness  allowance  retros-
 pectively. ou  tl

 Shri  Shahnawaz  Khan:  As  I  said,  a
 notification  has  been‘published  already
 under  the  orders‘of  thé  Chief  Corri--
 missioner  of  Delhi  and  the  conse~
 quential  actidn,  we  hope,  will  be
 taken  by  all  concerned.
 Regarding  Starred  Question  No.  303

 श्री  श्रोंकार  लाल  बेरबा  (कोठा)
 उपाध्यक्ष  महोंदय,  मेरा  पायंट  आफ़  आर्डर  है  ny

 श्री  प्रकाशवीर  शास्त्री  (बिजनौर)
 उपाज्यक्ष  महोदय,  प्रश्न  संज्या  303  बड़ा
 महत्वपूर्ण  है।  अगर  मिनिस्टर  साहब  इसका
 जवाब  दे  सकें,  तो  बहुत  अच्छा  है  a

 Mr.  Deputy-Speaker:  If  the  Home
 Minister  is  anxious,  I  have  no  objec-
 tion.

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  It  is  not  a
 question  of  my  being  anxious;  if  the
 Hause  wants,  J  am  ready,

 Some  hon.  Members:  Yes.
 Mr.  Deputy-Speaker:  He  may  read

 the  ‘answer.  I  will  not  allow  any
 -questions  on  it.

 Dr.  L.  M..  Singhvi:  Then,  what  is.
 the  use  of  taking  it  up?

 Mr.  Deputy-Speaker:  The  Question
 Hour  is  over.

 aft  रामसेवक  यादव  :  अगर  पूरक  प्रश्न
 न  पूछने  दिये  जायें,  तो  केवल  उत्तर  पढ़  देने
 का  कोई  मतलब  नहीं  है  ।
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 भरी  प्रकाशवीर  शास्त्री  :  सप्लीमेंटरीज
 पूछते  का  अवसर  भी  दिया  णाना  चाहिए  tT

 श्री  हुकम  खन्द  कछुवाय  :  प्रश्त  का  उत्तर
 तो  हम  बाद  में  भी  पढ़  लेंगे  ।  इस  पर  पूरक
 प्रश्न  भी  पूछो  का  समय  देना  चाहिए  v

 Dr.  L.  M,  Singhvi:  The  rule  is  that
 if  the  question  is  answered  on  the
 request  of  the  Minister,  of  course  sup-
 plementary  questions  can  also  be
 asked;  otherwise,  the  written  answer
 would  at  any  rate  be  available  to  us.

 Mr.  Deputy-Speaker:  He  has  said
 that  if  the  House  wants,  he  is  pre-
 pared  to  answer  it.

 डा०  राम  मनोहर  लोहिया  :  हाउस  तो
 जो  कुछ  चाहे  वह  कर  सकता  है  t

 Mr.  Deputy-Speaker:  He  is  not
 requesting  me  to  take  up  the  question.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 कैरों  हत्या  काण्ड
 *  303.  श्री  प्रकाशवीर  शास्त्री  :

 श्री  हुकम  चन्द  कछवाय  :
 शी  जगदेव  सिह  सिद्धान्ती  :
 भरी  यशपाल  सिंह  :
 श्री  विववनाथ  पाण्डेय  :
 श्री  किन्दर  लाल  :
 श्री  रामचनत्र  उलाका  :
 श्री  धुलेबवर  मीना  :
 श्री  लहटन  चोघरी  :
 डा०  लक्ष्मोमल्‍ल  सिधघवी  :
 श्री  दी०  Wo  शर्मा  :
 श्री  धर्मलिगम  :
 श्री  मा०  ल०  जाघव  :
 श्री  जेघे :

 क्या  गृह-कार्य  मंत्री  3  नवम्बर,  965
 के  त्ञारांकित  प्रश्न  संख्या  25  के  उत्तर  के
 सम्बन्ध  में  यह  बसाने  की  कृपा  करेंगे  कि  :

 (क)  कंरों  हत्या  काण्ड  के  बारे  में  की
 जा  रही  चि  मे  त्रौर  क्या  प्रगति  हुई  है;
 और

 (ख)  शब  तंक  किसी  निर्णय  पर  न
 पहुंचने  के  क्‍या  मुख्य  कारण  हैं  ?

 गृह-कार्य  मंत्रालय  में  राज्य-मंत्रो  तथा
 प्रतिरक्षा  मंत्रालय  में  प्रतिरक्षा  सम्भरण
 मंत्री  (भी  हाथी): (क)  प्रोर  (ख).  प्रमुख
 अभियुक्त  के  विरुद्ध  प्रत्यपंण  कार्यवाही
 25-I-l966  को  पूरी  हुई  और  ब  उसे
 (2-2-1966,  को  भारत  लाया  गया  है
 आगे  थी  चि  ारी  है  ।

 Rehabilitation  Programme  of  Dandak-
 aranya  Development  Authority

 *304.  Shri  P.  C.  Borooah;
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:

 Will  the  Minister  of  Labour,  Em-
 ployment  and_  Rehabilitation  be
 pleased  to  state:

 (a)  whether  an  industry-based  re-
 habilitation  programme  was  chalked
 out  at  the  Thirty-second  meeting  of
 the  Dandakaranya  Development  Au-
 thority  held  recently  in  Bhopal;  and

 (b)  if  so,  the  details  of  the  pro-
 gramme?

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri  Jag-
 jivan  Ram):  (a)  In  the  meeting  of
 the  Dandakaranya  Development  Au-
 thority  held  on  llth  December,  2965
 at  Phopal,  the  planning  and  imple-
 mentation  of  the  programme  for  set-
 ting  up  of  industrial  units  in  Danda-
 karanya  were  reviewed.

 (b)  A  statement  giving  the  details
 of  the  programme  which  was  revie-
 wed  is  laid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No.  LT-5646/
 66].
 Settlement  of  Migrants  in  Andaman

 and  Nicobar  Islands
 *305.  Shri  S.  C.  Samanta;

 Shri  Subodh  Hansda;
 Shri  P.  C.  Borooah:
 Shri  M.  L.  Dwivedi:
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 Dr.  Ranen  Sen:
 Shri  Bhagwat  Jha  Azad:
 Shri  Vishwa  Nath  Pandey:
 Shri  Yashpal  Singh;
 Shri  C.  K.  Bhattacharyya:

 Will  the  Minister  of  Labour,
 ployment  and
 pleased  to  state:

 Em-
 Rehabilitation  be

 (a)  whether  it  is  a  fact  that  about
 three  thouasnd  displaced  families
 from  East  Pakistan  have  already
 been  economically  settled  in  the
 Andaman  and  Nicobar  Islands  with-
 out  any  desertion;

 (b)  if  so,  whether  the  report  of
 the  Inter-departmenta]  team  consti-
 tuted  to  prepare  an  integrated  re-
 sources  development  plan  for  the  Is-
 lands  has  been  considered  and  more
 displaced  persons  from  East  Pakistan
 are  proposed  to  be  settled  in  the  Is-
 Jands:  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri  Jag-
 jivan  Ram):  (a)  Ves,  Sir.  The  extent
 of  desertion  was  negligible.

 (b)  and  (c).  The  report  of  the
 inter-departmental  team  set  up  to
 prepare  an  outline  integrated’  re-
 source  development  plan  for  the  is-
 lands  has  been  finalised.  The  pro-
 gramme  of  development  visualised  by
 the  team  will  create  additional  em-
 ployment  opportunities  to  the  extent
 of  about  25,000  during  the  period
 ending  with  the  Fourth  Plan.  This
 will  benefit  local  people  and  also  help
 resettle  migrants  from  East  Pakistan,
 repatriates  from  Burma  and  Ceylon,
 ex-servicemen,  and  others.  The  deve-
 lopment  envisaged  is  in  the  field  of
 agriculture,  plantations  forestry,  for-
 est-based  industries  fisheries,  etc.

 बनारस  हिन्दू  विश्वविद्यालय

 *306.  श्री  हुकम  चन्द  कछवाय  :
 श्री  बड़े  :
 श्री  स०  ला०  द्विवेदी  :
 श्री  प्र०  do  बरूआ :
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 श्री  भागवत  झा  ्ाजाद  :
 श्री  सुबोध  हंसदा  :
 श्री  स०  चचं०  सामन्त  :
 श्री  सघु  लिसये  :
 श्रो  किशन  पटनायक  :
 Slo  रास  मनोहर  लोहिया  :
 श्री  प्र०  रं०  चक्रवर्तो  :
 श्री  वारियर  :
 श्री  इन्द्रजीत  गुप्त  :
 श्री  प्रभात  कार  :
 श्री  वासुदेवन  नायर  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  उनके  मंत्रालय  को  बनारस
 हिन्दू  विश्वविद्यालय  का  नाम  बदलने  के
 प्रस्ताव  के  विरुद्ध  विरोध-पत्न  मिले  हैं  श्रौर
 यदि  हां,  तो  किन  की  और  से  तथा  कितने;

 (ख)  उन  पर  क्‍या  कायंवाही  की  जा
 रही  है;  और

 (ग)  क्‍या  नवभारत  टाइम्स'  में  प्रका-
 शित  यह  समाचार,  वि  इस  प्रस्ताव  के  विरोध
 में  वाराणसी  नगर  में  हड़ताल  हुई  थी,  सच
 है?

 शिक्षा  मंत्री  (श्री  मु०  क०  चागला)  :
 (क)  जी,  हां,  संस्थाओं  और  व्यक्तियों  से
 लगभग  200  इस  प्रकार  के  पत्र  मिले  हैं,
 जिन  में  720  छपे  हुए  पोस्टवा्ड  भी  हैं  t

 (ख)  पत्रों  में  दिये  गये  विचारों  पर
 ध्यान  दिया  गया  है  ।

 (ग)  जी,  हां  ।  नाम  बदलने  के  विरोध
 में  वाराणसी  में  हड़ताई  हुई  थी  ।

 U.P.—Bihar  Boundary  Dispute
 *307.  Shri  Shree  Narayan  Das:

 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  question  of  Uttar
 Pradesh-Bihar  Boundary  dispute  has
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 been  finally  settled  both  at  the  Gov-
 ernment  and  the  people’s  level;

 (b)  whether  this  question  was
 taken  to  law  courts  by  some  of  the
 people  affected;  and

 (c)  if  so,  the  decision  of  the  courts
 in  this  respect?

 The  Minister  of  State  in  the  Min-
 istry  of  Home  Affairs  and  the  Minis-
 ter  of  Defence  Supplies  in  the  Min-
 istry  of  Defence  (Shri  Hathi):  (a)  A
 Bill  to  give  effect  to  the  recommen-
 dations  made  by  Shri  C.  M.  Trivedi
 so  as  to  provide  for  a  fixed  boundary
 between  the  Ballia  District  of  Uttar
 Pradesh  on  the  one  hand  and  the
 Saran  and  Shahabad  Districts  of
 Bihar  on  the  other  has  been  prepared.
 In  pursuance  of  the  provisions  of
 Article  3  of  the  Constitution,  it  is
 proposed  to  refer  this  Bill  to  the
 legislatures  of  the  States  of  Bihar  and
 Uttar  Pradesh.

 (b)  Some  writ  petitions  have  been
 filed  in  the  High  Courts  at  Patna  and
 Allahabad.

 (c)  Three  writ  petitions  were
 heard  by  the  High  Court  at  Patna  on
 29th  October,  1965.  The  court  per-
 mitted  the  petitioners  to  withdraw
 their  petitions  on  the  Union  Govern-
 men  giving  an  assurance  that  they
 would  not  proceed  with  any  survey
 for  locating  on  the  ground  the  points
 on  the  fixed  boundary  until  the  pro-
 posed  law  was  passed  by  the  Parlia-
 ment.  The  other  cases  are  subjudice.

 Statement  by  Shri  Namboodiripad  at
 Kottayam

 *308.  Shri  D.  C.  Sharma:
 Dr.  L.  M  Singhvi:
 Shri  Hem  Barua:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Bade:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
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 ernment  has  been  drawn  to  the  state-
 ment  made  by  the  Left  Communist
 Leader,  Shri  Namboodiripad,  in  Kot-
 tayam,  on  the  2nd  December,  965  re-
 ported  in  a  section  of  the  Press  that
 “his  party  is  not  prepared  to  part
 with  gold  and  silver  and  to  miss  a
 meal  for  the  purpose  of  recapturing
 Azad  Kashmir  and  Aksai  Chin  areas”;
 and

 (b)  if  so,  whether  any  action  has
 been  taken  or  is  proposed  to  be  taken
 for  his  anti-national  utterances?

 The  Minister  of  Home  Affairs  (Shri
 Nanda);  (a)  Yes,  Sir,  The  statement
 was  made  on  Ist  December,  965  and
 not  on  2nd  December,  1965.

 (b)  No  action  was  considered  neces-
 sary  particularly  for  delivering  this
 speech.  However,  the  Government
 of  Kerala,  on  an  overall  review  of
 his  activities  and  speeches,  have  de-
 tained  him  under  rule  30  (l)  (b)  of
 the  Defence  of  India  Rules  with  effect
 from  list  February,  1966.

 दिल्‍ली  में  कार/स्कूटर  कौ  चोरियां

 *309.  श्री  स०  ला०  द्विवेदी  :
 श्री  प्र०  Fo  बरुआ  :
 श्री  भागवत  झा  भ्राजाद  :
 श्री  स०  चं०  सामन्त  :
 श्री  सुबोध  हंसदा  :
 श्रीमती  सावित्री  निगम  :
 श्री  बड़े  :

 श्री  लहटन  चौघरो  :
 श्री  श्याम  लाल  सर्राफ  :
 श्री  घर्मलिगम्‌  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  कार  तथा  स्कूटर  चोर  पिछले
 महीनों  से  दिल्ली  में  सक्रिय  हो  गये  हैं;
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 (ख)  क्‍या  गत  दिसम्बर  के  पश्चात्‌
 चुराये  गये  स्क्टरों  तथा  कारों  की  संख्या  में
 वृद्धि  हो  गई  है;  भौर

 (ग)  इस  मामले  में  क्या  कार्यवाही  की
 गई  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य-मंत्री  तथा
 प्रतिरक्षा  मंत्रालय  में  प्रतिरक्षा  संभरण  मंत्री
 (शो  हाथी)  :  (व)  से  (ग).  सभा  के  पटल

 पर  एक  विवरण  रख  दिया  गया  है।  [पुस्तकालय
 में  रखा  गया,  देखिये  संख्या  एल०  टी०--
 5647/66]

 Communal  Meetings  in  Banaras
 Hindu  University

 *3i0.  Shri  Hem  Raj:
 Shri  Madhu  Limaye:
 Shri  Kishen  Pattnayak:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  722  on  the
 8th  Decembr,  965  and  state:

 (a)  whethr  Government  have  in-
 vestigated  the  conduct  of  the  organi-
 sation  which  was  holding  exercises
 within  the  campus  of  the  Banaras
 Hindu  University;  and

 (b)  if  so,  the  result  thereof  and  the
 action  taken  in  the  matter?

 The  Minister  of  Education  (Shri  M.
 C.  Chagla):  (a)  and  (b).  The  matter
 is  being  looked  into.

 Damage  done  by  Cyclone  in  the
 Southern  States

 १311.  Shri  Sabodn  Hansda:
 Shri  S.  Cc,  Santanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  P,  C.  Borooah:
 Shri  Vishwa  Nath  Pandey:
 Shri  D.  N.  Tiwary:
 Shri  Bagri;
 Shri  Ram  Sewak  Yadav:
 Shrimati  Savitri  Nigam:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
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 large  number  of  people  were  render-
 ed  homeless  and  deaths  also  occurred
 due  to  cyclone  in  Andhra  Pradesh,
 Kerala,  Madras  and  Laccadive  and
 its  adjoining  areas  in  the  month  of
 December,  +1965;

 (b)  if  so,  the  number  of  people  who
 died  and  the  number  of  people
 rendered  homeless,  State-wise;

 (c)  the  extent
 result  thereof;  and

 of  damage  as  &

 (d)  the  nature  of  help  given  to  the
 victims  of  this  natura]  calamity?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla);  (a)  Kerala  and  the
 Laccadives  were  affected  by  cyclone
 in  December,  965  but  no  reports  for
 occurrence  of  cyclone  were  received
 from  the  States  of  Andhra  Pradesh
 and  Madras.
 (6)

 State  No.  of  ©  No,  of  persons
 Persons  renderd  homeless

 died

 (t)  Kerala  5  627  houses  were
 damaged  or  —  des-
 troyed,  Exact
 Number  of  persons affected  is  not
 known,

 (2)  Laccadi-
 ves  8  350

 (c)  (dd)  Kerala:  Thirty  two  persons
 were  injured  and  five  persons  were
 reported  missing.  Twenty-five  ves-
 sels  with  cargo  were  lost  in  the  sea.
 Nearly  9526  acres  of  paddy,  cocoanut
 trees  and  other  crops  were  affected.
 Six  hundred  and  _  twenty-seven
 houses  were  damaged  or  destroyed.
 Total  loss  is  estimated  at  Rs.  35,33,508.

 (2)  Lacadives:  Twenty  houses  com-
 pletely  collapsed  and  22  houses  suf-
 ferred  material  damages  of  about
 Rs.  55,000.

 29,259  cocoanut  trees  were  uprooted
 causing  a  loss  of  about  Rs.  0  lakhs.

 One  boat  sank  off  Calicut,  another
 was  completely  damaged  and  washed
 away;  one  was  seriously  damaged
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 hanised and  four  boats  tained
 damage;  two  boats  with  20  crew  on
 board  are  reported  missing.  Total
 estimated  damage  to  boats  and  cargo
 Rs.  73,000.  Government  sustained  a
 loss  of  व74  quintals  of  coir  worth
 Rs.  20,000  and  P.W.D.  cargo  worth
 Rs  24,064.

 (d)  Persons  affected  by  the  cyclone
 were  evacuated  to  places  of  safety.
 Free  supply  of  rations  of  rice,  sugar, tea  dust  and  kerosene  oil  were  given
 to  the  victims  of  the  calamity  as  im-
 mediate  relief.  Cash  grants  were  also
 given  in  deserving  cases  for  repair
 or  reconstruction  of  houses  affected.
 Allotments  aggregating  Rs.  8,11,000
 were  placed  at  the  disposal  of  district
 Collectors  in  Kerala  to  meet  the  ex-
 Penditure  on  relief  measures  and  an
 expenditure  of  Rs.  13,390  was  incur-
 red  on  immediate  relief  measures  in
 Laccadives.

 Sulphuric  Acid  Plant
 *3i2.  Shri  Bibhuti  Mishra:

 Shri  K.  N.  Tiwary:
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  400
 tonnes  per  day  pyrites  based  sulphu-
 ric  acid  plant  is  proposed  to  be  loca-
 ted  at  Sindri  instead  of  at  Durgapur
 and  if  so,  the  reason  therefor;  and

 (b)  whether  it  is  also  a  fact  that
 the  Pyrites  and  Chemica]  Develop-
 ment  Co.  has  already  given  a  contract
 for  the  same  and  if  so,  the  name  of
 the  party?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Alag  ):  (a)  The
 original  decision  was  to  set  up  the
 first  400  tonnes  per  day  pryTites  based
 sulphuric  acid  plant  at  Sindri,  as  it
 was  considered  to  be  the  most  suita-
 ble  site  for  it.  Subsequently,  when
 approval  was  accorded  to  a  Complex
 Fertilizer  Project  at  Durgapur,  it  was
 decided  to  shift  the  site  of  the  said
 plant  at  Durgapur.  With  the  change
 in  the  product  pattern  of  Durgapur
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 Fertilizer  Project  and  assurance  of
 fuller  utilisation  of  sulphuric  acid  at
 Sindri,  Government  have  now  rever-
 ted  to  the  original  decision.

 (b)  Contract  has  been  placed  on  M|s, Simon  Carves  India  Limited.

 Gurdwaras  in  Pakistan

 *3I4  Shri  Daljit  Singh:  Will  the
 Minister  of  Labour,  Employment  and
 Rehabilitation  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No.  868  on  the  6th  December,
 965  and  state:

 (a)  whether  it  is  a  fact  that  pre-
 viously  the  evacuee  land  was  allotted
 to  S.G.P.C,  in  lieu  of  the  land  of  Gur-
 dwaras  in  Pakistan  and  afterwards
 allotments  were  cancelled;  and

 (bb),  if  so,  the  reasons  therefor?

 The  Minister  of  Labour,  Empley-
 ment  and  Rehabilitation  (Shri  Jag-
 jivan  Ram):  (a)  and  (b).  Allotment
 of  evacuee  land  was  not  made  to  the
 Shiromani  Gurdwara  Parbandhak
 Committee  in  lieu  of  the  land  of  Gur-
 dwaras  in  Pakistan.  However,  4845
 standard  acres  of  land  belonging  to
 Muslim  religious  institutions  in  Pun-
 jab  (India)  was  leased  out  to  S.G.P.C.
 for  a  period  of  7  years  from  Kharif
 954  to  Rabi  96]  at  single  time  land
 revenue  plus  other  Government  dues.
 The  lease  was  cancelled  on  formation
 of  the  Punjab  Wakf  Board,  which
 took  charge  of  the  lands  belonging  to
 Muslim  religious  institutions.

 भारत  के  सासलित्र

 325.  शो  किशन  पटनायक
 शो  मधु  लिसय े:

 थो  दी०  Wo  stat:
 it  बिमूति  मिश्र  :
 गमी  हेस  बचया
 ah  to  ato  बनर्जी  :
 शनी  राम  हरल  धावंव :
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 aft  प्रकाशवीर  शास्त्री  :
 श्री  हुकम  चन्द  कछवाय  :
 श्री  जगवेव  सिह  सिद्धान्ती  :
 श्री  हेम  राज  :
 श्री  श्याम  जाल  सर्राफ  :
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 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 बरेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  श्ान्ध्र  प्रदेश
 में  ऐसे  मानचित्र  परिचालित  किये  गये  हैं,
 जिनमें  भारतीय  राज्य  क्षेत्र  के  बहुत  से  क्षेत्र
 विदेशी  मुल्कों  तथा  इस्लामी  दुनिया  के  भाग
 के  रूप  में  दिखाये  गये  हैं;

 (ख)  यदि  हां,  तो  इसके  लिए  उत्तर-
 दायी  व्यक्तियों  के  नाम  श्रादि  क्‍या  हैं;
 और

 (ग)  इस  सम्बन्ध  में  सरकार  क्‍या
 कार्यवाही  कर  रही  है  ?

 गृह-कार्य  मंत्रालय  में  उपमंत्री  (श्री
 विद्या  चरण  शक्‍ल)  :  (क)  शौर  (ख).
 झान्ध्र  प्रदेश  में  इस्लामी  दुनिया  शीर्षक  से
 एक  मानचित्र  वाले  कैलेंडर  निम्नलिखित
 फ़र्मों  द्वारा  वितरित  किये  गये  थे

 (a)  stata  टी  डिपो,  हैदराबाद
 (2)  सनशाइन  स्टोसं,  हैदराबाद

 (3)  प्रब्दुल  रहमान  ट्रंक  फैक्टरी,
 सिकंदराबाद  ।

 (4)  मुहम्मद  जमाल  ऐंड  को०,  बेगम
 बाज़ार,  हैदराबाद  ।

 इस  मानचित्र  में  गलत  तरीके  से  भारत
 के  बहुत  बड़े  भागों  को  देश  से  बाहर  दिखाया
 गया  है

 (ग)  इन  कैलेंडरों  के  वितरण  के  लिये
 जिम्मेवार  व्यक्तियों  को  भारत  सुरक्षा  नियमों
 के  भ्रघीन  गिरफ्तार  किया  गया  था  श्रौर
 मामले  स्यायालय  में  विचाराधीन  हैं

 MARCH  2,  966  Written  Answers  3220

 बिहार  में  गन्षक  झौर  पाइराइट  का  उत्पादन

 #316.  श्री  किन्दर  लाल  :
 श्री  विधवनाथ  पाण्डेय  :

 क्या  पेट्रोलियम  शौर  रसायन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  फिनलंण्ड  की
 एक  फर्म  ने  श्रमझोर  में  पाइराइट  से  गन्धक
 बनाना  भ्आारम्भ  कर  दिया  है;  झौर

 (ख)  यदि  हां,  तो  इसके  लिये  क्या
 शर्तें  तय  हुई  हैं  ब्रौर  उसकी  वर्तमान  उत्पादन
 क्षमता  क्‍या  है  ?

 पेट्रोलियम  झ्ौर  रसायन  मंत्री  (श्री
 अलगेशन)  :  (क)  जी  नहीं  ।

 (@)  प्रश्न  नहीं  उठता  v

 Santhanam  C  ittee’s  Ri  id.
 tions

 *3l7.  Shri  R.  S.  Pandey:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Government  have  re-
 viewed  the  progress  so  far  achieved
 in  the  implementation  of  the  Santha-
 nam  Committee’s  recommendations;
 and

 (b)  if  so,  whether  any  further  mea-
 sures  have  been  taken  to  implement
 them?

 The  Minister  of  State  in  the  Min-
 istry  of  Home  Affairs  and  the  Minis-
 ter  of  Defence  Supplies  in  the  Minis-
 try  of  Defence  (Shri  Hathi):  (a)
 and  (b).  Out  of  a  total  of  37
 recommendations  (including  parts  of
 recommer  dations)  made  by  the
 Santhanain  ~ommittee  I5  have  been
 accepted,  ©  have  not  been  accepted
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 and  the  remaining  4  are  under
 consideration,  as  follows:

 I.  Following  i08  recommendation’ have  been  accepted  with  or  without  changes
 and  implemented  :—

 (1)  Recommendations  re-
 lating  to  Government
 Servants  Conduct
 Rules

 (2)  Recommendations  _rela-
 lating  to  amendments
 to  laws  5

 rela-
 political  I

 (3)  Recommendations
 ting  to  the
 parties  etc.  «५

 (4)  Recommendations  __rela-
 ting  to  Universities  I

 (5)  Others  °  85
 TOTAL  :  308

 गा.  Following  i
 recommendations  have

 been  accepted  wholly  or  partly  and  their
 implementsion  is  under  consideration  :—

 (1)  Recommendations  _rela-
 ting  to  Government
 Servants  Disciplinary
 Rules  I

 (2)  Recommendations  __rela-
 ting  to  Amendments
 to  laws  5

 (3)  Others  a  I
 TOTAL  7

 Ill.  Recommendations  not
 accepted  हि  8

 IV.  Following  14  recom-
 mendations  are  under  con-
 sideration  :—
 (r)  Recommendations  re-

 lating  to  Constitutional
 changes  .  5

 (2)  Recommendations  _  rela-
 ting  to  political  par- ties  etc.  4

 (3)  Recommendations  re-
 lating  to  Judiciary  I

 (4)  Others  A  :  4
 ToTaL  4

 GRAND  TOTAL  337
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 Security  Arrangements  at  Airports
 °3i8.  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  6  on  the
 3rd  NovemBer,  965  and  state:

 (a)  whether  the  recommendations
 made  by  the  Committee  appointed  to
 go  into  the  security  arrangements  at
 Airports  has  since  been  examined;
 and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  the  Minister
 of  Defence  Supplies  in  the  Ministry
 of  Defence  (Shri  Hathi):  (a)  Yes,  Sir.
 I  lay  a  copy  of  the  report  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-5648/66].

 (b)  All  the  recommendations  ex-
 cept  recommendation  number  9  on
 page  3l  of  the  report  relating  to  the
 registration  of  foreigners  at  the  hotels,
 and  recommendation  number  17  on
 page  33  of  the  report  relating  to  load-
 ing  of  export  baggages  into  the  air-
 craft  without  going  through  the  cus-
 toms  enclosure  are  acceptable  to  Gov-
 ernment  and  action  has  been  initiated
 aiready.  Recommendation  No.  9  is
 not  considered  practicable  or  useful
 and  recommendation  No.  ॥7  is  _  still
 under  examination,  as  it  is  subject  to
 certain  other  arrangements  being
 made  as  mentioned  in  the  report  it-
 self.

 Complaints  of  Sikhs  of  Terai

 *320.  Shri  Gulshan:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Government  have
 received  any  complaints  of  discrimi-
 nation  from  the  Sikhs  of  Teral
 (U.P,);  and

 (b)  if  go,  the  action  Government
 propose  to  take  in  the  matter?
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 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  the  Minister

 of  Defence  Supplies  in  the  Ministry
 of  Defence  (Shri  Hathi):  (a)  Yes,
 Sir.

 (b)  The  Uttar  Pradesh  Govern-
 ment  to  whom  the  matter  was  refer-
 red  have  denied  the  allegations  of
 discrimination.

 कन्द्रीय  शिक्षा  सलाहकार  बोर्ड

 #321,  शो  सिद्धबवर  प्रसाद:  क्‍या
 शिक्षा  मंत्री  17  0  नवम्बर,  965  के
 ग्रतारांवित  प्रश्न  संख्या  Bil  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  परेंगे  कि
 28  श्रौर  29  प्रक्तूबर,  965  को  केन्द्रीय

 शिक्षा  सलाहकार  बोर्ड  की  हुई  बैठक  में  किये
 गये  निर्णयों  को  क्रियान्वित  करने  के  लिए
 राज्य  सरकारों  तथा  केन्द्रीय  सरकार  ने  क्‍या
 कार्यवाही  की  है  ?

 विक्षा  उंत्री  थी  मु  Go  खागसा)  :
 केन्द्रीय  शिक्षा  सलाहकार  बोर्ड  द्वारा  की  गई
 सिफारिशें  9  दिसम्बर,  1965.  को  राज्य
 सरकारों  तथा  अन्य  प्राधिकारियों  को  प्रेषित
 की  गई  थीं,  जिन्हें  सिफारिशों  के  क्रियान्वित
 करने  के  सम्बन्ध  में  विचार  करना  है  तथा
 निर्णय  लेना  है।  उनके  द्वारा  की  गई  कार्रवाई
 की  रिपोर्ट  अभी  तक  प्राप्त  नहीं  हुई  है  ।
 जहां  तक  चौथी  पंच-वर्षीय  श्रायोजना  से
 सम्बन्धित  सिफारिशों  का  सम्बन्ध  है,  उन  पर,
 आयोजना  को  प्रन्तिम  रूप  देते  समय,  उचित
 ध्यान  दिया  जायेगा  ny

 Arrest  of  Walcott

 *322.  Shri  Surendranath  Dwivedy:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  Bade:
 Shri  P.  0.  Borooah:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  253  on  the
 i6th  February,  966  and  state:

 (a)  whether  Investigation  into  this
 case  has  been  completed;
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 (b)  the  number  of  persons  arrested
 so  far;

 (c)  whether  any  case  or  cases  have
 been  instituted  against  them;  and

 (d)  whether  there  is  any  truth  in
 the  report  published  in  some  papers that  the  beachcraft  which  landed  un-
 scheduled  at  Bhubaneshwar  in  June
 last  year  was  carrying  Walcott  and
 Donze  who  got  down  at  some  other
 Place  before  the  plane  proceeded towards  Bhubaneshwar?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  the  Minister
 of  Defence  Supplies  in  the  Ministry of  Defence  (Shri  Hathi):  (a)  Not  yet, Sir.

 (b)  Nine  persons,  including  Wal-
 cott.

 (c)  Four  cases  have  been  register- ed.
 (d)  The  investigation  conducted  so

 far  does  not  confirm  the  Press  report.

 Enquiry  into  Police  Firing  in  Manipur
 °323.  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given to  Starred  Question  No,  737  on  the
 8th  December,  965  and  state:

 (a)  whether  any  disciplinary  or
 punitive  action  has  been  taken  against
 those  responsible  for  the  second  fir-
 ing  on  the  open  Dimapur  road  which
 the  Committee  of  Inquiry  held  as
 neither  justified  nor  necessary;

 (b)  if  so,  the  nature  thereof;  and

 (c)  if  the  answer  to  part  (a)  above
 be  in  the  negative  the  reasons
 therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  the  Minister
 of  Defence  Supplies  in  the  Ministry
 of  Defence  (Shri  Hathi):  (a)  to  (c).
 A  case  is  being  registered  in  respect

 of  the  second  firing.
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 Alleged  Beating  to  Death  of  a  Man  at
 Police  Station

 °324.  Shrimati  Savitri  Nigam:
 Shri  D.  D.  Puri;

 Will  the  Minister  of  Home  Affaire
 be  pleased  to  state:

 (a)  whethér  it  is  a  fact  that  an
 innocent  man  had_  been  beaten  to
 death  by  the  Police  constables  at  the
 Police  Station  Port  Blair,  Andamans;
 and

 (b)  if  so,  the  action  Government
 have  taken  to  punish  the  culprits?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  the  Minister
 of  Defence  Supplies  in  the  Ministry
 of  Defence  (Shri  Hathi):  (a)  One
 man  Shri  Ruplal  who  was  arrested  in
 a  criminal  case  died  on  the  interven-
 ing  night  of  26th  and  27th  January,
 1966,  while  in  the  Police  Cusfody  at
 Police  Station,  Dandas  Point,  Port
 Blair.

 (b)  Eight  Police  officials  including
 the  Station  House  Officer  have  been
 arrested  against  whom  the  investiga-
 tions  have  been  completed  and  the
 case  filed  in  the  court.

 Resolution  on  Industrial  Truce

 *325.  Shri  Madhu  Limaye:  Will  the
 Minister  of  Labour,  Employment  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  at  the
 instance  of  the  Central  Government
 the  Tri-partite  Conference  adopted  a
 Resolution  on  Industrial  Truce;

 (b)  whether  it  is  also  a  fact  that
 the  management  of  Rohtas  Industries,
 Dalmianager  and  certain  other  con-
 cerns  have  violated  this  Re:  tis:
 by  refusing  to  implement  agreements
 entered  into  in  pursuance  thereof;  and

 (c)  if  so,  the  action  taken  by  the
 Central  Government  under  D.I.R.  or
 other  emergency  powers?

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri  Jagjivan
 Ram):  (a)  Yes.

 (b)  The  specific  case  referred  to  by
 the  Member  falls  within  the  compe-
 tence  of  the  Bihar  Government,

 (c)  Does  not  arise.

 Tri-Partite  Committees
 *326.  Shri  Daji:

 Shri  Basumatari:
 Shri  D.  D.  Puri:

 Will  the  Minister  of  Labour,  Emp-
 loyment  and  Rehabilitation  be  pleas-
 ed  to  state:

 (a)  whether  the  high-level  tri-
 partite  committees  envisaged  by  the
 23rd  Session  of  the  Indian  Labour
 Conference  have  since  been  set  up  at
 Central  and  State  levels;

 (b)  whether  any  meetings  of  these
 Committees  have  also  been  held;

 recommendations
 thereto;

 (c)  if  so,  their
 and  Government's  reaction
 and

 (d)  whether  any  State  has  not
 been  able  as  yet  to  constitute  such
 tri-partite  bodies?

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri
 Jagjivan  Ram):  (a)  and  (d).  A  Tri-
 partite  Committee  has  been  set  up  by
 the  Government  of  India.  The  posi-
 tion  in  regard  to  the  Tri-partite  Com-
 mittees  at  the  State  Level  is  indicat-
 ed  in  the  statement  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-5649(i)  166).

 (b)  The  first  meeting  of  the  Cen-
 tral  Tripartite  Committee  was  held
 on  the  27th  January,  1966.  Informa-
 tion  regarding  the  meetings  of  the
 State  level  Committees  is  not  uavail-
 able.

 (c)  476  main  Trecommenaations  of
 the  Central  Tripartite  Committee  are
 shown  in  the  statement.  laid  on  the
 Table  of  the  House.  [Placed  in  Lih.-
 rary.  See  No  LT-5649(ii)  186).
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 Recruiment  of  Special  Police  Officers
 1316.  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Home  Affairs  be
 Pleased  to  state:

 (a)  whether  Government  have
 modified  the  Rules  for  the  recruit-
 ment  of  Special  Police  Officers,

 (b)  if  so,  the  details  thereof;  and
 (c)  the  number  of  Special  Police

 Officers  so  far  recruited  in  the  country
 State-wise?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  The  Government
 of  India  have  not  framed  any  rules
 for  recruitment  of  Special  Police
 Officers.

 (b)  Does  not  arise.
 (c)  The  information  is  being  col-

 lected  from  the  States  and  will  be
 placed  on  the  Table  of  the  House.

 Strike  in  Textile  Mills  in  Coimbatore
 ‘1317,  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Labour,  Employment  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  there  was  a  strike  by
 the  textile  workers  of  Coimbatore
 during  December,  1965;  and

 (b)  if  so,  their  main  grievances;
 and  the  conditions  of  settlement,  if
 any?

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri  Jag-
 jivan  Ram):  (a)  and  (b).  the  matter
 is  the  concern  of  the  State  Govern-
 ment.  The  Government  of  India
 have  no  information  on  the  subject.

 Junior  Colleges  in  Kerala
 ‘1318,  Shri  A.  K.  Gopalan:

 Shri  A.  V,  Raghavan:
 Will  the  Minister  of  Education  be

 pleased  to  state:
 (a)  whether  the  Kerala  University

 Syndicate  has  decided  not  to  sanc-
 tion  any  new  junior  colleges  during
 1986-67;
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 (b)  if  so,  the  reasons  therefor;
 (c)  whether  in  view  of  the  back-

 wardness  of  Malabar  area  Govern-
 ment  propose  to  relax  this  decision
 and  allow  new  Colleges  in  this  area;
 aad

 (d)  if  so,  when  the  decision  is
 likely  to  be  taken?

 The  Minister  of  Education  (Shri
 M.  C.  Chagla):  (a)  to  (d).  While  it  is
 a  fact  that  the  Kerala  University
 Syndicate  has  decided  not  to  sanction
 any  new  junior  colleges  during
 1966-67.  on  the  ground  that  the  col-
 leges  already  sanctioned  during
 1964-65  and  1965-66  have  not  yet
 been  fully  stabilised,  no  final  decision
 has  yet  been  taken  it  regard  to  the
 setting  up  of  new  colleges  in  the  case
 of  Malabar  area.  In  the  latter  case,
 proposals  are  being  looked  into  by
 the  University  to  ascertain  whether
 facilities  required  for  starting  the  new
 colleges  are  being  provided  by  the
 sponsors.  It  is  not  possible  at  this
 stage  to  indicate  how  soon  the  deci-
 sion  is  likely  to  be  taken.

 Arrest  of  Peasants  in  Kottayam
 1319.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  has  come  to  the
 notice  of  Government  that  the  pea-
 sants  living  near  Palampadam  Estate,
 Kottayam,  (Kerala)  are  being  arrest-
 ed  by  the  Police  with  a  view  to  evict
 them;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  take  steps  to  stop  this?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  the  Minister
 of  Defence  Supplies  in  the  Ministry
 of  Defence  (Shri  Hathi):  (a)  The
 peasants  were  not  arrested  with  a
 view  to  evicting  them.  Some  persons
 at  THUMARANPARA  near  Palam-
 padam  Estate,  who  were  accused  in
 criminal  cases,  were  arrested  by  the
 Police  on  specific  charges,

 (b)  Does  not  arise.
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 T.A.  to  Police  Constables  in  Kerala

 1320.  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  a  cut  of  25  per  cent
 has  been  effected  on  the  travelling
 allowance  hitherto  given  to  the
 Police  Constables  in  Kerala;

 (b)  whether  it  is  also  a  fact  that
 while  travelling  with  bus  warrants,
 the  charges  of  the  same  are  ordered
 to  be  deducted  from  their  travelling
 allowance;

 (९)  if  so.  the  reasons  therefor;  and
 (d)  the  latest  position  in  the  mat-

 ter?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  and  the  Minister
 of  Defence  Supplies  in  the  Ministry
 of  Defence  (Shri  Hathi):  (a)  A  cut  of
 20  per  cent  (and  not  25  per  cent)
 has  been  effected  as  an  economy
 measure  on  the  ceiling  on  T.A.  to
 Officers  and  men  of  all  ranks  of  the
 Police  Department  of  the  State.

 (b)  The  cost  is  deducted  only  to
 the  extent  of  half  of  the  ceiling.  If
 the  cost  of  warrants  exceeds  half,
 the  amount  in  excess  is  admitted  in
 excess  of  the  ceiling.

 (c)  and  (d).  The  decision  was
 taken  as  a  measure  of  economy  and
 is  still  in  foree.

 Kerala  50379  Institute
 232l.  Shri  A.  V.  Raghavan:  Will

 the  Minister  of  Petroleum  and  Chemi-
 cals  be  pleased  to  state:

 (a)  whether  it  is  proposed  to
 enhance  the  capacity  of  the  Kerala
 Soap  Institute  at  Calicut;

 (b)  if  so,  the  progress  made  in
 importing  a  Mazzoni  soap  plant;  and

 (c)  the  amount  of  foreign  exchange
 required  for  the  plant?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Alag:  ):  (a)  The
 Kerala  Soap  Institute  have  proposed
 to  moderhise  their  factory  by  replac-
 ing  the  existing  worn  out  machinery
 by  a  Mazzoni  soap  plant.  Moderni-
 sation  of  the  factory  is  expected  to
 result  in  an  increase  in  capacity
 from  700  tonnes/year  to  000
 tonnes/year.

 (b)  An  agreement  for  supply  of
 the  plant  has  been  entered  into  with
 the  Italian  suppliers  under  the  Italian
 Credit,  and  licence  for  import  of  the
 plant  is  awaited.

 (c)  About  Rs.  8°5  lakhs.

 All  India  National  Games

 1322.  Shri  Murli  Manohar:
 Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  the  All-India  Twenty-
 second  National  Games  held  recently
 in  Bangalore  have  had  record-beating
 events  in  some  of  the  items;  and

 (b)  if  so,  the  details  of  such  record-
 beating  events?

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shri  Bhakt
 Darshan):  (a)  Yes,  Sir.

 (b)  The  following  new  records
 were  created  in  Athletics  and  Weight-
 lifting:

 ATHELETICS  :
 Men

 High  Jump
 Discuss  Throw
 Hammer  Throw
 Triple  Jump

 800  M  Run ः

 a  (2°01  M_  by  Bhim  Singh  of  Rajasthan.
 49°98  M  by  Praveen  Kumar  of  Punjab.
 56°56  M  by  Praveen  Kumar  of  Punjab.

 15°87  M  by  Labh  Singh  of  Punjab.
 I  minute  4979  seconds  by  8.  S.  Barua  of  Rajasthan.
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 “omen
 High  Jump

 Boys
 t.  High  Jump
 2.  Pole  Vault

 Javelin  Throw
 200  M  Run
 400  M  Run

 auey  800  M.  Run
 7.  4  00  M  Relay  44°4

 Girls
 Te  Javelin
 2.  Shot  Put

 Weightlifting  :
 Feather  Weight
 .  M.  L.  Ghosh  of  Services

 seconds  by  Mysore

 I°55  M  by  L.  Gomes  of  Madras.

 I°85  M  by  Daljinder  Singh  of  Rajasthan.
 3°60  M  by  Raghbir  Singh  of  Punjab.
 ‘S716  M  by  Ram  Badan  Singh  of  Bihar.
 22°8  seconds  by  Sabharwal  of  Maharashtra.
 50°5  seconds  by  R.  Ranganath  of  Mysore.
 2  minutes  0  second  by  R.  Ranganath  of  Mysore.

 team.

 34°02  M  by  Chameli  of  Rajasthan.
 9°07  M  by  Mary  Phillips  of  Mysore.

 Press  08  Kg.
 TOTAL  345  Kg.

 2  A.K.  Das  of  Railways  Snatch
 ‘107°5,  Kg.

 ‘Urdu  Digest’  of  Lahore

 1323.  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  Government  have
 declared  that  the  issues  of  the  ‘Urdu
 Digest’  an  Urdu  periodical  published
 from  Lahore  from  September,  965
 up-to-date  printed  at  the  ‘Istaqlal
 Press’  Lahore  be  forfeited  to  Govern-
 ment;  and

 (b)  if  go,  the  details  of  the  for-
 feiture  order?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  P.  S,
 Naskar):  (a)  The  issues  of  the  per-
 iodical  published  from  September,
 955  to  the  date  of  the  order  ie.  2Ist
 October,  1965,  have  been  declared
 forfeited  to  Government.

 (b)  The  Order  was  published  in
 Part  II,  Section  3(i)  of  the  Gazette
 of  India  dated  the  6th  November,
 1968.

 Salaries  of  Extra  Departmental
 Employees  in  P.  &  T.  Deptt.

 1324,  Shri  Jedhe:  Will  the  Minister
 of  Communications  be  pleased  to
 state:

 (a)  the  minimum  and  the  maximum
 salaries  paid  to  the  Extra-Departmen-
 tal  Employees  (category-wise)  of  the
 Posts  and  Telegraphs  Department;

 (b)  whether  these  Extra-Depart-
 mental  Employees  are  eligible  for
 Dearness  Allowance  granted  to  the
 Government  employees  from  time  to
 time;

 (c)  if  not,  the  reasons  therefor;  and

 (d)  whether  Government  have
 under  consideration  any  proposal  for
 increasing  their  salaries,  and  if  so,
 what  is  the  proposal  and  when  it  will
 be  possible  to  implement  the  same?
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 The  Minister  of  State  in  the  De-

 partments  of  Parliamentary  Affairs
 and  Communications  (Shri  Jaganatha
 Rao):  (a)  The  information  is  as  fol-
 lows:

 Category  Min.  Max.
 p.m.  p.m.

 Rs.  Rs.
 ED  SPMs  &  ED

 Sorters  52  72
 ED  Stamp  Vendors  32  47
 ED  BPMs  25  47
 EDMCs,  Packers,

 Delivery  Agents &  LB.  Peons.  20  42
 ED  Chowkidars  20  42
 ED  Messengers,

 Boy  Messengers  and
 Boy  Peons  20  42

 In  addition  to  the  above,  the  ED
 SPMs  and  Sorters  are  sanctioned  an
 ad  hoc  increase  of  Rs.  6  p.m.  and
 other  ED  employees  Rs.  2  p.m.  (in-
 cluding  Rs.  3  and  Rs.  2  respectively
 sanctioned  recently  with  effect  from
 l-2-65).

 (b)  No.
 (c)  They  are  not  whole  time  em-

 ployees  on  regular  scales  of  pay  and
 are  supposed  to  have  other  sources  of
 income.

 (d)  No;  and  ad  hoc  increase  in  con-
 solidated  allowance  has  however  been
 sanctioned  at  the  rate  of  Rs.  3  p.m.  to
 the  ED  SPMs  and  Sorters  and  Rs.  2
 p.m,  to  other  E.D.  employees  from
 1-12-65,  as  per  the  policy  of  the  Govt.
 for  sanctioning  such  increases  as  and
 when  rates  of  dearness  allowance  are
 revised  for  regular  Govt.  employees.

 Gratuity  of  Extra-Departmental
 Employees  of  P.  &  T.  Deptt.

 1325.  Shri  Jedhe:  Will  the  Minister
 of  Communications  be  pleased  to
 state:

 (a)  whether  the  details  regarding
 the  grant  of  gratuity  to  the  Extra-

 Departmental  Employees  of  the  Posts
 and  Telegraphs  Department  have
 been  finalised;  and

 (b)  if  so,  whether  a_  copy  of  the
 same  will  be  laid  on  the  Table?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  &
 Communications  (Shri  Jaganatha
 Rao):  (a)  No.

 (b)  Does  not  arise,

 भारतीय  झम  सम्मेलन

 +1326.  भरी  सिद्धशवर  प्रसाद  :  क्या
 अम,  रोजगार  तथा  पुनर्वास  मंत्री  भारतीय
 श्रम  सम्मेलन  द्वारा  भक्तुबर,  965  में  विचारे
 गये  प्रस्तावों  तथा  की  गई  सिफारिशों  के
 सम्बन्ध  में  5  नवम्बर,  965  %  प्रतारांकित
 प्रश्न  संख्या  $59  के  उत्तर  के  सम्बन्ध  में
 पह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  स्थायी  श्रम  समिति  के
 विचाराथं  भेजी  गई  बातों  पर  विचार  किया
 जा  चुका  है;  शौर

 (ख)  यदि  हां,  तो  किन  विशिष्ट  बातों
 पर  विचार  किया  गया  है  श्रौर  क्‍या  निर्णय
 किये  गये  हैं  ?

 म,  रोजगार  तथा  पुनर्वास  मंत्री  (थी
 जगजीवन  राम)  :  (5)  श्रौर  (ख).  स्थायी
 श्रम  समिति  ने  i3-74  फरवरी,  966  को
 हुई  प्रपनी  बैठक  में  भारतीय  श्रम  प्रधिवेशन
 द्वारा  इसे  पभ्रक्‍्तूबर,  96s  में  भेजे  गये
 विषयों  पर  विचार  विया ।  एक  विवरण
 जिसमें  उक्त  बैठक  में  विचार-विमर्श  किये  गये
 महत्वपूर्ण  विषय  श्रौर  लिये  गये  निर्णय  दिये
 गये  हैं  सभा  की  मज  पर  रख  दिया  गया  है  ny
 पृस्तकालय  में  रखा  गया  बेंखिय  संख्या
 L.  T.—  5660/66]
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 जान  सरोवर'  का  प्रकाशन

 ‘1327.  श्री  सिद्धवर  प्रसाद  :
 Wo  महादेव  प्रसाद  :

 क्या  शिक्षा  मंत्री  |  दिसम्बर  965  के
 अंतारांकित  प्रश्न  संख्या  604  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  ज्ञान  सरोवर'  के  प्रकाशन  का
 काम  जामिया  मिलिया  इस्लामिया  को  देने  के
 क्‍या  कारण  थे;

 (ख)  इसके  प्रकाशन  का  काम  फिर
 सूचना  शौर  प्रसारण  मंत्रालय  के  प्रकाशन
 विभाग  को  देने  के  क्‍या  कारण  हैं;

 (ग)  जामिया  मसिलिया  को  ज्ञान
 सरोवर'  के  प्रकाशन  के  लिए  कितने  रुपये
 दिये  गये  भौर  भ्रभी  तक  उसके  हिसाब-किताब
 को  लेखा-परीक्षा  नहीं  कराने  के  क्या  कारण  हैं;

 (घ)  सूचना  श्रौर  प्रसारण  मंत्रालय  द्वारा
 ज्ञान  सरोवर'  के  शेष  खंडों  को  प्रकाशित
 करने  में  विलम्ब  होने  के  क्‍या  कारण  हैं;
 और

 (2)  ज्ञान  सरोवर'  के  सभी  खंड
 कब  तक  प्रकाशित  कर  दिये  जायेंगे  ?

 शिक्षा  मंत्रालय  में  उप-मंत्री  (भ्रोमती
 सौन्दरम  रामचनन)  :  (क)  हिन्दी  में  समाज
 शिक्षा  साहित्य  के  प्रकाशन  के  क्षेत्र  में  उनके
 भनुभव  को  देखते  हुए  ज्ञान  सरोवर'  के
 प्रकाशन  का  कार्य  जामिया  मिलिया  इस्लामिया
 को  सौंपा  गया  था  ।

 (ख)  किन्तु  प्रगति  की  गति  धीमी  देखकर
 बाद  में  यह  कायें  प्रकाशन  प्रभाग  को  सौंप
 दिया  गया  था  |

 (ग)  उन्हें  1,88,007.  34  रु०  की
 राशि  दी  गईथी  श्रौर  जनवरी,  :96i  तक
 लेखे  महालेखाकार,  केन्द्रीय  राजस्व  के  पास
 झाडिट  के  लिए  भेज  विये  गये  थे  ।
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 (8)  भौर  (ड:).  प्रकाशन  प्रभाग  पर
 भ्रतिरिक्त  काये  के  दबाव  तथा  राष्ट्रीय  संकट
 के  कारण  भारत  सरवर  प्रैस  के  दबाव  की
 वजह  से  इस  पुस्तक  वा  मुद्रण  इतनी  शी  घ्रता
 से  नहीं  हुआ  है  जितना  कि  सामान्य  परिस्थितियों
 में  होता  चाहिए  था  1  शेष  खण्डों  को  शीघ्र
 प्रकाशित  करने  के  लिए  प्रकाशन  प्रभाग
 यथासंभव  प्रयत्न  करेगा  |

 पत्रकारों  के  विदद्ध  जांच

 1328.  श्री  सिद्धेश्वर  प्रसाद :  क्या
 गृह-कार्य  मंत्री  कुछ  पत्नकारों  की  राष्ट्र  विरोधी
 कार्यवाहियों  के  बारे  में  दिसम्बर,  965  के
 प्रतारांकित  प्रश्न  संख्या  i684  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  इस  मामले  में  जांच  इस  बीच
 पूरी  हो  चुकी  है;

 (@)  यदि  हां,  तो  उसके  क्या  परिणाम
 निवले  हैं;  श्रौर

 (ग)  सरवर  ने  इस  मामले  में  क्‍या
 कार्यवाही  की  है  ?

 गह-कार्य  मंत्रालय  में  राज्य-मंत्री  तथा
 प्रतिरक्षा  मंत्रालय  में  प्रतिरक्षा  संभरण  मंत्री
 (भी  हाथी)  :  (व)  से  (ग).  संवाददाता
 दारा  भेजे  गए  समाचारों  की  सरकार  ने  जांच
 की  थी  झौर  सभी  पहलुझों  पर  सावधानी  से
 विचार  करने  के  उपरान्त  यह  निर्णय  विया
 गया  है  ि  ऐसी  कोई  सामग्री  नहीं  है  जो  विसी
 तरह  की  कानूनी  वार्यवाही  या  बन्दिश  बा
 ग्रौचित्य  सिद्ध  कर  सके  ।

 Telephone  Exchange,  Padne  (Kerala)
 1329,  Shri  Mohammeg  Koya:  Will

 the  Minister  of  Communications  be
 pleased  to  state:

 (a)  whether  any  decision  was  taken
 to  start  a  telephone  exchange  in
 Padne,  Kerala  State;

 (b)  whether  the  telephone  subs-
 cribers  were  asked  to  give  advance
 deposits;  and
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 (c)  if  so,  the  reasons  not  giving  the
 telephone  connections  so  far?

 The  Minister  of  State  in  the
 Departments  of  Parliamentary  Affairs
 and  C  ications  (Shri  J
 Rao):  (a)  No.

 (b)  No  advance  deposits  have  been
 obtained.

 (c)  Question  does  not  arise.

 Padne  Branch  Post  Office

 1330,  Shri  Mohammeg  Koya:  Will
 the  Minister  of  Communications  be
 pleased  to  state:

 (a)  whether  any  representation  has
 been  received  to  upgrade  the  Padne
 Branch  Post  Office  in  Kerala;

 (b)  whether  any  other  Post  Office
 with  comparatively  less  transactions
 has  been  uPgraded;  and

 (c)  if  so,  the  reasons  for  not  upgrad-
 ing  Padne  Post  Office?

 The  Minister  of  State  ip  the  Depart- ments  of  Parliamentary  Affairs  and
 Communications  (Shri  Jaganatha
 Rao):  (a)  No,  Sir.

 (b)  No,  Sir,

 (c)  Does  not  arise.

 Retirement  age  of  Madras  Govern-
 ment  Employees

 1331.  Shri  V.  V,  Thevar:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  State  Government
 of  Madras  have  sent  to  the
 Central  Government  for  approval  any
 Proposal  for  raising  the  retirement
 age  of  the  State  Government  emp-
 loyees  to  58  years;

 (b)  if  so,  at  what  stage  the  con-
 sideration  of  the  matter  stands,
 2599  (Ai)  LS—2

 (c)  the  date  fiom  which  it  will  take
 effect;  and

 (d)  the  various  categories  of  staff
 covered  under  the  proposal?

 The  Deputy  Minister  in  the  Minls-
 try  of  Home  Affairs  (Shri  P.  s.
 Naskar)::  (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise.

 पूर्वो  पाकिस्तान  से  बिस्थापित  व्यक्ति

 +1332.  श्री  झोंकार  लाल  बेरवा  :
 भरी  हुकम  खन्द  कछुवाय  :

 क्या  गुह-कार्य  मंत्री  यह  बताने  की  कृपा
 बरेंगे  कि  :

 ()  क्‍या  यह  सच  है  कि  पूर्वी  पाविस्तान
 से  शाये  हुए  विस्थापित  ब्यक्तियों  को  नाग-
 रिकता  प्रदान  की  गई  है;  भौर

 (ख)  यदिहां  तो  ऐसे  कितने  विस्थापित
 व्यक्तियों  को  नागरिकता  प्रदान  की  गई  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य-मंत्री  तथा
 प्रतिरक्षा  संत्रालय  में  प्रतिरक्षा  संभरण
 मंत्री  भी  हाथी): (ष) 19  जुलाई  19488
 पूर्व  पाकिस्तान  से  भारत  को  श्राने  वाले
 विस्थापितों  को  संविधान  की  व्यवस्थाओ्रों  के
 प्रनुसार  स्वतः:  ही  भारत  की  नागरिबता
 प्राप्त  हो  गई  t  ऐसे  व्यक्तियों  को  जो  उसके
 बाद  भ्रार्यें  नागरिकता  भ्रधिनियम  oss  के
 भ्रधीन  विहित  शर्तों  को  पूरा  बरते  हों  तो
 ्न्हें  पंजीगरण  द्वारा  भारतीय  नागरिकता
 प्राप्त  हो  सवती  है  ।

 (ख)  उपलब्ध  सूचना  के  अप्रनुसार
 5  दिसग्वर  965  तबः  भारतीय  नागरिकों

 के  रूप  में  पंजीकृत  होने  वाले  व्यक्तियों  की
 कुल  संख्या  4,  2,868  थी  ।  पूर्वी  पाविस्तान  से
 आने  वाले  विस्थापितों  की  संख्या  अलग  से
 उपलब्ध  नहीं  है  ny
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 Development  of  Resources  of  Andaman
 and  Nicobar  Islands

 1333,  Shri  Umanath:  Will  the
 Minister  of  Labour,  Employment  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  at  the  recent  meeting
 of  the  Home  Minister's  Advisory
 Committee  for  the  Union  Territory  of
 Andaman  and  Nicobar  islands,  it  was
 decided  to  launch  a  programme  which
 envisages  all-round  development  of
 the  various  resources  of  the  Islands,
 for  the  settlers  from  outside  as  well
 as  for  the  local  population;  and

 (b)  if  so,  the  details  of  the  decision
 and  the  proposed  programme?

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri  Jag-
 jivan  Ram);  (a)  and  (b).  No,  Sir,  At
 the  meeting  of  the  Home  Minister’s
 Advisory  Committee  for  Andaman  and
 Nicobar  Islands  held  on  7th  Decem-
 ber,  1965,  the  development  of  the  is-
 lands  and  possibility  of  rehabilitation
 of  migrants  were  mentioned  in  gene-
 ral,  but  no  specific  decisions  were
 taken  in  this  behalf,

 राजघाट  के  निषट  खेलगांव'

 334.  शी  श्रोकार  लाल  बरवा  :
 श्री  श्रीतारायण  दास  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 बरेंगे  कि  :

 (बः)  क्‍या  यह  सच  है  कि  सरकार  ने
 राजघाट  के  निकट  खिलगांव'  बनाने  का  भ्रपना
 निश्चय  छोड़  दिया  है;

 (ख)  यदि  हां  तो  इसके  लिए  कौनसा
 दूसरा  स्थान  चुना  गया  है;  श्रौर

 (ग)  इस  योजना  की  मुख्य  रूपरेखा
 गया  है  ?

 शिक्षा  मंत्रालय  में  उप-मंत्री  (भरी  भक्त
 दर्शन)  (व)  भौर  (ख).  राजघाट  के
 निवट  की  भूमि  पर  स्टेडियम  आदि  के  निर्माण
 की  अनुमति  देने  के  प्रश्न  पर  हाल  ही  में
 विचार  विया  गया  भौर  निश्चय  किया  गया
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 fr  हस  स्थान  पर  स्टेडियम  के  निर्माण  की
 अनुमति  देना  उपयूवत  नहीं  होगा  शौर
 बेलगांव”  के  लिए  जिसे  ब  राष्ट्रीय  खेल
 कन्द्र'  के  नाम  से  पुवारा  जाता  है  कोई  श््न्य
 स्थान  तलाश  विया.  जाये।  दिल्‍ली  के  मुख्य
 झायुवत,  से  सरवार  के  विचारार्थ  दो  भ्रथवा
 तीन  उपयुक्त  स्थान  सुझाने  बा  प्रनुसंघ
 विया.  गया  &

 (ग)  राष्ट्रीय  खेल  केन्द्र  में  निम्नलिखित
 सुविधाशों  की  व्यवस्था  करने  का  प्रस्ताव
 है

 l.  व्यायामशाला  भ्रौर  स्वास्थ्यकर
 उपभवन  से  युक्त  झन्तरंग  खेल
 क्षेत्र  ;

 2.  मुख्य  स्टेडियम  जिसमें  श्राधुनिक
 स्टेडियम  के  लिए  झावश्यवा  सभी
 सुविधाओं  की  व्यवस्था  हो;  शौर

 3.  फुटबाल,  हाकी,  बालीबाल,  बास
 केटबाल  श्लौर  टेनिस  के  लिए
 खेल  के  मैदान  ।

 हाक॑  लिवर  तेल  परिष्करण  कार  ६:

 1335.  श्री  श्लोकार  लाल  बेरवा  :
 क्या  पेट्रोलियम  दौर  रसायन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गुजरात  में
 एक  शाकों  लिवर  तेल  परिप्करण  कारखाना
 स्थापित  करन  का  सरकार  का  विचार  है;

 (ख)  यदि  हां,  तो  कब;  श्रौर

 (ग)  यदि  कोई  सहायता  प्राप्त  की  जा
 रही  है,  तो  किस  से  ?

 पंट्रोलियणम  शौर  रसायन  मंत्री  (थी
 झलगेहान)  :  (कफ)  भारत  सरफार  के  पास
 ऐसा  कोई  प्रस्ताव  नहीं  है  ।  गुजरात  सरकार
 ने  एक  शाक  लिवर  तेल  शोधनशाला  स्थापित
 कीहै।

 (ख)  शौर  (ग).  तीसरी  पंचवर्षीय
 योजना  के  अन्तर्गत  गुजरात  सरकार  के  मत्स्य
 स्कीमों  में  यह  परियोजना  भी  शामिल  है  भौर
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 गुजरात  सरकार  झ्राशा  करती  है  कि  उक्त
 शोधनशाला  शीघ्र  ही  कार्य  करना  शुरू  कर
 देगी  ।

 वेज्ञानिकों  के  लिए  होस्टल
 1337.  श्री  हुकम  चन्द  कछवाय  :

 श्री  श्रोंकार  लाल  बेरवा  :
 श्री  बड़े  :

 क्या  शिक्षा  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  वैज्ञानिकों  के
 लिए  नई  दिल्ली  में  एक  होस्टल  बनाने  का
 सरकार  का  विचार  है  ;

 (ख)  यदि  हां,  तो  किस  स्थान  पर
 बनाने  का  विचार  है;  शौर

 (ग)  उस  पर  अनुमानत:  कितना  व्यय
 होगा  ?

 शिक्षा  मंत्री  (श्री  मु०  क०  चागला)  :
 (क)  जी  हां।  अनुसन्धान  संस्थाओ्रों  के  निदे-

 शकों  शौर  प्रवर  वैज्ञानिकों  श्रौर  वैज्ञानिक
 तथा  भ्रौद्योगिक  अनुसन्धान  परिषद्‌  के  श्रति-
 थियों  के  रूप  में  दिल्ली  बाने  बाले  विदेशी
 वैज्ञानिकों  के  इस्तेमाल  के  लिए  परिषद्‌  का
 विचार  एक  होस्टल  बनाने  का  है।

 (ख)  लोदी  एस्टेट,  नई  दिल्ली  में  इस
 होस्टल  के  लिए  स्थान  निर्धारित  करने  का
 विचार  है  t

 (ग)  प्रारम्भिक  डिज़ाइन  तथा  तख-
 मीनों  पर  विचार  किया  जा  रहा  है  t

 Blo  माखनलाल  चतुर्वेदी  को  चिकित्सा

 +1338.  श्री  हुकम  चन्द  कछवाय  :
 श्री  बड़े  :

 क्या  शिक्षा  मन्‍्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  पद्मभृूषण  डा०  माखनलाल
 चतुर्वेदी  की  चिकित्सा हो  रही  है  ;  भौर

 (ख)  यदि  हां,  तो  क्या  सरकार  ने  उन्हें
 इस  कार्य  के  लिये  कोई  सहायता  दी  है  दौर
 किस  रूप  में  ?

 शिक्षा  मंत्रालय  में  उप-मंत्री  (भो
 भक्त  दर्दन) :  (क)  जी  हां।

 (ख)  केन्द्रीय  श्रौर  राजस्थान  की  सर-
 कारों  ने  संयुक्त  रूपसे  i500  रुपये  की
 इकमुश्त  रकम  डा०  माखनलाल  चतुर्वेदी  को
 1963-645  दौरान  दी  थी  इसके  भ्रतिरिक्त
 i964-65  के  दोरान  शिक्षा  मन्त्री  के

 विवेकाधीन  फण्ड  से  भी  5,000  रुपये  फा
 अनुदान  उन्हें  दिया  गया  था  |  जूलाई,  963
 से  मध्य  प्रदेश  की  सरकार  चतुर्वेदी  के इलाज
 श्रौर  उनके  परिवार के  भ्रनुरक्षण  के  [लिए  500
 रुपये  मासिक  का  जोीवनपर्यन्त  मानदेय  दे  रही
 है।

 Tax  on  Immovable  Property
 1339,  Shri  Yashpal  Singh:

 Shri  Balmiki:
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:
 Shrimati  Savitri  Nigam:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  increase  the  rate  of  tax  on  immo-
 vable  property  in  the  Union  Territory
 of  Delhi;  and

 (b)  if  so,  the  amount  of  increase
 proposed  to  be  levied?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  No.

 (b)  Does  not  arise.

 Supply  of  Gas  from  Nangal  Fertilizer
 Factory

 1340.  Shrimati  Savitri  Nigam:
 Shri  Hukam  Chand

 Kachhavalya:
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state  whether
 Government  have  finalised  the
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 scheme  to  supply  the  gas  from  the
 Nangal  Fertilizers  Factory  to  the
 various  cities  of  the  Punjab  and  Delhi
 for  cooking  purposes?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Alag  ):  There  is
 no  schcme  under  consideration  for
 the  supply  of  gas  from  the  Nangal
 Fertilizers  factory  for  cooking  pur-
 poses.  The  process  followed  in  the
 Factory  does  not  permit  the  produc-
 tion  of  such  gas.

 Laboratories  in  Punjab
 1341,  Shri  Yashpal  Singh:  Wil!  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Punjab  Government  has  under  con-
 sideration  a  scheme  to  set  up  a  chain
 of  Laboratories  throughout  the  State;

 (b)  if  so,  whether  any  assistance
 has  been  given  by  the  Central  Gov-
 ernment;  and

 (c)  the  funds  allotted  for  the  same?
 The  Deputy  Minister  in  the  Minis-

 try  of  Education  (Shrimati  Soundaram
 Ramachandran):  (a)  This  Ministry  is
 not  aware  of  any  such  scheme.

 (b)  and  (c).  Do  not  arise.

 Spare  Parts  of  Creeq  Teleprinter
 Machines

 1342,  Shri  Buta  Singh:
 Shri  Gulshan:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 (a)  whether  large  stocks  of  spare
 parts  of  Creed  Teleprinter  Machines
 are  lying  unused  with  the  Posts  and
 Telegraphs  authorities;

 (b)  whether  such  parts  are  badly
 needed  by  the  Defence  Ministry;  and

 (c)  if  so,  the  steps  proposed  to  be
 taken  to  utilise  the  unused  spares  for
 the  defence  purposes?

 The  Minister  of  State  in  the  Depart- ments  of  Parliamentary  Affairs  and
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 Communications  (Shri  Jaganatha
 Rao):  (a)  Some  stocks  of  spares  are
 available.

 (b)  Whatever  was  required  by
 Defence  Ministry  has  been  transferred
 to  that  Ministry.  No  further  demands
 are  pending.

 (c)  In  view  of  (b)  above  the  ques-
 tion  does  not  arise.

 Overtime  in  C.T.0.,  New  Delhi

 1343,  Shri  Buta  Singh:
 Shri  Gulshan:
 Shri  Yashpal  Singh;

 Will  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 (a)  the  average  monthly  expendi-
 ture  cadre-wise  of  overtime  employ-
 ment  of  officials  of  different  cadres
 during  1963-64  and  1964-65  in  the
 Central  Telegraph  Office,  New  Delhi;

 (b)  the  sanctioned  strength  of  staff,
 cadre-wise  for  the  said  Office  during
 1963-64  and  1964-65;  and

 (e)  the  steps  taken  by  Government
 to  reduce  the  overtime  expenditure
 and  the  result  thereof?

 The  Minister  of  State  in  the  Depart-
 ts  of  Parili:  tary  Affairs  and

 Communications  (Shri  Jaganatha
 Rao):  (a)

 Average  Monthly
 Cadres  expenditure  during

 1963-64,  1964-65

 Rs.  Rs.
 (i)  Telegraph  Master  3688  3414,
 (ti)  Lower  Sclection

 Grade  clerks.  Nil  I4I3
 (iti)  Telegraphists  I7020  2707
 (iv)  Clerks  2794  22043
 (v)  Telegraphmen

 Telcgraph  peons  ‘3101  3967
 a
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 (b)
 Sanctioned  Strength

 Cadres  1963-64  1964-65

 (i)  Telegraph  Masters  48  50
 (ii)  Lower  Selection

 Grade  clerks  36  37
 (iit)  Telegraphists  505  529

 we
 (iv)  Clerks  है  535  539
 (०)  Telegraphmen&

 Telegraph  peons  355  383

 (c)  Strict  control  is  kept  over  over-
 time  expenditure  by  ensuring  that
 available  staff  is  deployed  to  the
 best  advantage.  Some  overtime  has
 to  be  incurred  by  the  very  nature
 of  work  in  Telegraph  offices  i.e.  the
 fluctuation  of  traffic  etc.  Staff  on  the
 basis  of  laid  standards  is  sanctioned
 and  provided  to  minimise  overtime
 expenditure.

 C.T.0.,  New  Delhi
 1844,  Shri  Buta  Singh:

 Shri  Gulshan:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 (a)  the  average  time-delay  on  (i)
 express  and  (ii)  Ordinary  telegrams
 in  the  Central  Telegraph  Office,  New
 Delhi  in  1964-65;

 (b)  the  number  of  circuits  directly
 worked  in  1964-65;

 (c)  whether  Government  have  in-
 vestigated  the  causes  of  the  over-
 centralisation  in  this  Central  Tele-
 graph  Office;  and

 (d)  if  so,  the  findings  thereof?
 The  Minister  of  State  in  the  Depart-

 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  Jaganatha
 Rao):  (a)  Regular  statistics  of  delay
 on  each  and  every  message  handled
 are  not  maintained  due  to  extra  work
 involved.  Delays  vary  according  to
 circuits  and  period  of  the  day  and
 night.  Generally  however  express

 telegrams  are  disposed  of  within  an
 hour  and  ordinary  telegrams  within
 two  hours  of  their  booking  or  receipt.

 (b)  0I.
 (c)  and  (d),  Yes.  New  Delhi  being

 the  capital  city  of  India,  naturally  will
 have  some  concentration  of  traffic.
 Alternative  transit  centres  exist  at
 Agra,  Ambala,  Jaipur  etc.  to  reduce
 the  concentration  at  New  Delhi.  It  is
 also  proposed  to  introduce  Gentex
 system  of  work  shortly,  which  will
 enable  distant  stations  to  get  con-
 nected  direct  by  dialling  process,
 without  the  necessity  of  transitting
 through  New  Delhi.

 C.T.0.,  New  Delhi
 1345.  Shri  Buta  Singh:

 Shri  Gulshan:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  officials  of  the  Central
 Telegraph  Office,  New  Delhi  are  earn-
 ing  more  than  40  per  cent  of  their
 basic  salary  as  overtime  allowance  for
 the  last  two  years;  and

 (b)  if  so,  the  reasons  for  not  eug-
 menting  the  staff  by  employing  mor:
 persons  to  mect  the  day-to-day  re-
 quirements  of  that  Office?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  Jaganatha
 Rao):  (a)  Yes,  about  25  per  cent  of
 the  staff.

 (b)  The  overtime  earnings  in  the
 Central  Telegraph  Office  are  not
 mainly  due  to  shortage  of  _  staff
 though  that  is  also  one  of  the  factors.
 Staff  is  sanctioned  and  provided  on
 the  basis  of  predetermined  standards
 taking  the  total  work  into  account  to
 ensure  continuous  gainful  utilisation.
 The  nature  of  traffic  however  is  fluc-
 tuating  and  it  00९४  not  confine  itself
 to  a  pattern  which  can  be  avera-ged.
 This  has  essentially  to  be  handled
 without  delay  as  it  comes  at  any
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 hour  and  thus  working  on  overtime
 basis  becomes  the  normal  feature  in
 telegraph  offices  which  is  difficult  to
 avoid.  Shortages  of  staff  from  the
 sanctioned  strength  are  being  gradu-
 ally  made  up  by  intensive  recruit-
 ment  and  training.

 Loss  of  frequencies  to  India

 1346,  Shrimati  Savitri  Nigam:  Will
 the  Minister  of  Communications  be
 pleased  to  state  whether  India  has  lost
 many  frequencies  to  which  it  was
 entitled  because  of  the  delay  in  estab-
 lishing  new  and  big  powerful  trans-
 mitters?

 The  Minister  of  State  in  the
 Departments  of  Parliamentary  Affairs
 and  Communications  (Shri  Jaganatha
 Rao):  No,  Sir,

 Secret  Transmitter  in  Nagaland

 1347,  Shrimati  Savitri  Nigam:
 Shri  M.  L.  Dwivedi:
 Shri  Hukam  Chand

 Kachhavaiya;
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  28  on  the
 3rd  November,  965  and  state  whether
 the  secret  transmitter  in  Nagaland
 has  since  been  located  by  Govern-
 ment  and  if  so,  the  size  and  make  of
 the  transmitter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  the  Minister
 of  Defence  Supplies  in  the  Ministry
 of  Defence  (Shri  Hathi):  The  trans-
 mitter  has  not  been  located,  despite
 efforts  made  by  a  team  of  experts.
 There  has  been  no  report  of  any
 broadcast  by  this  transmitter  after
 the  23rd  September  1965.

 Workers’  Participation  in
 Managements

 1348,  Shri  Narayan  Reddy:
 Shri  Lahtan  Chaudhry:
 Sbri  Rameshwar  Tantia:
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 Shri  Himatsingka:
 Shri  Onkar  Lal  Berwa:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Labour,  Emp-
 loyment  and  Rehabilitation  be  pleased
 to  state:

 (a)  whether  a  scheme  to  make
 workers  co-partners  and  co-sharers
 in  managing  the  industrial  units  has
 been  finalised;

 (b)  if  so,  the  main  features  there-
 of;

 (c)  when  this  scheme  is  likely  to
 be  introduced;  and

 (d)  how  far  the  scheme  will  bene-
 fit  workers  and  managements  of  the
 industrial  units?

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri  Jag-
 Jivan  Ram):  (a)  to  (d).  The  matter
 is  under  study.

 Second  Cement  Wage  Board

 1349,  Shri  Yashpal  Singh:
 Shri  Balmiki:
 Shri  Bagri:

 Will  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  be  pleas- ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  0I8  on  the  30th
 August,  965  regarding  the  Second
 Cement  Wage  Board  and  state  the
 Progress  so  far  made  in  the  imple-
 mentation  of  the  recommendations
 made  by  the  Second  Wage  Board  for
 cement  workers?

 The  Minister  of  Labour,  Employ-
 ment  anf  Kehapilitation  (Shri
 Jagjivan  Ram):  A  statement  showing
 the  progress  of  implementation  of  the
 recommendations  for  grant  of  interim
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 relief  in  cement  factories  in  various

 STATEMENT

 States  is  as  follows:

 State;  in  which  the
 tecommendations  have

 been  fully  implemented
 States  in  which  the

 recommendations  have
 been  implemented  partly

 States  from  which
 the  information  is  awaited

 x.  Punjab
 2.  Madras
 3.  Kerala

 4.  Gujarat
 5.  Madhya  Pradesh
 6.  Maharashtra
 7.  Orissa
 8.  Andhra  Pradesh

 x  te  Bihar
 *  x,  Mysore  i.  Uttar  Pradesh

 2.  Rajasthan
 32J&K

 Note.—There  are  no  cement  factories  in  West  Bengal,

 (Wage  Board  for  Power  Industry
 1350,  Shri  Yashpal  Singh:

 Shri  Balmiki:
 Shri  Bagri:
 Shri  Vishwa  Nath  Pandey:
 Shri  D.  C.  Sharma:
 Shri  Bibhuti  Mishra:
 Shri  D.  J,  Naik:

 Will  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  be  pleas-
 ed  to  state;

 (a)  whether  Government  have  com-
 pleted  the  examination  of  the  question
 of  setting  up  of  a  Wage  Board  for
 Power  Industry;

 (b)  if  so,  the  decision  taken  there-
 on;  and

 (c)  if  the  answer  to  parts  (a)  and
 {b)  above  be  in  the  affirmative,  the
 zonstitution  of  the  Board,  its  terms
 of  reference  and  the  date  of  submis-
 sion  of  the  report?

 The  Minister  of  Labour,  Employ-
 ment  and_  Rehabilitation  (Shri
 Jagjivan  Ram):  (a)  to  (c).  It  is
 proposed  to  set  up  a  Wage  Board  for
 electricity  undertakings  shortly.  The
 composition  and  terms  of  reference  of

 Assam  and  Nagaland.
 the  Wage  Board  are  now  under  consi-
 deration.

 Wage  Board  for  Tea  Plantations
 1351.  Shri  Yashpal  Singh:

 Shri  Balmiki:
 Shri  Bagri:
 Shri  Daji:
 Shri  Vishwa  Nath  Pandey:
 Shri  P.  C,  Borooah:

 Will  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  be  pleas-
 ed  to  state;

 (a)  whether  the  Central  Wage
 Board  for  Tea  Plantations  has  sub-
 mitted  its  report  to  the  Government;

 (b)  if  so,  its  main  recommendations
 and  Government’s  decision  thereon;
 and

 (c)  if  reply  to  part  (a)  be  in  the
 negative,  the  reasons  for  the  delay?

 The  Minister  of  Labour,  Employ-
 ment  and  _  Rehabilitation  (Shri
 Jagjivan  Ram):  (a)  to  (c).  The  Board
 has  almost  completed  its  deliberations
 and  its  report  is  expected  within
 the  next  two  months,

 *Out  of  four  factories,  three  have  imp!  d  the  ndations  fully.,The  position
 i  nrespect  of  the  fourth  factory  is  being  ascertained.

 xThree  out  of  seven  factories  in  Bihar  have  impl  d  the  nmendati
 jatest  position  in  respect  of  the  remaining  four  factories  is  being  ascertained,

 fully.  The
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 Unemployment  in  Dethi
 1852.  Shri  Balmiki:

 Shri  Yashpal  Singh:
 Shri  Bagri;

 Will  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  be  pleas- ed  to  state;

 (a)  the  number  of  persons  _regis- tered  as  unemployed  in  the  records
 of  Employment  Exchanges  in  Delhi
 as  on  the  Ist  January,  1966;  and

 (b)  whether  Government  propose
 to  take  steps  to  get  employment  for
 them  within  a  year  from  the  date  of
 their  registration?

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri
 Jagjivan  Ram):  (a)  75,58l.

 (9)  Keeping  in  view  the  existing
 employment  situation,  it  may  not  be
 possible  to  place  al)  fhese  applicants
 within  a  year  of  their  registration.

 P.W.D.  Workers  in  Kerala
 1353.  Shri  Balmiki:

 Shri  Yashpal  Singh:
 Shri  Bagri;

 Will  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  be  pleas-
 ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  997  on  the  30th
 August,  965  regarding  Kerala  P.W.D.
 Workers  and  state:

 (a)  the  decision  since  taken  by
 Government  on  the  demands  put
 forth  in  the  Memorandum  submitted
 to  the  Government  of  Kerala  on  the
 29th  December,  1965;

 (b)  if  not,  the  reasons  therefor;  and

 (c)  when  the  decision  is  likely  to
 be  taken?

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri
 Jagjivan  Ram):  (a)  A  statement  is
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 laid  on  the  Table  of  the  House.
 (Placed  in  Library.  See  No.  5651/66],

 (b)  and  (०).  Do  not  arise,

 Telephone  Offices  and  Exchanges  in-
 Punjab

 1354,  Shri  Balmiki:
 Shri  Yashpal  Singh;
 Shri  Bagri:
 Shri  Daljit  Singh:

 Will  the  Minister  of  Communtica-
 tions  be  pleased  to  state:

 (a)  the  number  of  Telegraph
 Offices,  Telephone  Exchanges  and
 Public  Call  Offices  in  the  Punjab  at
 present  and  likely  to  be  opened  in
 the  year  1966-67,  with  their  locations;

 (b)  the  amount  likely  to  be  spent;
 and

 (c)  the  number  of  telephone  ex-
 changes  whose  capacity  is  likely  to
 be  increased?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  Jaganatha
 Rao):  (a)  A  statement  is  Jaid  on  the
 Table  of  the  House.

 (०)
 Rs.

 (in  lakhs)
 Appx.

 Telegraph  Offices  0°30
 Telephone  Exchanges  3°37

 distance  pub- lic  Call  Offices  3°40

 (c)  Ten  in  1966-67.
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 Statement  to  be  laid  on  the  table  of
 the  Lok  Sabha  vide  part  (a)  of  Un-

 (a)  Telegraph  Offices  as  on  (3I-1-66,
 Telephone  Exchanges  as  on  31-1-66
 Long  distance  Public  Call  Offices  as  on  3I-I-66

 starred  Question  No,  354  for  2nd
 March,  1966,

 685
 प्रा
 779

 Names  of  places  in  Punjab  where  Telegraph  Offices/lorig  distance  Public  Call
 Offices/Telcphone  Exchanges  are  likely  to  be  opened  an  the  year  1966-67,  subject  to
 the  availability  of  stores  in  time  :

 Long  distance  L  Public  Telephone
 Telegraph  Offices  Call  Offices  Exchanges

 oo  Daulat  Pur  oo  Dharamkot  t.  Badni  Kalan
 2.  Bijhari  2.  Samadh  Bhai  2.  Balachawa
 3.  Berthin  3.  Dhameta  3.  Bariwala

 4.  Sarkaghat  be  Bhadaur
 5.  Alhilal  5.  Bhikhi  Wind
 6.  Nahar  6.  Chopal
 7.  Kanina  7  Garh  Shankar
 8  Daulat  Pur  8  Hariana

 9  Khalra
 I0  Majitha rr  Makhu
 32  Nurmahal
 33  Preetnagar
 4  Raikot
 35  Shahkot
 6  Shankar

 Arrears  of  Telephone  Bills  in
 Calcutta

 1355.  Shri  Subodh  Hansda:
 Shri  S.  0,  Samanta:
 Shri  Bhagwat  Jha  Asad;
 Shri  P.  C.  Borooah:
 Shri  M,  L.  Dwivedi:

 Will  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  huge  arrear  of  telephone  bills  in
 Calcutta;

 (b)  if  so,  the  amount  thereof;
 (c)  the  steps  taken  to  realise  the

 bills;  and

 (d)  the  result  thereof?
 The  Minister  of  State  in  the  De-

 partments  of  Parliamentary  Affairs
 and  ९  unications  (Shri  Jaganath:
 Rao):  (a)  and  (b).  No  Sir,  the
 arreas  are  Rs.  59.12,  lakhs  on
 30-l-65  for  bills  issued  upto  3l-5-65
 against  a  billed  revenue  for  one  year
 of  Rs.  732.00  lakhs,

 (c)  and  (da).  Action  has  been
 taken  to  enforce  the  disconnection  of
 telephones  of  defaulting  subscribers.
 Other  special  steps,  such  as,  pursuing
 the  defaulting  suoscribers,  recourse  to
 legal  action,  where  necessary,  are  also
 being  taken  to  secure  early  settle-
 ment,  Arrears  87९  being  realised  pro-
 gressively.

 हिन्दी  में  देलोप्रिरर  का  निर्माण

 ‘1356.  श्री  प्रकाशवीर  धास्त्री  :
 शनी  हुकम  खन्द  कछ  वाय  :
 श्री  जगदेव  सिंह  सिद्धान्ती  :

 क्या  संतार  मन्त्री  यह  बताने  की  कृपा
 करेंगे  :  :

 (क)  हिन्दी  टेलीप्रिंटर  बनाने  में  कितनी
 प्रगति  हुई  है  ;

 (ख)  क्‍या  यह  सच  है  कि  हिन्दी  के
 के  समाचारपत्र  श्लौर  समाचार  अभिकरण
 हिन्दी  टेलीप्रिटर  न  होने  के कारण  बड़ी  कठि-
 नाई  अनुभव  कर  रहे  हैं;  भौर
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 (7)  यदि  हां,  तो  भ्रपेक्षित  संख्या  में
 हिन्दी  टेलीप्रिटर  कब  तक  उपलब्ध  हो  जायेंगे  ?

 संसद्‌-कार्य  विभाग  तथा  संचार  विभाग
 में  राज्य-मंत्री  (श्री  जगन्नाथ  राव)

 (क)  हिन्दी  टेलीप्रिण्टर  के  कुंजी  फलक  (की
 बोर्डे )  को  भ्रन्तिम  रूप  दिया  जा  चुका  है  श्रोर
 हिन्दुस्तान  टे  लीप्रिण्टस  लि०  ने  इस  कुंजी  फलक
 का  डिज़ाइन  झपने  सहयोगकर्त्ताश्रों  को,
 प्राविधिक  और  निर्माण  विषयक  व्योरे  तथा
 उसके  लिये  श्रपेक्षित  श्रौजारों  के  विषय  में
 सूचना  प्रस्तुत  करने  के  लिये  भेज  दिया  है  ।

 (ख)  श्रौर  (ग).  डाक  और  तार  विभाग
 के  पास  हिन्दी  टेलीप्रिण्टरों  की  कुछ  मांगें
 आयी  हैं  किन्तु  उनकी  पूर्ति  करना  फैक्ट्री  द्वारा

 “हिन्दी  टेलीप्रिण्टरों  का  निर्माण  आरम्भ  किये
 जाने  के  बाद  ही  सम्भव  हो  सकेगा  |  ञ्राशा  है
 कि  शायद  967  के  मध्य  तक  इन  मशीनों  का
 निर्माण  सम्भव  हो  जाय  ।

 बोनस  का  भुगतान
 357.  श्री  प्रकाशवोीर  शास्त्री  :

 श्री  हुकम  चन्द  कछवाय  :
 श्री  ऊगदेव  सिह  सिद्धान्ती  :

 क्या  श्रम,  रोजगार  तथा  पुनर्वास  मंत्री
 6  दिसम्बर,  965  के  तारांकित  प्रश्न  संख्या

 -683  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कपा  करेंगे  कि  :

 (=)  क्‍या  उनको  किसी  प्रतिनिधि
 क्रारमिक  संघ  की  ओर से  संस्थानों  द्वारा  पिछले

 'विपक्षीय  समझौते  तथा  अनुपात  का  पालन  न
 किये  जाने  के  सम्बन्ध  में  कोई  ज्ञापन  प्राप्त
 हुआ  है  ;

 ख)  यदि  हां,  तो  किस  संघ  की  शोर
 से  और  इस  बारे  में  क्या  कार्यवाही  की  गई  है;
 झौर

 (ग)  क्या  समृद्धिशाली  फर्मों  द्वारा  पहले
 बोनरा  की  जो  राशि  दी  जातो  थी  ठत्सम्बन्धी

 MARCH  2,  966  Written  Answers  3256

 भ्राश्वासन  को  ध्यान  में  रखते  हुए  तथा  कुछ
 मालिकों  द्वारा  मान्यता  प्राप्त  कामिक  संघों
 की  सर्वथा  उपेक्षा  करके  श्पने  आप  ही  बोनस
 की  राशि  निर्धारित  कर  लिये  जाने  के  कारण
 उत्पन्न  हुई  स्थिति  को  ध्यान  में  रखते  हुए  बोनस
 भुगतान  भ्रधिनियम  में  संशोधन  करने  का
 प्रश्न  विचाराधीन  है  ?

 अम,  रोजगार  तथा  पुनर्वास  मंत्री  (भी
 जगजीवन  राम)  2  (क)  शौर  (ख).  पेट्रो-
 लियम  बकस  यूनियन  श्रौर  इंडियन  नेशनल
 ट्रेड  यूनियन  कांग्रेस  ने  तेल  कम्पनियों  द्वारा
 l963  में  हुए  लम्बे  भ्रवधि  के  समझौते  के

 अनुसार  i964  और  965  के  वर्षों  के
 बोनस  की  श्रदायगी  न  करने  के  बारे  में  ग्रभ्या-
 बेदन  दिए  हैं  ।  सम्बन्धित  पक्षों  को  आपसी
 बातचीत  द्वारा  विवाद  निपटाने  की  सलाह
 दी  गई  है;  उनकी  बातचीत  जारी  है।

 (ग)  सरकार  का  बोनस  भ्‌गतान  प्रधि-
 नियम  में  संशोधन  करने  का  इस  समय  कोई
 विचार  नहीं  है  t

 देवनागिरी  लिपि  में  तार

 1358.  श्री  मधु  लिसये  :  कया  संवार
 मंत्री  यह  बताने  की  कृपा  करगे  कि  :

 (क)  क्या  अंग्रेजी  की  तुलना  में  देव-
 नागरी  लिपि  में  लिखे  हुए  हिन्दी  तथा  दुसरी
 भाषाओं  के  तार  भेजने  की  सुविधाएं  कम  हैं;

 खि)  इस  मामल  में  हिन्दी  भाषी  क्षेत्रों
 की  क्‍या  स्थिति  है;  और

 (ग)  यदि  ये  सुविधायें  कम  हैं,  तो  इसके
 क्या  कारण  हैं  ?

 संसद-कार्य  विभाग  तथा  संबार  विभाग
 में  राज्य  मंत्री  10 |  जगन्नाथ  राव)  :  (क)
 तथा  (ख),  सिवाय  तारधरों  की  संख्या  को
 छोड़कर  जहां  देवनागरी  तार  सेवा  उपलब्ध
 है,  इस  सेवा  को  झन्य  सभी  सुविधाएं  प्राप्त
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 हैं  जो  प्रंग्रेजी  तार-सेवा  को  मिली  हुई  हैं
 3  मार्च,  965  को  तारघरों  की  कुल  संख्या
 तथा  ऐसे  तारघरों  की  संख्या  जहां  देवनागरी
 तार-सेवा  उपलब्ध  थी  तथा  96465  के
 दौरान  बुक  किये  गए  देवनागरी  लिपि  के  तारों
 की  संख्या  सहित  इस  श्रवधि  के  दौरान  बुक
 किये  गए  कुल  तारों  की  संख्या  दर्शाने  वाला
 शुक  विवरण-पत्र  सभा  पटल  पर  रखा  जा  रहा
 है  1  [पुस्तकालय  में  रखा  गया  v  देखिए
 संख्या  एल०  टी०--5652/66]

 (7)  मुख्य  कठिनाई  समूचे  देश  में  काम
 कर  रहे  लगभग  7,000  प्रचालकों  को  श्रलग
 से  विशेष  प्रशिक्षण  देने  तथा  निपटाये  जाने
 वाले  देवनागरी  तारों  की  संख्या  बहुत  कम  होने
 के  कारण  उनका  ग्रभ्यास  बनाये.  रखने  की  है  |

 Employment  in  Plantation  Industry
 1359,  Shri  Daji:  Will  the  Minister

 of  Labour,  Employment  and  Rehabili-
 tation  be  pleased  to  state:

 (a)  whether  the  one-man  Commit-
 tee  appointed  ‘o  report  on  falling
 employment  in  plantation  industry
 has  submitted  its  repur:  to  Govern-
 ment;

 (b)  if  so,  the  main  recommenda-
 tions  of  the  Committee;  and

 (c)  the  action  taken  by  Govern-
 ment  to  implement  them?

 The  Minister  of  Labour,  Employ-
 ment  and  Retabilitation  (Shri
 Jagjivan  Ram):  ‘a)  Yes.

 (b)  The  Committee  was  only  a
 fact-finding  fbody.  It  has,  however,
 suggested  certain  remedial  measures
 in  its  report  in  addition  to  recording
 its  findings.  A  statement  containing
 its  main  findings  and  suggestions  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-5653/

 66).
 (c)  As  the  one-man  Committee  was

 appointed  on  the  recommendation  of
 the  Industrial  Committee  on  Planta-
 tions,  the  Report  will  be  placed  for

 consideration  before  the  next  session
 of  the  Industrial  Committee.  In  the
 meantime  the  Report  has  been  circu-
 lated  to  the  State  Governments  con-
 cerned  and  to  the  orgauisations  of
 employers  and  worker3  concerned.

 Accident  in  Dhori  Colliery
 1360.  Shri  Daji:  Will  the  Ministcr  of

 Labour,  Employment  and  Rehabilita-
 tion  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Court  of  Inquiry  in  Dhori  Colliery
 accident  in  their  report,  has  held  that
 Shri  R.  P.  Sinha,  Head  of  the  Depart-
 ment  of  Mining,  Jodhpur  University
 led  misleading  evidence  before  the
 Court;

 (b)  whether  the  Court  has  pointed
 out  to  the  unethical  behaviour  of
 the  Mines  Manager  of  the  Dhori  Col-
 liery  in  his  conduct  before  the  Court
 of  Inquiry;  and

 (९)  if  so,  the  action  proposed  to  be
 taken  by  Government  in  the  matter?

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri  Jagjivan
 Ram):  (a)  Yes,

 (b)  The  Court  was  of  the  view  that
 the  manager  had  shown  a  degree  of
 irresponsibility,

 (c)  The  Government  are  advised
 that  as  nobody  was  misled  by  the
 statements  of  Shri  R.  P.  Sinha  in  the
 examinatiqn-in-chief,  there  is  no  case
 for  prosecution  for  perjury.  Proceed-
 ings  under  the  Mines  Act  are  being
 initiated  against  the  manager  and
 ‘owners’  of  the  colliery,  and  the  ques-
 tion  of  taking  action  under  Regulation
 25  of  the  Coal  Mineg  Regulations
 against  the  manager  is  being  exa-
 mined.

 Bonus  Act,  965

 ‘1361,  Shri  K.  N.  Pande:  Will  the
 Minister  of  Labour,  Employment  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 writ  cases  have  been  filed  by  some  of
 the  employers  against  the  implemen-
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 tation  of  the  Payment  of  Bonus  Act,
 965  in  the  Supreme  Court;

 (b)  if  so,  the  stage  the  cases  have
 Teached;  and

 (c)  the  arrangements  made  by  Gov-
 ernment  to  defend  the  interests  of  the
 workers?

 The  Minister  of  Labour,  Employ-
 ment  ang  _  Rehabilitation  (Shri
 Jagjivan  Ram):  (a)  Yes,  Sir.

 (b)  The  petitions  are  expected  to
 be  posted  for  hearing  after  the  l6th
 March,  1966,

 (c)  Suitable  arrangements  are  being
 Made  to  contest  the  petitions.

 राइफल  ट्रेनिंग
 (1362.  श्री  श्लोंकार  लाल  बेरवा  :

 श्री  बसुमतारी  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 कि)  क्‍या  यह  सच  है  कि  सरकार  ने
 राइफल  ट्रेनिंग  का  एक  कार्यक्रम  श्रारम्भ  किया
 था;

 खि)  यदि  हां,  तो  देश  में  कितने
 व्यक्तियों  को  प्रशिक्षण  दिया  गया  है  ;  शौर

 (ग)  उस  पर  कितना  व्यय  हुप्रा  है  ?

 गृह-कार्य  मंत्रालय  में  उपमंत्री  (श्री
 विद्या  चरण  शुक्ल)  :  (क)  नागरिकों  को
 राइफल  चलाने  का  प्रशिक्षण  देने  की  गति  को
 बढ़ाने  की  एक  योजना  बनाई  गई  है  और  राज्य
 सरकारों/संध  राज्य  क्षेत्रों  स े_मको  लागू  करने
 की  सिफारिश  की  गई  है  ny

 (ख  )  इस  योजना  के  ग्रधीन  30  सित-
 म्वर,  965  तक  1,20,039  व्यक्तियों  को
 प्रशिक्षित  किया  गया  ।

 (ग)  सूचना  एकत्रित  की  जा  रही  है
 शोर  सदन  के  सभा-पटल  पर  रख  दी  जायगी।

 भारत  में  सहायक  (संटेलाइट)  संचार
 ब्यवस्था  की  स्थापना

 1363.  श्री  नारायण  रेड्डी  :
 श्री  झोंकार  साल  बेरबा  :
 श्री  हुकम  चन्द  कछवाय  :
 श्री  विव्वनाथ  पाण्डेय  :
 क्री  यतापाल  सिह  :
 श्री  प्र०  रं०  जकवरतों  :
 श्री  रामेइबर  टांटिया  :
 शी  हिम्मतसिहका  :
 शी  काजरोलकर  :

 क्या  संचार  मंत्री  यह  बताने  की  कृपा
 करगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार
 भारत  में  सहायक  संचार  व्यवस्था  स्थापित
 करने  का  विचार  कर  रही  है  ;

 खि)  यदि  हां,  तो  कब  श्रौर  सार्वभौम
 सहायक  संचार  केन्द्र  स्थापित  करने  के  सम्बन्ध
 में श्रब  तक  कितनी  प्रगति  हुई  है  ;  श्रौर

 (ग)  इस  कार्य  पर  कितना  व्यय  होगा  7

 संसद्‌-फार्य  तथा  संचार  विभाग  में  राज्य-
 मंत्री  (शी  जगन्नाथ  राव)  :  (क)  जी  हां।

 (ख  )  सन्‌  i968  के  आरम्भ  में  भू-
 माण्डलिक  उपग्रह  संचार  व्यवस्था  (ग्लोबल
 सैटेलाइट  कम्यूनिकेशन्स  सिस्टम)  के  चालू
 हो  जाने  की  सम्भावना  है  ।  भारतीय  भूमिस्थित
 केन्द्र  (प्र  स्टेशन)  की  स्थापना  की  प्रायोजना
 के  सफल  झौर  त्वरित  क्रियान्वयन  के  लिये
 भारत  सरकार  ने  दो  अन्तविभागीय  समितियां
 बनायी  हैं  जिनके  नाम  हैं  नीति  समिति  तथा
 प्राविधिक  समन्वय  समिति  ।  प्राविधिक
 समन्वय  समिति  ने  श्रपनी  प्रायोजना  रिपोर्ट
 श्लौर  भूमिस्थित  केन्द्र  की  विशिष्टियां  प्रस्तुत
 कर  दी  हैं|  ये  भ्रब  सरकार  के  विचाराधीन
 |

 (ग)  इस  प्रायोजना  की  प्राककलित
 लागत  3.:8  करोड़  रुपये  है  जिसमें  भूमि-
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 स्थित  केन्द्र  सुविधाओं  के  लिये  जमीन,  भवनों,
 उपस्कर  झादि  की  व्यवस्था  शामिल  है  t
 इस  के  भ्रतिरिक्त,  श्राकाश  खण्ड  (स्पेस
 सेगमेण्ट  )  की  लागत  में  भारत  का  अंश  लगभग
 47  लाख  हथये  (भ्राकाश-खण्ड  की  कुल

 प्रावकलित  लागत,  20  करोड़  डालर,  का
 लगभग  0°  5  प्रतिशत)  है।

 राष्ट्रीय  समुद्रविज्ञान  संस्था

 1364.  श्री  रामेश्वर  टांटिया  :
 श्री  ओंकार  लाल  बेरवा  :
 शी  हुकम  चन्द  कछुवाय  :
 श्री  हिम्मतसिहका  :
 श्री  यद्पाल  सिह  :
 श्री  श्रीनारायण  दास  :
 श्री  बागड़ी  :
 शी  किशन  पटनायक  :
 डा०  राम  मनोहर  लोहिया  :
 श्री  बड़े  :
 श्री  रामसेवक  यादव  :
 श्री  विश्वाम  प्रसाद  :
 श्री  उटिया  :
 श्रीमती  रेणुका  बड़कटको  :
 श्री  विदवनाथ  पाण्डेय  :
 श्री  राजेशबर  पटेल  :
 श्री  राम  सहाय  पाण्डेय  :
 श्री  रामचन्द्र  उताका  :
 शनी  घुलेषवर  सीना  :
 श्री  रा०  बदुदा  :
 श्री  भागवत  झा  झाजाद :
 श्री  म०  लाग  दिवेवी  :
 श्री  स०  Go  सामस्त  :
 श्री  सुबोध  हंसदा  :
 श्री  To  do  बदगा :

 क्या  शिक्षा  मंत्री  i0  नवम्बर,  965
 के  श्रतारांकित  प्रश्न  संख्या  35)  के  उत्तरके
 सम्बन्ध  में  यह  बताने  की  दर्पा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  सरकार  ने
 .  जनवरी,  i966  से  एफ  राष्ट्रीय  समुद्र

 विज्ञान  संस्था  स्थापित  करने  का  निर्णय  किया
 है;  श्रौर

 (ख  )  यदि  हां,  तो  उसकी  मुख्य  रूपरेखा
 क्‍या  है?

 शिक्षा  मंत्री  (श्री  मुभ  Fo  चागला)  :
 (क)  जीहां।

 (@)  संस्थान  की  स्थापना  उपयुक्त
 समुद्र  तटवर्ती  स्थान  पर  को  जाएगी  |  इसका
 झपना  आधुनिक  भ्रनुसन्धान  जहाज  होगा  श्रौर
 इसमें  निम्नलिखित  मुख्य  प्रभाग  होंगे  —

 i.  भौतिक  तथा  परिवतंनात्मक  समुद्र-
 विज्ञान  प्रभाग  ।

 2.  रसायन  समुद्र-विज्ञान  प्र  भाग,  जिसमें
 समूद्र  से  कच्चा  माल  प्राप्त  करने  के

 लिए  एक  यूनिट  भी  शामिल  है  Y
 3.  जीव-विज्ञानीय  समूद्र-विज्ञान  प्रभाग

 महासागरीय  जीवन  स्रोत  |
 4.  'कोंटिनेंटल  शेल्फ'  तथा  गहरे  क्षेत्रों

 की  खोज  के  लिए  एक  यूनिट  सहित
 भूविज्ञानीय  समुद्र  -विज्ञान  प्रभाग  ।

 5.  श्रांकड़े  तथा  प्रलेखन  ।
 6.  समुद्र-विज्ञानीय  श्रीजार  भारतीय

 सम्‌द्र  जीव-विज्ञानीय  केन्द्र.  जो
 भारतीय  समुद्र  अग्रभियान  के  लिए
 स्थापित  किया  गया  था,  नए  संस्थान
 के  एक  प्रभाग  के  रूप  में  भी  कार्य
 करता  है।

 डाक  विभाग  को  डाक  और  पासंलों  को  दरें

 1365.  श्री  रास  हर  यावव  :
 श्री  श्रोफार  साल  बेरवा  :
 श्री  हुक्म  चन्द  कछवाय  :

 क्या  संचार  मन्‍्त्ती  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  विदेशों  को
 जाने  वाली  डाक  श्रौर  पासंलों  की  दरें  बढ़ाने
 का  सरकार  का  विचार  है  ;
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 (ख)  यदि  हां,  तो  इसका  व्यौरा  क्‍या
 है;  शोर

 (ग)  ये  पुनरीक्षित  दरें  कब  से  लागू  की
 जायेंगी  ?

 संत्व्‌-कार्य  तथा  संचार  विभागों  में
 राज्य-मंत्री  (श्री  जगन्नाथ  राव)  :  964  की
 वियना  कांग्रेस  में  लिये  गए  निर्णय  के  भ्रनुसार
 विश्व-डाक  संघ  के  प्रावधानों  तथा  धि
 नियमों  में  हुए  संशोधनों  कके  फलस्वरूप  विदेश
 पार्सलों  तथा  पत्न  डाक  वस्तुओं  की  कुछ  विशेष
 श्रेणियों  की  डाक-प्रभार  दरें  संशोधित  कर  दी
 गई  हैं

 (a)  तीन  घिवरण  सभा  पटल  पर  रखे
 गये  हैं  [पुस्तकालय  में  रखे  गये,  दें  खिय  संख्या
 एल०  Ao— 5654/66]

 (ग)  ये  संशोधित  दरें1  जनवरी,  966
 से  लागू की  गई  हैं  ।

 Tile  Factories  in  Trichur  District,
 Kerala

 1366.  Shri  Vasudevan  Nair:
 Shri  Warior:

 Will  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  be  pleas-
 ed  to  state:

 (a)  whether  the  workers  in  the  tile
 factories  of  Trichur  District,  Kerala
 State  are  entitled  to  an  increase  of
 fifteen  paise  in  their  daily  wages  ac-
 cording  to  the  revised  minimum  wage;
 and

 (b)  if  so,  the  reason  for  not  enforc-
 ing  the  increase  in  the  minimum
 wage?

 The  Minister  of  Labour,  Employ-
 ment  and  _é  Rehabilitation  (Shri
 Jagjivan  Ram):  (a)  The  revised  rates
 notifiaj  by  the  Government  of  Kerala
 for  workers  in  the  tile  industry  in
 their  notification  dated  I6th  February,
 1965,  provide  for  an  increase  of  5
 paise  over  the  previous  rates  for  cer-
 tain  categories  of  workers  and  of  3
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 Paise  for  some  other  categories  in
 Trichur  District,  The  revised  rates
 were  to  come  into  force  on  Ist  April,
 (1965,

 (b)  The  revised  rates  have  not  been
 enforced  as  the  Kerala  High  Court
 passed  orders,  staying  operation  of
 the  notification  issued  by  the  Kerala
 Government,  until  further  orders.

 Unemployment  among  the  Educated

 1367,  Shri  P.  6.  Borooah:  Will  the
 Minister  of  Labour,  Employment  and
 flehabilitation  be  pleased  to  state:

 (a)  the  number  of  educated  un-
 employed  in  each  State  at  the  bcgin-
 ning  of  each  of  the  three  Five  Year
 Plans  and  at  present;

 (b)  the  number  of  unemployed  in
 the  industrial  and  agricultural  areas
 in  each  State  at  the  beginning  of  each
 Plan  and  at  present;

 (c)  whether  these  estimates  bear
 out  the  fact  that  the  unemployment
 Position  in  Assam  has  been  the  grav-
 est  in  the  country;  and

 (d)  if  so,  the  steps  contemplated  to
 improve  the  position  in  this  State?

 The  Minister  of  Labour,  Employ-
 ment  and  _  Rehabilitation  (Shri
 Jagjivan  Ram):  (a)  and  (b).  No  in-
 formation  is  available.  Howevei,  @
 statement  showing  the  State-wise  dis-
 tribution  of  educated  work-seekers  on
 the  Live  Registers  of  Employment
 Exchanges  since  March  1953,  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No,  LT-5655/66].

 (c)  No,
 (d)  Doeg  not  arise.

 पझ्रन्तमंन्त्रालय  समिति

 1368.  श्री  बागड़ी  :
 श्री  किशन  पटनायक  :
 शी  विश्वास  प्रसाद  :
 श्री  उठिया  :
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 श्री  रामसेवक  यावव  :
 To  राम  मनोहर  लोहिया  :
 श्री  बसुमतारी  :

 क्या  भ्रम,  रोजगार  तथा  पुनर्वास  मन्‍्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  नई  दिल्‍ली  में  दिसम्बर,
 965  के  भ्रान्तिम  सप्ताह  में  उनके  मन्त्रालय

 द्वारा  बनाई  गई,  भ्रन्तरमन्त्रालय  समिति  की
 कोई  बैठक  हुई  थी;

 (ख)  यदि  हां,  तो  समिति  ने  किन  विषयों
 पर  विचार  किया;  श्रौर

 (ग)  क्‍या  समिति  ने  कोई  सिफारिशें
 की  हैं,  श्रौर  यदि  हां,  तो  सरकार  ने  उन  पर
 क्या  कायंवाही  की  है  ?

 श्रम,  रोजगार  श्ौर  पुनर्वास  मंत्री
 (श्री  जगजीवन  राम)  :  (क)  जी  हां।

 (ख)  समिति  ने  हाल  की  सैनिक  काये-
 वाही  के  कारण  सीमावर्ती  क्षेत्रों  में  प्रौर  देश  के
 अन्य  भागों  में  श्राथिक  कठिनाइयों  के  कारण
 श्रौद्योगिक  इकाइयों  की  कामबन्दी  तथा
 आशंकित  कामबन्दी  पर  विचार-विमर्श  किया  ।

 (ग)  एक  विवरण,  जिसमें  अ्न्तर्मन्त्रा-
 लय  समिति  की  मुख्य  सिफारिशें  श्रौर  उन  पर
 दी  गई  कार्यवाही  दी  गई  है,  सभा  पटल  पर
 रखा  गया  है  [पृस्तकालय  में  रखा  गया,
 इसिये  संख्या  एल०  टी०--5656/66]

 Extension  of  Commonwealth  Sub-
 marine  Cable  from  Singapore  to

 India
 1369,  Shri  Bagri:

 Shri  Kishen  Pattnayak:
 Shri  Vishram  Prasad:
 Dr.  Ram  Manohar  Lohia:
 Shri  Utiya:
 Shri  Ram  Sewak  Yadav:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Communications
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  834  on  the
 8th  March,  965  and  state:
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 (a)  whether  any  decision  has  since
 been  taken  to  extend  the  Common-
 wealth  Submarine  Cable  from  Singa-
 pore  to  India;  and

 (b)  when  the  scheme  is  likely  to  be
 implemented?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  Jagaratha
 Rao):  (a)  No,  Sir.  The  matter  is  still
 under  consideration  and  it  will  take
 some  more  time  to  arrive  at  a  final
 decision,

 (b)  The  cable  may  be  expected  to:
 be  available  for  commercial  usc  in
 about  2}  to  3  years  time  from  the
 date  a  firm  decision  to  lay  it  is  taken

 Stevedore  System  in  Ports

 1370,  Shri  Bagrl:
 Shri  Kishen  Pattnayak:
 Dr,  Kam  Manohar  Lohia:
 Shri  Utiya;
 Shri  Ram  Sewak  Yadav:
 Shri  Vishram  Prasad:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  be  pleas-
 ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  743  on  the  &th
 March,  965  vegarding  abolishing  the
 Stevedore  System  at  the  Ports  and
 state  the  further  progress  marle  in  the
 matter  and  the  likely  date  by  which
 a  final  decision  will  be  taken?

 The  Minister  of  Labour,  Employ-
 ment  and_  Rehabilitation  (Shri
 Jagjivan  Ram):  It  has  been  devidec  tu
 maintain  the  status  quo  for  the  pre-
 sent.

 Rural  Empioyment  Bureau

 37l,  Shri  Bagri:
 Shri  Kishen  Pattnayak:
 Dr,  Ram  Manohar  Lohia;
 Shri  Ram  Sewak  Yadav:
 Shri  Vishram  Prasad:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  be  pleas-



 Written  Answers 3267

 ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  No,  754  on  the  8th
 March,  965  regarding  Rura)  Einploy-
 ment  Bureau  and  state:

 (a)  the  progress  made  in  the  re-
 organisation  and  expansion  of  the
 Bureau;  ani

 (b)  the  reaction  of  the  State  Gov-
 ernment  thereto?

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri
 Jagjivan  Ram):  (a)  and  (b).  The  re-
 organisation  as  well  as  further  ex-
 Fansion  of  these  Bureaux  is_  still
 under  examination.

 भआरतोय  प्रधिवक्‍ता  श्रधिनियम  का  पाण्डिचेरी
 में  लागू  किया  जाना

 372.  श्री  प्र०  रण  चक्रवर्ती :
 श्री  क०  ना०  तिवारी  :

 क्या  गृह-कार्य  मन्‍्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  पाण्डिचेरी  की  सरकार  ने
 अपनी  वतंमान  न्याय  व्यवस्था  को  देश  की
 सांविधानिक  तथा  न्यायिक  प्रणाली  के
 अनुरूप  बनाने  के  लिये  भारतीय  प्रणाली  श्रप-
 नाने  का  निर्णय  किया  है  ;  श्लौर

 (ख)  इस  सम्बन्ध  में,  विशेष  रूप  से
 पाण्डिचेरी  के  न्यायालयों  को  भारतीय  संवि-
 धान  के  अन्तरगत  स्थापित  उच्च  न्यायालयों  की
 पदावली  के  श्रनुरूप  बनाने  की  दिशा  में,  श्रब
 तक  कितनी  प्रगति  हुई  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य-मंत्री  तथा
 प्रतिरक्षा  मंत्रालय  में  प्रतिरक्षा  संभरण  मंत्री

 (श्री  हाथी  fr  (क)  प्रौर  (ख).  पाण्डिचेरी की
 न्याय  व्यवस्था  को  शे:  शने:  शेष  भारत  की
 न्‍्याय-व्यवस्था  के  अश्रनुरूप  बनाया  जा  रहा  है  ।
 इस  दिशा  में  एक  बड़ा  कदम  963  में  उठाया
 गया  जब  i67  केन्द्रीय  अधिनियम  इस  क्षेत्र
 में  लागू किये  गए  tv  इसमें  भारतीय  दण्ड  संहिता

 MARCH  2,  966  Written  Answers  3268

 भारतीय  साक्ष्य  श्रधिनियम,  872  तथा  दण्ड
 प्रक्रिया  संहिता,  i898  तथा  झनेक  कर
 सम्बन्धी  विधिनियम  शामिल  थे  ।  पाण्डिचेरी
 को  भी  मद्रास  के  उच्च  न्यायालय के  न्याय  क्षेंत्र
 में  लाया  गया  श्लौर  पाण्डिचेरी  के  श्रधीनस्थ
 न्यायालयों  के,  पड़ौसी  राज्य  के  ऐसे  न्यायालयों
 की  पदावली के  श्रनुरूप,  पुनर्गठन  के  प्रश्न  पर
 विचार  किया  जा  रहा  है  ।  भ्रधिवक्‍ता  ग्रधि-
 नियम,  96  को  पाण्डिचेरी  में  लागू  करने  के
 बारे  में  एक  विधेयक  लोक  सभा  के  विचार  के
 लिये  प्रतीक्षा  कर  रहा  है  |  भ्रन्य  लगभग  00
 केन्द्रीय  भधिनियमों  को  पाण्डिचेरी  में  लागू
 करने  के  सुझाव  हैं  ।  इनमें  अरस निक  दण्ड-
 प्रक्रिया  संहिता,  i908  दावा  मूल्यांकन  अ्धि-
 नियम  i887,  भारतीय  स्टाम्प  श्रधिनियम,
 1899,  न्यायालय  शुल्क  भ्रधिनियम,  870

 भी  शामिल  है।

 Seminar  on  Himalayan  Development

 1373.  Shri  P.  0.  Borooah:
 Shri  M.  L,  Dwivedi:
 Shri  Bhagwat  jha  Azad:
 Shri  8,  0,  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  obser-
 vations  made  at  the  recent  Seminar  on
 the  social,  economic  and  military
 development  of  the  Himalayan  regi-
 ons;

 (b)  if  so,  the  main  suggestion  made
 thereat;  and

 (c)  the  Government's  reaction
 thereto?

 The  Minister  of  Education  (Shri
 M,  C.  Chagla):  (a)  Yes,  Sir.

 (9)  the  recommendations  made  at
 the  Seminar  are:

 (i)  There  is  great  and  urgent  need
 for  greater  knowlecge  m  thé
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 country  of  the  geography  of
 the  Himalaya,  and  the  history
 and  culture  of  its  people,  es-
 pecialiy  in  the  present  con-
 text  ०६  the  importance  of  the
 Himalaya  in  our  foreign
 policy  and  relations.

 {ii)  An  independent,  autonomous
 institute  of  Himalayan  stud-
 ies  should  immediateiy  be
 set  up,  along  with  a  museum
 of  anthropological,  bontanical
 and  se9,0gical  collections  and
 a  library  of  manuscripts  cf
 cultural  and  historical]  im-
 portance,

 iii)  The  existing  materia]  on  the
 Himalaya  in  the  National
 Museutn  ought  to  be  organis-
 ed  and  developed  into  a
 separate  section  on  the
 Himalaya,

 (iv)  Provision  must  be  made  for
 the  study  of  the  Himalaya  at
 al]  levels  of  the  educational
 system;  and  that  at  the  post-
 graduate  level,  provision  must
 be  made  for  a  special
 (optional!)  naper  in  all  appro-
 priate  cisciplines.

 (v)  The  Ministry  of  Educatio,;  and
 the  University  Giants  Com-
 mission  shuuid  encuurage  and
 give  financial  assistance  to  in-
 stitutions  ike  the  Indian
 School  of  jnterna:iona:  Stud-
 ies  and  the  Delhi  School  of
 Economics,  where  inter-
 disciplinary  studies  are  under-
 taken,  to  promoted  advanced
 Himalayan  studies,

 (vi)  All-India  Seminars  should  be
 held  at  regular  intervals.

 Last,  the  collective  name
 “Himalaya”  (Hima  plus
 alaya,  8000६  of  snow)  shouid
 hereafter  he  uSed  in  piace  of
 the  commonly  used  (ancli-
 cized)  plural  “Himalayas”.

 2599  (Ai)  LS—4.
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 (c)  The  matter  is  umder  considera-
 tion,

 Development  of  Kalkaji  Coloay,
 New  Delhi

 1374,  Shri  S.  0,  Samanta:
 Shri  Subodh  Hansda:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Asad;
 Shri  P.  C.  Borooah:
 Shri  P.  R,  Chakraverti:
 Shri  Dinen  Bhattacharya:
 Dr.  Ranen  Sen:

 Will  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  be  pleas-
 ed  to  state:

 (a)  whether  the  scheme  to  develop
 and  allot  plots  in  28.3  acres  of  land
 of  Kalkaji  colony  'for  displaced  per-
 sons  is  awaiting  completion  for  a  long
 time;

 (b)  if  so,  the  steps  taken  to  expe-
 dite  the  matter;  and

 (c)  whether  in  anticipation  of  the
 development  work  to  be  completed
 very  soon,  applications  are  proposed
 to  be  invited  for  allotment?

 The  Minister  of  Labour,  Employment
 and  Rehabilitation  (Shri  Jagjivan
 Ram):  (a)  and  (b).  The  scheme  was
 sanctioned  in  1961.  Out  of  2l8  acres
 of  land,  70  acres  have  already  been
 taken  up  'for  development.  Excepting
 levelling  and  dressing,  the  internal
 development  of  this  area  is  progres-
 sing  satisfactorily.  The  work  of  level.
 ling  and  _  dressing  .was_  originally
 entrusted  to  the  Bharat  Sewak  Samaj,
 but  they  could  not  make  satisfactory
 progress.  It  has  now  been  awarded
 to  another  contractor.

 (c)  A  Press  Note  was  issued  on
 4th  January,  966  inviting  applications
 for  allotment  of  plots.  The  last  date
 for  receipt  of  applications  was  28th
 February,  1966,  which  has  however
 been  extended  upto  3lst  March,  966
 for  Defence  Service  Personne]  who  are
 rerving  in  remote  areas.
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 Regional  Language  ag  Official
 Language

 1875,  Shri  Kolla  Venkaiah:
 Shri  M.  N.  Swamy:
 Shri  Laxmi  Dass:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  States  which  have  not  yet
 adopted  the  regional  languages  as  their
 officia]  language;

 (b)  the  steps  taken  by  the  Centre
 to  hasten  the  repl  t  of  foreign
 language  by  the  regional  language  in
 in  all  official  matters;  and

 (c)  the  reasons  for  the  continua-
 tion  of  the  foreign  language  as  the
 regional  language  of  those  States?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Andhra  Pradesh,
 Kerala  and  Nagaland.

 (b)  Under  Article  345  of  the  Con-
 stitution,  it  is  the  Legislature  of  a
 State  which  may  by  law  adopt  any
 one  or  more  of  the  languages  in  use
 in  the  State,  or  Hindi  as  the  language
 or  languages  to  be  used  for  all  or  any
 of  the  official  purposes  of  that  State.

 (९)  Government  of  Andhra  Pradesh
 propose  to  bring  forward  legislation
 shortly  for  adopting  the  regional  lan-
 guage  for  being  used  for  the  official
 purposes  of  the  State.  This  matter
 would  be  considered  by  Kerala  Gov-
 ernment  when  a  legislature  starts
 functioning  there.  English  is  being
 continued  as  the  official  language  in
 Nagaland.

 मुस्लिम  सजलिसे  मुशावरत
 ‘1376.  श्री  हुकम  चन्द  कछवाय  :

 श्री  बड़े  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  को  पता  हैकि
 झभी  हाल  ही  में  मुस्लिम  मजलिसे
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 मुशावरत  नाम  की  एक  साम्प्रदायिक  संप्या
 बनाई  गई  है;

 (ख)  क्‍या  इस  संस्था  का  संस्थापक
 एक  संसद  सदस्य  है;

 (ग)  क्‍या  उन्होंने  इस  संस्था  की
 स्थापना  के  लिए  सरकार  से  अनुमति
 प्राप्त  की  थी;  श्रौर

 (घ)  यदि  नहीं,  तो  सरकार  ने  उक्त'
 संस्था  के  विरुद्ध  क्‍या  कार्यवाही  की  है?

 गृह-काय  मंत्रालय  में  राज्य-मंत्री
 तथा  प्रतिरक्षा  मंत्रालय  में  प्रतिरक्षा  संभरण
 मंत्री  (शो  हाथी)  :  (क)  सरकार  को
 मजलिसे  मशावरत  के  बनाये  जाने  का
 पता  है।

 (ख)  जी  नहीं।

 (ग)  ऐसी  ग्रनुमति  की  कोई  जरूरत
 नहीं  होती।.

 (घ)  यदि  कभी  जरूरत  पड़ी  तो
 यथासमय  कार्यवाही  की  जायगी।

 दिल्‍ली  में  नृत्य  प्रशिक्षण  शालाएं

 377.  श्री  हुकम  चन्द  कछत्राय  :
 श्री  'रामेइवरा नन्द  :
 श्री  युद्वीर  सिंह  :

 श्री  बड़े  ४

 क्या  मृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  हैकि
 दिल्‍ली  तथा  नई  दिल्ली  में  बहुत  सी  नृत्य
 प्रशिक्षण  शालाएं  अ्रष्टाचार  की  केन्द्र
 बन  गई  है;

 (ख)  यदि  हां,  तो  उनके  विरुद्ध
 क्या  कार्यवाही  की  गई  है;।  और

 (ग)  ऐसी  नृत्य  प्रशिक्षण  शालाग्रोें
 की  संख्या  कितनी  है?
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 गृह-कार्य  मंत्रालय  में  उपसंत्री  (श्री
 विद्या  चरण  शुक्ल):  (क)  ओर  (ख).  वर्ष
 965  के  दौरान  दिल्‍ली  पुलिस  को  4

 व्यक्तियों  के  खिलाफ  3  शिकायतें  प्राप्त
 हुईं  ये  व्यक्ति  नृत्य  प्रशिक्षणशालाओ्रों  के
 मालिक  झथवा  कमंचारी  थे।  इन  शिकायतों
 की  जांच  की  गई  श्रौर  जिन  व्यक्तियों
 के  खिलाफ  शिकायत  की  गई  थीं  उन  पर
 स्त्रियों  तथा  लड़कियों  का  श्रनेतिक  पणन
 अधिनियम  के झघीन  श्रपराधों  के  लिये
 मुकदमे  चलाये  जा  रहे  हैं।

 (ग)  3

 बिल्ली  को  ईवगाह  की  मर्यादा  भंग

 1378.  श्री  बड़े  :
 श्री  हुकम  खन्द  कछवाय  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि:

 (क)  दिल्‍ली  के  मुख्य  श्ायुक्त  द्वारा
 जब्त  की  गई  श्रंग्रेजी  की  पुस्तक  “दिल्ली
 ईदगाह  की  मर्यादा  भंग”  (सेक्रिलीज  आफ
 दिल्ली  ईदगाह”)  का  व्यौरा  क्‍या  है;

 (ख)  क्‍या  इसी  प्रकार  की  कोई  अन्य
 पुस्तक  भी  जब्त  की  गई  है;  और

 (ख)  संबंधित  व्यक्तियों  के  विरुद्ध
 सरकार  ने  क्‍या  कार्यवाही  की  है?

 गृह-कार्य  मंत्रालय  में  उपमंत्री  (थी
 Jo  So  नास्कर)  :(क)  “दिल्ली  ईदगाह
 की  मर्यादा  भंग”  नामक  पुस्तिका  श्मीर
 मजलिसे  अहरार  इस्लाम  के  संस्थापक
 भ्रध्यक्ष  हाफिज  श्रली  बहादुर  खान  द्वारा
 जारी  की  गई  थी  ny  इसमें  थाना  सदर
 बाजार  के  इलाके  में  ईदगाह  की  जमीन  पर
 दिल्‍ली  विकास  प्राधिकरण  द्वारा  अनधिकृत
 कब्जा  किये  जाने  की  बहुत  कड़ी  आलोचना
 की  गई  है।  इस  पुस्तिका  में  यह  भी  कहा
 गया  हैकि  दिल्ली  विकास  प्राधिकरण  के

 उकसाने  पर  गैर-मुस्लिमों  द्वारा  एसे
 कब्जों  का  श््थं  इस  पवित्र  स्थान  की
 मर्यादा  का  भंग  है  जिस  पर  मुसलमानों
 को,  जो  शब  दूसरे  दर्ज  के  निवासी  रह
 गए  हैं,  भारी  रोष  है।  इस  पुस्तिका  का
 उद्देश्य  जनता  के  एक  वर्ग  में  भय  प्रथवा
 शंका  था।  इसलिए  यह  पुस्तिका  भौर
 इसकी  प्रत्येक  प्रति  अथवा  झनुवाद  या
 उनका  उद्धरण  सरकार  द्वारा  जब्त  घोषित
 कर  दिया  गया  है  भौर  आागे  से  उसका
 वितरण,  बिक्री  या  प्रसारण  भी  962
 के  भारत  सुरक्षा  नियमों  के  नियम  45  के
 प्रधीन  निषिद्ध  कर  दिया  गया  है।

 (ख)  जी  नहीं।

 (ग)  हाफिज  अली  बहादुर  खान  के
 खिलाफ  i962%  भारत  सुरक्षा  नियमों
 के  नियम  4  के  ग्रधीन  एक  मामला  दर्ज
 किया  गया  ।

 सू्तियोरों  का  ,प्रन्तर्राज्यिक  गिरोह

 1379.  श्री  युड्बोर  सिह  :
 श्री  हुकम  चन्द  कछवाय  :
 श्री  बड़े  :
 श्री  रामेहवरानन्द  :

 क्या  गुह-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंग  कि:

 (क)  क्‍या  मूतियां  चुराने  वालों  का
 एक  अ्रन्तरज्यिक  गिरोह  हाल  ही  में
 दिल्‍ली  में  पकड़ा  गया  है  ;

 (ख)  उस  गिरोह  में  कितने  व्यक्ति
 हैं  और  कितनी  चोरियों  का  पता  लगा
 है;  श्रौर

 (ग)  श्रब  तक  कितने  मूल्य  का
 सामान  पकड़ा  गया  है?

 गृह-कार्य  मंत्रालय  में  उपमंत्री  (भी
 विद्या  चरण  शुक्ल)  :  (क)  जी  नहीं।

 (ख)  ग्रौर  (ग).  प्रश्न  ही  नहीं  उठते  ।
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 बिल्ली  के  स्कूलों  में  खेलकूद  की  सुविधायें
 1380.  श्री  बड़े  :

 शी  हुकम  चन्द  कछवाय  :
 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा

 कहैंगे  कि:

 (फ)  क्‍या  सरकार  ने  दिल्‍ली  के
 स्कूलों  में  खेलकूद  की  सुविधाओं  की

 =
 करने  की  एक  योजना  बनाई  है;

 र

 (ख)  यदि  हां,  तो  उसका  ब्यौरा
 क्‍या  है?

 हिक्षा  मंत्री  (श्री  मु०  क०  चागला)  :
 (क)  शौर  (ख)  अपेक्षित  सूचना  एकत्रित
 कौ  जा  रही  है श्र  यथा  समय  सभा  पटल
 पर  रख  दी  जाएगी  t

 पाकिस्तानी  शौर  चोनी  जासूस

 38i.  श्री बड़े :
 शनी  हुकम  चन्द  कछंवाय  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि:

 (क)  !  दिसम्बर,  से  30  दिसम्बर,
 1965 तक.  की  श्रवधि  में  देश  भर  में

 कुल  कितने  पाकिस्तानी  और  चीनी  जासूस
 गिरफ्तार  किये  गये  हैं;  शौर

 (ख)  उनका  विस्तृत  व्योरा  क्‍या  है?

 गृह-कार्य  मंत्रालय  में  उप-मंत्री  (श्री
 Yo  Mo  नास्कर)  :  (क)  पहली  से  30
 दिस.वर,  i965  तक  की  अ्रवधि  के  दौरान
 पाकिस्तान  के  लिये  जासूसी  की  गतिविधियों
 के  लिये  5व्यक्ति  गिरफ्तार  कियेगए।

 (ख)  सभी  मामलों  की  जांच  की
 जा  रही  है।  इस  स्थिति  में  ब्यौरा  बताने
 से  जांच  के  काम  में  भड़चन  की  सम्भावना
 ह
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 Sub-Inspector,  Adoor,  Kerala
 1382,  Shri  Vasudevan  Nair:

 Shri  Warior:
 Will  the  Minister  of  Home  Affairs be  pleased  to  state:
 (a)  whether  Government  have

 received  a  number  of  complaints against  the  Sub-Inspector  of  Police,
 Adoor,  Kerala  State;  and

 (b)  #  so,  the  action  taken  on  these
 complaints?

 The  Minister  of  State  in  the  Mints.
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  Yes,  Sir.

 (b)  The  allegations  are
 inquired  into.

 being

 Lathi-charge  on  Student  in  Trippuni-
 thra

 1388,  Shri  Vasudevan  Nair:
 Shri  Warior:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  police  lathi-charged
 the  students  at  Trippunithra,  Kerala
 State  on  the  7th  December,  1965;

 (b)  if  so,  how  many  were  injured;
 and

 (c)  whether  any  enquiry  had  been
 ordered  into  this  lathi-charge?

 The  Minister  of  State  in  the  Mfinis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  to  (c).  The
 State  Government  having  decided  to
 institute  an  inquiry  into  the  incident,
 it  will  be  better  to  await  the  outcome
 of  the  inquiry  ‘for  ascertaining  pre-
 cise  facts.

 Emergency  IAS.  Examination
 1384,  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  it  ig  a  fact  that  for  the
 last  few  years  the  question  of  holding
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 an  emergency  I.A.S.  examination  ‘for
 departmental  candidates  is  under  the
 consideration  of  Government;  and

 (b)  if  so,  the  stage  at  which  the
 matter  stands  at  present.

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  and  (b).
 No  scheme  for  an  emergency  exami-
 nation  has  been  considered  in  the  past
 few  years.  However,  on  the  basis  of
 a  recommendation  of  the  Second  Pay
 Commission,  a  scheme  for  holding  a
 limited  competitive  examination  open
 to  serving  civil  servants  for  the  LAS.
 and  the  Central  Services  Class  I  was
 considered.  Because  of  a  number  of
 difficulties  the  scheme  was  not  pursued.

 Hindi  Medium  College  in  Kerala  and
 other  States

 1385,  Shri  Umanath:
 Shri  Madhu  Limaye:
 Shri  Yashpal  Singh:
 Shri  Prakash  Vir  Shastri:
 Shri  Jagdev  Singh  Siddhanti:
 Shri  Tridib  Kumar  Chaudhuri:
 Shri  Ram  Sewak  Yadav:
 Shri  Bagri:
 Shrimati  Ramdulari  Sinha:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  a  proposal  was  made  to
 the  Kerala  University  and  other  non-
 Hindi  speaking  States  for  the  estab-
 lishment  of  a  Hindi  Medium  College
 in  such  States  to  be  affiliated  to  other
 Universities  outside  the  State;

 (b)  if  so,  the  reasons  for  such  a
 proposal;  and

 (c)  the  reaction  of  the  Kerala  Uni-
 versity  and  others  to  the  proposal?

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shri  Bhakt
 Darshan):  (a)  to  (c).  No  specific  pro-
 posal  for  the  establishment  of  a  Hindi
 Medium  College  to  be  affiliated  to  a
 University  outside  the  State  was  made
 either  to  the  Kerala  University  or  to

 any  other  non-Hindi  speaking  State.
 For  propagation  of  Hindi  in  non-Hindi
 speaking  States,  this  Ministry  had,
 however,  addressed  the  Governments
 of  such  Stateg  in  August,  964  to  ex-
 plore  the  possibility  of  opening  Hindi
 Medium  Schools  and  Colleges  in  their
 areas.  A  scheme  for  the  opening  of
 such  institutions  has  now  been  includ-
 ed  in  the  State  Sector  of  the  Fourth
 Five  Year  Plan.

 Aided  Schools  in  Delhi

 1386,  Shri  P.  BR.  Chakraverti:
 Shri  K.  N.  Tiwary:
 Shri  D.  N.  Tiwary:
 Shri  Hukam  Chand

 vaiya:
 Shri  Yashpal  Singh:

 Kachha-

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  Resolution
 adopted  by  the  Delhi-Parents-Teachers
 Council  on  December  20,  965  urging
 on  Government  to  take  over  all  aided
 schools  in  Delhi;

 (b)  whether  Government  have
 observed  the  growing  corruption  and
 mal-administration  in  the  aided  schools
 and  in  the  Directorate  of  Education,
 Delhi;

 (c)  whether  Government  have  taken
 into  account  the  complaints  of
 teacherg  and  employees  of  private
 schools  regarding  the  lack  of  provi-
 sion  in  the  Secondary  Education  Bill
 for  the  security  of  their  Service;  and

 (d)  if  so,  the  reaction  of  Govern-
 ment  to  these  complaints  and  the
 remedial  measures  proposed  to  be
 taken  in  the  matter?

 The  Mfinister  of  Education  (Shri
 M.  0.  Chagla):  (a)  No  such  resolu-
 tion  hag  been  received.

 (b)  Certain  complaints  have  been
 and  mal-administration  in  the  aided
 and  mal-administration  in  the  aided
 schools  and  in  the  Directorate  of  Edu-
 cation.  Delhi;  but  the  enquiries  made



 3279  Written  Answers

 have  not  established  the  allegations.
 All  such  complaints  are  looked  into
 by  the  concerned  authorities.

 (c)  and  (d).  The  Delhi  Secondary
 Education  Bill  was  introduced  in  the
 Lok  Sabha  on  9th  December,  964  and
 the  Bill  is  at  present  under  considera-
 tion  of  the  Joint  Committee.

 Renaming  of  Laccadive  and  Minicoy
 Islands

 1387.  Shri  Vishram  Prasad:
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  rename  Laccadive
 and  Minicoy  Islands  after  the  name  of
 Netaji  Subhash  Chandra  Bose;  and

 (b)  if  so,  the  time  by  which  a  final
 decision  in  this  respect  is  likely  to  be
 taken?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  and  (०).
 There  is  no  such  proposal  under  con-
 sideration.

 राज्यों  में  शान्ति  तथा  व्यवस्था  की  स्थिति

 1388.  श्री  Ho  ला०  द्विवेदी  :
 श्मी  प्र०  चखं०  बरा :
 श्री  भागवत  झा  प्राजादः
 श्री  सुबोध  हंसदा  :
 श्री  स०  ‘do  सामन्त  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि:

 (क)  क्‍या  देश  के  उन  देहाती  क्षेत्रों
 में,  जहां  शान्तिप्रिय  तथा  कानून  को  मानने
 बाले  नागरिकों  को  समाज  विरोधी  लोगों  द्वारा
 तंग  किया  जाता  है,  बिगड़ती  हुई  शान्ति
 तथा  व्यवस्था  की  स्थिति  को  सुधारने  के
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 उद्देश्य  से.  उनके  मंत्रालय  ने  विभिन्न
 राज्यों  के  गृह-मंत्रियों  क ेसाथ  कोई  बातचीत
 की  है;

 (ख)  यदि  उनके  मंत्रालय  ने  इस
 मामले  में  कोई  सुझाव  दियेहैतो  क्‍या;

 (ग)  कया  बड़े  नगरों  में  विद्यमान
 नागरिक  सुरक्षा  समितियों  की  तरह  ग्राम
 सुरक्षा  सगंठन  बनाने  के  लिये  कोई  कार्ये-
 क्रम  बनाया  गया  है;  शौर

 (घ)  यदि  हां,  तो  इसे  सफल  बनाने
 के  लिये  क्‍या  कार्यवाही  की  गई  है?

 गृह-कार्य  मंत्रालय  में  राज्य-संत्री
 तथा  प्रतिरक्षा  मंत्रालय  में  प्रतिरक्षा  संभरण
 मंत्री  (श्री  हाथी)  :  (क)  जी  नहीं।

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 (ग)  जी  नहीं।

 (घ)  प्रश्न  ही  नहीं  उठता  tT

 अनिवाये  प्राथमिक  शिक्षा

 1389.  श्री  Ho  ला०  हिंवेवी  :
 श्री  To  Wo  बसा :
 श्री  भागवत  झा  ध्राजाद  :
 श्री  सुबोध  हूंसदा  :
 श्री  स०  चं०  सामन्त :.
 1  लिग  रेड्डी  :
 श्री  सहेश्वर  नायक  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  11 वर्ष  तक  के  बच्चों  को
 निवार्य  शिक्षा  दिये  जाने  सम्बन्धी  निदेश
 के  भ्रनुसार  कितने  प्रतिशत  बच्चे  स्कलों
 में झनिवायं  शिक्षा  पाने  लगे  हैं  तथा  शेष
 बच्चों  के  लिये  कब  तक  प्रबन्ध  कर  दिया
 जायगा;

 (ख)  भारत  सरकार  ने  इस  कार्य के
 लिये  राज्यों  को  झावतेक  तथा  शभनावतेंक
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 आधिक  सहायता  देने  की  क्‍या  व्यवस्था  की
 है  भौर  इसके  लिये  चतुर्थ  योजना  में  कितनी
 राशि  निर्धारित  की  जायगी;  और

 (ग)  संविधान  के  भ्रनुसार  4  वर्ष
 सक  के  बच्चों  को  प्रनिवार्य  शिक्ष।  देने
 का  कार्य  कब  श्रारम्भ  किया  जायेगा  और
 कब  तक  पूरा  हो  जाग्रेगा?

 शिक्षा  मंत्रालय  में  उपमंत्री  (श्रीमती
 सौन्दरम  रामचन्द्रन):  (क)  शभनुमान  है
 कि  तीसरी  प॑चवर्षीय  श्रायोजना  के  अन्त  तक
 6-  शरायु  वर्ग  के  78.  प्रतिशत  बच्चे,

 स्कूलों  में  शिक्षा  पाने  लगगे।  इनमें  उन
 क्षेत्रों  के  बच्चे  भी  शामिल  हैं,  जहां  प्रनि-
 बायें  शिक्षा  अधिनियम  लागू  हैं।

 (ख)  राज्यों  को  केन्द्रीय  सहायता
 राज्य  क्षेत्र  में  समग्र  सामान्य  शिक्षा  योज-
 नाझ्लरों  के  लिए  दी  जाती  हैं,  अलग-भलग
 योजनाओं  के  लिए  नहीं  ।  चौथी  पंच-
 वर्षीय  आयोजना  के  दौरान  ऐसी  केन्द्रीय
 सहायता  की  पद्धति  तथा  मात्रा  के  बारे
 में  विचार  किया  जा  रहा  है।

 (ग)  वतंमान  तथ्मीनों  के  अनुसार
 पांचवीं  श्रायोजना  के  अ्रन्त  तक  6-1  श्ायु
 वर्ग  के  शतश्रतिशत  बच्चे  स्कूल  जाने  लगेंगे  1
 li-4  श्रायु  वर्ग  के  बच्चों  के  लिए  शत-

 प्रतिशत  लक्ष्य  इसके  बाद  ही  प्राप्त  किया
 जा  सकेगा  t

 Liquified  Petroleum  Gas

 1390.  Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indane,  a  liquified  petroleum  gas  pro-
 duced  at  Barauni  is  a  better  and
 cheaper  domestic  fuel  than  any  other
 liquified  petroleum  gas;
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 (b)  if  so,  whether  all  the  Indane
 produced  eat  Barauni  ig  being  stored
 to  sell  in  the  market;  and

 (c)  the  total  quantity  produced  at
 present  and  whether  there  igs  any
 possibility  of  production  at  commer-
 cia}  scale?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  0.  V.  Alagesan):  (a)
 Barauni  Refinery  liquid  petroleum  gas,
 sold  under  the  trade  name  of  INDANE,
 is  cheaper  than  the  liquid  petroleum
 gas  marketed  by  the  other  oil  com-
 panies.  Indane  is  as  good  a  domestic
 fuel  as  any  other  LPG  presently  being
 marketed  in  India.

 (b)  Yes.
 (c)  Barauni  Refinery  is  presently

 producing  00  tons  per  month,  but  has
 a  rated  capacity  of  10,000  tons  per
 annum.  The  rate  of  production  will
 be  increased  gradually  with  the  growth
 of  distribution  ‘facilities.

 fora  हिन्यू  धर्म  सम्मेलन

 1391.  श्री  प्रकाशवीर  शास्त्री  :
 श्री  हुकम  चन्द  कछुवाय  :
 श्री  जगदेव  सिह  सिद्धान्ती  :

 क्या  गुह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  सरकार  को  दिसम्बर,
 965  में  दिल्ली  में  हुए  विश्व  हिन्दू  धर्म
 सम्मेलन  में  स्वीकृत  किये  गये  कुछ  प्रस्ताव
 मिले  है;  श्रौर

 (ख)  यदि  हां,  तो  इन  पर  सरकार  की
 बया  प्रतिक्रिया  है?

 गृह-कार्य  मंत्रालय  सें  राज्य-मंत्री  तथा
 प्रतिरक्षा  मंत्रालय  में  प्रतिरक्षा  संभरण
 संत्री  (शऔ  हाथी  ):  (क)  जी  नहीं।  सरकार  ने
 उक्त  सम्मेलन  में  स्वीकृत  प्रस्तावों  की  सूचनाप...;
 केवल  समाचार  पत्रों  में

 ट्री.  देखी  गै।

 (@)  प्रश्न  हीं  नहीं
 बक

 ’
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 Multiplicity  of  Political  Parties

 1392,  Shri  Kajrolkar:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  the  Muslims  in  Bihar  are  trying
 to  constitute  a  separate  platform  for
 Muslims  inside  the  Congress  Party;

 (b)  if  so,  whether  such  multiplicity
 of  parties  would  lead  to  fissiparous
 tendencies  in  the  country;  and

 (c)  whether  this  would  not  lead  to
 the  ‘formation  of  a  parallel  party  like
 the  Muslim  League  of  pre-Independ-
 ence  days?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  Govern-
 ment  are  aware  that  a  party  known
 as  the  Bihar  State  Congress  Muslim
 Front  was  ‘formed  at  a  meeting  held
 at  Patna  on  May  6,  1964.

 (b)  and  (c).  These  questions  are
 hypothetical  and  matters  of  opinion.

 Room  for  Preservation  of  Historical
 Records

 1393,  Shri  Karni  Singhji:  Will  the
 Minister  of  Education  be  pleased  _  to
 state:

 (a)  whether  Government  are  aware
 of  the  fact  that  a  specially  designed
 room  built  at  a  huge  cost  in  Calcutta
 for  preserving  historical  records  is  ly-
 ing  unused  on  account  of  permission
 being  not  given  for  the  import  of  the
 gadget  required  to  operate  the  vault;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  whether  any  action  to  import

 the  same  immediately  is  being  taken?

 The  Deputy  Minister  in  the  Ministry
 of  Education  (Shri  Bhakt  Darshan):
 (a)  to  (९).  The  Asiatic  Society,  Cal-
 cutta  had  sent  a  scheme  for  the  preser-

 .vation  of  ancient  manuscripts  and
 "books.  which  included  a  proposal  fot
 air-conditioning  the  second  floor  of
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 the  building  at  a  cost  of  Rs.  one  lakh.
 On  account  of  foreign  exchange  diffi-
 culties,  the  scheme  was  not  approved.
 The  Society  was  suggested  to  work  out
 a  modest  scheme,  capable  of  imple-
 mentation,  without  any  sizeable  ele-
 ment  of  foreign  exchange.  The  modest
 scheme  has  not  so  far  been  received
 from  the  Society.

 Recognition  of  the  National  Council:
 for  Rural  Higher  Education

 1394,  Shri  Subodh  Hansda:
 Shri  Yashpal  Singh:

 Wi'l  the  Minister  of  Education  be-
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 post-graduate  diploma  in  Rural  Eco-
 nomics  and  Cooperation  awarded  by
 the  National  Council  for  Rural  Higher
 Education  is  to  be  recognised  til]  June
 966  only;  and

 (b)  if  so,  whether  this  course  will
 be  abandoned  or  the  Council  will  stop
 functioning  after  1966?

 The  Minister  of  Education  (Shri  M.
 ९.  Chagla):  (a)  and  (b).  For’  the
 present,  the  Dipluma  is  accorded  re-
 cognition  up  to  June,  +1966;  but  neces-
 sary  action  has  already  been  taken  to
 extend  its  recognition  for  a  further
 period  of  one  year.  The  syllabus  is
 being  revised  in  accordance  with  the
 suggestions  made  by  the  Inter-Uni-
 versity  Board  and  the  question  of  per-
 mament  recognition  will  be  taken  up:
 after  the  revision  is  made  effective.

 Suggestion  on  Kashmir  by  Swatantra
 Party  Leader

 1385.  Shri  Umanath:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  toa:
 state:

 (a)  whether  it  is  a  fact  that  the
 Joint  Secretary  of  the  Swatantra  Party
 of  India,  had  submitted  certain  sug-
 gestions  to  the  Prime  Minister  giving
 an  assessment  of  the  situation  in.
 Kashmir;

 (b)  if  so,  the  details  thereof;  and
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 (c)  the  reaction  of  the  Government
 thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  to  (c).  The
 Swatanantra  Party  had  sent  a  secret
 communication  to  Government  of
 India  on  the  Jammu  and  Kashmir
 situation.  It  will  be  against  public
 interest  to  disclose  its  contents,  The
 Government  of  course  welcomes  sug-
 gestions  from  all  quarters  and  exa-
 mines  them  to  see  what  might  be  use-
 fully  adopted.

 Master  Tara  Singh’s  views  on  Indo-
 Pak,  Relations

 1396.  Shri  Umanath:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  article  written  by  Master
 Tara  Singh  in  his  newspaper  dated  the
 Ist  October,  965  wherein  he  has  ex-
 pressed  himself  against  a  possible
 Indian  victory  in  the  recent  Indo-
 Pakistan  conflict;

 (b)  whether  Government  are  also
 aware  that  in  the  same  article  he  has
 stated  that  he  has  propagated  this  view
 to  many  of  his  friends;  and

 (c)  if  so,  Government's  —  reaction
 thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  ef
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  to  (c),  The
 article  in  question  came  to  the  notice
 of  the  Government.  It  does  not  exact-
 ly  convey  what  is  suggested  in  the
 question.  However,  the  Government
 took  suitable  action  against  the  Editor
 of  the  newspaper  under  Rule  46  of
 the  DIR  for  publishing  articles  con-
 tidered  prejudicial.

 Family  Allowa  to  C  ist

 (a)  the  number  of  Left-communist:
 detenus  who  have  been  granted  family
 allowance  in  different  States  (i)  up  to
 the  end  of  965  and  (ii)  up  to  the
 end  of  February,  1966;

 (b)  the  maximum  and  =  minimum
 amounts  granted  in  different  States
 to  each  detenue  during  the  above
 period;

 (c)  the  number  of  applications  for
 family  allowance  refused  in  different
 States  during  the  same  period;  and

 (d)  the  reasons  for  the  difference
 in  the  rate  of  family  allowance?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi);  (a)  Accord-
 ing  to  the  latest  information  available,
 64l  left  CPI  detenus  are  receiving
 family  allowance  in  different  States
 as  shown  in  the  statement  laid  on
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-5657/66].  However, for  want  of  time,  if  has  not  been
 possible  to  ascertain  the  information
 as  on  28th  February,  1966.

 (b)  Rs,  425  and  Rs,  50  per  month
 respectively,  excepting  in  three  States,
 where  the  minimum  was  below  Rs.  50.

 (c)  253,

 (d)  This  allowance  is  being  paid  by
 the  State  Government  on  ex  gratia
 basis  and  on  the  ‘merits  of  each  case.
 The  Central  Government  have,  how-
 ever,  suggested  that  the  minimum
 Payable  in  deserving  cases  should  be
 uniform  in  all  States  at  Rs.  50  per
 month.

 Multi-Purpose  Schools  in  U.P.
 1398,  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Education  be

 Detenug

 1397.  Shri  Kollg  Venkaiah:
 Shri  M.  N,  Swamy:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 pl  d  to  state:
 (a)  the  number  of  ‘multi-purpose

 schools  in  Uttar  Pradesh  since  the
 inception  of  this  scheme;

 (b)  whether  any  financial  assistance
 was  given  to  the  Government  of
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 Uttar  Pradesh  for  this  purpose  during
 the  Third  Plan  period;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  ०  Education  (Shri  M.
 com  Chagla):  (a)  250  (as  on  1-7-1964).

 (b)  Yes,  Sir,

 (c)  (i)  The  Central  Government  re-
 leased  the  following  grants  to  the
 ‘Government  of  Uttar  Pradesh  during
 ‘the  year  1964-65:

 Amount
 =

 For  development  of
 Multipurpose  schools
 in  Allahabad  &  Luck-
 now  T,00,000' 00° 00

 For  supply  of  reference
 books  to  the  Libraries
 of  Multipurpose
 Schools  4,922°00

 TOTAL  3,I4,922°00

 Gi)  In  addition,  a  sum  of  Rs.  8.40
 lakh  have  been  allotted  to
 U.P.  in  1965-66  for  strength-
 ening  of  agricultural  streams
 of  multipurpose  schools  in
 the  State.

 Scholarships  to  Scheduled  Castes
 ang  Backwarg  Classes  in  U.P,

 1399,  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  any  grant  has  been
 given  to  the  Government  of  Uttar
 Pradesh  during  1965-66  for  Pos\-Mat-
 ric  Scholarships  to  the  Scheduled
 Castes  and  the  Backward  classes;  and

 (b)  if  so,  the  total  amount  of  such
 scholarships  given  to  the  students  he-
 longing  to  the  Scheduled  Castes  and
 the  Backward  Classes  during  the
 period?

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shrimati  Soundaram
 Ramachandran):  (a)  Yes,  Sir.

 (b)  Rs.  90.277  lakhs  (so  far).
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 Development  of  Sanskrit  in  Uttar
 Pradesh

 1400,  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  the  total  Central  assistance  given to  the  voluntary  organisations  in
 Uttar  Pradesh  for  the  development  of
 Sanskrit  in  the  State  during  1965-66;

 (b)  the  names  of  the  organisations
 to  whom  these  grants  were  given  dur-
 ing  the  period;  and

 (c)  the  Central  assistance  proposed to  be  given  to  the  voluntary  organi-
 sations  in  the  State  for  the  same  pur-
 pose  during  1966-67?

 The  Deputy  Minister  in  the  Ministry
 of  Education  (Shri  Bhakt  Darshan):
 (a)  Grants  amounting  to  Rs.  .8  lakhs
 have  80  far  been  sanctioneg  during
 1965-66.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-5658/66].

 (c)  No  State-wise  allocation  is  made.
 Under  this  Ministry’s  scheme  for  as-
 sistance  to  voluntary  Sanskrit  Organi-
 sations/Institutions  ang  Pathasalas  for
 promotion  of  Sanskrit,  applications  are
 invited  every  year  and  grants  are
 sanctioned  on  the  merits  of  the  pro-
 jects  proposed  to  be  implemented  by
 them.
 Translation  of  Classics  in  Regional

 Languages  into  Hindi
 40l,  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  number  of  famous  old  and
 new  classics  in  all  regional  ianguages
 for  which  grants  have  been  given  by
 the  Government  of  India  during  the
 year  1965-66  so  far  for  their  transla-
 tion  into  Hindi;  and

 (b)  the  names  of  the  agencies  (se-
 parately  for  each  language)  which
 have  been  given  these  grants?

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shri  Bhakt
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 Darshan):  (a)  No  grant  as  been
 given  for  the  translation  of  such  clas-
 sics  into  Hindi  during  the  year  1965-
 66  so  far.

 (b)  The  question  does  not  arise.

 Quarters  for  P,  &  T.  Employees,
 Punjab

 1402,  Shri  Daljit  Singh:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  shortage  of  residential  quarters  to
 be  allotted  to  the  Posts  and  Tele-
 graphs  employees  in  Punjab;  and

 (b)  if  so,  the  number  of  residential
 quarters  (i)  constructed  quring  the
 Third  Five  Year  Plan  period  and  (ii)
 those  proposed  to  be  constructed  dur-
 ing  the  Fourth  Five  Year  Plan  period?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  Jaganatha
 Rao):  (a)  2.7  per  cent  of  the  staff
 in  Punjab  Circle  have  been  allotted
 quarters.

 (b)  During  the  Third  Pian  upto
 Jan.,  1966,  38l  staff  quarters  have  been
 constructed,  and  (ii)  during  the
 Fourth  Plan  period  about  300  units
 are  proposed  to  be  constructed.

 Strength  of  Government  Officers

 1403.  Shri  Daljit  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  the  Un-
 starred  Question  No.  394  on  the  llth
 November,  965  regarding  the  strength
 of  Government  Officers  and  state  the
 number  of  Scheduled  Castes  Officers
 among  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House,

 Fertilizer  Factory  in  Punjab

 1404,  Shri  Daljit  Singh:  Wil)  the
 Minister  of  Petroleum  ang  Chemicals
 be  pleased  to  state:

 (a)  whether  any  final  decision  has
 been  taken  to  set  up  another  fertilizer
 factory  in  Punjab;  and

 (b)  if  so,  the  details  of  the  ssme
 with  location  of  the  factory?

 The  Minister  of  Petroleam  sng  Che-
 micals  (Shri  Alagegan):  (a)  and  (b).
 There  is  no  proposal  under  considera-
 tion  for  setting  up  another  fertilizer
 factory  in  Punjab.

 Police  Housing  Scheme  in  Punjab

 1405.  Shri  Daljit  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  any  amount  has  beer
 sanctioned  to  the  Punjab  Government
 under  the  Police  Housing  scheme  in
 the  State  during  965  and  966  so  far;
 and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  A  loan
 of  Rs.  34.34  lakhs  has  been  sanctioned
 to  the  Punjab  Government  under  the
 Police  Housing  Scheme  during  the
 Financial  Year  1965-66.

 Pay  and  Emoluments  of  Teachers

 1406,  Shri  Kollavenkaiah;
 Shri  M.  N.  Swamy:
 Shri  Laxmi  Dass:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  Committee  set  un
 by  the  Uttar  Pradesh  Governmer.t  on
 the  re-organisation  of  High  School  and
 Intermediate  Education  has  made  any
 recommendations  regarding  pay  and
 emoluments  of  teachers;

 (b)  if  so,  what  are  the  recommenda-
 tions;



 3297  Written  Answers

 (c)  whether  any  suggestion  has
 been  sent  to  the  other  States  for  ex-
 amination  of  these  recommendations;
 and

 (d)  if  not,  the  reasons  therefor?
 The  Minister  of  Education  (Shri

 M.  0,  Chagla):  (a)  No,  Sir.
 (b)  to  (d).  Questions  do  not  arise.

 सूतो  कपड़ा  उद्योग  के  लिए  मजरी  बोर्ड

 1407.  श्री  बागड़ी  :
 श्री  रामसेवक  यावव  :
 श्री  यज्ञपाल  सिह:
 श्री  मधु  लिसये  :
 श्री  किशन  पटनायक  :

 क्या  श्रम,  रोजगार  तथा  पुनर्वास  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सूती  कपड़ा  उद्योग  फे  लिए
 दूसरं  मजूरी  बोर्ड  ने  सरकार  को  श्रपना
 प्रतिवेदन  दे  दिया  है;

 (ख)  यदि  हां,  तो  उसकी  मुख्य  सिफा-
 रिशें  क्‍या  हैं  तथा  सरकार  ने  उन  पर  क्‍या
 कायंवाही  की  हूँ;

 (ग)  यदि  उपरोक्त  भाग  (क)  का
 उत्तर  नकारात्मक  है  तो  विलम्ब  होने  के  क्‍या
 बारण  हैं;  और

 (घ)  क्‍या  बोर्ड  वा  विचार  अन्तरिम
 प्रतिवेदन  देने  का  है  ?

 श्रम,  रोजगार  तथा  पुनर्वास  मंत्री
 (श्री  जगजीवन  राम):  (वः)प्रभी  तबः  नहीं।

 (ख)  प्रश्न  नहीं  उठता  ।

 (ग)  बोर्ड  ने  भश्रभी  तक  संबंधित  पक्षों
 की  सुनवाई  पूरी  नहीं  की  है।  उसने  मजदूरों
 के  केन्द्रीय  मज़दूर  यूनियन  संगठनों  के  प्रति-
 निधियों  की  सुनवाई  कर  ली  है  श्रौर  उसका
 अप्रेल,  966  *  शुरू  में  मालिकों  के  प्रति-
 निधियों  की  सुनवाई  करने  वा  विचार  है  t
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 (3)  बोड़ें  में  कामगरों  के  प्रति-
 निधियों  ने  प्रंतरिम  सहायता  का  प्रश्न  उठाया
 है।  इस  मामले  पर  बोर्ड  विचार  कर  रहा  है

 Charges  against  Rajasthan  Chief
 Minister

 1408,  Shri  Kolla  Venkaiah:
 Shri  Yashpal  Singh:
 Shri  P.  H.  Bheel:
 Shri  Narasimha  Reddy:
 Shri  Solanki:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  1183,  on
 the  24th  November,  l965  regarding
 charges  against  the  Chief  Minister  of
 Rajasthan  and  state:

 (a)  whether
 been
 and

 the  matter  has  since
 investigated  by  Government,

 (b)  if  not,  the  reasons  for  the  de-
 lay?

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  (a)  and  (b),.  A  memoran-
 dum  dated  22nd  April,  +1965,  287९0  by
 a  few  persons  and  enclosing  a  list  of
 charges  against  the  Chief  Minister,
 Rajasthan,  was  received.  The  allega-
 tions  have  been  examined  in  the  light
 of  the  comments  received  from  the
 Chief  Minister,  Rajasthan  and  other
 information  received  from  the  Rajas-
 than  Government.  On  the  basis  of
 these  materials  no  prima  facie  case
 has  been  made  out  against  the  Chief
 Minister.

 Double  Shift  System  in  Delhi  Colleges
 1409.  ShriyRam  Sewak  Yadav:

 Shri  Yashpal  Singh:
 Shri  Bagri:

 Will  the  Minister  of  Education  he
 pleased  to  state  the  progress  made  so
 far  in  introducing  the  double  _  shift
 system  in  Colleges  in  Delhi?

 The  Minister  of  Fducation  (Shri
 M.  com  Chagla):  At  its  meeting  held  on
 28th/29th  October,  1965,  the  Central
 Advisory  Board  of  Education  inter
 alia  approved  the  recommendation  of
 its  Standing  Commi‘tee  on  Higher
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 Education  to  the  effect  that  the  con-
 cept  of  evening  colleges  should  be
 broadened  80  88  to  meet  the  require-
 ments  of  the  increasing  number  of
 regular  students  as  weli.  Each  culiege
 with  suitable  educational  facilities
 should  have  about  0  working  hours.
 in  a  single  or  a  double  shift  as  may  be
 feasible  in  the  light  of  Joca)  conditions
 so  that  besides  solving  the  problem  of
 increased  demand  for  admissions,  the
 maximum  utilization  of  facilities  is
 secured,

 The  question  of  implementation  of
 the  above  recommendation  in  respect
 of  Delhi  Colleges  igs  under  considera-
 tion.

 Steering  Group  on  Wages
 ‘1410.  Shsimati  Vimla  Devi:

 Dr.  Ranen  Sen:
 Shri  Vasudevan  Nair:

 Will  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  be  pleas-
 ed  to  state:

 (a)  whether  his  Miniztry  had  con-
 stituted  a  Steering  Group  on  Wages
 during  the  Second  Plan  period  and  if
 so,  whether  the  Steering  Group  con-
 tinues  to  do  any  work;  and

 (b)  whether  the  steering  Group  on
 Wages  had  prepared  any  wage  inap
 of  India  in  to  help  formulate  the  wage
 policy  for  the  country  and  for  the
 various  industries?

 The  Minister  cf
 ment  and  Rehabilitation  (Shri
 Jagjivan  Ram):  (a)  and  (b).  The
 Steering  Group  on  Wages  was  set  up
 in  November,  957  but  it  has  now  be-
 come  defunct.  One  of  the  items  with
 which  the  Group  wus  to  concern
 itself  was  to  plan  the  collection  of
 material  for  drawing  up  a  wage  map
 of  India,  industry  wise  and  region
 wise.  The  necessary  data  have  been
 collcted  in  the  course  of  the  occupatio-
 nal  Wage  Survey  conducted  in  1958-
 59  which  gives  the  occupationa]  wage
 rates  in  different  industries  for  im-
 portant  centres  of  concentration.  A
 Second  survey  has  ~~  conducted

 Labour,  Empltoy-

 during  1963-64  and  the  data  based  on
 that  survey  are  expected  tv  become
 available  during  this  year.

 Inland  Letters
 4l,  Shri  D.  J.  Naik:  Will  the

 Minister  of  Communications  he  pleas-
 @d  to  state:

 (a)  whether  it  is  a  “fact  that  the
 supply  of  Inland  Letters  in  Rajasthan
 was  inadequate  in  the  months  of  De-
 cember  and  January,  1966;  and

 (b)  if  so,  the  steps  being  taken  to
 improve  the  position?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  Jaganatha
 Rao):  (a)  Yes,  Sir,  there  was  short-
 age  of  Inland  Letters  only  in  Jaipur
 H.Q,  for  a  few  days’  in  the  second
 week  of  December,  1965.  There  was,
 however,  no  shortage  in  any  other
 post  office  in  Rajasthan  either  in  De-
 cember  965  or  January  1966.

 (b),  Adequate  supplies  have  since
 been  received  from  the  Controller  of
 Stamps,  Nasik.

 trial  Devel  it

 ‘1412,  Shrj  P.  H.  Bhecl:
 Shri  Bibhuti  Mishra:
 Shri  K.  N.  Tiwary:
 Shri  P.  K.  Deo:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  are  contemplat-
 ing  to  impose  a  levy  of  5  per  cent  on
 the  annual  turnover  of  industry  for
 research  and  development,  and

 (b)  if  so,  the  details  thereof  and
 whether  a  final  decision  to  this  effect
 has  been  taken?

 The  Minister  of  Education(  Shri  M.
 rom  Chagla):  (a)  and  (b).  No  Sir;  the
 Conference  of  Scientists  anj  Industria-
 lists  held  in  Delhi  in  December,  965
 has  recommended  inter-alia  that  for
 achieving  self-sufficiency  and  _  self-
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 reliance,  industrial  establishments
 should  be  enabled  to  spend  upto  5
 per  cent  of  their  turnover  on  research
 and  development.  The  final  recom-
 mendations  of  the  Conterence  are
 awaited,

 विभिन्न  जातियों  के  पिछड़े  वर्गों  की महिलाएं
 1413.  श्री  किशन  पटनायक  :

 रें  शी  मघ,  सिमये  :

 श  क्‍या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 गेवि:

 (क)  केन्द्रीय  सरकार  की  सेवाह्रों  में
 बार  श्रेणियों  में  वाम  करने  वाली  हिन्दू  जाति
 के  पिछड़े  वर्गों  की  (भ्रछूत ) ,  मुसलमान,
 सिख  ब्लौर  ईसाई  समुदायों  के  पिछड़े  वर्गों  की,
 हरिजन  तथा  आ्रादिवासी  स्त्रियों  वा  वतंमान
 अनुपात  क्‍या  है;  ब्लौर

 (ख)  इन  पिछड़े  वर्गों  के  व्यक्तियों  को
 प्रोत्साहन  देने  के  लिये  सरवार  का  क्‍या
 बायंवाही  वररने  बता  विचार  है  ?

 शुह-कार्य  मंत्रालय  में  उपमंत्री  (श्री
 Go  Wo  नास्कर)  :(॥)  भारत  सरवार  ने
 सरकार  के  भ्रधीन  पदों  के  लिये  प्रारक्षण  की
 दृष्टि  से  प्रनुसूचित  जातियों  तथा  अनुसूचित
 भ्रादिम  जातियों  के  इलावा  श्न्य  विसी  वर्ग
 को  पिछड़ा  हुझा  वर्ग  स्वीकार  नहीं  विया  है  t
 'सरवार  के  अधीन  नियुक्ति  के  लिये  प्रनुसूचित
 जातियों  तथा  श्रनुसूचित  भ्रादिम  जातियों  की
 स्त्रियों  के  लिये  भी  कोई  विशेष  रियायतें
 नहीं  हैं  ।  इसलिये  प्रश्न  में  उल्लिखित  स्त्री-
 सदस्यों  के  बारे  में  कोई  श्रांवड़े  नहीं  रखे
 जाते  ।

 (ख)  प्रश्न  नहीं  उठता  t

 Educational]  Institutions
 1414,  Shri  D.  0.  Sharma:

 Shrimati  Savitri  Nigam:
 Will  the  Minister  of  Education  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 number  of  educational  institutions  in
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 the  country  has  doubled  during  the
 first  4  years  of  Independence;

 (b)  whether  it  is  also  a  fact  that
 there  is  still  a  great  shortage  in  this
 regard;  and

 (c)  If  so,  the  concerted  efforts  being
 made  to  meet  the  demand?

 The  Minister  of  Education  (Shri  M.
 C.  Chagla):  (a)  The  total  number  of
 educational  institutions  in  the  coun-
 try  has  increasej  to  more  than  4  times
 during  the  4  years  of  Independence.

 (b)  Yes,  Sir,  more  institutions  are
 needed,  particularly  at  schooi  stage.

 (c)  Additiona]  facilities  are  being
 created  by  expanding  the  intake  capa-
 city  of  existing  institutions  and  by
 opening  new  institutions,  depending
 upon  the  needs  of  area  805  the  avail-
 ability  of  resources  of  finance  and
 man-power.

 Strike  in  Kolar  Gold  Fields
 ‘1415,  Shri  Linga  Reddy;  Will  the

 Minister  of  Labour,  Employment  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  the  Workers  of  Nandi-
 drug  Mine  of  the  Kolar  Gold  Fields
 Mining  Undertakings  have  struck  work
 ani  whether  the  strike  has  spread  to
 other  mines  also;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  the  demands  of  the
 labourers  and  others  as  agreed  to  bet-
 ween  the  labour  and  the  management
 were  not  fulfilled;  and

 (d)  the  extent  of  loss  so  far  incur-
 red  on  account  of  the  strike  and  how
 the  strike  is  proposed  to  be  resolved?

 The  Minister  of  Labour,
 ment  and  _  Rehabilitation  (Shri
 Jagjivan  Ram):  (a)  420  machine
 Maistries  anj  machine  men  of  the
 Nandidrug  Mine  went  on  si:ike  from
 the  first  of  January,  l906  and  the
 strike  was  called  off  on  the  even:ng
 of  the  6th.  The  strike  did  nct  spread
 to  the  other  apes.

 Employ-
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 (b)  The  reasons  for  the  strike  were
 the  demands  made  by  goinc  workers
 for  restoration  of  allowance  for  addi-
 tional  work  done  by  them  for  blasting
 work  peculiar  to  this  mine,

 (c)  The  agreement  between  the
 Management  and  the  workmen  dated
 2lst  October  965  regaiding  wages
 etc.,  has  been  implemented.

 (d)  The  extent  of  loss  is  reported
 to  be  Rs.  +1,40,008,  As  already  stated,
 the  strike  was  called  off  oa  the  6th
 of  January  after  agreement  was  reach-
 ed  in  conciliation  proceedings.

 Research  in  Commerce  and
 Management

 ‘1416,  Shri  Sham  Lal  Saraf:  Will  the
 Minister  of  Education  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  a
 demanj  has  been  madc  to  set  up  a
 machinery  that  will  coordinate  Ke-
 search  in  Commerce  and  Manage-
 ment;

 (b)  whether  Government  have  con-
 sidered  this  demand;  and

 (c)  if  so,  when  it  is  uxely  to  be
 given  a  practical]  shape’

 The  Minister  of  Education  (OSnt  M.
 C,  Chagla):  (a)  to  (c).  Theo  All  India
 Commerce  Conference  hela  under  the
 auspices  of  the  Indian  Commerce
 Association  at  Vallabh  Vidyanagar  on
 the  28th  December,  1965,  recommend-
 ed  setting  up  of  a  machinery  to  co-
 ordinate  research  in  comrerce  and
 management  sciences,  No  formal  re-
 quest  has  been  received  by  the  Gov-
 ernment  to  set  up  such  a  machinery.

 Free  School  Text-Books

 ‘1417,  Dr.  Ranen  Sen:
 Shri  Dinen  Bhattacharya:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  tact  that  certain
 State  Governments  have  failed  to  sup-
 ply  free  school  text-books  to  students
 as  promised  and  instead  are  supply-
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 ing  books  of  low  quality  at  high
 prices;  and

 (b)  if  so,  the  steps  taker,  by  Guv-
 ernment  to  remedy  the  situation?

 The  Deputy  Minister  in  the  Minis.
 try  of  Education  (Shrimatj  Soundaram
 Ramachandran):  (a)  No,  Sir.  Most
 States  supply  either  free  or  subsidiz—
 ed  text-books,  at  the  Primary  level.

 (b)  Does  not  arise.

 Technica]  Instilute  in  Orissn

 ‘1418,  Shri  Ramachandra  Ulat.a:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  any  junior  technical
 schools  are  proposed  to  be  opened  in
 Orissa  during  1966-87;  and

 (b)  if  so,  the  details  tnereot?

 The  Minister  of  Education  (Shri  M.-
 C,  Chagla):  (a)  No  Sir.

 (b)  Does  not  arise,

 Telephones  Connections  in  Orissa

 ‘1419,  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Communications:
 be  pleased  to  state:

 (a)  the  number  of  applications  tor’
 grant  of  telephone  connections  pend-
 ing  in  various  telephone  exchanges  in:
 Orissa  as  on  the  3lst  January,  1966;
 and

 (b)  the  steps  taken  to  expedite  the
 matter?

 The  Minister  of  State  iu  the  Depart-
 ments  of  Parliamentary  Affairs  and’
 Communications  ‘Shei  Jaganatha
 Rao):  (a)  2339.

 (b)  Continuous  efforts  are  being
 made  to  set  up  new  telephone  ex-
 changes  and  to  expand  the  existing
 telephone  exchanges  to  the  maximum
 Possible  extent  consistent  with  the
 available  resources,
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 Telephone  Exchanges  in  Orissa

 1420,  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Communications
 ‘be  pleased  to  state:

 (a)  the  number  of  telephone  ex-
 changes  in  Orissa  as  on  the  Slst
 January,  1966;

 (b)  whether  there  i;  any  proposal
 to  increase  their  number  during  1966-
 67;  and

 (c)  if  so,  the  details  therecf?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  Jaganatha
 Rao):  (a)  50.

 (b)  Yes,

 (c)  Exchanges  are  likely  to  be
 opened  at  the  following  stations  dur-
 ing  1966-67:

 Name  of  Exchange  Capacity

 Attabira  25
 Barpalli  25
 Birmitrapur  50
 Brajrajnagar  50
 Chandbali  25
 Gopalpur  25
 Joda  50
 Karanjia  25
 Patnagarh  25

 Post  Offices  in  O:issa

 1421,  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Wi  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  whether  there  ig  any  proposal
 to  convert  a  few  sud-Pust  Offices  into
 Head  Post  Offices  and  Branch  Post
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 Offices  into  Sub-Post  Offices  in  Orissa
 during  1966-67;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  State  in  the  Depart-

 ts  of  Parliamentary  Affairs  and
 Communications  (Shri  Jaganatha
 Rao):  (a)  Yes,

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-5659/66].

 Pirate  Radio  Sets
 1422,  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Communications

 be  pleased  to  state:
 (a)  the  number  of  pirate  radio-sets

 detected  by  the  Posts  and  Telegraphs
 Department,  State-wise  since  October,
 1965;  till  the  end  of  Deceraber,  1965;
 and

 (b)  the  action  taken  by  Government
 against  the  persons  concerned?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affaits  and
 Communications  (Shri  Jaganatha
 Rao):  (a)  The  number  of  unlicensed
 radio  sets  detected  during  the  period
 ig  as  follows:

 Assam  885
 Andhra  I059
 Bengal  -  II04
 Bihar  2403
 Delhi  3942
 Gujarat  7563
 Kerala  938
 Madras  ar4s
 Maharashtra  3606
 Madhya  Pradesh  633
 Mysore  975
 Orissa  ‘1107,
 Punjab  3779
 Rajasthan  26I4
 U.P.  7854

 24,007
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 (b)  Detected  cases  are  pursued  till

 licences  are  taken  on  paymient  of  the
 Licence  fee  and  the  surcharge,  Dur-
 ing  the  period  October-December
 965  the  number  of  detection  cases
 settlaj  is  given  below:

 Assam  607
 Andhra  97I
 Bengal.  I250
 Bihar  2356
 Delhi  3824
 Gujarat  I204
 Kerala  7026

 Madras  262I

 Maharashtra  7606
 Madhya  Pradesh  677
 Mysore  3002
 Orissa  298
 Punjab  4450
 Rajasthan  2289
 U.P.  2443

 2564

 Repatriates  from  Mozambique
 1423,  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitatien  be  pleas-
 ed  to  state:

 (a)  the  steps  taken  so  far  for  the
 rehabilitation  of  the  repatriates  from
 Mozambique;  and

 (b)  the  progress  made  in  that  regard
 up-to-date?

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri
 Jagjivan  Ram):  (a)  Most  of  the  re-
 patriates  from  Mozambique  have  set-
 tled  in  Gujarat.  Government  of  India
 onan  FAS)  TSS

 have  issued  instructions  for  their
 rehabilitation,  which  provide  for  the
 following:

 (i)  Monetary  assistance  upto
 Rs.  1,200  per  annum  to  indi-
 gent  repatriates,  the  total
 expenditure  being  shared
 equally  by  the  Government  of
 Gujarat  and  the  Central  Gov-
 ernment.

 (ii)  Grant  of  loans  to  enable  re-
 patriates  to  start  business  or
 small  scale  industries  at  the
 concessional  interest  of  3  per
 cent.  The  maximum  limit  of
 such  loans  is  prescribed  at

 «Rs,  5,000  in  each  individual
 ease.

 (ili)  Priority  in  the  allocation  of
 agricultural  land  on  a  similar
 basis  for  the  displaced  per-
 sons  from  Pakistan.

 (iv)  In  the  matter  of  grant  of  ‘free
 studentships,  scholarships  and
 provision  of  free  school  books,
 the  repatriates  would  be  eligi-
 ble  to  partake  in  the  schemes
 in  force  in  Gujarat.  Children
 of  repatriates  were  allowed
 books  free  of  cost  upto  a
 limit  of  Rs.  200  per  family  per
 annum.  In  respect  of  techni-
 cal  education,  it  was  agreed
 that  children  of  repatriates
 would  be  paid  an  amount
 equivalent  to  all  fees  ordi-
 narily  levied  jn  technical
 institutions  plus  an  annual
 allowance  of  Rs.  60  per  seat.

 (v)  Repatriates  would  be  eligible
 for  grant  of  dealers  licences
 under  the  various  orders  such
 as  foodgrains,  sugar,  gur  con-
 trol  orders  and  would  be  given
 special  consideration.  Other
 State  Governments  have  als©
 given  financial  and  _  other
 assistance  to  repatriates  on
 similar  lines.
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 (b)
 (i)  07  families  have  been  grant-

 ed  loans,  Total  amount  paid
 is  Rs.  2,40,500.

 (ii)  50  families  have  been  given
 financial  relief.  Total  amount
 paid  is  Rs.  58,278.58.

 (iii)  23  acres  of  land  have  been
 allotted  for  agricultural  pur-
 Poses.

 (iv)  69  children  have  been  given
 educational  benefits.  Total
 amount  paid  is  Rs.  4,534.73.

 (v)  40  families  have  been  given
 Fair  Price  Shop  Licences.

 (vi)  29  persons  have  been  given
 sugar  licences.

 (vii)  6  persons  have  been  employed
 in  Government  service.

 (viii)  Nearly  500  families  had  gone
 to  the  State  of  Gujarat  and
 almost  all  of  them  have  been
 rehabilitated.

 Repairs  of  Jama-Masjid  and  Red  Fort,
 Delhi

 ‘14%,  Shri  Dhaleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  some  repairs  were
 carried  out  to  the  Jama  Masjid  and
 Red  Fort  in  Delhi  during  1965-66;  and

 (b)  if  so,  the  amount  spent  thereon
 during  the  above  period?

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shri  Bhakt
 Darshan):  (a)  Yes,  Sir.

 (b)  Expenditure  rom  April,  965  to
 January,  966:—

 Jama  Masjid  Red  Fort
 Rs.  8,418,80  Rs,  5,128.13

 Orissa  Government  Officers  in  Central
 Government

 1425,  Shri  Dhuleshwar  Meena:
 डाल  Ramachandra  Ulaka:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  Orissa  Govern-
 ment  Officers  working  in  the  Central

 MARCH  2,  966  Written  Answers  3304
 Government  offices  at  present  and  the
 posts  held  by  them;  and

 (b)  the  number  of  these  officers
 belonging  to  the  Scheduled  Tribes  and
 the  Scheduled  Castes?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  There  were
 259  officers  of  the  Orissa  State  Gov-
 ernment  on  4th  November,  965  work-
 ing  in  Central]  Government  offices.  Of
 them:—

 2  were  Secretaries,
 l  was  Additional  Secretary,
 3  were  Joint  Secretaries,
 5  were  Deputy  Secretaries,  and
 2  were  Under  Secretaries.

 The  remaining  246  were  holding  field
 Posts.

 (b)  Three,

 Minimum  Wages  of  Workers  in
 various  Industries

 1426,  Shrj  Rameshwar  Tantia:
 Shri  Himatsingka:

 Will  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  to  revise  the
 minimum  wages  ‘for  the  workers  em-
 ployed  in  units  manufacturing  agri-
 cultural  implements,  machine  tools
 and  general  engineering  goods;

 (b)  if  so,  when  it  ig  likely  to  take
 effect  and  what  will  be  the  revised
 rates  of  wages;  and

 (c)  what  are  the  other  recommen-
 dations  made  by  the  Committee  and
 how  far  they  have  been  implemented?

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri  Jagiji-
 van  Ram):  (a)  No,  the  industries
 mentioned  are  not  included  in  the
 schedule  of  industries  under  the  mini-
 mum  Wages  Act.  A  Central  Wage
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 Board  for  Engineering  industries  ex-
 cluding  Stee]  Plants,  which  was  set
 up  in  December  1964,  is  now  examin-
 ing  the  Wage  structure  of  various
 categories  af  employees  in  the  indus-
 tries  in  question.

 (b)  and  (c),  The  recommendations
 of  the  Wage  Board  are  awaited.

 Hind!  Books  Rewarded
 1427,  Shri  Badshah  Gupta:  Will  the

 Minister  of  Education  be  pleased  to
 state  the  Hindi  Books  which  have
 been  rewarded  by  Government  during the  last  decade?

 The  Depaty  Minister  in  the  Mintis-
 try  of  Education  (Shri  Bhakt
 Darshan):  The  required  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House  in  due  course.

 Allowances  for  Shrimati  Lal  Bahadur
 Shastri

 1488,  Dr.  L.  का,  Singhvi:
 Shri  Gulshan:
 Shrj  Lahri  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  proposed  to  extend
 certain  allowances  and  benefits  to  the
 widow  of  the  late  Prime  Minister  and
 his  children;  and

 (b)  whether  proper  arrangements
 have  already  been  made  in  this  con-
 nection?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  and  (b).
 Sanction  has  been  issued  for—

 (i)  life  pension  of  Rs.  16,000,  per
 annum  to  Shrimati  Shastri;

 (ii)  allotment  to  her  of  suitable
 residential  modati
 from  the  general  pool  at
 Delhi/New  Delhi,  rent  being,
 charged  under  F.R,  45A  or  0
 per  cent  of  the  pension  which-
 ever  ig  less;  and

 (iii)  extension  of  medica]  treat-
 ment  facilities  under  the  Cen.
 tral  Government  Health
 Scheme  to  Shrimati  Shastri
 and  her  family,  as  for  pen- sioners.

 Laboratories  under  Vigyan  Mandir
 Scheme

 1429,  Shri  Gopal  Datt  Mengi:  Wil)
 the  Minister  of  Education  be  pleased to  state:

 (a)  the  number  of  7078)  laboratories
 set  up  under  the  Vigyan  Mandir
 Scheme  upto  the  end  of  965  (State-
 wise);

 (b)  the  total  number  of  tests  of  soil,
 water  and  plants  conducted  by  them
 for  the  benefit  of  local  agriculturists;
 and

 (c)  the  number  of  pamphlets  issued
 to  spread  this  knowledge  and  the
 expenditure  incurred  thereon?

 The  Deputy  Minister  in  the  Minis-
 try  of  Edueation  (Shrimati  Soundaram
 Ramachandran):  (a)  to  (c).  A  state-
 ment  giving  the  available  information
 is  let  on  the  Table  of  the  House,
 [Placed  in  Library,  See  No.  LT-5660/
 66}.

 Correspondence  Course  and  Evening
 Colleges  for  University  Education

 1430,  Shri  Gopal  Datt  Mengi:
 Shri  Maheswar  Naik:

 Will  the  Mmister  of  Edacation  be
 pleased  to  state:

 (a)  the  names  of  the  States  where
 arrangements  exist  for  imparting  uni
 versity  education  through  correspond-
 ence  courses  and  evening  colleges;  and

 (b)  whether  the  University  Grants
 Commission  has  taken  up  this  matter
 with  the  various  Universities  to  en-
 courage  such  courses?

 The  Minister  of  Education  (Shri
 M.  C.  Chagla):.(a)  and  (b).  So  far
 only  the  University  of  Delhi  has  start-
 ed  correspondence  course  fer  the  BA.
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 (Pass)  degree.  It  is  proposed  to
 extend  this  scheme  to  some  other  uni-
 versities  during  the  Fourth  Plan,  It
 is  also  proposed  to  introduce  corres-
 pondence  courses  for  the  training  of
 Secondary  School  teachers  in  certain
 University  Centres  and  other  educa-
 tiona]  institutions  and  in  Engineering
 and  Technology  during  the  same  plan
 period.

 According  to  available  information,
 provision  exists  in  certain  affiliated
 colleges  in  the  Union  Territory  of
 Delhi  and  al}  States  except  Nagaland
 for  having  evening/morning  classes.

 Mysore-Maharashtra  Border  Dispute

 1431,  Shri  M.  L,  Jadhav:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  any  settlement  with  re-
 gard  to  the  Inter-State  border  dispute
 between  Mysore  and  Maharashtra
 States  has  been  arrived.  at;  and

 (b)  if  so,  the  nature  of  the  settle-
 ment?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  No.

 (b)  Does  not  arise?

 Selection  of  Hony.  Magistrates  in  Delhi

 1432.  Shri  Shiv  Charan  Gupta:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  the  qualifications  laid  down  from
 time  to  time  regarding  the  appoint-
 ment  of  Hony.  Magistrates  in  Delhi;

 (b)  the  procedure  regarding  the
 selection  of  these  Hony.  Magistrates;
 and

 (९)  the  names  of  Hony.  Magistrates
 approved  by  the  Delhi  Administration
 along  with  their  educational  qualifica-
 tions  and  date  of  appointments,  work-
 ing  at  present?
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 The  Deputy  Minister  in  the  Minis-

 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the
 House  is  [Placed  in  Library.  See
 No.  LT-566/66]

 Economy  in  Delhi  Administration
 1433,  Shri  Shiv  Charan  Gupta:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Com-
 mittee  has  been  appointed  by  the
 Government  of  India  to  effect  econo-
 my  in  the  Delhi  Administration;

 (b)  if  so,  whether  a  has
 been  received;  and

 report

 (c)  the  economy  suggested  by  the
 Committee?

 The  Deputy  Minister  in  the  Ministry
 of  Home  Affairs  (Shri  Vidya  Charan
 Shukla):  (a)  to  (c).  No  Committee  has
 been  fornrally  appointed  by  the  Gov-
 ernment  of  India  to  effect  economy  in
 Delhi  Administration.  However,  a
 committee  was  informally  set  up.  con-
 sisting  of  Shri  A.  D.  Pande,  Joint
 Secretary  (Union  Territories)  in  the
 Ministry  of  Home  Affairs,  the  Chief
 Secretary  and  the  Finance  Secretary  of
 the  Delhi  Administration,  +  review
 the  current  year’s  budget  and  also  the
 budget  proposals  of  the  Delhi  Admini-
 stration  for  1966-67  with  a  view  ६०
 locate  savings  wherever  possible.  The
 Committee  confined  its  examination
 only  in  respect  of  expenditure  on  the
 revenue  account  included  in  the  Delhi
 area  demand,  The  Committee  scruti-
 nized  the  budgets  of  various  devart-
 ments  and  after  discussions  w:th  var-
 ious  departmental  heads,  it  was  agreed
 that  savings  could  be  effected  to  the
 extent  of  Rs,  8.75  lakhs  in  the  next
 financial  year.  This  reduction  in  the
 proposed  budget  outlay  in  the  next
 year,  has  been  effected  by  keeping  in
 abeyance  proposals  for  creation  of
 some  posts  and  rephasing  of  the  impie-
 mentation  of  a  few  schemes,  keeping in  view  the  need  for  enforcing  ausier-
 ity  measures  because  of  the  genern)]
 situation  prevailing  in  the  country.
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 गंधक  के  तेजाब  का  मूल्य

 1434.  डा०  रास  सनोहर  लोहिया  :
 श्री  किदन  पटनायक  :
 शी  रामसेवक  यादव  :

 क्या  पंद्रोलियसम  शौर  रसायन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गत  श्रठारहू
 महीनों में  गंधक  के  तेजाब  का  मूल्य  तीन  गुना
 बढ़  गया  है;  झौर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  क्या
 कार्यवाही  की  गई  है  ?

 पंट्रोलियणम  शौर  रसायन  मंत्री  (थी
 झलगेशन)  :  (क)  विश्वभर  में  गंधक  की
 कमी  श्रौर  इसके  आयात  के  भ्रधिक  मूल्यों  के
 कारण  पिछले  i8  महीनों  में  गंधक  के  तेजाब
 के  मूल्य  बढ़  गये  हैं  ।  गंधक  के  तेजाब  को
 तैयार  करने  वालों  के  अनुसार  उक्त  श्रम्ल  का
 थोक  विक्रय  मूल्य  लगभग  डेढ़  गुना  हो
 गया  है  ny

 (ख)  बहुत  भ्रधिक  प्रयत्नों  के  बावजूद
 देश  गंधक  की  शप्रपनी  सारी  प्रावश्यवताशों
 को  प्राप्त  करने  में  समर्थ  नहीं  हुमा है;  जो
 श्रब  गंधक  के  तेजाब  बनाने  के  लिए  एक  मात्र
 कच्चे  माल  के  रूप  में  इस्तेमाल  किया  जाता
 है।  सरकार  तमाम  उपलब्ध  साधनों  से  गंधक
 के  श्रायात  के  लिये,  श्रौर  श्रपनी  भविष्य  की
 आ्रावश्यकताझों  को  पूरा  करने  के  लिए  प्रदायकों
 के  साथ  दीर्घकालीन  करारों  को  करने  की
 कोशिश  कर  रही  है।  लोहा  पाइराइटस  जैसी
 गन्धकीय  सामग्री  एवं  जस्ता  तथा  तांबा
 द्रावकों  से  गंधक  के  तेजाब  को  तैयार  करने  के
 लिए  भी  कदम  उठाये  गये  हैं  |

 गंधक  के  तेजाब  का  मूल्य

 1435.  डा०  राम  मनोहर  लोहिया  :
 शी  किशन  पटनायक  :

 श्री  रामसेवक  यादव  :

 क्या  श्रम,  रोजगार  तथा  पुनर्वास  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कलकत्ता  में
 कारखानों  के  दो  हजार  मज़दूर  गंधक  के  तेजाब
 का  मूल्य  बढ़  जाने  के  कारण  बेरोजगार
 हो  गये  हैं;

 (@)  कया  रसायन  निर्माता  संघ  ने  इस
 सम्बन्ध  में  सरकार  को  भ्रभ्यावेदन  दिया  है;
 शौर

 (7)  यदि  हां,  तो  इस  सम्बन्ध  में  क्‍या
 कायंवाही  की  गई  है  ?

 श्रम,  रोजगार  झौर  पुनर्वास  मंत्री  (भी
 जगजीवन  राम)  :  (व)  से  (ग).  पश्चिम
 बंगाल  सरकार  ने  सूचित  किया  है  कि  गंधक
 के  तेजाब  का  मूल्य  बढ़  जाने  के  कारण  तेजाब
 श्रौर  रसायन  निर्माता  प्रतिष्ठानों  से  मज़दूरों
 की  छंटनी  के  बारे  में  भ्रभी  तक  उन्हें  कोई
 शिवगयत  प्राप्त  नहीं  हुई  है  ।

 Census  Report  for  Tripura

 1486,  Shri  Dasaratha  Deb:  Wil)  tne
 Minister  of  Home  Affairs  be  nleuscd
 to  state:

 (a)  whether  the  census  repom  for
 96l  for  the  Union  Territory  of  Tr:
 pura  has  been  published;

 (b)  if  not  when  it  is  likeiy  to  ve
 published;  and

 ic)  the  reasons  for  the  delay  in  the
 publication  thereof?

 The  Deputy  Minister  in  the  Ministry
 of  Home  Affairs  (Shri  P,  8,  Naskar).
 (a)  and  (b).  While  some  ancilliacy
 reports  relating  to  the  1961  Census  of
 Tripura  have  been  published  or  are
 under  print,  the  General  Report  is
 still  in  the  drafting  stage  and  is  ex-
 pected  to  be  completed  in  a‘  wit  six
 months.
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 (९)  The  complicated  tabulation  and
 analysis  of  the  data  to  be  incorporated
 im  the  General  Report  requives  con-
 siderable  time  and  work,

 wer  राज्य  के  भाषा  अ्रध्यापक

 437.  श्री  प्रकाशवौर  शास्त्री:  क्‍या
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  केरल  शिक्षा  नियमों  के  भ्रध्याय
 26  के  नियम  6  में  केरल  राज्य  में  प्रथम  ग्रेड
 भ्रध्यापकों  के  रूप  में  पदोन्नति  के  सम्बन्ध  में
 क्या  भ्रपक्षित  योग्यताएं  निर्धारित  की  गई  हैं
 धौर  उनके  लिये  क्‍या  प्रनुपात  रखा  गया  है;

 (ख)  उन्हीं  योग्यताओ्ों  वाले  भाषा
 प्रध्यापकों  के  सम्बन्ध  में  वर्तमान  स्थिति
 क्या  हैं;

 (ग)  डिग्री  वाले  प्रध्यापकों  को  वही
 बेतन-क्रम  कब  से  शोर  विस  ग्राधार  पर  दिया
 गया  है;  शौर

 (घ)  भाषा  अध्यापकों  को,  जब  कि  उनके
 थास  भी  अपने  विषय  की  डिग्री  हैं;  डिप्री  वाले
 भ्रध्यापकों  की  प्रपेक्षा  बम  महत्व  देने  के  क्या
 बारण  हैं  ?

 शिक्षा  मंत्री  1६.8  मु०  कण  चागला)  :

 (फ)  से  (@).  राज्य  सरकार  से  सूचना
 एवब्रिस  की  जा  रही  है  श्लौर  सभा-पटल  पर
 रख  दी  जायेगी।

 Disconnection  of  Telephones
 1438,  Shri  M.  Rampure:  Will  the

 Minister  of  Communfeations  be  pleas-
 eq  to  state:

 (a)  the  number  of  telephones  of
 private  subscribers  disconnected  du:-
 ing  the  last  one  year  for  non  -payment
 of  telephone  charges;

 (b)  whether  telephones  of  Govern-
 ment  subscribers  were  also  disconnec-
 ted  for  non-payment  of  telephone
 charges;  and

 (c)  if  not.  the  reasons  for  having
 different  rules  for  private  and  Govern-
 ment  subscribers?
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 The  Minister  of  State  in  the  Depart-

 ts  of  Parlia  ry  Affair,  and
 Communications  (Shri  Jaganatha  Rao):
 (a)  The  information  is  not  readily
 available,

 (b)  Yes.

 (c)  Does  not  arise.
 Telephone  Revenue  Written  Off

 1439,  Shrj  M.  Rampure:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  whether  it  is  8  fact  that  large
 sums  of  telephone  revenue  are  writ-
 ten  off  every  year;

 (b)  the  amount  written  off  during
 the  last  four  years  in  respect  of  Gov-
 ernment  and  non-Government  sub-
 scribers;  and

 (ec)  the  amount  of  money  spent  for
 imitiating  legal  proceedings  against  the
 defaulters?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  Jaganatha  Rao):
 (a)  Only  small  amounts  of  out-
 standing  telephone  revenue  are  writ-
 ten  off  as  and  when  it  is  established
 after  due  investigation  that  the
 amounts  due  from  particular  sub-
 scribers  are  irrecoverable.

 (b)  and  (c).  This  information  is  not
 readily  available.  No  amount  is
 written  off  in  respect  of  Government
 subscribers.

 Accident  in  Badjana  Colliery
 1440.  Shri  M.  Rampure:  Will  the

 Minister  of  Labour,  Employment  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  ser-
 ious  accident  took  place  on  the  330
 January,  966  in  Badjana  colliery  near
 Dhanbad;

 (b)  if  so,  the  number  of  persons
 killed;  and

 (c)  whether  the  causes  of  the  acci-
 dent  have  been  probed  Into?
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 The  Minister  of  Labour,  Employment
 and  Rehabilitation  (Shri  Jagjivan-
 ram):  (a)  to  (c).  No;  but  there  was
 an  accident  in  the  Badjana  Lower
 Colliery  on  the  llth  January,  966  in
 which  5  persons  were  killed.  A  detail-
 ed  enquiry  into  the  cause  of  the  Acci-
 dent  is  being  made  by  the  Mines  In-
 spectorate,

 U  loyeg  Sci  Graduat
 zz

 ‘1441.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  total  number  of  unemployed
 Science  Graduates  in  India  at  present;

 (b)  the  number  of  unemployed  En-
 gineers;

 (c)  the  number  of  unemplayed  Agri-
 cultural  Science  Graduates  and  Post-
 Graduates;  and

 (d)  the  effective  steps  being  taken
 to  provide  them  with  employment?

 The  Minister  of  Education  (Shri  M.
 C.  Chagla):  (a)  and  (b).  The  number
 of  Science  Graduates  and  Engineers
 registered  with  Employment  Exchanges
 as  on  30th  June,  965  is  as  follows:

 17,584
 3,011

 Science  Graduates
 Engineering  Graduates

 These  figures  include  those  unem-
 ployed  and  those  seeking  better  pros-
 pects.

 (c)  Information  regarding  graduates
 and  post-graduates  in  agricultural
 sciences  is  not  maintained  separately.
 However,  25  post-graduates  in  agri-
 culture  have  reported  unemployment
 during  the  last  three  months  to  the
 National  Register  of  Scientific  and
 Technical  Personnel,

 (d)  Development  projects  in  the
 Fourth  Five  Year  Plan  in  agriculture,
 industry  and  education  are  likely  to
 generate  considerable  employment  op-
 portunities.

 Ailing  Detenus  in  Tripura
 1442,  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Home  Affairg  be  pleased
 to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  fact  that  some  of  the
 detenus  from  Tripura  who  have  been
 detained  in  the  different  jails  of
 Bihar  under  the  Defence  of  India
 Rules,  1962,  have  been  ailing  seriously
 for  a  long  time;

 (b)  whether  it  is  also  a  fact  that
 those  ailing  detenus  have  approachec
 the  Government  of  India  for  releas
 on  parole  so  that  they  might  be  able
 to  arrange  for  a_  suitable  medica
 treatment;  and

 (९)  if  so,  the  steps  taken  by  Gov-
 ernment  in  that  respect?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  The  Govern-
 ment’s  attention  has  been  drawn  from
 time  to  time  to  the  alments  of  the
 Tripura  detenus  lodged  in  a  Bihar  jail.

 (b)  One  such  request  was  received.
 (c)  As  the  condition  of  the  detenu-

 wag  considered  satisfactory  after
 medical  treatment,  release  on  parole
 was  not  considered  necessary.

 Stipends  to  Tripura  Students
 1448,  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  the  stipends  awarded  to  the  Tri-
 bal  students  in  Tripura  for  studies
 are  generally  made  available  to
 them  almost  at  the  end  of  the  acade-
 mic  year,  and  thus  the  main  objec-
 tive  for  providing  these  stipends  is
 defeated;  and

 (b)  if  so,  whether  Government
 propose  to  take  any  steps  to  pay  this
 stipend  every  month  from  the  begin-
 ning  of  the  year?

 The  Minister  of  Education  (Shri
 M.  ©.  Chagla):  (a)  and  (b),  The  in-
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 formation  is  being  collected  and  will
 be  laid  on  the  table  of  the  Sabha  in
 due  course.

 Employed  and  Unemployed  Educated
 Persons

 1444,  Shri  Sivamurthi  Swamy:  Will
 the  Minister  of  Labour,  Employment and  Rehabilitation  be  pleased  to
 state:

 (a)  the  number  of  educated  persons, above  matric,  employed  and  unemp-
 loyed  in  the  country  at  present
 (State-wise);  and

 (b)  the  steps  being  taken  to  create
 opportunities  for  their  employment?

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri  Jag-
 jivan  Ram):  (a)  According  to  1961
 Census,  the  total  number  of  workers
 who  were  educated  upto  matricula-
 tion  and  above  was  53,65,482.  Their
 State-wise  distribution  is  given  in  the
 Statement  No.  l  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No,  LT-5662/66].

 Estimate  regarding  the  number  of
 educated  unemployed  in  the  country
 is  not  available.  However,  according
 to  Employment  Exchange  _  statistics
 the  number  of  educated  work-seekers
 on  the  Live  Registers  of  Employment
 Exchanges  was  8,40,822  as  on  30th
 June,  1965,  Their  State-wise  distri-
 bution  is  given  in  the  attached  state-
 ment  No,  II.  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-5662/66].

 (b)  Various  development  schemes
 in  the  Five  Year  Plang  are  expected
 to  lead  to  larger  employment  oppor-
 tunities  for  the  unemployed  persons
 (including  the  educated).

 Consumption  of  Foreign  and  Country
 Liquor

 1445,  Shri  Shiv  Charan  Gupta:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  consumption  of  foreign
 liquor  and  country  liquor  in  Delhi  in
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 1955-56,  960-6l,  1962-63,  1963-64,
 1964-65,  and  in  1965-66  (upto  Janu-
 ary,  1966);

 (b)  the  steps  Government  have
 taken  or  propose  to  take  to  check
 rise  in  the  consumption  of  liquor  in
 Delhi;  and

 (c)  whether  there  is  any  proposal  to
 amend  the  Excise  Act  with  a  view  to
 tightening  up  the  check  on  the  unlaw-
 ‘ful  activities  in  relation  to  this?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)
 (a)  Year  Country  ‘Foreign

 liquor  liquor
 (gallons)  (gallons)

 1955-56,  I,28,703  2,62,692
 1960-61  138,260,  2959737
 1962-63  1,20,000.  380,287
 1963-64  119,896.  4,5,8I6
 1964-65,  79)792  $359,010
 1965-66  87,766  $941,007
 (upto  Jan.
 966)

 (b)  The  Government  have  taken  the
 following  steps  to  check  the  rise  in
 the  consumption  of  liquor  in  Delhi:—

 (i)  The  quota  of  country  liquor
 has  been  fixed  for  each  shop
 in  accordance  with  the  esti-
 mated  demand  instead  of
 allowing  unrestricted  sale  of
 bottles  of  liquor.  At  present,
 the  annual  quota  is  5  lakh
 litres.

 (ii)  The  duties  and  fees  have  been
 progressively  raised.
 Number  of  dry  days  have

 been  increased  to  37  days  in
 a  year,  the  highest  for  any
 State  in  India.

 (iit)

 Hours  of  sale  have  also  been
 curtailed  and  adjusted.  Liquor
 can  be  sold  upto  7.30  P.M.
 only.

 (iv)
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 (v)  Consumption  of  liquor  in
 public  places  and  in  Stationary
 motor  vehicles  in  public
 places  have  been  banned.

 (vi)  No.  L-2  licences  are  being
 issued.

 (c)  No.

 Posting  of  Teachers  in  Rural  Areas  of
 Delhi

 1446,  Shri  Shiv  Charan  Gupta:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 teachers  in  Delhi  are  reluctant  to  get
 posted  in  rural  areas;  and

 (b)  if  so,  the  action  being  taken  by
 Government  for  providing  housing
 facilities  in  the  school  premises  in
 the  rural  areas  and  for  granting
 special  allowances?

 The  Minister  of  Education
 M.  0.  Chagla):  (a)  Yes,  Sir.

 (b)  Residential  quarters  have  been
 provided  in  some  of  the  village  schools
 under  the  Delhi  Administration.  A
 scheme  for  providing  housing  _  facili-
 ties  for  rural  teachers  is  also  under

 (Shri

 the  consideration  of  the  Municipal
 Corporation,  Delhi,

 No  special  allowance  is  admissible
 to  teachers  posted  in  rural  schools.

 Medical  Aid  to  Shri  Savarkar

 1447,  Shri  Harj  Vishnu  Kamath:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Bade:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  Shri  V.  D.  Savarkar,  one-time
 revolutionary  leader  in  India’s  free-
 dom  struggle,  is  seriously  ill;

 (b)  if  so,  whether  Government
 have  offered  to  provide  competent
 medical  aid  for  his  treatment;  and

 (c)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  Gov-
 ernment  had  learnt  about  the  late
 Shri  Savarkar’s  condition  and  had
 sanctioned  a  further  sum  of  Rs.  1,000/-
 to  him  for  medica]  expenses  from  the
 Home  Minister’s  Grant.

 (c)  Does  not  arise.
 Section  of  Home  Ministry  dealing
 with  Scheduled  Castes  ang  Scheduled

 Tribes
 1448,  Shri  Gulshan:  Will  the  Minis-

 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  there  is  a  separate  sec-
 tion  in  the  Ministry  of  Home  Affairs
 to  deal  with  the  subject  of  Scheduled
 Castes  and  Scheduleg  Tribes;  and

 (b)  if  so,  its  functions  and  achieve-
 ments  so  far?

 The  Deputy  Minister  in  the  Ministry
 of  Home  Affai:s  (Shri  P.  S.  Naskar):
 (a)  Yes.  A  Section  in  Home  Ministry
 deals  with  the  work  relating  to  repre-
 sentation  of  Scheduled  Castes  and
 Scheduled  Tribes  in  Government
 services,

 (b)  The  Section  deals  with  policy
 regarding  representation  of  Scheduled
 Castes  ang  Scheduled  Tribes  in  Cen-
 tral  Government  Services  and  the
 implementation  of  policy  decisions.
 The  number  of  Scheduled  Castes  and
 Scheduled  Tribes  in  Government
 Services  has  been  increasing  prog-
 ressively  as  shown  in  the  statement
 laid  on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-5663/66].

 भारतीय  छात्रों  के  बारे  में  यूनेस्को  रिपोर्ट

 1449.  श्री  सिद्धेश्वर  प्रसाद  :
 श्री  कृ०  Wo  पन्त :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  यूनेस्को  ने
 विदेशों  में  शिक्षा  प्राप्त  भारतीय  छात्रों  के
 बारे  में  एक  रिपोर्ट  प्रकाशित  की  है;
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 (a)  यदि  हां,  तो  उसकी  मुख्य  बातें
 क्या  हैं;  भ्रौर

 (ग)  उसे  ध्यान  में  रखते  हुए  भारत  में
 बलेसान  शिक्षा  प्रणाली  में  सुधार  करने  के
 लिए  क्‍या  कार्यवाही  की  जा  रही  है  ?

 शिक्षा  मंत्री  (शी om  Mo  जागला)  :
 (क)  शौर  (सत्र).  पूर्वी  देशों  के  विद्यार्थियों  के

 संसक्षति  वाहकों  के  रूप  में  प्रध्ययन  के  लिए
 यूनेस्को  ने  कुछ  समय  पूर्व  एक  प्रनुसंधान
 प्रायोजना  श्रारम्भ  की  थी  ।  प्रध्ययन  वा
 उद्देश्य  यह  पता  लगाना  था  कि  श्रन्य  वस्सुों
 के  भलावा,  विद्यार्थियों  के  विदेश  में  रहने  तथा
 वापस  प्रपने  देश  जाने  पर  उनके  समंजन  में
 क्या  विशेष  बठिनाइरया  होती  हैं  ।  इसके
 जरिये  विदेशी  शिक्षा  भौर  विदेश  में  रहने  से
 विद्यार्थियों  के  व्यक्तित्व  पर  पड़ने  वाले  प्रभाव
 को  निर्धारित  करना  था  ।  इस  जांच  के
 अन्तरगत  तीन  देशों,  भर्थात्‌  भारत,  ईरान  और
 संयुक्त  अरब  गणराज्य  के  उन  विद्यार्थियों  को
 शामिल  किया  गया  था  उिन्होंने  जमंनी  के
 संधीय  गणतंत्र,  इग्ल॑ण्ड  श्रौर  भ्रमरीका  में
 अध्ययन  किया  था  ।

 यूनेस्को  के  'भ्रारिएन्ट  प्रोक्‍्सीडेंट'  के
 भकतूबर,  965  के  संस्करण  में  “दि  रोल
 एज  बल्चर-करिप्र्स  श्राफ  स्टूडेंट्स  फ्रोम
 ईस्टर्न  कन्द्रीज  हु  रिसीण्ड  देशर  यूनिवर्सिटी
 एजूकेशन  इन  दि  वेस्ट”  नामक  समाचार
 प्रकाशित  हुआ  ।

 जिन  तीन  देशों  का  भ्रध्ययन  दिया  गया
 था  वहां  से  एकत्रित  सामूहिक  सूचना  के  भ्राधार
 पर  ज्ञात  हुआ  है  ह  विदेश  भ्रध्ययन  के  बाद
 जो  विद्यार्थी  प्रपने-भपने  देश  लौटे  उनमें  से
 अधिकांश  ने  पहले  मेजबान  देश  की  श्रादतों,
 रहन-सहन  के  ढंग  तथा  वहां  के  विचारों  भौर
 महत्वों  को  स्वीवार  कर  लिया  हैं  tT  इसमें
 बताया  गया  “कि  98  प्रतिशत  प्रशिक्षार्थी,
 यदि  उन्हें  जामे  का  अवसर  मिला,  तो  वे  फिर  से
 विदेश  चले  जायेंगे  |  उस्लिखित  विदेश
 शिक्षा  का  एक  झच्छा  परिणाम  यह  निकला
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 “कि  लौटने  वालों  में  से  90  प्रतिशत  व्यक्तियों
 को  उनके  विदेश  में  ठहरने  से  व्यक्तिगत
 लाभ  हुभ्रा  शौर  60  प्रतिशत  से  भ्रधिवः  व्यक्ति
 विदेश  में  प्राप्त  अपने  ज्ञान  को  श्रपने  साथियों
 श्रौर  उच्च  श्रधिकारियों  तक  पहुंचाने  में
 समर्थ  रहे”  ।

 (ग)  तीन  भ्रध्ययनों  प्रौर  उनके  निष्वर्षों
 के  विस्तृत  विश्लेषण  इस  वर्ष  बिसी  समय
 प्रवाशित  होने  की  भ्राशा  है।  इस  सम्बन्ध  में
 कोई  कार॑वाई  रिपोर्ट  के  आ  जाने  पर  ही  की
 जा  सकेगी  ny
 Resumption  of  P  &  T  Services  bet-

 ween  India  ang  Pakistan

 1450,  Shri  P,  C,  Borooah:
 Shri  Rameshwar  Tantia:
 Shri  Basumatari:

 Will  the  Minister  of  Communtica-
 tions  be  pleased  to  state:

 (a)  whether  any  agreement  has
 been  reached  between  India  and
 Pakistan  for  the  resumption  of  Postal
 and  Telegraph  Services  between  the
 two  countries;

 (b)  if  so,  when;  and
 (c)  the  terms  thereof?
 The  Minister  of  State  in  the  Depart-

 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  Jaganatha
 Rao):  (a)  Yes,  Sir,

 (b)  Agreement  was  reached  on  3lst
 January,  966  for  the  restoration  of
 telecommunication  services  and  on  the
 llth  February,  968  for  the  resump-
 tion  of  Postal  Services.

 (c)  For  coordination  in  regard  to
 restoration  of  telecommunication  cir-
 cuits  and  to  fix  the  earliest  dates  for
 this  by  direct  consultations,  Liaison
 Officers  were  to  be  nominated  by  both
 sides.  For  the  resumption  of  Postal
 Services  it  was  agreed  that  mails  be
 exchanged  as  follows:—
 For  West  Pakistan

 By  Bombay-Karachi  sea  routs  and
 Amritsar-Lahore  land  route.  The
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 smaails  are  to  be  exchanged  at  Hus-
 sainiwala  Bridge  till  train  services  to
 Lahore  are  resumed,
 For  East  Pakistan

 The  mails  should  be  exchanged  on
 the  Benapole-Patrapole  route.

 Increase  in  Book-Post  Charges

 45L  Shri  Madhu  Limaye:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  whether  Government  have
 received  any  representationg  and  pro-
 tests  from  public  organizations  about
 the  increase  in  “Book-Post  charges;
 and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  Jaganatha
 Rao):  (a)  Yes,  Sir,

 (b),  It  was  explatned  that  the  rates
 yvave  only  been  revised  in  the  case  of
 ‘ook,  pattern  and  sample  packets  but
 ot  for  book  packets  containing  print-
 d  books  and  periodicals.

 Extra  Duty  Allowance  for  Extra
 Departmental  Employees  of  P&T

 Deptt.

 1452,  Shri  Jedhe:  Will  the  Minis-
 ter  of  Communteations  be  pl:  a  to
 state:

 (a)  whether  it  is  a  fact  that  the
 regular  Class  IV  eioployees  of  the
 P&T  Deptt.  are  paid  Extra  Duty
 allowance  when  called  90  duty  on  the
 26th  January  and  the  !5th  August  and
 other  gazetted  public  holidays  under
 the  Negotiable  Instruments  Act;

 (b)  whether  it  is  also  a  fact  that
 the  Extra  Departmental  Employees  of
 the  P&T  Deptt.  are  not  paid  any
 Extra  Duty  allowance  when  called  on
 duty  on  the  26th  January,  and  the
 i5th  August  or  other  gazetted  public
 holidays  under  the  Negotiable  Instru-
 ments  Act;  and

 (c)  if  so,  the  reasons  therefor?
 The  Minister  of  State  in  the  Depart-

 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  Jaganatha
 Rao):  (a)  The  regular  Class  IV  emp-
 loyees  are  paid  overtime  allowance
 and  not  extra  duty  allowance  for  duty
 done  on  the  National  Holidays  in
 accordance  with  the  Overtime  Allo-
 wance  Rules  issued  by  the  Govt.  For
 other  effective  holidays  they  are
 granted  compensatory  off  as  far  as
 Possible.  Otherwise  they  are  paid
 overtime  allowance.

 (b)  The  Extra  Departmental  em-
 ployees  are  not  entitled  to  ovértime
 or  any  Extra  duty  allowance  and  as
 such  they  are  not  paid  the  same,

 (c)  The  benefit  of  overtime  allow-
 ance  is  admissible  orily  to  the  regular
 departmental  staff  who  are  whole-
 time  govt.  servants.  The  Extra
 Departmental  employees  who  are  not
 regular  whole-time  government  em-
 ployees,  are  paid  a  consolidated  allo-
 wance  based  on  the  nature  and
 quantum  of  work  entrusted  to  them
 and  the  question  of  payment  of  extra
 duty  allowance  does  not  arise.

 Extra  Departmental  Employees  of
 Posts  and  Telegraphs  Deptt.  in

 Karnal  District

 1458,  Shri  Jedhe:  Will  the  Minister
 of  Communications  be  pleased  to  state:

 (a)  the  number  of  Extra  Depart-
 menta]  Employees  (Category-wise)  in
 the  Posts  and  Telegraphs  Department
 in  Karnal  Division  (Punjab  circle)
 who  have  put  in  more  than  3  years
 continuous  service  as  on  the  lst  Feb-
 ruary,  3906  and  have  not  been  can-
 firmed;  and

 (b)  the  reasong  for  not  declaring
 these  posts  ag  permanent  so  far?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  Jaganatha  Rao):
 (a)  The  Extra  Departmental  Agents
 are  not  regular  employees  but  only
 agents  who  perform  certain  functions
 of  the  post  offices  and  are  paid  con-
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 solidated  sums  for  the  performance  of
 such  work,  The  question  of  confirm-
 ing  them  does  not,  therefore,  arise.
 However,  the  number  of  E.D,  em-
 ployees  in  the  various  categories  who
 have  put  in  more  than  3  years  contin-
 uous  service  ag  On  ist  February,  966
 is  as  follows:

 i.  Extra  Departmental
 Runners  4r

 2.  Extra  Departmental
 Sub-Postmasters  2

 3.  Extra  Departmental Branch  Postmaters  8
 4.  Extra  Departmenta

 Delivery  Agents  55
 s.  Extra  Departmental

 Packers  i  2
 6  Extra  Departmental

 Stamp  Vendors

 (b)  The  question  does  not  arise.

 Leave  for  Extra  Departmental
 Employees  of  P.  &  T.  Deptt.

 1454.  Shri  Jedhe:  Will  the  Minister
 of  Communications  be  pleased  to  etate:

 (a)  whether  it  is  a  fact  that  the
 Extra  Departmental  Employees  of  the
 Posts  and  Telegraphs  Department  are
 entitled  to  Casual|Earned|Medical
 leave  on  the  same  basis  as  are  admis-
 sible  to  the  regular  employees  of  the
 Posts  and  Telegraphs  Department;

 (b)  if  not,  how  much  casuallearned|
 medica]  leave  is  admissible  to  them
 annually;  and

 (c)  the  reasons  for  this  discrimina-
 tion?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communicationg  (Shri  Jaganatha
 Rao):  (a)  No,  Sir.

 (b)  Extra  Departmental  Agents  are
 not  entitled  to  any  kind  of  leave  at
 Government  expense.

 (c)  There  is  no  question  of  discri-
 mination  as  Extra-Departmental
 Agents  are  not  regular  Government
 employees.  They  are  merely  agents
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 having  other  sources  of  income,  who
 are  paid  an  allowance  for  doing  work
 on  behalf  of  the  P.  &  T.  Department
 for  a  few  hours,

 Payment  of  Bonus  in  Mica  Mines

 1455,  Dr,  Ranen  Sen:  Will  the
 Minister  of  Labour,  Employment  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  jt  ig  a  fact  that  the
 ownerg  of  Mica  Mines  and  factories
 in  Bihar  have  refused  to  pay  Bonus
 to  their  employees  disregarding  the
 provisions  of  the  Payment  of  the
 Bonus  Act,  1965;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  in  the  matter?

 The  Minister  of  Labour,  Employment
 and  Rehabilitation  (Shri  Jagjivan
 Ram):  (a)  and  (b).  It  is  a  fact  that
 the  Owners  of  mica  mines  in  Bihar
 have  not  yet  paid  bonus  to  their  work.
 men  in  accordance  with  the  provisions
 of  the  Payment  of  Bonus  Act,  1965.
 The  Regional  Labour  Commissioner  is
 at  present  engaged  on  Conciliation
 proceedings.

 As  regards  mica  ‘factories,  the
 matter  concerns  the  State  Govern-
 ment  and  the  Government  of  India
 have  no  information.

 Arrests  during  Kerala  Agitation

 1456,  Shri  Mohammad  Elias:
 Shri  S.  M.  Banerjee:
 Shri  Kolla  Venkaiah:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  total  number  of  persons
 arrested  in  Kerala  during  the  recent
 food  agitation;

 (b)  under  which  Acts  they  were
 arrested;  and

 (c)  if  so,  the  period  for  which  they
 will  be  kept  under  detention?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
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 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi);  (a)  95  for  in-
 dulging  in  stone-throwing  during  the
 period  28th  January,  966  to  2lst
 February,  1966;

 3.  under  rule  300)(00  of  DLR.
 during  the  same  period.

 2307  for  picketing  Govt.  offices
 from  7th  February,  966  to  2lst  Feb-
 ruary,  1966.

 (b)  (i)  Indian  Railways  Act.

 (ii)  LP.C.
 (iii)  Kerala  Police  Act.
 (iv)  Indian  Telegraph  Act.
 (v)  Prohibition  Act.

 (c)  It  ig  for  the  State  Government
 to  review  each  case  and  take  a  deci-
 sion  in  the  light  of  existing  circum-
 stances.

 Journalists  Arrested  under  D.LR.

 ‘1451,  Shri  Sezhiyan:
 Shri  S.  Kandappan:
 Shri  Rajaram:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  prosecutions
 made  so  far  under  the  Defence  of  India
 Rules  (1962),  against  the  editors,  prin-
 ters,  publishers  or  writers  of  news-
 papers  and  jcvrnals  ‘for  the  itemg  of
 news  or  articles  published;

 (b)  the  names  of  the  newspapers
 and  journals  involved;  and

 (९)  the  nture  of  charges
 against  each  of  them?

 made

 The  Minister  of  State  in  the  Mintis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  to  (०).
 Information  is  being  collected  and
 will  be  laid  on  ¢he  Table  of  the  House
 in  due  course.
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 Closure  of  Spinning  and  Weaving
 Mils  tn  Coimbatore

 1458,  Shri  Seshiyan:
 Shri  Rajaram:

 Will  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  aware
 of  the  closure  of  the  spinning  and
 weaving  mills  in  Coimbatore;

 (b)  whether  ary  relief  hag  been
 given  to  the  workers  of  the  mills
 rendered  jobless;  and

 (c)  the  steps  taken  to  reopen  the
 mills  for  norma’  working?

 The  Minister  of  Labour,  Employment
 and  Rehabiliiatien  (Shri  Jagjivan
 Ram):  (a)  to  (c).  The  matter  is  the
 concern  of  the  State  Government.
 The  Government  of  India  have  no
 information  on  the  subject.

 Fertilizers  Corporation,  Gorakhpur
 1459,  Dr.  Mahadeva  Prasad:  Will

 the  Minister  of  Petroleum  and  Chemi-
 cals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  recent-
 ly  copper  pipes  valued  .at  about
 Rs.  10,000  were  found  missing  ‘from
 the  premises  of  the  Fertiliser  Corpora-
 tion,  Gorakhpur;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Alagesan):  (a)  Yes.

 (b)  A  wooden  case  containing  pieces
 of  fabricated  copper  pipes,  bent  in
 different  shapes,  with  welded  flanges,
 stocked  at  the  factory  site  was  tam-
 pered  with  and  part  of  the  contents
 stolen.  Th2  loss  was  discovered  on
 Ist  January,  1966.

 A  case  was  registered  with  the
 Police  who  are  investigating  into  the
 matter.  Sxme  recoveries  have  been
 effected  from  two  metal  merchants.
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 nd A  Committee  to  a  depart- mental  enquiry  has  been  set  up.
 The  theft  of  the  pipes  is  not  likely

 to  delay  or  dislocate  erection  work  of
 the  factory

 Hostels  in  Central  Schools

 1460,  Shri  P.  C.  Borooah:
 Shri  Ram  Harkh  Yadav:
 Shri  Murli  Manohar:

 Will  be  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  a  scheme  of  subsidised
 hoste]  facilities  has  been  introduced
 in  the  Central  residential  schools  for
 the  children  of  Central  Government
 Employees;

 (b)  if  so,  the  details  of  the  scheme;
 and

 (c)  the  nameg  of  the  residential
 schools  covered  by  the  scheme?

 The  Deputy  Minister  im  the  Minis-
 try  of  Education  (Shrimati  Soundaram
 Ramachandran):  (a),  (b)  and  (c).
 Sir,  wherever  facilities  are  available
 and  subject  to  availability  of  funde,
 the  Centra]  Schools  are  to  be  deve-
 loped  ag  partly  residential.  The
 scheme  of  subsidised  hostel  facilities
 introduced  in  such  schools  ig  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-5664/66}.

 Such  hostel  ‘facilities  have  already
 been  made  available  to  the  following
 Central  Schools:—

 ()  Fatehgarh
 (2)  Bikaner
 (3)  ASC.  Centre  (South),  Ban-

 galore.
 Calicut  and  Ernakulam  Universities

 1461.  Shri  Mohammed  Koya:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  eug-
 gestion  made  in  the  Convocation
 Address  of  Kerala  University  by  the
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 Governor  of  Kerala  about  converting
 the  University  Centres  at  Ernakulam
 and  Calicut  into  full-fledged  Univer-
 sities;  and

 (b  if  so,
 thereto?

 Government's  reaction

 The  Minister  of  Education  (Shri
 का,  C.  Chagla):  (a)  Yes,  Sir.

 (b)  While  the  views  expressed  by
 the  Governor  of  Kerala  will  be  given
 due  consideration,  the  genera]  policy
 of  the  Government  is  that  as  far  as
 Possible,  no  new  University  should  be
 started  in  the  Fourth  Five  Year  Plan
 and  the  existing  Universities  should
 first  be  consolidated.

 Port  Trusts  and  Dock  Labour  Boards
 1462.  Shri  Kolla  Venkaiah:

 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Labour,  Em-
 Ployment  and  Rehabilitation  be  pleas-
 ed  to  state:

 (a)  whether  the  Port,  Dock  and
 Water-port  Workers’  Federation  of
 India  in  its  recent  session  held  in
 Delhi  demanded  the  establishment  of
 an  integrated  system  of  administra-
 tion  of  the  Port  Trusts  and  Dock
 Labour  Boards  under  a  single  Gov-
 ernment  authority;

 (9)  if  so,  Government's  decision  on
 this  demand;  and

 (c)  what  were  the  other  observa-
 tions|suggestions  made  at  the  session
 and  Government's  reaction  thereto?

 The  Minister  of  Labour,  Employment
 and  Rehabilitation  (Shri  Jagjivan
 Ram):  (a)  Yes,

 (b)  The  matter  is  under  examina-
 tion  in  consultation  with  the  Ministry
 of  Transport  and  Aviation.

 (c)  The  other  observations  and  gug-
 gestions  related  to  decasualisation  of
 all  porary  and  ual  categories,
 of  port  and  dock  labour,  removal  of



 Attack  by
 Mizo  (C.A.)

 grievances  of  ‘A’  category  workers,
 grant  of  adequate  dearness  allowance,
 recognition  of  the  Federation,  aboli-
 tion  of  stevedoring  system,  training  of
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 workers,  bonus  for  all  workers,  hous-
 ing  and  medical  facilities,  improved
 safety  measures  and  scrapping  of  ela-
 borate  schemes  of  mechanisation,  are
 also  under  examination.

 2.02  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 REPORTED  ATTACK  BY  Mizos  ON  GOVERN-

 MENT  TREASURIES  ETC.  AT  ALJAL
 AND  LUNGLEH

 Mr.  Deputy-Speaker:  Is  the  Home
 Minister  prepared  to  make  the  state-
 ment  on  the  “calling-attention”  notice?

 Shri  Hem  Barua  (Gauhati):
 call  his  attention.

 T  must

 Sbri  S.  M.  Banerjee  (Kanpur):  Sir,
 I  rise  on  a  point  of  order.

 Mr,  Deputy-Speaker:  We  have  gone
 to  the  next  question.

 श्री  झोकार  लाल  बेरवा  (कोटा)
 उपाध्यक्ष  महोदय,  मेरा  एक  व्यवस्था  का

 प्रश्न  है  ।

 Mr.  Deputy-Speaker:  Before  we
 take  up  any  other  business  there  can-
 not  be  a  point  of  order.

 Shri  S.  M.  Banerjee:  On  the  busi-
 ness  of  the  House.

 Mr.  Deputy-Speaker:  We  have  taken
 up  the  “calling  attention”  notice.

 Shri  Hem  Barua:  Sir,  I  call  the
 attention  of  the  Minister  of  Home
 Affairs  to  the  ‘following  matter  of
 urgent  public  importance  and  I
 request  that  he  may  make  a  statement
 thereon:—

 The  reported  attack  10,000
 Mizos  of  the  Mizo  National
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 Front  on  Government  treasu-
 ries  and  armouries  at  Aijal
 and  Lungleh  of  the  Mizo  dis-
 trict.

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  I  can  give  some  information
 now,  but  it  may  facilitate  my  giving
 fuller  information  if  it  is  taken  up  at
 about  4.30,

 Mr.  Deputy-Speaker:  Shall  we  have
 it  at  5  o'clock?

 Shri  Nanda:  Yes......  (Interrup-
 tion).

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  I  am  one  of  the  signatories.
 We  have  got  a  committee  meeting
 at  4  o'clock;  go,  can  it  be  at  3.307

 Shri  Nanda:  Yes;  I  would  be  agree-
 able  to  3.30.

 Mr.  Deputy-Speaker:  We  will  take
 it  up  at  3.30.

 12,08)  hrs.

 Re.  CALLING  ATTENTION
 NOTICES—Query

 Shri  S.  M.  Banerjee  (Kanpur):  Sir,
 I  rise  on  a  point  of  order.

 श्री  जॉकार  लाल  ter:  (कोटा)
 उपाध्यक्ष  महोदय,  मेरा  एक  व्यवस्था  का
 प्रश्न  है  t

 sit  gra  ae  कछवाय  (देवास)  :
 उपाध्यक्ष  महोदय,  श्री  बेरवा  ने  पहले
 व्यवस्था  का  प्रश्न  उठाया  है  |  भाष  पहले
 उस  को  सुन  लीणिए  t

 Mr.  Deputy-Speaker:  On  what
 business?

 श्भी  झोकार  लास  बेरवा  :  मैं  ने
 तीन  ध्यानाकर्षण  प्रस्ताव  दिये  थे  1



 Re,  0.4.
 उपाध्यक्ष  महोदय  :  झाप  किस  रूल

 के  मातहत  व्यवस्था  का  प्रश्न  उठाना
 चाहते  हैं  ?

 भी  झॉकार  साल  बरला !?.  रूल  97
 के  मातहत,  जिस  में  कहा  गया  है  :
 “कोई  सदस्य,  अध्यक्ष  की  पूर्व  भनुज्ञा  से,
 अविलम्बनीय  लोक  महत्व  के  किसी  विषर
 पर  मंत्री  का  ध्यान  दिला  सकेगा  'ग्रौर
 मंत्री  संक्षिप्त  वक्तव्य  दे  सकेगा  या  बाद
 के  किसी  समय  या  तिथि  को  वक्तव्य
 देने  के  लिये  समय  मांग  सकेगा  ।”
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 इस  हल  के  तहत  में  कहना  चाहदा
 हूँ  कि.

 Mr.  Deputy-Speaker:  What  I  have
 disallowed  in  the  Chamber  cannot  be
 raised  on  the  floor  of  the  House.
 will  not  allow  you  to  raise  it  here.
 There  is  no  point  of  order.

 sh  राससेवक  यादव  (बाराबंकी)
 उपाध्पक्ष  महोदय,  इस  दक  आप  को  क्य
 प्रापत्ति  है  ?

 भी  हकम  चन्द  कछुवाय  :  उपाध्यक्ष
 महोदय,  अप  पूरी  बा:  तो  सुत  लीथिए  ।

 शमी  झोंकार  लाल  बेरवा  :  26  फरवरा
 को  'राघस्थान  विधान  सभा  में  राज्यपाल
 ने  संविधान  के  अनुच्छेद  43  की  अवहेलना
 करते  हुए  बारह  सदस्पों  को  निकाल
 दिया  t  यह  बात  बिल्कुल  सच  है  ।  पेपर्ज
 में  लिवा  हुप्रा  है  कि  राज्यपाल  ने

 उपाध्यक्ष  महोदय  :  यह  स्टेट्स  का
 प्रश्न  है  |  यह  कोई  पायंट  ग्राफ  आाईर
 नहीं  है|  मैं  ने  इस.  कालिंग  एटेन्शन
 नोटिस  को  डिसाजाऊ  कार  दिया  है

 श्री  हुकम  चन्द  कछवाय  :  संविधान
 की  ग्रहितना  करना  स्टेट्स  का  विषय
 नहीं  है  ।  उत  का  सीधा  सम्बन्ध  केन्द्र
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 से  है।  श्राप  पहले  हमारी  पूरी  बात  सुन
 र्लें  श्लौर  फर  अपना  धि्णय  दे  ।

 शी  रामसेकक  यादव  :  उपाध्यक्ष
 महोदय,  मैं  ने  एक  काम-रोको  प्रस्ताव
 दिया  है  ny  राज्यपाल  के  द्वारा  राष्स्थान
 विधान  सभा  से  बारह  सदस्य  निकाले
 गए  |  राज्यपाल  केन्द्र  का  प्रसिनिधि
 है  1

 भरी  झोंकार  लाल  बेरवा :  संविधान
 की  धारा  143  का  उल्लंघन  कया  गया
 है  t

 Mr.  Deputy-Speaker:  Order,  order,
 Don’t  you  hear  me?  I  have  dis-
 allowed  that.

 भी  हुकम  चम्द  कछवाय  :  मैं  निवेदन
 करना  चाहद्मा  हूं  कि,

 उपाध्यक्ष  महोदय  :  प्रांडर,  अडंर  ।
 मैं  ने  इस  को  डिसएलाऊ  कर  त्या
 है  ।  माननीय  सदस्य  इस  के  बारे  में
 मुझ  से  चेम्बर  में  भ्रा  कर  बात  कर  सकते
 हैं  1 छठ

 श्री  शामसेबक  यादव:  उपाध्यक्ष
 महोदय,  श्राप  एक  निवेदन  सुन  लें  ।.

 थी  हुकम  चन्द  कछबाय  :  उपाध्यक्ष
 महोदय,  श्राप  का  निर्णय  हमारे  सिर
 आंखों  पर,  लेकिन  श्राप  हमारा  निवेदन
 तो  सुन  लें  ।

 Mr.  Deputy-Speaker:  I  will  have  to
 ask  you  to  go  out.  You  cannot  go  on
 like  this.  I  have  disallowed  that.  If
 you  are  dissatisfied,  you  can  come  and
 see  me  in  the  Chamber  and  convince
 me  and  then  I  will  see  it.

 eft  शामसेबक  यादव  :  उपाध्यक्ष
 महोदय,  मेरा  विनम्र  निवेदन  यह  है  कि
 जो  प्रश्न  मैं  उठाना  चाहता  हुं.  *
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 Mr.  Deputy-Speaker:  Order,  order.  re) ’  की  घारा  256  ाप  of _All  these  things  will  not  be  recorded.

 i‘
 a)  it

 !  आपने

 (interruptions).*  प्रभी  कहा  है  कि  केवल  राज्य  की  समस्या
 को  यहां  नहीं  उठा  सकते  ।  मैं  आपका

 Mr.  Deputy-Speaker:  We  will  now  ध्यान  संविधान  की  धारा  256  की  तरफ RO  to  the  next  business.  Int
 खींच Sona).

 °  mes  nent  चता  हूं  ।  यहां  पर  केन्द्र  के  प्रश्न  को
 रा  का Dr.  L,  क्र,  Singhvi  (Jodhpur):  May  9  ह:  जा  रह  है,  राजस्थान  प्रश्न

 I  make  a  submission?  This  is  a  very  नहीं  है,  यह  दिल्‍लो  सरकार  के  कायदे
 important  matter.  You  may  withhold  कानून  का  प्रश्न  है  मुर्पीबत  यह  है  कि
 your  decision  till  you  have  either  maw  en  se

 हैं discussed  it  with  us  or  till  we  have  किता वें  निधान  जँभा  प्रग्ेजी  में  ।
 had  an  occasion  to  explain  to  you  the  मैं  प्रंग्रेजी  में  पढ़ता  हुं--
 aspects  which  entitle  us  to  raise  this

 ‘question  in  the  House.  You  cannot
 give  a  final  decision,

 “The  executive  power  of  every
 State  shall  be  3०  exercised  as  to
 ensure  compliance  with  the  laws

 Mr.  Deputy-Speaker:  I  am  prepared  made  by  Parliament  and  any  exist-
 to  reconsider  it.  You  may  come  and  ing  laws  which  apply  in  that  State,
 see  me  in  the  Chamber  and  if  you  and  the  executive  power  of  the
 convince  me,  I  am  prepared  to  recon-  Union  shal]  extend  to  the  giving
 sider  it  of  such  directions  to  a  State  as

 May  appear  to  the  Government  of
 डा०  राम  सनोहर  लोहिया  (  फ़खाबाद)  :  India  to  be  necessary  for  that  pur-

 अध्यक्ष  महोदय,  मेरा  ध्यवस्था  का  प्रश्न  Pose.”

 =!
 यहां  साफ  तौर  पर  इस  धारा  में  हिन्द

 सरकार  को  हिदायत  है  कि  जो  देश  के
 कानून  हैं,  उस  के  मृताबक  राज्यों  की
 भी  सरकारें  चलनी  चाहिपें  ।

 Mr.  Deputy-Speaker:  There  {s  no
 point  of  now.  (Interruptions),

 Shri  S.  M.  Banerjee  rose—
 Mr,  Deputy-Speaker:  The  hon.  Mem-

 bers  may  please  come  and  meet  me.
 (Interruptions).  Mr.  Deputy-Speaker:  As  may  appear

 Shri  8,  M.  Banerjee:  Kindly  ‘hear  to  the  Government  of  India  to  be
 me,  Sir.  necessary  for  that  purpose...

 Mr.  Deputy-Speaker:  Order,  order.  To  'राभ  भनोहर  लोहिया  :  श्राप
 The  Minister  of  Parliamentary  9  रा  अवस्था  का  प्रश्न  सुनिये  ।  “एरियर

 Affairs  and  Communications  (Shri  टू”  का  मतलब  मनमानी  नहीं  होता  t
 Satya  Narayan  Sinha)  rose—  यहां  प्रधान  मंत्री  और  गृह  मंत्री  जो  मन  में

 Shri  Raghunath  Singh  (Varanasi):  वे,  वह  कर  नायें,  इनकों  कानून  के
 The  Leader  of  the  House  should  be  मताबिक  अपना  काम  करना  होगा  |

 allowed  to  speak.  (Interruptions).  स्वेच्छा  हो  सकती  है,  स्वेच्छाचारिता
 Mr.  Deputy-Speaker:  Order,  order,  नहीं  हो  सकती  |  इनको  यहां  पर  यह

 देखन।  है  कि  क्‍या  राणस्थान  की  विधान-
 डा०  राम  मनोहर  लोहिया  :  पहले  सभा  में  कोई  कायदे-कानून  दूटे  हैं,  जो

 मेरा.  प्वाइल्ट  श्राफ  ब्राडर  सुनिये,  उस  हमारी  पालियामेंट  के  कानून  हैं  या  संविधान
 के  बाद  वह  बोल  सकते  हैं  ।  संविधान  के  कानून  हैं,  श्रगर  वे  दूटे  हैं  तो  भारत

 *Not  recorded.
 73599  (Ai)  LS—6.
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 [sto  राम  मतोहर  लोहिया]
 सरकार  का  कतंव्य  हो  णाता  है  कि
 राजस्थान  सरकार  शौर  विधान-सभा  को
 हिदायत  दे  कि  इन  कायदे-कानूनों  को  तोड़
 कर  तुमने  अपराध  किया  है  श्लौर  चूंकि
 भारत  सरकार  ने  अपने  कतंव्य  को  नहीं
 निभाया  है,  इस  लिये  यह  भारत  सरकार
 की  असफलता  है  ।  यह  केन्द्र  का  प्रश्न  है
 श्रोर  केन्द्र  की  असफलता  के  ऊपर  हमारा
 स्थगन  प्रस्ताव  है  -  इस  लिये  मैं  भ्रापसे
 कहना  चाहता  हूं  कि  यहां  पर  राजस्थान
 में  क्‍या  हुआ,  क्‍या  नहीं  हुआ,  इस  के
 ऊपर  बहस  न  घलायें,  बहस  इस  बात  पर
 चज़ायें  कि  क्या  उसने  कोई  पाप  किया  है
 या  नहीं,  राजस्थान  में  कायदे-कानून  और
 संविधान  का  पालन  हुआ  है  या  नहीं  t
 अगर  यह  साबित  हो  णाता  है  तो  हम
 कहने  के  लिये  तैयार  हैं  कि  वहां  संविधान
 तोड़ा  गया  है,  वहां  कायदे-कानून  तोड़े
 गये  हैं  ।  इस  लिये  आप  यह  स्थगन
 प्रस्ताव  यहां  पर  लें  श्रौर  उस  पर  बहस
 करें  t

 Mr.  Deputy-Speaker:  I  have  already
 said  that...

 ot  wy  लिमये  (मुंगेर)  :  श्रभी
 इतनी  जल्‍दी  श्राप  निर्णय  न  दें,  और
 लोगों  की  बात  भी  सुन  लीजिये,  जो  कि
 उसकी  पुष्टि  में  कहीं  जायगी  ny

 Mr.  Deputy-Speaker:  I  have  told
 the  hon.  Members  on  8  suggestion
 made  by  Dr.  Singhvi  that  I  am  pre-
 pared  to  reconsider  the  question.  The
 hon.  Members  may  please  come  and
 discuss  with  me.  If  I  am  satisfied  and
 there  is  a  case,  then  I  will  bring  it  up.

 We  should  now  go  to  the  next  busi-
 ness.  (Interruptions).

 aft  बागड़ी  (हिसार)
 बहां  क्‍या  करोगे  t

 :  यहां  करो,
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 tt  gen  we  ween  :  सब  लौनों
 की  यही  राय  है  कि  इस  विषय  को  सदन
 में  ही  लीजिये  ।  यह  सदन  में  बात  करने
 का  विषय  है,  सदन  में  सब  लोगों  के
 विचार  सुनिये  ।

 Mr.  Deputy-Speaker:  I  Members  go. on  like  this,  we  cannot  proceed  with
 the  business.

 श्रीराम  सेवक  यादव  :  सदन  के
 नेता  क्या  कहना  चाहते  हैं,  जरा  बह  सुन लीजिये  श्रध्यक्ष  महोदय  t

 Mr.  Deputy-Speaker:  Order,  order.
 Shri  S.  M.  Banerjee:  I  want  to  make.

 one  submission....
 Mr.  Deputy-Speaker:  Order,  order.

 Shri  8,  M.  Banerjee  may  resume  his
 seat.

 Shri  S.  M.  Banerjee:  I  want  to  speak on  something  different.
 Shri  Shashi  Ranjan  (Pupri):  May

 we  know  whether  the  Chair  is  to  take
 directions  from  the  Opposition  Mem-
 bers?

 Mr.  Deputy-Speaker:
 to  be  jaid  on  the  Table.

 Now,  Papers

 Shri  Hem  Barua  (Gauhati):  I  think
 the  Leader  of  the  House  wanted  to
 say  something,

 I2.6  hrs..

 PAPERS  LAID  ON  THE  TABLE

 Annuat  Report  or  UGC  For  1964-68.
 The  Deputy  Minister  in  the  Minis-

 try  of  Eduration  (807  Bhakt  Darshan):
 On  behalf  of  Shri  M.  0,  Chagla,  I  beg
 to  lay  on  the  Table  a  copy  of  the
 Annual  BReport  of  the  ४...» अ
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 Grants  Commission  for  the  year  1964-
 65,  under  section  8  of  the  University
 Grants  Commission  Act,  1956.  [Placed
 in  Library.  See  No.  LT-5635/66]
 ANNUAL  REPORTS  OF  PYRITES  AND

 CHEMICLES  DEVELOPMENT  COMPANY
 Lrp.,  FERTILIZER  CORPORATION  OF
 Inpia  Lrv.,  INDIAN  Or.  CoRPORATION
 Lrp.,  HINDUSTAN  ORGANIC  CHEMI-
 cats  LimiTep,  Om  and  NATURAL
 Gas  COMMISSION  AND  REVIEWS  BY
 GOVERNMENT  ON  THE  WORKING  THERE-
 or.
 The  Minister  of  Petroleum  .and

 Chemicals  (Shri  Alagesan):  I  beg  to
 lay  on  the  Table  a  copy  each  of  the
 following  papers:

 (l)  (i)  Annual  Report  of  the
 Pyrites  and  Chemicals  Deve-
 lopment  Company  Limited,
 New  Delhi,  for  the  year
 1964-65  along  with  the  Audited
 Accounts  and  the  comments
 of  the  Comptroller  and
 Auditor-General  thereon,
 under  sub-section  (l)  of  sec-
 tion  6l9A  of  the  Companies
 Act,  1956.

 (ii)  Review  by  the  Government  on
 the  working  of  the  above
 Company.  [Placed  in  Library.
 See  No.  LT-5636/66).

 (2)  (i)  Annua}  Report  of  the
 Fertilizer  Corporation  of
 India  Limited,  New  Delhi,  for
 the  year  1964-65.  along  with
 the  Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor-General  thereon,
 under  sub-section  (l)  of  sec-
 tion  6l9A  of  the  Companies
 Act,  1956.

 (ii)  Review  by  the  Government  on
 the  working  of  the  above
 Company.  [Placed  in  Library.
 See  No,  LT-5637/66],

 (3)  (i)  Annual  Report  of  the
 Indian  Oil  Corporation
 Limited,  Bombay,  for  the  year
 1964-65,  along  with  the  Audit-
 ed  Accounts  and  the  com-
 ments  of  the  Comptroller  and
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 Auditor-General  thereon,
 under  sub-section  ()  of
 section  69A  of  the  Companies
 Act,  1956;

 (ii)  Review  by  the  Government
 on  the  working  of  the  above
 Company.  [Placed  in  Library.
 See  No.  LT-5638/66].

 (4)  (i)  Annual  Report  of  the
 Hindustan  Organic  Chemicals
 Limited,  Rasayani,  for  the
 year  1964-65  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor-General  thereon,
 under  sub-section  (l)  of  sec-
 tion  0795  of  the  Companies
 Act,  1956;

 (ii)  Review  by  the  Government
 on  the  working  of  the  above
 Company.  [Placed  in  Library.
 See  No.  LT-5639/66).
 Annual  Report  of  the  Oil  and
 Natural  Gas  Commission  for
 the  year  1964-65,  under  sub-
 section  (3)  of  section  23  of
 the  Oil  and  Natural  Gas  Com-
 mission  Act,  1959.  [Placed  in
 Library.  See  No.  LT-5640/
 66).

 (5  )

 Shri  S.  M.  Banerjee  (Kanpur):  I
 want  to  make  one  submission,  Sir.
 Kindly  hear  me.

 Mr.  Deputy-Speaker:  I  shall  have
 to  ask  the  hon.  Member  to  go  out.  He
 ig  obstructing  the  proceedings  of  the
 House.

 Shri  S,  M.  Banerjee:  Kindly  hear
 me.  I  want  to  say  something  on  8
 different  matter.

 Mr.  Deputy-Speaker:  I  shal]  hear
 him  in  that  case  afterwards.

 ot  रामसेवक  यादव  (बाराबंकी)
 सदन  के  नेता  को  सुन  लीजिये,  वह  क्‍या
 कहना  चाहते  हैं  ?

 Mr.  Deputy-Speaker:  Order,  order.
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 FIrreentH  REPORT  OF  UPSC  aND
 MEMORANDUM  EXPLAINING  REASONS
 FOR  NON-ACCEPTANCE  BY  GOVERNMENT
 or  COMMISSION’S  ADVICE,  AND  NoTIFI-
 CATIONS  UNDER  DEFENCE  OF  INDIA
 Act.
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  I  beg  to  lay  on
 the  Table—

 (l)  A  copy  each  of  the  following
 paper  under  article  323  (l)  of  the
 Constitution:—

 (i)  Fifteenth  Report  of  the  Union
 Public  Service  Commission
 for  the  period  Ist  April,  964
 to  3lst  March,  9865
 Memorandum  explaining  the

 reasons  for  non-acceptance  by
 Government  of  the  Commis-
 sion’s  advice  in  the  cuse
 referred  to  in  para  33  of  the
 Report.  [Placed  in  Library.
 See  No,  LT-564/66).

 (2)  A  copy  each  of  the  following
 Notifications  under  section  4l  of  the
 Oefence  of  India  Act,  962:—

 (i)  The  Defence  of  India  (Sixth
 Amendment)  Rules,  1965,
 published  in  Notification  No.
 GSR.  833  in  Gazette  of  India

 (ii)

 dateq  the  Uth  December,
 1965;

 (ii)  The  Defence  of  India
 Seventh  Amendment)  Ru-es,
 965  published  in  Notification
 No.  GSR.  893  in  Gazette  of
 India  dated  the  27th  Decem-
 ber,  +1965;

 Ciii)  The  Defence  of  India  (Eighth
 Amendment)  Rules,  1985,  pub-
 lisheg  in  Notification  No.
 GSR,  894  in  Gazette  of  India
 dated  the  29th  December,
 1965.  [Placed  in  Library.  See
 No.  LT-5642/66].

 NOTIFICATION  UNDER  CopyricHT  ACT
 Shri  Bhakt  Darshan:  I  beg  to  lay

 ‘on  the  Table  a  copy  of  the  Interna-
 tional  Copyright  (Fifth  Amendment)
 Order.  1965,  published  in  Notification
 No,  SO.  378  in  Gazette  of  India  dated
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 the  lst  December,  ‘1965,  under  section
 43  of  the  Copyright  Act,  1957.  [Placed
 in  Library.  See  No,  LT-5643/66).

 श्री  हुकम  चन्द  कछवाय  (देवास)  :
 उपाध्यक्ष  महोदय,  यह  न्याय  नहीं  है,  आपने
 कम  से  कम  उनकी  बात  सुनी  होती  ।

 Mr,  Deputy-Speaker:  Shri  Hukam
 ‘Chand  Kachhavaiya  is  obstructing  the
 proceedings  of  the  House,  I  ask  him
 to  go  out,

 श्री  हुकम  चन्द  कछवाय  :  उपाध्यक्ष
 महोदय,
 Mr.  Deputy-Speaker:  The  hon.

 Member  may  please  go  out.  We  can-
 not  tolerate  this  kind  of  thing.  The
 House  cannot  go  on  like  this.

 श्री  हुकम  चन्द  कछवाय  :  बात  सुनने
 में  कोई  हज  नहीं  2...

 Mr,  Deputy-Speaker:  I  would  ask
 the  hon.  Member  to  go  out  now,  Let
 him  please  go  out,

 श्री  हकम  चनरद  कछुवाय  यह
 व्यवस्था  का  प्रश्न  है...

 Mr.  Deputy-Speaker:  I  am  not  pre-
 pared  to  hear  anything  more  from
 the  hon.  Member.  Let  him  please  go
 out.

 {Shri  Hukam  Chand  Kachhavaiya  left
 the  House].

 श्री  मघ  लिसये  (मंगेर)  :  निवेदन
 यह  है  कि  आप  इस  व्यवस्था  के  प्रश्न
 को  सुन  लोजिये  ny

 No,  I  am  not
 Member.

 Mr,  Deputy-Speaker:
 prepared  to  hear  the  hon.
 Let  him  please  sif  down.

 sh  मु  लिसये  :  मैं  चाहता  हूं  कि
 झाप  इस  को  सुनें
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 Mr.  Deputy-Speaker:  Let  him  please
 sit  down.  He  is  obstructing  the  pro-
 ceedings  of  the  House.

 श्री  मधु  मिलये  :  उपाध्यक्ष  महोदय

 Mr.  Deputy-Speaker:  I  shall  not
 hear  the  hon,  Member,  Let  him  re-
 sume  his  seat,

 ANNUAL  REPORT  OF  NATIONAL  RESEARCH
 DEVELOPMENT  CORPORATION  OF  INDIA

 The  Deputy  Minister  in  the  Ministry
 of  Education  (Shrimati  Soundaram
 Ramachandran):  I  beg  to  lay  on  the
 Table  a  copy  of  Annual  Report  of  the
 National  Research  Development  Cor-
 poration  of  India,  New  Delhi,  for  the
 year  ending  the  3lst  March,  1965,
 along  with  Audited  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor-General  thereon,  under  sub-
 section  (l)  of  section  6l9A  of  the
 Companies  Act,  1956,  [Placed  in
 Library.  See  No,  LT-5644/66].

 क्री  रामसेवक  यावव  :
 का  प्रश्न  है...

 यह  व्यवस्था

 Mr.  Deputy-Speaker:  Shri  Ram
 Sewak  Yadav  is  obstructing  the  Pro-
 veedings  of  the  House.  I  ask  him  to
 go  out.  Let  him  please  go  out,

 श्री  रामसेवक  यादव  :
 तो  सहा...

 Mr,  Deputy-Speaker:  I  ask  the  hon.
 Member  to  go  out,  Let  him  please  go
 out.  We  cannot  go  on  like  this.

 श्राप  सुनिये

 (Shri  Ram  Sewak  Yadav  left  the
 House)

 ot  ars  (हिसार  )  ड्प्टी
 स्पीकर  साहब,  श्राप  सुनिये  तो  सहा  ।
 आपके  कान  पर  ईयरफोन  लगा  हुआ  है,
 इस  लिये  आप  सुन  नहीं  सके  ।

 Mr.  Deputy-Speaker:  Shri  Bagri  is
 obstructing  the  proceeding  of  the
 House,  Let  him  please  go  out.

 Papers  Laid  PHALGUNA  I]I,  887  (SAKA)  Papers  Laid
 (Stt.)

 wt  बागड़ी  :  इस  तरह  से  सब  को
 निकाल  दाजिये,  अकेले  श्राप  रह  जायेंगे
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 Mr,  Deputy-Speaker:  Let  Shri  Bagri
 go  out.  We  cannot  go  on  like  this.
 This  is  not  a  fish-market.  There  must
 be  some  dignity  in  the  House  and
 some  order  in  the  House.

 at  बागड़ी  :  लेकिन  ऑ्राप  को  सुनना
 चाहिये  ।

 Mr.  Deputy-Speaker:  ‘Shri  Bagri
 may  please  go  out.  Is  he  obeying  the
 Chair  or  not?

 श्री  बागड़ी  :  सुनने  में  कोई  हर्ज
 नहीं  है  ।

 Mr,  Deputy-Speaker:  I  do  not  want
 to  hear  him,  I  have  asked  him  to  go
 out,  Let  him  please  go  out,

 wt  बागड़ी
 है ।

 (Shri  Bagri  left  the  House)

 यह  तो  ज्यादती

 ी  मधु  लिमय  :  नियम  सं०  376
 के  भ्रन्दर  मैं  एक  व्यवस्था  का  प्रश्न  उठाता
 हु ।

 Mr.  Deputy-Speaker:  I  am  not  go-
 ing  to  hear  the  hon.  Member.  It  is  all
 over  now.  If  there  is  anything,  the
 hon,  Member  may  please  come  and
 discuss  it  with  me,  We  cannot  go  on
 like  this,

 श्री  मधु  लिसये  :  लेकिन  मेरा  व्यवस्था
 का  प्रश्न  है  ?

 Mr,  Deputy-Speaker:
 sidered  all  that.  Now,  the  hon.
 Minister.

 I  have  con-
 Law

 2°9  hrs.
 STATEMENT  RE.  RIGHT  OF

 MEMBER  ON  PAROLE  TO
 ATTEND  HOUSE

 The  Minister  of  Law  (Shri  6.  Ss.
 @athak):  I  am  making  a  statement  in
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 [Shri  G.  S,  Pathak]
 obedience  to  the  Chair’s  order  which
 wus  given  yesterday,  It  is  well  estab-
 lished  that  a  person  who  is  detained
 ander  a  valid  detention  order  cannot
 enjoy  his  right  to  attend  the  Parlia-
 ment  so  long  as  the  detention  order  is
 in  force,

 Shri  S.  M.  Banerjee
 Under  what  rule?

 (Kanpur):

 Shri  G.  S.  Pathak:  How  far  this
 position  is  affected  by  the  fact  that  the
 detenu  is  on  parole  is  the  question.  A
 parole  order  operates  as  a  conditional
 release  and  is  in  its  nature  of  a  tem-
 porary  character.

 An  hon.  Member:  are  the
 conditions?

 What

 Shri  G,  S.  Pathak:  It  may  limit  the
 temporary  freedom  to  a_  specified
 place  or  to  a  specified  purpose.  A
 parole  order  by  its  operation  and
 effect  may  take  away  the  freedom  to
 attend  Parliament.  In  such  a  case,  the
 Member  of  Parliament  is  deprived  of
 his  right  to  attend  thé  House  in  the
 same  way  as  in  the  case  of  detention
 under:  a  detention  order  when  the
 detenu  is  on  parole.  The  prin-iple  is
 that  the  right  of  a  Member  cannot
 prevail  against  the  operation  of  cri-
 minal  laws  or  detentions.  The  parole
 order  is  passed  under  Rule  30B  of  the
 Defence  of  India  Rules.

 In  the  present  case...

 श्री  मधु  लिमये  (मुंगेर)  :  वह  नियम
 पढ़  डालिये  ।

 Shri  6,  S.  Pathak:  How  does  he
 know  that  I  do  not  wont  to  read  it?

 ot  fart  पटनायक  (सम्बलपुर)
 नए  मंत्री  बने  हैं,  इसलिए  गुस्सा  श्र
 रहा  है  ny

 को  मधु  सिसये  :  मैं  ने  कया  भनुचित
 थात  कही  है  ?  इन्होंते  नियम  का  उल्लेख
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 feat  श्रौर  मैं  ने  कहा  कि  नियम  को
 पढ़  डालिये  हमारी  जानकारी  के  लिए  ।
 वह  बहुत  गुस्सा  हो  गए  ।

 To  रास  मनोहर  लोहिया  (फरखाबाद)  :
 जरा  दिमाग  ठंडा  रखो  t  उनके  लिए
 एक  पैग  बरफ  का  मंगा  दाजिए  तो  श्रच्छा
 होगा  t

 Mr,  Deputy-Speaker:  If  he  does  not
 read,  afterwards  the  hon.  Member
 can  raise  that  point.

 Shri  G.  Ss.  Pathak:  There  is  no  ques-
 tion  of  my  being  angry.  I  am  merely
 suggesting  that  if  the  hon.  Member
 waits,  he  will  hear  the  order  also.

 In  the  present  case,  the  conditions
 imposed  on  the  detenu  under  the
 parole  order—which  I  will  read  out
 presently--are  inconsistent  with  the
 claim  of  the  MP  to  attend  the  House,
 and  in  their  effect  and  operation  pre-
 vent  him  from  doing  so.  Consequently,
 Shri  R.  Umanath,  MP,  cannot  claim
 the  right  to  attend  Parliament  even
 during  the  period  when  he  is  on
 parole.

 Now  I  will  read  the  order:
 “The  Government”—
 that  is,  the  Madras  Gcvernment....

 श्री  सधु  लिमये  :  मैं  चाहता  हूं  कि
 पहले  जिस  नियम  के  श्न्दर  हुकम
 निकाला  गया  वह  पढ़ा  जाए  श्रौर  बाद  में
 हुकम  पढ़ा  जाए  I

 Shri  Priya  Gupta  (Katihar):  Has  the
 Madras  Government  a  separate  s{atus
 and  scpavate  rules?

 Mr,  Deputy-Speaker:  He  may  read
 the  rule  also.

 Shri  G,  S.  Pathak:  May  I  read  the
 rule  first  or  order  first?

 I  am  reading  Rule  30B:
 “The  Central  Government  or  the

 State  Government,  as  the  case  may.
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 be,  may,  by  order,  direct  that  any
 person  detained  in  pursuance  of
 an  order  under  clause  (b)  of  sub-
 rule  qa)  of  rule  30  may  be  releas-
 ed  for  any  specified  period  either
 without  conditions  or  upon  such
 eonditions  specified  in  the  order  as
 that  person  accepts,  “and  may at  any  time  by  order  cancel
 his  release.  (2)  In  directing  the
 release  of  any  person  under
 sub-rule  (l),  the  Central  Gov-
 exmment  or  the  State  Govern-
 ment  may  require  him  to  enter
 into  a  bond  with  or  without
 sureties  for  the  due  observance
 of  the  conditions  specified  in  the
 “direction.  (3)  Any  person  released
 under  this  rule  shal)  surrender
 hhimself  at  the  time  and  place  and
 to  the  authority  specified  in  the
 order,  directing  his  release  or
 cancelling  his  release  as  the  case
 may  be  .(4)  If  any  person  fails
 without  sufficient  cause  to  gsur-
 render  himself  in  the  manner
 specified  in  the  order  referred  to
 in  sub-rule  (3)  he  shall  be
 Punishable  with  imprisonment  for
 a  term  which  may  extend  to  five
 years  or  with  fine  or  with  both
 (5)  If  any  person  released  under

 this  rule  fails  to  fulfil  any  of  the
 conditions  specified  in  the  order
 directing  his  release  or  in  the
 bond  entered  inio  by  him,  the
 bond  shall  be  declared  to  be  for-
 feited  to  Government  and  =  any
 person  bound  thereby  shall  be
 liable  to  pay  the  penalty  thereof.”

 Now  I  shal]  read  the  order  which  was
 passed  by  the  Madras  Government
 under  the  rule  which  I  have  read  just
 mow.

 Shri  Maurya  (Aligarh):  I  would
 like  to  know  the  interpretation  of
 “with  or  without  condition”.

 Wr.  Deputy-Speaker:  Let  us  hear
 him  fully.

 Shri  G.  S.  Pathak:  Te  order  reads.
 “The  Government  direct  that’

 security  prisoner  Shri  R.  Uma-
 nath,  detained  in  the  Central  Jail,
 Cuddalore,  under  the  Defence  of

 Parole  (Stt.)
 India  Rules,  ‘1962,  be  released
 temporarily  on  parole  for  &  period of  one  month  to  enable  him  to
 attend  to  his  ailing  wife  in  Tiru-
 chirapalli,  subject  to  the  condi-
 tions  that:

 ay  he  gives  a  written  under-
 taking  that  he  will  surrender
 himself  to  the  Superinten-
 dent,  Centra]  Jail,  Cuddaiore,
 immediately  on  the  expiry  of
 the  parole  period  or  imme-
 diately  on  “the  cancellation  of
 his  release  on  parole;

 (2)  he  will  report  daily  before
 the  concern.:]  police  au  ho-
 rities.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  Is  it  daily?

 Some  hon.  Members:  Shame.

 Shri  S.  Mt  Banerjee:  A  man  of  his
 calibre  would  never  have  accepted  it.
 He  should  have  asked  the  Madras
 Government.

 Shri  G.  S.  Pathak:  I  am_  merely
 reading  it.

 “(3)  he  will  not  during  the  peri-
 od  of  parole  take  part  in  any
 political,  labour  or  kisan  acti-
 vities  or  any  subversive  acti-
 vities  either  directly  or
 through  intermediaries  or  ad-
 dregs  anv  public  meeting;  and

 dy  he  will  at  any  time  during
 the  period  of  his  parole  be
 liable  to  be  arrested  by  the
 District  Magistrate,  the  Addi-
 tiona]  District  Magistrate  or
 the  Commissioner  of  Police,
 Madras,  if  the  said  officer
 satisfied  that  he  failed  to  fu

 is
 l-

 fi]  any  of  the  above  conditions
 of  temporary  release.

 “The  Superintendent  of  Police,
 ‘Tiruchirapalli,  is  requested  to
 keep  a  close  watch  on  the  move-
 ments  and  activities  of  the  se-
 curity  prisoner  ,...
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 Dr.  L.  M.  Singhvi  (Jodhpur):  The
 Law  Minister  has  made  out  the
 strongest  case  against  DIR  by  reading
 these  orders.

 Shri  6.  S.  Pathak:  “....during  the
 period  of  his  parole  and  to  send  a
 report  to  Government  regarding  his
 conduct  during  the  parole  period.”

 Now,  Sir,  so  far  as  the  position  em-
 erging  from  this  parole  order  is  con-
 cerned,  I  have  read  that  order  also—
 this  was  the  sta'ement  which  I  pro-
 mised  to  make  yesterday.

 Shri  Hari  Vishnu  Kamath:
 angabad):  Mr.  Deputy-Speaker,  Sir,
 I  raised  the  issue  yesterday.  May  I
 submit  tha:  there  is  before  the  House
 an  issue  of  great  constitutional  im-
 portance  with  which  is  inextricably
 linked  the  issue  of  Members’  rights
 and  privileges.  The  hon.  Minis.er  has
 the  advantage  of  many  years  of  ex-
 perience  at  the  bar  and  on  the  Bench.
 I  am  suffering  from  a  handicap  so  far
 as  that  is  concerned  but  as  regards
 Parliament,  I  suppose  I  have  a  little
 more  experience  than  he  has.

 (Hosh-

 May  |  at  the  outset  read  from  the
 Concise  Oxford  Dictionary,  964
 edition,  to  show  what  is  parole.
 ‘Parole’  is  defined  as  follows:

 Shri  G.  8.  Pathak:  I  have  seen  _  it;
 I  have  go:  the  extract  from  the  Ox-
 ford  dictionary  and  Jouritt’s  Legal
 dictionary  as  to  what  is  meant  by
 ‘Parole’.

 Shri  Hari  Vishnu  Kamath:  You  did
 not  read  it  then?

 May  I  for  those  who  are  interested
 in  knowing  it  read  out  what  it  exactly
 means?

 Mr.  Deputy-Speaker:
 on.

 He  may  go

 Shri  Harj  Vishnu  Kamath:  If  you
 have  some  pa  ience,  you  wil]  under-
 stand;  kindly  bear  with  me.  ‘Parole’
 comes  etymologically,  from  a  french
 word,  meaning  word.  ‘Parole’  means
 word  of  honour,  especially  military,
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 it  is  stated  here  in  the  dictionary;
 prisoner’s  promise  that  he  will  not
 attempt  escape  or  will  return  to
 custody  if  liberated;  so  the  main  con-
 tent  of  parole  is  that  he  should  re-
 turn  to  custody  if  liberated;  he  will
 not  attempt  to  escape.

 Now,  the  Minister  has  read  out  in
 the  House  an  order  passed  under
 rule  30  ia  capital  B,  as  he  says.  The
 conditions  imposed  also  are  now
 known  to  the  House.  Now,  may  I
 refer  to  article  05  of  the  Constitu-
 tion?  Please  take  up  your  copy  of  the
 Constitution,  Sir.....

 An  hon.  Member:
 heart.

 Shri  Hari  Vishnu  Kamath:  I  am
 glad  he  knows  it  by  heart,  if  so,  he
 need  not  take  the  trouble  of  looking
 into  the  Constitution.  It  is  too  late  in
 dhe  day  to  labour  the  proposition  that
 the  privileges,  rights  and  immunities
 of  Parliament  Members  are
 coterminus  with  those  of  the  Mem-
 bers  of  the  House  of  Commons  under
 article  105(3).  The  hon.  Minister
 said  at  the  outset  that  a  security
 prisoner  or  a  detenu  once  he  is
 detained  under  the  DIR  Act  or
 the  rules  thereunder  is  deprived
 of  his  rights  and  privileges  as  a  Mem-
 ber  of  the  House.  Let  us  examine  this
 matter  aq  little  more  closely  Al]  de-
 tenues  as  far  as  we  are  aware  served
 with  or  receive  the  President’s  sum-
 mons  to  attend  Parliament.  That
 has  been  going  for  the  last  one  year
 or  more  since  the  DIR  came  into  force.
 Every  Member,  who  is  detenu  or  se-
 curity  prisoner  receives  the  President's
 summons  to  attend  Parliament  and  in
 pursuance  of  that  presidential  writ  of
 summons,  every  Member  who  is  de-
 tained  or  who  is  a  security  prisoner
 in  any  part  of  the  country  is  entitled,
 has  got  the  right  to  send  notices  of
 questions.  You  will  see  almost  every
 day  my  hon.  colleauge  Shri  A.  EK
 Gopalan’s  name  in  this  list.

 He  knows  it  by

 Shri  S.  M.  Banerjee:
 here  also.

 Shri  Hari  Vishnu  Kamath:
 the  list  of  unstarred  questions.

 Today  it  is

 It  topm



 3349  ‘Attendance  by  PHALGUNA  I],  887  (SAKA)

 Shri  Tyagi  (Dehradun):  Clerical  er-
 ror.  (Interruption).

 Shri  Hari  Vishnu  Kamath:  I  am
 sorry  something  has  happened  to  my
 hon.  friend  Shri  Tyagi  since  he  re-
 signed.  It  is  not  so  much  clerical
 error  as  something  worse.  Now,  the
 Presiden’s  writ  summons,  having
 reached  the  Members,  they  are  re-
 invested,  so  to  say,  if  they  have  been
 deprived  earlier,  with  the  right  to  at-
 tend  the  session  of  the  House  of
 which  he  or  she  is  a  Member  at  the
 time.  The  President,  the  executive
 head  of  the  Indian  Union,  summons
 a  Member  to  attend  the  session  of  the
 House  at  the  place  and  on  the  date
 aforesaid.  You  know  the  wording  of
 the  summons  and  so  I  do  not  want  to
 quote  the  wording  here;  it  is  well
 known.  His  questions  are  admitted;
 the  Member  sends  the  questions  and
 the  answers  are  given.  I  do  not  know
 whether  the  answers  are  sent  to  him
 in  jail  or  wherever  he  is.  T  hope  they
 are  sent  by  the  Secretariat  of  this
 House  to  the  Member—the  written
 answers  to  the  questions.

 Now,  where  do  we  go  from  here?
 Let  us  see  what  good  old  MAY  has  got
 to  say.  Erskine  MAY’s  Parliamentary
 Practice,  l7th  edition—

 An  hon.  Member:  Date  of  publica-
 tion?

 Shri  Hari  Vishnu  Kamath:  When
 I  mentioned  the  edition  its  quite
 sufficient.  7th  edition.  Is  that  enough?

 Shri  Shashi  Ranjan  (Pupri):  The
 Place  at  which  it  was  printed?

 Shri  Hari  Vishnu  Kamath:  I  am
 sorry  he  does  not  know  MAY  at  all.
 I  would  not  go  very  far—(Interrup-
 tion).

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Hari  Vishnu  Kamath:  I  am
 sorry  that  he  has  been  in  the  House
 for  four  years,  yet  he  has  not  heard
 of  Erskine  May.  (Interruption).

 Member  on  3350- Parole  (Stt.)
 Shri  6,  S.  Pathak:  If  my  hon.

 friend  Shri  Kamath  has  no  objection—
 Shri  Hari  Vishnu  Kamath:  I  am.

 not  yielding  (Interruption).  Let
 him  point  out  the  rule.  Under  what
 rule  he  is  intervening,  Sir?

 Shri  Com  K.  Bhattacharyya  (Rai-
 ganj):  May  I  put  a  question?  Under
 what  rule  is  Shri  Kamath  speaking
 here?

 Shri  Hari  Vishnu  Kamath:  Debate.
 The  debate  is  going  on.  He  is  sleep-
 ing  or  somnolent.

 Shri  C.  K.  Bhattacharyya:  A.
 Daniel  has  come  to  judgment!  (Inter-
 ruption).

 Shri  Hari  Vishnu  Kamath:  I  will
 quote  the  page  from  MAY’s  Parlia-
 mentary  Practice,  for  Shri  Shashi
 Ranjan;  not  the  year  but  the  page.  It
 is  page  ‘121.  At  page  22]  it  is  held
 very  clearly.  “It  is  a  breach  of  privi-
 leg  to  molest  a  member  of  either
 House  while  attending  such  House
 or  when  coming  to  or  going  from  it”.

 Shrj  Hem  Barua  (Gauhati):  Was
 he  a  woman  Member?

 Shri  Hari  Vishnu  Kamath:  Man  in-
 cludes  woman.  Now,  the  order  read
 out  by  the  Minister—

 Shri  C.  K.  Bhattacharyya:  The
 whole  House  is  being  molested  now.

 Shri  Hari  Vishnu  Kamath:  I  think
 my  hon.  friend  Shri  Bhatiacharyya
 should  come  to  the  rescue,  and  if  he
 is  also  molested  he  should  quit  the
 House.  Now,  the  Member  concerned,
 Shri  Umanath,  was  served  with  an
 order.  I  wish  the  Minister  had  laid  a
 copy  of  that  order  on  the  Table  of  the
 House,  because  we  would  have  had
 access  to  it  readily.  But  anyway,  I
 have  made  some  notes.  He  has  been
 released  on  parole  to  attend  on  _  his
 ailing  wife  and  he  has  been  debarred
 from  participating  in  any  political
 activity,  poli‘ical.  labour,  kisan  and
 subversive  activity.  I  hope  we  have
 not  come  to  that  stage  where  it  may
 be  held  by  any  sensible,  reasonabie
 person,  that  attending  the  session  of
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 Parliament  is  subversive  activity!
 Nor  is  it  stated  in  the  orders  specifi-
 cally,  categvrically,  clearly,  unequi-
 ‘vocally,  unambiguously....

 Shri  C,  K.  Bhattacharyya:  Empha-
 tically.

 Shri  Hari  Vishnu  Kamath:...  that
 he  has  been  released  only  to  attend
 on  his  ailing  wife.  It  is  also,  negatively,
 not  specified  in  the  order  that  he
 should  not  take  part  in  the  sessions
 of  the  Lok  Sabha.  The  activities
 tabooed  are  political  activity,  kisan
 activity,  labour  activity  and  subver-

 .Sive  activities.
 An  hon.  Member:  Attending  Lok

 :Sabha  is  a  politica]  activily.
 Mr.  Deputy-Speaker:  When  he  is

 not  prohibited,  why  does  he  not  come
 “here?

 Shri  Hari  Vishnu  Kamath:  I  do  not
 know  whether  you  were  here  when
 we  raised  it  yesterday.

 Mr.  Deputy-Speaker:  When  he  _  is
 not  prohibited,  why  does  ke  not
 attend?

 Shri’  Hari  Vishnu  Kamath:  That  is
 -exactly  ‘what  he  wants  to  know.
 through  a  ruling  of  the  Speaker.

 ~The  President  having  summoned  him,
 he  has  got  a  right  to  attend  the
 Parliament,  as  he  has  been  released

 -on  parole  during  the  session.  He  has
 held  himself  responsible  for  surrende-
 ring  after  the  period  of  parole—one
 month  or  whatever  it  is.  What
 wil]  happen  :o  our  great  democracy,
 Sir,  if  the  Presidential  summons  is
 sought  to  be  set  at  nrught  by  some
 petty  panjandrum  functioning  in  «

 con- State  or  elsewher«:?  Ts  that  our
 ception  of  a  great  democracy?  The
 President  summons  a  member;  he  is
 detained  sumewhere.  And,  he  is  re-
 leased  on  parole  The  Oxford  Dic-
 tionary  makes  it  clear  what  parole

 I  am  sure  the  Law  Minister -means.
 ‘knows  what  parole  means  equally
 well  or  even  better  than  that.  He

 .must  have  examined  many  cases  of
 yparole.  ee
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 I  warn  you,  Sir,  if  this  issue  is  not
 decided  ‘correctly,  properly  and  after
 careful  consideration,  the  future  will
 judge  us  for  what  we  are.  I  hope  the
 judgment  will  be  favourable  to  us.
 (Interruptions).  It  is  not  a  laughing
 matter.  Shri  Jaganatha  Rao  is  get-
 ting  impatient.  If  he  is  feeling  hungry, he  may  go  but.

 The  Minister  of  State  in  the  Minis-
 try  of  Parliamentary  Affairs  and
 Communications  (Shri  Jaganatha
 Rao):  No,  No.

 Shri.  Hem  Barua:  Hungry  for  pro- motion!
 Shri  Hari  Vishnu  Kamath:  In  Eng- land  also,  it  has  been  held  in  the

 House:  of  ‘Commons  that  so  far  as  de-
 tention  is  concerned,  under  their  De-
 fence  of  the  Realm  Act,  1939,  that
 does  not  constitute  a  breach  of  privi-
 lege.  But  here  he  has  been  released  on
 Parole  and  he  has  given  8  bond  that
 he  will  go  back  to  the  jail  after  the
 period  of  parole  is  over.  Except  for
 the:  conditions  mentioned  specifica.ly
 and  categorically  in  that  order  of
 parole,  he  has  freedom

 An  hon.  Member:  No.
 Shri  Wari  Vishnu  Kamath:  You  may

 shout  no,  but  that  would  not  make  it
 no.  Except  for  the  conditions  laid
 down  in  the  order  namely  political
 activity,  kisan  activity,  labour  activity
 and  subversive  activity

 *
 shri  Shinkre  (Marmagoa):  He  has

 to  report  daily  to  the  police.

 Shrj  Hari  Vishnu  Kamath:  There  is
 police  here  also;  he  can  repor:  to

 mean  Madras them,  Police  does  not
 police.  Delhi  police  is  also  part  cf  our
 police.

 Therefore,  I  for  one  venture  to  sug-
 gest  that  if  he  attends  the  session,
 during  which  he  has  been  released  on
 parole,  he  will  not  be  committing  8
 breach  of  any  of  the  conditions  that
 he  has  accepted  when  the  order  of
 Parole  was  ‘served  upon  him.  I  there-
 fore,  request  ‘you  to  rule  that  during
 thé  period  ‘of  ‘parole,  he  is  permitted,
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 be  is  at  liberty,  he  is  entitled,  if  his
 ailing  wife  permits  him  to  do  so,  to
 come  to  Delhi  and  take  part  in  the
 session,  and  go  back  after  the  period
 of  parole  is  over.

 Shri  H.  N.  Mukerjee  (Calcutta  Cen-
 tral):  Sir,  we  cannot  leave  the  mat-
 ter  at  this  stage  where  the  Law  Mi-
 nister  hag  thrown  it.  Mr.  Umanath,
 the  member  concerned,  in  spite  of
 whatever  prohibitions  are  there  on
 him  as  a  detenu,  has  today  figured  in

 -our  Question  List:  in  Unstarred  Ques-
 tions  Nos.  1333,  395  and  1396.  He  is
 there.  Here,  to-day  he  is  taking  part
 in  parliamentary  activities.  Therefore,
 the  inclusion  of  the  clause  that  he  is
 aot  to  perform  any  political  work
 should  not  be  extended  to  mean  par-
 liamentary  work.

 Secondly,  Sir,  I  referred,  yesterday, to  a  matter  which  J  am  repeating  and
 more  clearly.  In  the  case  of  a  detenu
 in  the  Punjab,  a  member  of  the  Pun-
 jab  Legislative  Assembly  belonging  to
 my  party,  who  was  released  on  parole
 conditionally,  in  the  way  in  which  Shri
 OUmanath  is  being  released,  who  was
 asked  to  confine  himself  to  a  certain
 area  in  the  Punjab,  he  was  permitted
 ‘by  our  own  Speaker,  as  the  Chairman
 of  the  Punjabi  Suba  Committee,  to
 come  beiore  the  Committee  under  ne-
 cessary  police  escort  and  give  evi-
 dence.  The  Government  of  India,  when
 told  by  the  Speaker  about  his  inten-
 tion,  immediately  secured  the  concur-
 rence  of  the  Government  of  the  Pun-
 jab  and  arranged  that,  in  spite  of
 ‘wnatever  conditions  there  might  or
 might  not  have  been  in  the  parvie
 order.  that  member  of  the  Punjab
 Assembl],  was  to  be  cnabled  to  come  to
 Delhi  and  take  part  in  the  discussion
 before  the  Committee.  This  is  what
 has  happened  already  in  one  case.
 Here  a  Member  of  our  House  ix  being
 released  on  parole  for  a  long  enough
 period.  He  is  being  released  primarily
 to  look  after  his  ailing  wi’e.  It  may
 very  possibly  be  that  the  climate  of
 Delhi  in  this  particular  time  would
 be  very  suitable  for  his  ailing  wife.
 @articularly  when  he  is  a  Member  of
 Parliament  and  he  is  in  q  posi-

 Member.  on  3354 Parole  (Stt.)
 tion  to  bring  her  up  here  to  this  salu-
 brious  climate,  it  may  very  well  be
 in  the  interest  of  all  concerned  and
 completely  in  conformity  with  the
 terms  of  the  order  if  he  comes  to  Delhi
 in  order  to  look  after  his  ailing  wife.
 It  would  be,  in  the  nature  of  things,
 better  for  him  to  come  to  Delhi,  where
 he  ¢an  come  with  a  railway  pass  in
 his  pocket,  where  he  has  got  the  dates
 etc,  and  where  he  can  come  to  this
 House  and  take  part  in  the  proceed-
 ings  provided  the  Speaker  and  this
 House  provide  facilities  in  favour  of

 In  view  of,  therefore,  what  our  own
 Speaker  has  already  done  by  a  very
 courageous  gesture,  in  view  of  what
 the  Government  of  India  has  already
 done  with  regard  to  persuading  the
 Government  of  Punjab  in  very  quick
 time—in  a  matter  of  24  hours  changes
 were  made  in  the  order—what  trans-
 pired  behind  the  scenes  I  do  not  know
 —so  that  Shri  Harikrishen  Singh  Sur-
 ject,  M.L.A.,  was  enabled  to  come
 before  the  Punjabi  Suba  Committee,
 talk  to  all  of  us,  to  give  evidence,  to
 answer  ques  ion  and  to  do  whatever
 was  necessary—at  that  point  of  time
 there  was  no  police  escort  inside  the
 Committee  room,  there  were  only  the
 members  of  the  Committee—this  is
 what  happened—in  view  of  a]]  that,  it
 is  very  necessary  that  the  Speaker  and
 this  House  takes  this  matter  into  con-
 sideration.  Law  should  not  be  de-
 generated  into  logomachy  playing  with
 technical  terms  here  and  there.  Law
 does  not  continue  to  be,  in  the  Repub-
 lic  of  India.  the  same  sor.  of  thing
 which  it  was  envisaged  to  be  in  the
 Indian  Pena)  Code  and  whatever  other
 iegis'ations  were  fashioned  on  that
 pattern.  Therefore  the  spirit  of  the
 Jaw,  no  merely  the  letter  of  it,  is
 very  much  to  be  taken  into  conside-
 ration,  particularly  in  matters  of  par-
 liamentary  propriety,  and  here  is
 something  which  the  Speaker  and  the
 Howse  should  decide  in  conformity
 with  parliamen‘ary  interest.

 Dr,  L.  M.  Singhvi:  Sir.  the  matter
 ls  of  profound  significance.  It  should
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 be  louked  at  from  two  points  of  view.
 One  is  the  strict  lega]  position  in  this
 case  and  the  other  is  the  larger  juris-
 Prudential  question  as  also  the  politi-
 cal  question  brought  with  it.  It  is  evi-
 dent  that  by  the  very  reading  of  the
 order  of  parole  the  hon.  Law  Minister
 built  up  a  powerful  case  against  the
 DIR  and  its  continuance,  and  that  our
 citizens  and  Mcmbers  of  Parliament
 should  be  subjecied  to  these  humiliat-
 ing,  to  these  unwarranted  conditions
 is  a  matter  of  abiding  shame  for  us.
 The  law  of  parole  as  expounded  by
 the  Law  Minister  is  evidently  draco-
 nian  and  out-dated.  There  is  no  need
 for  the  law  and  practice  of  parole  in
 this  country  to  continue  to  stick  to  the
 precedents  of  an  age  when  we  were  2
 colony  of  a  foreign  country.  It  is  a  fact
 that  even  in  the  instant  case  it  is  not
 incumpent  upon  aq  person  released
 temporarily  on  specified  condi:ions  to
 be  precluded  from  attending  the
 House.  Take  the  instance  bf  a  Mem-
 ber  who  happens  to  reside  in  Delhi
 and  who  is  in  detention  in  Delhi.  He
 would  be  able  to  report  to  Delhi  police
 as  required  by  the  parole  order.  He
 would  be  able  to  fulfil]  the  various
 conditions  laid  down  in  the  parole
 order  and  there  would  be  nothing  to
 preclude  him  from  coming  to  _  this
 Parliament  as  a  Member  to  participate
 in  the  proceedings  of  this  House.
 Therefore,  the  order  in  so  far  85  it
 prevents  him  from  participating  in  the
 proceedings  of  the  House  because  he
 uuppens  to  live  in  a  distant  place  is
 wholly  inconsistent  and  unjustified.  It
 is  only  proper  that  by  and  large  the
 practice  or  parole  in  our  country,  par-
 ticularly  for  Members  of  Parliament
 and  other  Legislators  should  be
 such  that  they  should  be  permit-
 ted  to  participate  in  the  proceed-
 ings  of  the  House.  If  parole  can
 be  granted  to  enable  him  to
 attend  to  his  ailing  wife,  there  is
 no  reason  why  parole  cannot  normal-
 ty  be  granted  to  a  legislator  to  attend
 to  his  parliamentary  or  legislative
 duty.  I  think  it  is  in  the  light  of
 these  considerations  that  the  question
 ehanla  he  de  ided,  I  alse  hope  that
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 the  Government  would  see  to  it  that
 the  letter  and  practice  of  parole  in
 this  country  is  sui.ably  and,  if  neces-
 sary,  radically  amended  and  modified.

 Shri  P.  K.  Deo  (Kalahandi):  I  as-
 sociate  mysclf  with  the  sentiments  ex-
 pressed  by  my  frienas,  Shri  Kamath,
 Professor  Mukerjee  and  Dr.  Singhvi.
 Yesterday  we  moved  an  amendment  to
 the  Motion  of  Thanks  on  the  Presi-,
 dent’s  Address  that  it  is  high  time  that
 the  state  of  emergency  is  lifted  and
 this  black  Act  is  removed  from  our
 statute  book.  The  very  wording  of  the
 order  of  parole  is  so  nauseating  and
 suffocating  that  we  are  all  unanimous
 in  our  demand  that  it  is  high  time
 that  the  Defence  of  India  Rules  are
 revoked.  The  parole  order  very  clear-
 ly  says  that  Shri  Umanath  is  not  to
 take  part  in  any  subversive  activity  or
 politica]  activity.  That  does  not  bar
 him  from  attending  this  House  for
 which  he  has  been  summoned  by  the
 President.  If  it  is  interpreted  that  he
 is  to  be  barred  from  participating  in
 the  proceedings  of  the  House  it  would
 amount  to  flouting  the  summons.  of
 the  President  who  has  ordered  him  to
 De  present  here.  In  a  sense,  he  has
 already  been  participating  in  the  pro-
 ceedings  of  the  House  as  can  be  seen
 by  the  unstarred  questions  given  no-
 uce  of  by  him.  So,  I  most  respectfully
 submit  to  you,  and  through  you  to
 the  Government,  that  Shri  Umanath
 may  be  given  permission  to  participate
 in  the  proceedings  of  the  House.

 Shri  Tyagi:  I  would  suggest  that  the
 Government  should  take  aq  liberal
 view  in  this  matter.

 st  मधु  लिमये  :  उपाध्यक्ष  महोदय,
 नियम  पढ़ने  पर  मैं  ने  इसलिए  जोर  दिया
 क्योंकि  नियम  की  क्‍या  परिभाषा  है  यह
 मैं  जानना  चाहता  था  न  कि  मंत्री  महोदय
 का  भाष्य  ।  उन्होंने  जो  भाष्य  किया  है
 उस  में  उन्होंने  दो  जजों  को  मिला  दिया।
 उस  से  एक  मिक्स  शप  हो  गया  दो
 चीजों  को  मिला  दिया  i  एक  तो  जिस  को
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 शर्त  कहा  जाता  है,  “कंडोशन”,  और
 उन्होंने  जिस  शब्द  का  इस्तेमाल  किया
 यह  “परपज”,  यानो  उद्देश्य,  हुक्म  में
 उद्देश्य  बतलाया  गया  है  ।  उस  का  कोई
 मतलब  नहीं  है  क्‍योंकि  नियम  में  यह
 बात  नहीं  है  नियम  में  केवल  दो  बातें
 हैं  ।  पैरोल  विशिष्ट  श्रवधि  के  लिए
 दिया  जा  सकता  है  और  बिला  शर्त  या
 शा  के  साथ  दिया  जा  सकता  हैतो
 हुक्म  में  क्या  उद्देश्य  बताया  है  इस  का
 नियम  से  कोई  मतलब  नहीं  है  t  हो
 सकता  है  कि  अपना  बावों  का  सेवा  करने
 के  लिए  उन  को  छाड़  दिया  गया  है
 लेकिन  साथ  साथ  बाका  श्रगर  कोई  वह
 काम  करना  चाहें,  जिस  के  बारे  में  कोई
 रोक  नहीं  है  तो  मरा  खबाल  है  वह  नियम
 के  अन्दर  कर  सकते  हैं  ।  इसलिए  मेरा

 यह  निवेदन  है  कि  इस  नियम  के  अन्दर
 उन  को  सदन  में  आकर  सदन  की  कार्ये-
 बाहों  में  हिस्सा  लेने  का  पूरा  अधिकार
 है  ।  उस  से  उद्देश्य  का  कोई  सम्बन्ध
 नहीं  है,  शर्तों  से  सतलब  है  ब्रौर  उन
 शर्तों  का  पालन  करते  हुए  अगर  वह  इस
 सदन  में  झा  सकते  हैं  तो  भरा  खथान  है
 कि  झा  सकते  हैं  ।  रह  जाता  है  एक  हा
 सवाल  कि  पुलिस  को  रपट  देने  के  सम्बन्ध
 में  शर्त  लगाई  गई  है  ।  ब  मैं  ने  तो
 पूरो  तरह  ठोक  से  सुना  नहीं  कि  क्‍या
 खुद  जाकर  पुलिस  स्टेशन  पर  रपट  देने
 का  वात  है...  (इंटरप्शंन)

 कई  माननीय  सदस्य  :  हां  है  t

 et  मघ  लिमये  :  या  पत्र  द्वारा,
 तार  द्वारा  भा  वह  रपट  दे  सकते  हैं  ?
 दिल्ला  में  आकर  हर  दिन  तार  भेज  सकते
 हैं,  स्पोकर  साहब  तार  भेज  सकते  हैं  t
 इसलिए  शर्तों  का  पालन  करते  हुए  अगर
 वह  इस  सदन  में  श्राना  चाहें  तो  मेरा
 खयाल  है  कि  उन  को  खुली  छूट  देनी
 चाहिए  दौर  इस  सदन  का  संरक्षण  भौर

 Member+  on
 (Stt.)

 इस  सदन  के  कानून  का  संरक्षण  उन  को
 जरूर  मिलना  चाहिए  ।
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 Shri  Harish  Chandra  Mathur
 (Jalore):  Mr.  Deputy-Speaker,  Sir,  I
 think  the  Government  would  be  well-
 advised  to  consider  this  question  in
 the  light  of  what  the  Prime  Minister
 stated  yesterday,  in  the  light  of  back
 ground  of  the  discussion  on  the  De-
 fence  of  India  Rules  themselves  and
 in  the  light  of  the  strong  opinion  ex-
 pressed  on  the  floor  of  this  House,  in
 courts  and  outside  by  the  leading
 citizens.  Government  have  already
 made  a  statement  that  they  are  going
 to  liberalise  its  rigours  and  that  they
 are  not  going  to  apply  it  even  against
 profiteers  and  that  type  of  people.  That
 background  should  be  borne  in  mind.
 I  think  the  Law  Minister  will  concede
 that  anybody  who  is  participating  in
 the  proceedings  of  this  House  cannot
 be  termed  as_  participating  in  any
 undesirable  activity,  When  a  man  is
 released  on  parole  certain  conditions
 are  imposed.  The  object  of  |  those
 conditions  is  to  ensure  that  he  may
 not  exploit  his  release  on  parole  for
 indulging  in  undesirable  activities.  ३
 think  by  no  stretch  of  imagination  can
 anybody  say  that  participation  in  the
 proceedings  of  the  House  is  an  un-
 desirable  activity.

 Shri  G.  8S.  Pathak:  I  will  not  say
 thal.

 Shri  Harish  Chandra  Mathur:  If
 it  is  not  an  undesirable  activity  by
 any  stretch  of  imagination,  then,  in
 the  light  of  the  strong  criticism
 offered  in  this  House,  both  by  this  side
 as  well  as  by  the  Opposition,
 in  the  light  of  the  great  con-
 cern  expressed  by  all  the  lead-
 ing  lights  in  the  country,  in  the
 light  of  the  fact  that  the  prime  Minis-
 ter  herself  has  felt  saying  that
 she  will  have  to  review  the  entire
 matter,  this  matter  has  got  to  be  exa-
 mined,  particularly  in  a  very  limited
 sense  whether  the  Jegislators  who  are
 on  parole  cannot  participate  in  the
 Proceedings  of  the  House,  We  are
 not.to  go  very  rigidly  by  the  rules.  As
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 (Shri  Harish  Chandra  Mathur]
 a  matter  of  fact,  who  will  be  able  to
 support  such  an  order  of  parole’  in
 respect  of  a  Member  of  Parliament  if
 it  imposes  such  a  restriction?  There-
 fore,  Government  have  got  to  consider
 it  in  that  line.

 The  Minister  of  Parliamentary
 Affairs  and  Communications  (Shri
 Satya  Narayan  Sinha);  Very  strong
 feelings  have  been  expressed  in  this
 House,  by  both  sides  and  we  have
 already  spent  about  an  hour  on  it.
 So  ,I  would  request  the  House  through
 you,  Sir....

 Shri  Hari  Vishnu  Kamath:  Not
 wasted  the  time,  I  hope.

 Shri  Satya  Narayan  Sinha:  I  said
 that  we  spent  one  hour,  We  have  al-
 ready  spent  it.  In  view  of  the  opin-
 jons  expressed  here,  I  would  make  a
 suggestion  to  the  House  through  you
 that  it  is  not  necessary  to  have  any
 further  discussion  on  this.  Let  the
 Government  consider  this  matter,  We
 shall  contact  the  Madras  Government
 on  this  matter  and  take  a  decision
 soon....  (Interruptions).

 Dr.  L.  M.  Singhvi:  A  report  should
 be  made  available  to  the  House’  in
 respect  of  the  outcome  of  the  consi-
 deration  of  this  matter  by  Govern-
 ment.

 Shri  Satya  Narayan  Sinha;  Certain-
 ly.

 Shri  Hari  Vishnu  Kamath:  I  want
 an  assuarnce  that  this  will  be  taken
 up  as  a  separate  issue,  because  Gov-
 ernment  might  take  two  or  three
 months  to  consider  the  general  ques-
 tion;  I  do  not  know  how  long  they
 will  take.  It  is  separate  from  the
 genera]  issue  of  lifting  the  emergency.
 Their  decision  should  be  made  know
 well  before  the  period  of  parole  ex-
 pires,  not  after  some  months.

 Dr.  L.  M,  Singhvi:  Tomorrow  0०7
 the  day  after.

 Shri  Satya  Narayan  Sinha:  I  think
 it  is  only  ordinary  common  sense...

 MARCH  2,  966  Member  on  Parole
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 Shri  Hari  Vishnu  Kamath;  Govern-
 ment  is  not  always  guided  by  common
 sense.

 Shri  Satya  Narayan  Sinha:  What  is
 the  use  of  coming  to  adecision  after
 the  period  of  the  parole  order  has
 expired?

 Shri  Hari  Vishnu  Kamath:  That  is
 what  you  do  mostly.

 3  hrs.

 Mr.  Deputy-Speaker:  The  Law
 Minister  will  make  a  report  at  the
 earliest  possible  opportunity,  say,
 next  Monday.

 Shri  Satya  Narayan  Sinha:  On
 Tuesday—Monday  is  a  holiday—after
 Holi,  when  we  meet,  you  will  have  the
 stalement.

 Shri  S.  M.  Banerjee:  What  about
 your  observation?....  (Interruption)
 I  am  not  going  to  be  dictated  to  by
 them,  You  cannot  control  them....
 (Interruption).

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  S,  M.  Banerjee;  You  cannot
 control  them.  You  can  control  us
 only.

 Mr.  Deputy-Speaker:  What  is  it  that
 you  want?

 Shri  A,  P.  Sharma  (Buxar):  After
 the  statement  of  the  Leader  of
 the  House  there  should  be  no  discus-
 sion.

 Shri  S.  M.  Banerjee:  I  want  to
 say  something  on  your  observation.

 Mr.  Deputy-Speaker:  Is  it  about
 the  same  thing?

 Shri  S.  M.  Banerjee:  It  is  about  the
 same  thing.

 Mr.  Deputy-Speaker:  No,  no;  now
 we  will  go  on  to  the  next  business.
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 Shri  8,  M.  Banerjee:  Is  this  a  House
 or  a  bucharkhana?

 Mr.  Deputy-Speaker;  Order,  order.

 Shri  S,  M.  Banerjee:  Is  it  demo-
 cracy?

 .43.0i  hrs.

 PRIVATE  MEMBERS’  BILLS  AND
 RESOLUTIONS  COMMITTEE

 SEVENTY-NINTH  Report
 Shri  A.  S,  Alva  (Mangalore):  Sir,

 I  beg  to  present  the  Seventy-ninth  Re-
 port  of  the  Committee  on  Private
 Members’  Bills  and  Resolutions.

 3.l}  hrs.
 BUSINESS  ADVISORY  COMMITTEE

 FourTy-FouRTH  Report

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  anil
 Communications  (Shri  Jaganatha
 Rao):  Sir,  I  beg  to  move:—

 “That  this  House  agrees  with
 the  Forty-fourth  Report  of  the
 Business  Advisory  Committee  pre-
 sented  to  the  House  on  the  Ist
 March,  1966.”
 Mr.  Deputy-Speaker:  The  question

 is:

 “That  this  House  agrees  with
 the  Forty-fourth  Report  of  the
 Business  Advisory  Committee  pre-
 sented  to  the  House  on  the  Ist
 March,  1966.”

 The  motion  was  adopted.

 3.02  hrs.
 RE:  CALLING  ATTENTION  NOTICE

 (Query),
 Mr.  Deputy-Speaker:  The  House

 will  now  take  up  General  Discussion
 on  the  Budget  (Railways)  for  1966-67,
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 Shri  S.  M.  Banerjee  (Kanpur):  What

 about  my  point  of  order?  You  said
 that  it  will  be  taken  up  after  some
 time.

 Mr,  Deputy-Speaker:  What  is  your
 Point  of  order?

 Shri  S.  M.  Banerjee:  My  point  of
 order  is  this.

 Mr,  Deputy-Speaker:  On  what?

 An  hon.  Member:  Let  him  say  what
 it  is.

 Shri  S.  M,  Banerjee:  I  want  to  raise
 anissue...

 Mr.  Deputy-Speaker:  What  issue?’

 Shri  S.  M,  Banerjee:  My  calling-
 attention  notice  is  pending  and  it  has
 not  been  rejected.  I  was  asked  by  the
 hon.  Speaker  to  show  cause  how  this
 can  become  a  Central  matter.  I  gave
 another  calling-attention  notice  quot-
 ing  article  353  of  the  Constitution.  Be-
 fore  I  read  out  article  353,  may  I  tell
 you  the  background  of  it?

 I  and  some  of  my  friends  gave  notice
 of  an  adjournment  motion  and  also
 of  calling  attention  on  the  general
 strike  of  textile  workers  in  Bombay
 involving  more  than  two  lakhs  of
 workers.  That  was  rejected  and  I
 was  asked  to  give  reasons  how  this  can
 become  a  Central  matter.  I  stated  in
 my  note  ‘addressed  to  the  hon.  Speaker
 that  this  is  arising  out  of  two  issues,
 One  was  bonus  dispute  arising  out  of
 the  Central  legislation  which  we  pas-
 sed  in  this  House  giving  what  the
 quantum  of  bonus  should  be  and  so
 on.  The  second  things  was  loss  of
 production  affecting  the  target  of  the
 Fourth  Plan.

 Shri  P.  K.  Deo  (Kalahandi):  There-
 is  nobody  on  the  Treasury  Benches.

 Mr.  Deputy-Speaker:  Dr.  Ram:
 Subhag  Singh  is  there.

 Shri  8.  M.  Banerjee:  This  is  how  we
 are  treated  in  this  House.  The
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 (Shri  S.  M.  Banerjee]
 Labour  Minister  was  here  a_  little
 while  ago  and  that  is  why  I  wanted  to
 Taise  it  then;  anyhow,  you  will  kindly convey  it  to  him,

 The  third  thing  was  that  labour  is
 a  subject  in  the  Concurrent  List  as
 well.  The  hon.  Speaker  or  the  Labour
 Minister  were  not  satisfied  and  the
 hon,  Minister  was  not  willing  to  make

 statement.  Today  I  have  tabled  a
 calling-attention  notice  under  article

 -353  of  the  Constitution  which  reads:—
 “notwithstanding  anything  in

 this  Constitution,  the  executive
 powcr  of  the  Union  shall  extend
 to  the  giving  of  direstions  to  any
 State  as  to  the  manner  in  which
 the  executive  power  thereof  is  to
 be  exercised;”.
 My  submission  is  only  this.  There

 is  an  cmergency  as  all  of  us  know,
 ‘though  we  sincerely  want  this  to  be
 withdrawn;  the  strike  is  going  on  in
 Bombay  involving  two  lakhs  of  wor-
 kers  and  in  today’s  newspapers  it  is
 given  that  all  textile  mills  are  closed
 excepting  one.  The  textile  industry
 has  come  to  a  standstill;  so,  I  will  re-
 quest  you  that  the  Labour  Minister
 may  be  asked  to  make  a_  statement
 and  to  advise  properly  the  State  Gov-
 ernment  on  how  to  do  it.

 Previosuly  under  article  353  many
 calling-attention  notices  were  admit-
 ted  because  there  is  an  emergency  and
 the  Centre  has  got  the  power  to  give
 directions  to  the  States.  We  fee]  that
 -today,  when  such  a  strike  is  going
 on  which  is  affecting  production  of
 ‘cloth,  we  may  be  in  need  of  it.  So,
 I  will  request  the  Labour  Minister  to

 -make  8  statement  on  it  and  he  should
 4larify  his  position.

 T  should  like  to  protest  to  you  about
 one  thing.  The  Labour  Minister  fully
 knew  that  a  calling-attention  notice
 was  pending.  He  fully  knew  that  he
 was  asked  to  show  reason  why  it
 should  not  be  admitted.  They  treat

 this  House  with  contempt  Tomorrow
 of  the  day  after  when  the  whole  thing
 will  become  a  story,  we  will  sit  in

 ‘the  House  and  do  post  mortem  I
 thave  raised  it  several  times,
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 Shri  Vasudevan  Nair  (Ambalapu-
 zha):  I  am  also  a  signatory  to  the  no-
 tice  and  I  was  also  asked  by  the
 Speaker  to  argue  how  it  comes  up  in
 this  House.  One  of  the  issues  that
 is  agitating  the  minds  of  the  workers
 and  is  the  cause  of  the  strike  is  that
 some  textile  mills  were  closed  for
 some  time  and  on  many  occasions
 previously  in  this  House  the  Com-
 merce  Minister  had  taken  up  that  sub-
 ject,  answered  questions  and  had  pro-
 mised  this  House  and  the  country  that
 he  would  take  steps  by  several  me-
 thods  to  5९९  that  these  mills  are  open-
 ed;  but,  I  understand  that  many  of  his
 promises  and  assurances  have  not  been
 fulfilled.  This  is  one  of  the  issues  in-
 volved  in  this  strike  in  addition  to  the
 bonus  issue  and  other  questions  which
 were  raised  by  my  hon,  friend,  Shri
 Bancrjee.  So,  we  have  every  right  to
 get  a  statement  from  the  Central  Gov-
 ernment.  It  is  a  very  vital  and  im-
 portant  issue.

 Mr.  Deputy-Speaker:  The  matter  has
 been  referred  to  the  Labour  Minister
 and  as  soon  as  he  is  ready,  he  will
 make  a  statement.  He  will  find  out
 what  the  position  is  and  then  we  will
 consider  it.  This  has  been  kept  pen-
 ding.

 3.07  hrs.
 PERMISSION  TO  MEMBERS  WHO

 WERE  ASKED  TO  LEAVE  THE
 HOUSE  TO  RETURN

 Wo  राम  मनोहर  लोहिया  (फरुंखाबाद):
 उपाध्यक्ष  महोदय,  जो  माननीय  सदस्य  बाहर
 निकाले  गये  हैं,  उन  के  बारे  में  मैं  यह  निवेदन
 करना  चाहता  हूं  कि  श्राप  उन  को  वापस
 बूला  लें,  क्‍योंकि  जब  मैंने  एक  व्यवस्था  का
 प्रश्न  उठाया  था,  तो  श्रसल  में  दोषी  तो  में
 हूं।  श्रगर  श्राप  समझते  हैं  कि  मेरे  बाहर
 जाने  से  दोष  का  मार्जन  हो  सकता  है,  तो
 मैं  चला  जाता  हूं  श्रौर  झान  उन  माननीय
 सदस्यों  को  बुला  लीजिए,  वर्ना  मेरे  दिल  में
 यह  खटका  रहेगा  कि  मेरे  सबब  से  उन  को
 निकाल  दिया  गया  ।
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 Mr,  Deputy-Speaker:  Would  the
 House  like  to  permit  them  to  come
 in?

 Some  hon.  Members:  Yes,  yes.
 Mr.  Deputy-Speaker:  They  may  be

 called  in;  but  the  only  thing  is  that
 they  should  behave  well.

 डा०  राम  म  जोहर  लोहिया  :  मैं  प्रापको
 बहुत  घन्यवाद  देता  हूं  t

 ३3.08  brs,
 RAILWAY  BUDGET—GENERAL

 DISCUSSION—contd.
 Mr.  Deputy-Speaker:  The  House

 will  now  take  up  General  Discussion
 on  the  Budget  (Railways)  for  1966-67.
 Shri  Priya  Gupta  may  continue  his
 speech

 श्री  मौर्य  (अलीगढ़)  :  श्रीमन्‌,  कितना
 समय  ख़त्म  हो  गया  हे  श्रौर  कितना  बाकी  रह
 गया  हैं  ?
 Shri  Priya  Gupta  (Katihar):  Mr.

 Deputy-Speaker,  Sir,  yesterday  I  was
 talking  about  bonus,  but  before  I  start
 talking  about  that  may  I  draw  the
 attention  of  the  Ministry  of  Railways,
 through  you,  to  the  agreement  between
 the  Ministry  of  Railways  and  the  All-
 India  Railwaymen’s  Federation  on  the
 discussions  held  on  l0th  November,
 95l  ang  23rd  August,  95l  in  which
 it  was  agreed  that  as  the  third  tier
 of  the  PNM  machinery—

 “A  tribunal  would  be  set  up  at
 the  Centre  consisting  of  equal  re-
 ‘presentation  from  labour  and  Rail-
 ways  with  an  impartial  Chairman
 which  will  be  empowered  to  in-
 vestigate  any  dispute  between  the
 Railway  Board  and  the  AIRF
 which  may  be  referred  to  them.”

 “My  question  is:  Why  has  this  not
 ‘been  implemented  as  yet?  All  the
 disputes  of  railwaymen  which  were

 ‘being  discussed  at  the  second  tier  of
 ‘the  Railway  Board—there  is  no  agree-
 ment  on  most  of  the  points—are  kept
 in  cold  storage.

 Now,  I  would  remind  you  of  a  recent
 speech  of  a  man  of  the  stature  of  the
 President  .of  India,  the  Head  of  the

 2599  (Ai)  LS—7,

 PHALGUNA  Il,  887  (SAKA)  Budget
 (Gen,  Dis.)

 State,  Dr.  Radhakrishnan,  who  sald: —
 “Labour  must  have  its  due  place in  industry,  No  real  progress  in

 industry  could  be  achieved  unless
 the  workers  were  treated  as  human
 beings  and  not  merely  as  commo-
 dities.”

 When  he  was  inaugurating  the  Central
 Labour’  Institute  constructed  at  a  cost
 of  Rs.  35  lakhs.  The  question  is  whe-
 ther  these  things  will  remain  simply in  big  words  or  whether  these  things will  be  implemented.
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 Then,  I  come  to  the  question  of
 bonus.  The  railwaymen  fulfil  both  the
 conditions.  The  first  condition  is  that
 the  industry  should  make  profits  and
 the  second  condition  is  that  the  in-
 dustry  must  have  competition  with  the
 other  mode  of  transport.  The  Rail-
 Ways  are  making  profits  and  there  is
 also  competition  with  the  road  trans-
 port.  I  know  in  the  circulars  issued
 by  the  Railway  Board  in  respect  of
 the  North-Eastern  Railway  and  the
 Northern  Railway,  some  special  efforts
 were  to  be  made  for  making  good  the
 possible  loss  of  traffic  income  in  com-
 petition  with  the  road  transport  in
 U.P.  This  is  a  fact.  Both  the  condi-
 tions  are  fulfilled  by  the  railwaymen.
 The  Government  comes  out  to  say
 that  the  railwaymen  cannot  be  given
 bonus  at  par  with  other  public  sector
 undertaking  employees  because  they
 are  departmental  workers,  In  the
 various  Ministries,  the  Ministry  of
 Finance,  the  Ministry  of  Labour,  the
 Ministry  of  Defence,  etc.,  there  are
 clerks  who  are  given  a  special  type
 of  concession  in  respect  of  calculation
 of  overtime  allowance.  When  the  All
 India  Railwaymen’s  Federation  de-
 manded  the  same  principle  for  calcu-
 lation  of  overtime  allowance,  the  reply
 of  the  Minister  was  that  the  clerks  in
 the  Railways  are  industrial  workers
 whereas  the  clerks  in  the  other  Mint-
 stries  are  departmental  workers.  It
 is  by  this  argument  that  that  facility
 was  not  extended  to  them.  But  when
 they  demand  bonus,  the  Government
 of  India  says  that  they  are  departmen-
 tal  workers  and  that  bonus  can  only
 be  given  to  the  industrial  workers.



 3367  Railway

 {Shri  Priya  Gupta]
 On  this  point,  I  haq  a  discussion

 with  Mr.  Sanjivayya,  the  ex-Minister
 of  Labour,  on  the  l0th  of  December
 last  and  he  agreed  in  principle  and
 promised  that  in  the  shape  of  bonus
 something  will  be  given  to  the  rail-
 waymen.  I  wrote  to  him  on  the  8rd
 January,  1966.  Now,  we  have  to  write
 to  Mr.  Jagjivan  Ram  who  recently  took
 over  as  the  Minister  of  Labour.  The
 Railway  Minister  should  do  something
 in  the  matter.

 About  the  setting  up  of  the  Perma-
 nent  Wage  board,  I  may  say  that  this
 is  a  very  important  issue.  In  India,
 there  is  one  criterion  for  calculation
 of  the  wage  which  is  completely  diffe-
 rent  from  that  of  the  rest  of  the  coun-
 tries  in  the  world.  In  the  other  coun-
 tries,  the  criterion  is  the  requirement
 Of  minimum  necessities  of  life  for  the
 workers.  In  1943,  when  there  was  a
 great  famine  in  Bengal,  there  came  a
 question  as  to  how  it  happened.  A
 commission  was  set  up  by  the  then
 British  Government  and  it  was  found
 that  the  wages  were  very  poor  and  it
 was  due  to  the  cumulative  effect  of
 mal-nutrition  since  many  years  past
 that  so  many  people  died  in  that  great
 famine.  Therefore,  they  correctly  laid
 down  the  principle  that  the  wage
 should  be  fixed  on  the  basis  of  the
 minimum  wage  required  by  the  wor-
 kers  for  maintaining  themselves  with
 the  mnimum  of  necessities  of  life.
 Of  course,  afterwards,  the  capitalists
 agitated  and  made  it  convenient  for
 them  and  the  Government  laid  down
 the  principle  of  the  capacity  of  the
 industry  to  pay  as  the  criterion  for  fix-
 ing  the  wages.  The  Government
 should  come  forward  to  accept  the
 principle  of  the  setting  up  of  the  wage
 board.  Simply  setting  up  Commission
 or  wage  Board  ang  giving  Rs.  2  or
 Rs.  5  or  Rs.  0  is  no  solution  for  the
 Railway  workers  in  India,  most  of
 whom  stagnate  in  initial  grade  with-
 out  having  any  upgrading  in  the
 cadre,

 Then  comes  the  question  of  automa-
 tion,  electrification,  Dieselisation,  cen-
 tralised  traffic  control,  Simplification
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 of  accounts  and  the  Statistical  work
 done  by  computers.  This  is  a  thing
 which  is  borroweg  from  other  Euro-
 pean  countries,  They  are  very  short
 of  man-power  and  they  want  efficiency
 and,  therefore,  they  use  the  machines.
 But  in  our  country  which  is  a  develop-
 ing  country,  we  are  already  having
 unemployment  as  a  headache,  and
 there  are  2  crores  of  educated  unem-
 ployed.  It  is  no  use  introducing
 automation  in  the  name  of  efficiency
 only.  The  Government  only  says  that
 there  will  be  no  retrenchment  but  that
 does  not  prevent  their  officiating  em-
 ployees  to  be  reverted  to  the  substan-
 tive  posts  and  in  some  cases  two  or
 three  stages  lower.  As  you  know,
 the  Supreme  Court  in  respect  of  the
 promotions  of  scheduled  caste  em-
 ployees  has  already  held  that  even  a
 promotion  is  an  appointment.  There-
 fore,  reversion  is  also  retrenchement
 from  the  officiating  post  itself.  There
 should  be  proper  safegaurds  and  it
 should  be  done  in  a  planned  way.

 In  the  project  works  also,  on  the
 N.F.  Railway,  the  employees  of  the
 Survey  &  Construction  projects,  the
 Broad-Gauge  projects,  the  D.B.K.
 projects,  who  have  rendereg  conti-
 nuous  service  of  5  to  0  years  have
 been  rendered  surplus  and  some  dis-
 charged  whereas  in  the  other  zonal
 railways  and  the  workshops,  they  have
 made  direct  recruitment  without  absor-
 bing  them.

 As  regards  the  Dearness  Allowance,
 it  has  got  two  aspects.  One  is  the
 neutralisation  formula  which  has  been
 partly  recommended  by  the  Das  Com-
 mission.  We  wanted  full  neutralisa-
 tion  but  even  the  part  neutralisation
 formula  has  not  been  followed  while
 increasing  the  dearness  allowance.  The
 second  thing  is  the  compilation  of  the
 all-India  price  index  which  has  not
 been  done  and  it  is  for  want  of  that
 that  the  full  neutralisation  cannot  be
 calculated  as  to  what  is  the  real  short-
 fall  in  the  real  wage  of  the  employee.

 Then  Sir,  we  have  been  bringing  to
 to  the  notice  of  the  Finance  Ministry,
 through  you,  on  very  many  occasions
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 about  different  D.A.  slab  system  for
 different  categories  and  we  want  to
 draw  the  attention  of  the  Railway
 Ministry  also  to  that.  The  slabs  of  the
 dearness  allowance  should  not  be
 varying  as  between  Class  IV,  Class  III,
 Class  II  and  Class  I  employees  because
 nowadays  when  the  rice  is  being  sold
 at  Rs.  3  td  Rs.  5  per  kg.  and  wheat  is
 also  being  sold  at  a  very  high  price,
 the  purchaser,  whether  it  is  a  Class
 IV  employee  or  a  Class  III  employee
 or  a  Class  II  or  Class  I  officer,  has  got
 the  same  hardship.  Therefore,  there
 should  be  no  discrimination  in  rates
 in  giving  the  dearness  allowance  to
 various  categories  of  employees.  There
 should  not  be  different  slabs  of  dear-
 ness  allowance  if  the  Government  fails
 to  arrest  the  spiralling  rise  in  prices.

 Then,  the  Casual  Labour  system
 should  be  abolished.  On  the  floor  of
 this  august  House,  the  State  Minister
 of  Railways,  Dr.  Ram  Subhag  Singh,
 in  reply  to  a  question  from  a  Member
 on  this  side  of  the  House,  categorically
 said  that  Rs.  2  has  been  given  as  the
 daily  wage  rate  for  each  casual  labour
 uniformly  all  over  the  Indian  Rail-
 ways.  But  we  have  pointedly  drawn
 his  attention  to  the  fact  that  there  are
 different  rates  of  Rs.  ‘VA4/-,  Rs.  ‘1/8/-
 and  Rs,  /l2/-  in  the  same  district  of
 the  same  province  on  the  same  rail-
 way.  Apart  from  that,  we  want  to
 ask  why  for  the  same  work,  where
 there  are  regular  employees  for  it  in
 the  Railways,  casual  Labour  is  engag-
 ed.  J  say,  the  system  of  casual  labour
 should  be  abolished  and  that  it  should
 be  run  by  regular  employees.

 3.9  hrs,

 (Surr  Siam  Lau  SaraF  in  the  Chair]
 Then,  I  come  to  the  Contract  Labour.

 We  have  seen  that  for  carrying  of  the
 Parcels  and  for  clearing  the  ashpits
 and  loading  the  goods,  the  Railway
 Administration  employs  private  con-
 tractors  for  supplying  labourers.  This
 work  should  be  taken  over  by  the
 employees  themselves.  In  many  cases,
 we  find  that  the  contractors  do  not
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 turn  up  and  the  work  is  taken  from
 the  existing  workmen.
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 The  country  has  adopted  the  Cons-
 titution  of  India,  but  I  want  to  point
 out  that  the  Service  Conduct  Rules
 have  no  relevance  with  the  provisions
 of  the  Constitution.  One  Mr.  Mukund
 Parekh,  C.G.I.  in  the  Western  Railway
 Accounts  Department,  Bhavnagar,  had
 to  lose  his  job.  The  matter  was
 raised  in  this  House  and  also  in  the
 Rajya  Sabha.  A  delegation  of  MPs,  I
 was  also  there,  went  to  meet  Mr.
 Patil.  Mr,  Patil  wanted  to  help  the
 case  if  the  party  went  to  the  court
 of  law.  But  he  does  not  want  to  re-
 view  the  case  departmentally  because
 it  has  become  a  question  of  prestige  of
 the  General  Manager,  I  want  a
 candid  reply  whether  Mr.  Parekh  was
 officially  sanctioned  leave  to  contest
 the  Municipality  elections;  after  con-
 testing  and  when  he  won  the  elec-
 tions,  how  is  it  that  his  services  were
 terminated  by  giving  him  a  charge-
 sheet.  The  Railway  Minister  has
 never  come  forward  with  a  reply  to
 this.  They  have  been  beating  about
 the  bush  and  have  been  giving  ficti-
 tious  replies  here  and  there,  I  do  not
 mean  any  insinuation  but  they  have
 avoided  many  points  about  it.

 I  now  come  to  the  question  of  pro-
 viding  all  employees  with  Railway
 quarters,  at  least,  two-roomed  tene-
 ments.  I  remember,  once  the  late
 Prime  Minister  Nehru  also  said  that
 nobody  should  be  given  a  single  room
 tenement.  The  Medical  Board  also
 decideg  that.  in  a  single  room  tene-
 ment,  a  family  cannot  remain  with
 grown-up  children  and  that  this  was
 not  desirable  not  only  from  the  point
 of  view  of  social  customs  but  also
 from  the  point  of  view  of  health  it-
 self.  Then  the  Railway  Board  de-
 cided  to  have  two-roomed  tenements
 for  Class  IV  Staff  also.  It  was  going
 on  for  some  time.  Then  all  of  a
 sudden  in  the  name  of  austerity,  the
 two-roomed  tenements  were  reduced
 to  single-room  tenements.  Surely
 austerity  does  not  mean  taking  away
 the  minimum  required  from  the  point
 of  view  of  health.
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 {Shri  Priya  Gupta]
 About  quarters,  I  also  want  to  say

 that  there  are  many  quarters  which
 have  outlived  their  assessed  life  and
 the  capital  cost  of  those  should  not
 be  taken  into  account  for  purposes  of
 calculation  of  pooled  rent.  I  am
 astonished  to  see  another  anomaly.
 Whenever  subscription  to  Provident
 Fund  is  made,  by  Railway  Employees,
 Government  calcuate  interest  at  the
 rate  of  45%,  but  when  they  take  the
 rent  from  the  employees  for  the  quar-
 ters,  they  calculate  on  the  capital  cost
 at  a  rate  of  6°5%.  There  should  not
 be  two  standards  in  respect  of  this
 calculation.

 Regarding  Medical  facilities  it
 has  been  shown  that  very  many  medi-
 cal  facilities  are  given  to  the  staff,
 but  I  am  sorry  to  point  out  that,  out
 of  2,000  doctors  in  the  whole  of  Rail-
 ways,  only  one-fifth  of  the  cadre  is
 for  outdoor  dispensaries;  if  the  report
 of  the  Railway  Minister  is  correct,
 then  for  1,10,000°  patients  per  day,
 there  are  only  400  outdoor  doctors.
 That  is,  in  3€0  minutes,  as  many  as
 275  patients  have  to  be  seen  by  a
 doctor,  i.c.,  just  a  minute  for  one
 Patient  to  be  attended  to,  How  is  it
 Possible  for  the  doctor  to  examine  a
 patient  in  a  minute  and  how  will  they
 give  medicines  to  these  Class  III  and
 Class  IV  staff?

 Regarding  leave,  Second  Pay  Com-
 mission  recommended  that  everybody
 should  be  allowed  to  go  on  leave  on
 a  programmed  basis.  Unfortunately
 today  the  position  ig  that  nobody  is
 given  leave.  You  can  check  it  up.  All
 the  leave  is  wasted  because  of  the
 ceiling  limit  on  accumulation  of  leave.

 Then  I  come  to  medically  incapa-
 citated  staff,  It  has  been  stated  in  the
 report;  there  is  a  provision  for  pro-
 fessional  sickness.  You  will  be  asto-
 nished  to  know  that  when  the  running
 staff—_the  guards  and  _  drivers—are
 medically  incapacitated,  they  are  not
 declared  to  be  under  occupational
 disease  and  there  is  no  protection  of
 the  emoluments  of  the  staff.  A  man
 drawing  Rs,  350,  because  he  is  medi-
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 cally  incapacitated,  ie.,  failed  in
 colour  vision,  but  otherwise  fit  to  see,
 is  put  to  work  as  khalasi  or  peon  at
 Rs.  70  since  he  is  a  non-matric.  The
 All  India  Railwaymen’s  Federation  has
 held  that  such  cases  of  medical  in-
 capacitance  should  be  protected  under
 occupational  disease  and  there  should
 not  be  any  loss  to  them  in  their  emo-
 luments.

 Lastly  I  want  to  submit  that  the
 eight  point  charter  of  demands  in-
 cluding  subsidised  grainshops,  sub-
 mitted  by  the  All  India  Railwaymen’s
 Federation  should  be  considered  by  the
 Government  of  India  ang  something
 should  be  done  in  respect  of  that,

 Sbri
 City):

 Hannmanthalya  (Bangalore
 I  want  to  deal,  in  the  first

 place,  with  the  points  made  by  Mr.
 Priya  Cupta,  the  previous  speaker.
 Being  a  labour  Jeader,  he  is  naturally
 prompted  by  the  consideration  to
 make  the  labourers  happy.

 श्री  हुकम  चन्द  फछवाय  (देवास)  :
 इतने  भ्च्छे  वक्ता  बोल  रहे  हैं  लेकिन  हाउस
 में  पचास  माननीय  सदस्य  भी  नहीं  हैं  ।  इस
 वास्ते  ज़रा  गणपूर्ति  करवा  दें  तो  ज्यादा
 अ्रच्छा  होगा  |

 Shri  Hanumanthaiya:  The  previous
 speaker  was  making  out  a  case  to
 protect  the  interests  of  the  labour
 employed  in  the  Railways  on  all
 fronts,  We,  who  represent  the  con-
 sumers  and  the  people  at  large,  wel-
 come  the  idea  of  giving  the  maximum
 possible  amenities  and  wages  to  this
 labour  class,  but  at  the  same  time
 we  have  to  remember  the  present
 prevailing  trend.

 When  I  come  to  this  Parliament,  I
 see  pasted  so  many  posters  all  over
 the  walls  that  several  sections  of
 government  employees  are  going  on
 strike.  The  latest  threat  is  that  about
 three  to  four  lakhs  of  employees  of
 the  Auditor-General’s  office  and
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 Accountant-General’s  offices  through-
 out  India  are  going  on  strike;  the  State
 Government  employees  are  going  on
 strike;  doctors  are  going  on  strike;
 and  even  within  one  sector  like  the
 Railways,  this  happens:  I  have  a
 representation  here,  circulated  to
 Members  of  Parliament,  of  the  Indian
 Railways  Engincering  Inspectors’
 Association.  This  category  of  em-
 ployees  complain  that  some  other  set
 of  people  have  got  better  emoluments
 but  not  they.  I  observe  that  in  all  the
 demands,  that  every  one  looks  up  to
 somebody  above  and  asks  for  wages
 or  emoluments  of  the  higher  category
 and  that  nobody  turns  towards  his
 own  labourer  who  is  getting  less  and
 who  is  one  step  below  him.  The
 Central  Government  employees  want
 more  never  looking  for  a  moment  at
 what  the  State  Government  em-
 Ployees  get.  The  State  Government
 employees  do  not  look  at  their  in-
 ferior  staff  for  a  moment  and  they
 go  on  asking  for  more  and  more.  It
 is  these  demands  for  more  and  more
 that  is  ultimately  responsible  for  the
 inflation  we  are  suffering  from.  It
 is  this  demand  that  has  made  the  rupee
 s0  valueless  as  to  demand  devaluation.
 Even  as  Shri  Priya  Gupta  sug-
 gests  that  there  should  be  a  wage
 boarg  for  one  sector,  I  would  also
 suggest  in  all  seriousness—that  every
 member  of  the  Cabinet  must  consider
 this  seriously,  that  there  must  be  8
 national  wage  board,  When  any
 particular  sector  of  Government  ser-
 vice  demands  higher  wages,  that  must
 be  relateq  to  the  wage  structure  of
 the  whole  set  of  Government  em-
 ployees,  whether  in  Government  ser-
 vice  proper  or  in  the  public  under-
 takings.  Now,  the  demand  has  run
 riot.  It  is  almost  pell-mell,  and  all
 the  time  they  never  sympathise  with
 the  classes  below  them,

 You  may  remember  the  famous  say-
 ing  that  a  general  was  able  to  inspire
 real  courage  and  loyalty  in  the  minds
 of  the  soldiers  by  saying  that  in
 the  battle-field  when  he  saw  a  soldier
 dying...  |
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 at  gra  we  कछुवाय  :  सभापति
 महोदय,  में  श्रापकी  व्यवस्था  चाहता  हूं।
 सदन  में  गणपूर्ति  नहीं  है  ।
 Mr.  Chairman:  There  is  no  quorun:,

 Shri  Hanumanthaiya  may  resume  his
 seat  for  a  while.  The  bell  is  being
 rung—Now,  there  is  quorum,  Shri
 Hanumanthaiya  may  now  resume  his
 speech,

 Shri  Hanumanthaiya:  A  soldier
 was  almost  dying  on  the  battle-field
 and  he  needed  water.  There  was  only
 One  cup  of  water  available.  The
 General  who  was  also  wounded  want-
 ed  water,  but  instead  of  himself  tak-
 ing  the  water,  he  said  to  the  soldier
 ‘Thy  need  is  greater’,  but  the  soldier
 saiq  ‘Sir,  thy  need  is  greater’,  It  was
 that  mutually  obliging  spirit  that  was
 responsible  for  the  victory  of  the
 Army  and  the  great  name  _  that  it
 earned.

 Here  is  my  labour  friend  asking
 for  a  wage  board.  But  nobody  looks
 at  the  man  who  is  unfortunately
 placed  below  him  either  in  status  or
 in  emoluments;  all  the  time  they  are
 only  looking  up  and  up.  There  is  what
 is  called  a  general  demoralisation  in
 the  wage  structure  of  this  country.
 There  is  already  a  very  frightening
 prospect,  that  this  wage  increase  re-
 sults  in  the  rising  of  prices  or  as_  it
 is  called  inflation,  and  this  in  turn
 results  in  the  demand  for  wage  in-
 crease,  This  vicious  circle,  as  0९
 economists  know  and  even  a  layman
 knows,  is  a  circle  within  which  the
 Indian  economy  is  caught.  Some
 brave  leader  or  administrator  has  to
 break  this  vicious  circle.  If  socialism
 means  anything,  it  means  equitable
 distribution  of  national  wealth;  it  is
 on  that  basis  that  the  wage  structure
 must  be  built,  whether  it  is  for  the
 railwaymen  or  for  any  other  sector.
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 As  you  know,  the  average  per  capita
 income  is  Rs.  300  or  so.  On  that
 basis,  the  average  income  per  month
 coulg  only  be  about  Rs.  30.  Many  of
 these  people  get  two  to  three  times
 the  per  capita  income.  This  is  known
 to  Government  and  the  labour  asso-
 ciations.  Where  is  the  rest  of  the
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 ({Shrj  Hanumanthaiya]
 money  to  come  from?  In  order  to
 pay  the  salaried  classes  of  this  coun-
 try,  they  have  necessarily  to  take
 away  so  much  of  the  national  income
 from  the  rural  sector  and  from  the
 other  people  who  have  not  organised
 themselves  in  this  vociferous  manner.

 श्री  हुकम  चन्द  कछवाय  :  सभापति
 महोदय,  में  श्रापकी  व्यवस्था  चाहता  हूं  |
 सदन  में  गणपूर्ति  नहीं  हूँ
 Mr,  Chairman:  Shri  Hanumanthaiya

 may  resume  his  seat  for  a  while.
 There  is  no  quorum.  The  bell  is  be-
 ing  rung—

 Now,  there  is  quorum.  Shri
 Hanumanthaiya  may  resume  his
 speech  now.

 Shri  Hanumanthaiya:  So,  I  sug-
 gest  that  even  as  there  is  the  Supreme
 Court  established  under  the  Constitu-
 tion  in  India,  so  must  a  high-powered
 wage  board  be  appointed  in  India  to
 see  that  every  sector  of  society  and
 Government  servants  inter  se  get
 wages  related  to  the  national  income
 and  a  proper  and  equitable  distribu-
 tion  thereof,  Otherwise,  the  Indian
 economy  would  be  going  the  way  of
 Indonesian  economy.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  It  is  in  the  doldrums  now.

 Shri  Hanumanthaiya:  Everybody  is
 asking  for  more,  and  the  demonstra-
 tions  compel  the  governmental
 authorities,  whether  in  the  railways
 or  in  the  other  sectors,  to  concede
 their  demands,  because  these  people
 hold  a  particular  sector  at  gunpoint.
 If  socialism  means  anything  it  is  not
 robbing  the  many  to  pay  a  few;  it
 means  equitable  distribution  of
 wealth.  Many  a  Member  of  Parlia-
 ment  or  many  a  Member  who  is  in
 charge  of  administration  does  not
 realise  that  it  is  the  imbalance  in  the
 equitable  distribution  of  national  in-
 come,  particularly  in  the  agricultural
 sector,  that  has  made  us  suffer  on
 the  foog  front.  Every  sector  except
 the  agricultural  sector  gets  the  maxi-
 mum  possible  emoluments.  How  can
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 you  have  a  particular  sector  produee
 more  when  you  make  it  the  least  re-
 munerative  sector?

 Then,  my  hon,  friend  claims  for  the
 workers  the  right  to  strike.  That  is
 a  right  that  has  been  enjoyed  for  a
 long  time.  But  I  would  plead  with
 you  to  realise  that  it  is  an  outmoded
 right;  it  is  a  right  belonging  almost  to
 the  middle  ages,  In  the  old  days,  if
 there  was  any  quarrel  on  property
 or  any  other  dispute  between  two  in-
 dividuals,  they  used  to  resort  to  what
 was  called  a  duel;  they  used  to  fight
 it  out,  and  whoever  won  was  declar-
 ed  to  be  the  man  who  had  justice  on
 his  side.  In  the  subsequent  genera-
 tions  civilisation  evolved,  and  it  was
 said  that  entrusting  it  to  a  person
 called  a  judge,  to  arbitrate  between
 two  people  or  two  sets  of  people  was
 the  best,  civilised,  way  of  disposing
 of  disputes.  I¢  that  is  the  sign  of
 civilisation,  then  that  must  be  made
 applicable  to  all  industrial  disputes,

 I  wholeheartedly  welcome  the  com-
 pulsory  arbitration  that  has  almost
 been  accepted  by  the  Central  Gov-
 ernment  employees.  There  is  nothing
 like  a  right  to  strike  any  more  than
 there  is  a  right  to  a  particular  indi-
 vidual  to  take  the  law  into  his  own
 hands.  It  is  q  feature  of  the  capitalist
 economy  to  strike.  I  have  been  to
 Russia  and  I  have  travelled  all  over
 Russia.  In  a  communist  country,
 whether  it  be  Russia  or  any  other
 satellite  country,  there  is  no  right  to
 strike.  Therefore,  the  labour  leaders
 who  claim  that  the  right  to  strike  is
 one  of  the  fundamental  rights  for-
 get  at  the  same  time  that  they  are
 pleading  for  the  establishment  of
 socialism.  I  might  say,  however,  that
 I  am  not  against  increase  in  wages
 according  to  the  necessities  of  the
 situation,  but  that  must  be  done
 rationally  ang  judiciously.  Let  there
 be  a  national  wage  board,  that  I
 have  suggested,  for  the  whole  com-
 munity,  and  let  the  methods  of  set-
 tlement  of  disputes  be  determined,
 and  let  there  be  no  question  of  strike
 or  lock-out.
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 Both  are  equally  anti-social.  They
 affect  production;  they  adversely  af-
 fect  the  national  interest.  Whoever  re-
 sorts  to  a  strike  or  lockout  must  be
 declared  to  be  unpatriotic,  and  public
 opinion  must  exercise  itself  so  correct-
 ly  that  nobody  will  be  able  to  strike,
 or  lockout.  Even  as  a  man  whose  rela-
 tive  is  murdered  cannot  have  recourse
 to  his  own  pistol  or  gun  in  order  to
 wreak  vengeance,  no  labourer  or  wor-
 ker  or  government  employee  must
 have  the  right  to  strike.  But  they  must
 be  given  compulsory  arbitration  facili-
 ties  such  as  judicia]  tribunal  or  some
 other  tribunal  to  settle  disputes.  In
 this  way,  all  strikes  must  be  eliminat-
 ed.

 Mr.  Chairman:  Then  you  have  to
 amend  the  law.

 Shri  Hanumanthalya:  We  have
 to.

 Dr.  M.  S.  Aney  (Nagpur):  Amend
 the  Government.  If  a  labour  govern-
 ment  comes  into  power,  this  kind
 of  thing  wil]  never  come  about.

 Shri  Hari  Vishnu  Kamath:  He  will
 amend  the  Government  too  by  and
 by.

 Shri  Hanumanthaiya:  If  members
 of  Parliament  agree  with  this  ap-
 proach  to  the  problem,  the  day  will
 not  be  far  off  when  we  wil]  get  such
 a  government  and  our  law  too  will
 be  amended.

 So  far  as  the  railways  are  concern-
 ed,  all  these  8  years  and  three  Plans,
 whatever  they  have  done  is  more  by
 way  of  a  patching  up  rather  than
 real  planning,  planned  progress  of
 railway  build-up  or  railway  distribu-
 tion.  The  first  thing  that  has  to  be
 done  is  to  make  all  lines  of  one  gauge,
 that  is,  97080  gauge.  I  do  not  want  to
 argue  about  it  because  there  are
 enough  facts  and  figures  to  show  that
 broad  gauge  operates  more  economica!-
 ly  and  better  than  the  metre  gauge.
 All  the  metre  gauge  lines  today  are
 more  or  less  running  at  a  loss.  It  is
 only  the  broad  gauge  lines  that  are
 paying.  I  do  not  want  to  dilate  on
 that  because  there  is  enough  literature
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 furnished  to  show  that  broad  gauge,
 is  the  thing  that  pays  and  thet  metre
 gauge  is  the  thing  that  dues  not.

 It  is  not  that  I  plead  that  in  a
 single  year  all  the  metre  gauge  should
 be  converted  into  broad  gauge.  That
 is  q  physical  impossibility.  Some  be-
 ginning  must  be  made.  Today  the  Rail-
 way  Ministry  must  lay  down  its  po-
 licy  in  this  direction,  that  definitely
 a  beginning  wil]  be  made  to  imple-
 ment  the  policy  of  converting  al]  the
 non-broad  gauge  lines  ‘into  broad
 gauge  lines.  Throughout  India  there
 must  be  only  one  gauge.

 So  far  88  South  Indig  is  concerned,
 I  am  sorry  to  say  that  the  railway
 system  is  perfunctory,  haphazard  and
 inadequate.  In  the  old  days—the  map
 before  me  shows’  this—all  this
 railway  system  wa  bised  on  what
 was  called  the  presidency  towns  sys-
 tem.  In  the  British  days,  the  im-
 perialist  power  established  their  hold
 ‘on  Calcutta,  Bombay  and  Madras—
 called  their  forts.  The  railway  train
 system  converged  on  these  three
 towns.  But  today  even  after  three
 Plans,  we  have  not  evep  modified  that
 set-up.  Hence  we  are  ut  to  the  neces-
 sity  of  pleading  that  port  and  rail-
 way  facilities  are  not  enough  to  take
 the  American  wheat  that  is  coming  in
 ships,  and  distribute  it  in  time.  The
 harbours  are  cluttered  up  and  the
 railway  system  is  not  able  to  cope
 with  the  traffic.  Why?  Because  every
 railway  system  has  to  take  delivery
 either  at  Madras  or  at  Bombay  or  at
 Calcutta  or  one  or  two  other  ports.  On
 the  other  hand,  nature  has  blessed
 India  with  a  very  long  coastline.
 There  are  dozens  and  dozens  of  ports
 apart  from  these  three  presidency
 ports.

 Shri  Parashar  (Shivpuri):  On  8
 point  of  order.  Has  the  map,  to  which
 the  hon.  Member  is  referring.  been
 laid  on  the  Table?
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 Mr.  Chairman:  Not  neccessary.
 "Shri  Hanumanthaiya:  This  raj!war

 map  has  not  only  been  placed  op  the
 Table;  it  has  been  placed  in  his  hands
 repeatedly,  which  he  has  not  seen.
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 Mr.  Chairman:  Betrays  his  ignor-
 ance;  can’t  help  it.

 Shri  Hanumanthaiya:  I  have  been
 urging  upon  the  Ministry,  the  trunk
 line  hag  to  run  from  Trivandrum  to
 Bangalore,  to  Hyderabad  to  Nagpur  to
 Delhi  and  upto  Srinagar.

 The  reorganisation  of  States  has
 taken  place,  Today  Bangalore  City
 is  the  capital  of  a  bigger  State  than
 Madras.  All  the  time  you  are  under
 the  impression  that  the  whole  of  the
 south  is  Madras.  In  North  India  tne
 ignorance  is  so  colossa]  that  whenever
 they  look  at  me  they  ask  if  I  am  a
 Madrasi.  Their  knowledge  of  geogra-
 Phy  is  50  poor  that  they  do  not  know
 that  there  is  Kerala,  there  is  Mysore,
 there  is  Andhra,  there  is  Maharash-
 tra  and  probably  Orissa.

 Now  the  political  system  is  80
 changed  that  there  are  i4  States  and
 4  State  capitals.  The  railway  system
 must  be  so  based  as  to  make  the  State
 capitals  the  focus  towards  which  all
 the  railway  lines  converge  in  their
 respective  areas.  The  idea  of  mak-
 ing  only  three  States  permanent  im-
 perial  powers,  economic  powers  and
 Political  powers,  is  not  conducive
 either  to  socialism  or  to  qa  true  pat-
 tern  of  democratic  set-up.

 Now  they  are  constructing  the  Sa-
 lem-Bangalore  line.  They  can  as  well
 convert  the  metre  gauge  they  are
 now  building  into  broad  gauge  and
 exteng  the  same  upto  Trivandrum

 Mr.  Chairman:  The  time  is  up,
 Shri  Hanumanthaiya:  The  railways

 are  too  Jong.

 Shri  Hari  Vishnu  Kamath:  But
 there  should  be  speeding  up  of  the
 train.

 Shri  Hanumanthaiya:  In  every
 mantra,  we  say  Aa  Sethu  Himachai,
 That  is  the  mantra  of  national  integra-
 tion  adumbrated  not  today  but  thous-
 ands  and  thousands  of  years  ago.  It  is
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 that  that  hag  kept  up  Indian  unity.
 Therefore,  ]  want  the  Grand  Trunk
 of  the  Indian  con.inent  to  start  from
 Cape  Comerin  or  Kanyakumari;  then
 let  it  come  to  Trivandrum,  then  Ban-
 galore,  then  Hyderabad,  then  Nagpur,
 then  Bhopal,  then  Delhi  and  reach  the
 terminus  at  Srinagar.

 The  Minister  of  State  in  the  Mi-
 nistry  of  Railways  (Dr.  Ram  Su-
 bhag  Singh):  No,  no,  Chashul  and
 then  Damchok.

 Shri  Hanumanthaiya:  A  beginning
 must  be  made  now.  That  is  all  I  say.

 Mr.  Chairman:  He  is  conveniently
 far  getting  the  east  and  west.

 Shri  Hanumanthaiya:  For  the
 east  and  west,  it  is  already  there.  From
 Bombay  to  Calcutta  there  are  several
 lines;  there  is  no  necessity  to  add  to
 it.  Therefore,  I  have  advisedly  Icft
 it  out.

 Shri  N.  Sreekantan  Nair  (Quilon):
 They  are  overfed  already.

 An  hon.  Member:
 rugarh.

 Shri  Hanumanthaiya:  This  trunk
 system  which  reaches,  literally  and
 figuratively,  from  sethu  to  the  Hima-
 layas,  would  be  the  true  visible  sym-
 bol  of  national  unity.

 Bombay  to  Dib-

 So  far  as  ports  are  concerned,  why
 not  improve  Goa  and  connect  Goz  by
 broad  gauge  with  Guntakal  and  Bom-
 bay  and  Bangalore,  If  we  do  that,  the
 whole  system  from  Goa  to  Madras
 will  be  made  broad  gauge.  Ii  we  con-
 vert  the  line  from  Bangalore  to  Gun-
 takal  into  broad  gauge,  the  system
 will  be  complete.

 Shri  Hari  Vishnu  Kamath:  ‘You
 want  Goa  to  merge  in  Mysore?

 Shri  Hanumanthaiya:  Therefore,
 the  policy  that  I  am  _  advocating,
 namely  of  converting  all  lines  into
 broag  gauge,  must  begin  here.  Let  it
 not  begin  in  my  State,  I  am  not  so
 selfish,  let  it  begin  at  Cape  Comerin,
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 let  it  go  to  Trivandrum,  let  it  come
 to  Bangalore  and  then  go  to  Hydera-
 bad  and  Nagpur  and  upto  Srinagar.

 I  have  one  point  more,  and  after
 touching  that  point  I  will  close.  Kind-
 ly  permit  me  to  speak.  ‘hough  I
 have  severa]  points,  I  will  speak  only
 on  that.

 There  is  what  is  called  departmen-
 tal  catering  in  the  railways.  For  the
 first  time,  the  hon.  Minister  has  an-
 nounced  that  there  is  a  small  profit.  Do
 you  know  after  how  much  luss  this
 small  profit  has  resulted?  These  seven
 or  eight  years,  more  than  Rs.  I%
 crores  has  been  lost  and  the  consu-
 mer  has  paid  through  hi3  ncse—either
 the  traveller  or  the  person  who  eats
 at  this  departmental  catering.  And
 mind  you,  if  these  catering  establish-
 ments  had  been  auctioned,  they  them-
 selves  would  have  brougnt  prubably
 a  crore  of  rupees  or  more.  Therefore,
 the  net  loss  is  much  more  than  a
 crore  of  rupees.

 Mr.  Chairman:  Please  wind  up.
 Shri  Hanumanthaiya:  I  thought  the

 catering  should  be  wound  up.
 Shri  Harj  Vishnu  Kamath:  Not  far

 wrong.

 Shri  Hanumanthaiya:  Let  anybody
 say  that  this  departmental  catered
 food  is  better  than  what  was
 being  supplied  by  the  contractors.
 The  real  reason  I  tell  you  is  this.
 I  have  also  travelle@  93  iot.
 This  is  another  illegal  facility  afford-
 ed  to  many  railway  employees.  Cer-
 tain  categories  of  peole  get  free  sup-
 ply  of  coffe  and  other  eatables  from
 this  departmental  catering.  Therefore
 what  I  propose  is  this.  I  do  not  want
 private  people  to  exploit  this  food
 and  make  profit.  I  am  socialist  en-
 ough  to  concede  that  point.  At  the
 same  time,  departmental  catering
 must  be  done  in  such  a  way  that  co-
 operatives  must  be  estab'ished  and
 they  must  be  given  facilities  to  run  on
 a  commercial  basis  but  if  there  is  loss,
 a  proportionate  cut  in  their  pay  must
 be  effected.  It  is  only  then  that
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 people  will  wake  up.  Now  whether
 it  ends  in  a  loss,  whether  the  food  is
 good  or  bad,  the  concerned  peopie
 get  their  pay,  their  promotion,  their
 facilities,  their  provident  fund  and
 their  pension.  This  is  exactly  the  psy-
 chology  that  is  pervading  the  whole
 Indian  administration  that  is  respon-
 sible  for  the  plan  failures  ag  the
 Prime  Minister  says  and  as  the  pre-
 vious  Prime  Minister  said,  Nobody
 is  held  responsible  for  anything.
 Their  pay  and  emoluments  are  guar-
 anteed,  whether  the  service  they  do
 is  good,  bad,  inefficient  or  indifferent.
 This  attitude  towards  departmental
 catering  must  be  changed  inio  one  of
 practical  commercial  proposigion.
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 श्री  जगदव  सिंह  सिद्धान्ती  (झज्जर)  :
 आदरणीय  सभापति  महोदय,  डा०  राम
 सुभग  सिंह  बड़े  मीउ  मंत्री  हैं।  इनको  बार-
 बार  प्रार्थना  करते  हैं  भौर  बड़े  सुन्दर  शब्दों
 में  उनका  वह  उत्तर  दे  दते  हैं  काम  चाहें
 बेशक  रह  जाय  कोई  चिन्ता  की  बात
 नहीं  है  ।

 में  यह  कहना  चाहता  हूं  कि  यह  जो
 हमारा  वाहन  है  यह  राष्ट्र  का  वाहन  हैं।
 रक्षा  के  काम  में  भी  भ्राता  है,  कृषि  के  काम  में
 भी  भाता  है,  व्यापार  और  उद्योग  में  भी
 ग्राता  है।  सभी  तरह  के  जितने  हमारे  भाग
 हैं  उन  सब  के  साथ  रेलवेज़  का  सम्बन्ध  है
 इस  में  ठीक  बसे  ही  ढंग  रहना  चाहिए  ताकि
 यह  सभी  की  पूति  कर  सके  ।  वर्तमान
 काल  में  रक्षा  का  बड़ा  उत्तरदायित्व  है  ।
 श््न्न  को  इधर  उधर  भेजने  का  भी  है  तथा
 प्रन्य  सामानों  का  भी  है  1

 कुछ  समय  पहले  दिल्‍ली  से  फीरोजपुर
 की  जो  लाइन  थी  यह  प्रमुख  लाइन  थी  ।
 अ्रब  दिल्‍ली  से  जो  पानीपत  होती  हुई  जा  रही
 है  उस  को  सवार्िं  की  प्रथानता  दी  गई  झौर
 इस  को  माल  ढोने  की,  लेकिन  मैं  मंत्री  महोदय
 से  निवेदन  करूं  कि  यह  क्षेत्र  भाज  भी  गर
 किसी  ने  देखा  है  वहां  जाकर,  मंत्री  महोदय
 गये  हैं,  डोगराई  श्रादि  मोर्चे  को  तोड़ने
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 [श्री  जगदेव  सिंह  सिद्धान्ती]
 वाले  इसी  इलाके  के  बहादुर  हैं  तो  इसलिये
 इस  क्षेत्र  की  रेलों  के  ऊपर  विशेष  ध्यान
 झाप  को  देना  चाहिए  ।

 दूसरा  सुझाव  मैं  यह  दे  रहा  हूं  ।
 व्यापारी  समय  पर  वैगंस  की  मांग  करते  हैं
 तो  व्यापारियों  को  बैगंस  की  सुविधा  मिलनी
 चाहिए  जिससे  कि  समय  पर  वे  श्रपना
 माल  भेज  सकें  ब्न्न के  बारे  में  भी  गड़बड़ी
 झधिक  तब  होती  है  जब  गुड़,  शक्कर  का  समय
 श्राता  है।  श्रब  कोल्हु  चल  रहे  हैं।  मंडी
 में  माल  ले  जाते  हैं  किसान  लोग,  तब  वह
 व्यापारी  कहते  हैं  कि  हमें  जब  साधन  मिलेंगे
 बगंस  मिलेंगे  तब  तुम्हारे  दाम  देंगे,  तो  मैं
 कहता  हूं  कि  इस  के  ऊपर  श्राप  विचार
 कीजिये  1  आक्षेप  करने  का  तो  मेरा  स्वभाव
 नहीं  है  परन्तु  तथ्य  के  ऊपर  श्राप  को  बेशक़
 विचार  करना  चाहिए  कि  श्राप  के  कमंचारियों
 'का  रवैया  व्यापारियों  के  साथ  कैसा
 «रहता है.  बैगंस  देते  समय  ?

 तृतीप  श्रेणी  के  यात्रियों  को  विशेष
 सुविधा  चाहिए।  वे  भी  उसी  प्रकार  से  भारतीय
 नागरिक  हैं  जैसे  कि  प्रथम  श्रेगी  के  हैं  तो  उन
 की  सुविधाश्रों  क ेऊपर  भी  ध्यान  अधिक  से
 अधिक  देना  चाहिये  t

 रेलवे  इंजनों  पर  तो  आप  ने  हिन्दी  में
 रेलवे  का  नाम  लिख  दिया  जैसे  कि  हम  देखते
 हैं  कि  इंजनों  पर,  “उत्तर  रेलवे”  हिन्दी  में
 ग्रंकित  है  लेकिन  जो  रेल  के  डिब्बे  हैं  उन  डिब्बों
 पर  हिन्दी  के  नागरी  अक्षरों  का  प्रयोग  नहीं
 हुआ  है  तो  कपा  कर  के  वहां  भी  ऐसा  करवायें  ।

 एक  साननोय  सदस्य  ग्रन्दर  1

 श्री  जगदेव  सिह  सिद्धान्ती  :  भ्रन्दर  टोने
 से  क्‍या  होता  है  देखने  वाले  तो  बाहर  से  ही
 देखेंगे  ?  रेलवेज  में  जहां  जहां  हिन्दी  क्षेत्र  हैं
 श्रौर  उन  में  जो  रेलवेज  की  अपनी  परीक्षाएं
 होती  हैं,  विभागीय  परीक्षाएं,  तो  वह  परीक्षाएं
 हिन्दी  में  भी  ली  जाया  करें
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 जहां  तक  कमंचारियों  की  पोस्टिग  फा
 सवाल है  ब  बड़े  रेलवेज़  के  कमंचारी  जिनको
 कि  हणारों  रुपये  बतौर  तन्ख्वाह  के  मिलते  हैं
 उनको  तो  श्राप  कहीं  भी  भेज  दीणिये  लेकिन
 जो  छोटे  छोटे  रेलवे  के  कमंचारी  हैं  उनकी
 नियुक्षित  प्रायः  उन्हीं  स्थानों  के  निकट,
 झासपास  की  जाय  णहां  के  कि  वह
 रहने  वाले  हैं  re  वहीं  उनकी
 नियुक्ति  की  जायेगी  तो  ठीक  रहेगा  ।
 क्योंकि  उन  के  परिवार  वाले  भी  होते  हैं,बच्चे
 भी  होते  हैं  श्रोर  वह  सुविधापूर्वक  वहां
 आरा  जा  सकते  हैं  ।  श्रौर  बीमारी  श्रादि  में  भ्रपने
 बच्चों  और  परिवार  वालों  को  सम्हाल  भी
 सकते  हैं  ।  इसलिए  छोटे  रेलवे  के  कर्मचारियों
 की  नियुक्ति  करते  समय  इस  बात  का  ध्यान
 अवश्य  रक्खा  जाना  चाहिए  |

 मैं  निश्चित  रूप  से  आप  को  एक  घटना
 बताये  देदा  हूं  a एक  बहुत  छोटे  कमंचारी
 की  धर्मपत्नी  बीमार  हुई,  बार  बार  निवेदन
 किया  कि  मुझे  नणदीक  भेण  दो  ताकि
 मैं  श्रपने  घर  जाकर  उस  को  सम्हाल  सकूं
 लेकिन  उस  का  वहां  परिवत्तंन  नहीं  किया  गया।
 आखिरकार  वह  बेचारी  मर  ही  गई  |  श्रौर कुछ
 न  हो  सके  तो  कम  से  कम  उन  के  साथ  सहानुभूति
 तो  होनी  चाहिए  |  यथायोग्य  व्यवहार  किया
 जाय  |  श्रब  एक  रोहतक  वाले  को  बिठा  दिया
 मद्रास  में  भ्रौर  मद्रास  वाले  को  भेज  दिया  गया
 पठानकोट  में  तो  इस  तरह  से  दोनों  ही
 बेकार  हो  णाते  हैं  #  इसलिए  इन  बातों  पर
 भी  घिचार  होना  चाहिए  ।

 दिल्‍ली  के  बारे  में  मैं  कछ  निवेदन
 करना  चाहता  हुं  -  दिल्‍ली  देश  की  राजधानी
 है  ।  यहां  भ्रनेक  उपनगर  हैं  ।  चारों  गोर  से
 गाड़ियां  श्ाती  हैं  -  श्राजजल  कार्यालय  का
 समय  जो  है,  सभी  कार्यालयों  का,  जिस  में
 सरकार  भी  ह: 16  गई  और  भ्रन्य  भी  भ्रा  गये,  9
 बजे  का  है  लेकिन  कई  गाड़ियाँ  हैं,  चारों  तरफ
 से  तो  झाने  थाली  हैं  वे  देर  में  पहुंचती  हैं।



 3385  Railway

 a  उन  को  बहुत  कठिनता  होती  है  इस
 लिए  रेलवे  टाइमटेबुल  बनाते  समय  यह  भी
 एक  ध्यान  रक्खा  जाय  |  गरमी  सर्दी  के  अनु-
 सार  जैसे  कार्यालयों  का  समय  बदलता  है
 ताकि  सुविधा  पूवंक  सभी  कमंचारी  भी
 पहुंच  सकें  |  प्रात:काल  ऐसे  ढंग  से  हो  कि  उधर
 से  आने  वाली  गाड़ियां  वैसे  भ्रायें  चारों  तरफ़
 से  शौर  सायंकाल  उन  को  ले  जाने  का  भी  उसी
 प्रकार  से  प्रबन्ध  हो  जिससे  कि  वह  अपने  अपने
 स्थानों  पर  समय  से  पहुंच  सकें।  दिल्ली  में
 भीड़  भी  न  रहें  श्रौर  उन  को  यहां  की  बढ़ती
 जा  रही  महंगाई  से  होने  वाली  परेशानी  श्रौर
 दिक्कत  का  सामना  भी  न  करना  पड़े,  न  उन्हें
 मकान  लेना  पड़े  और  न  श्रौर  कुछ  लेना  पड़े।
 इस  प्रकार  की  यह  दिल्ली  में  व्यवस्था  की
 जाय  |

 ३4  hrs,

 पहले  भी  इस  बाद  की  मांग  फी  गई  है  कि
 दिल्ली  के  किशनगंज  स्टेशन  पर  एक  साइकिल
 स्टैंड  होना  चाहिए  |  वहां  पर  बहुत  से  कमंचारी
 उतरते  हैं।  यदि  वे  वहां  से  भ्रपने  साइकिल  ले
 'कर  अपने  अपने  कार्यालयों  भें  घले  जायें  भ्रौर
 सायंकाल  उन  को  वहीं  रख  दिया  करें,  तो  इस
 से  रेलवे  विभाग  को  आमदनी  ही  होगी,  कोई
 घाटा  नहीं  होगा  ।  दूसरे  स्थानों  पर  भी  यह
 व्यवस्था  की  जानी  चाहिए  t

 मैं  मंत्री  महोदय  को  इस  बात  के  लिये
 वन्यबाद  देता  हूं  कि  966-67  के  बजट  में
 शक्ूरबस्ती  तक  डबल  लाइन  करने  के  सम्बन्ध
 में  उन्होंने  व्यवस्था  करने  की  कृपा  की  है  ।
 बहुत  प्रार्थना  करने  पर  श्राखिर  देवता
 प्रसन्न  हुए  हैं।  यदि  इस  को  कम
 से  कम  रोहतक  तक  ब्ागे  बढ़ा  दिया  जाये,
 तो  सैनेकों  को  श्राने  जाने  में  बड़ी  सुविधा
 हो  जायेगी  ।  ऐसा  करने  पर  रेलवे  विभाग
 को  कित्री  प्रकार  की  हानि  नहीं  होगी,  बल्कि
 उसको  लाभ  ही  होगा  ।

 णो  ट्रेन  रोहतक  से  दिल्‍ली  आती  है  ,  वह
 सायंकाल  वापस  णाते  हुए  'शक््रबस्ती  में  छोड़
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 दी  जाती  है  --आागे  नहीं  जाती  है।  भप्रगर
 उस  को  जींद  या  रोहतक  तक  आगे  भेज  दिया
 जाये,  तो  श्रच्छा  हो।  मैं  इस  बारे  में  काफ़ी
 लिखा-पढ़ी  करता  रहा  हूं  -  कहा  जाता  है  कि
 रोहतक  में  ठहरने  का  स्थान  नहीं  है  ।  मैं
 निवेदन  करना  चाहता  हूं  कि  ऐसा  प्रबन्ध
 कर  दिया  जाये  कि  वह  गाड़ी  रात  के  समय
 रोहतक  में  एक  लाइन  पर  ठहर  सके  ।  इससे
 कमंचारियों  को  भाने  जाने  में  बहुत  सुविधा
 होगी  |

 मैं  इस  बारे  में  बहुत  लिखा-पढ़ी  करता
 रहा  हूं  श्रौर  डा०  राम  सुभग  सिह  से  प्रार्थना
 करता  रहा  हूं  कि शनिवार  को  छोड़  कर  प्रात:
 LI-0  बजे  शौर  सायं  4-40  बजे  के  बीच
 में  दिल्‍ली  से  कोई  गाड़ी  जींद  फ़िरोज़पुर  को
 नहीं  जाती  है  ।  यदि  एव  गाड़ी  इस  अवधि  के
 बीच  में  किसी  समय---2,  3  बजे  के  लगभग---
 भेज  दी  जाया  करे  तो  इस  में  हानि  क्‍या  है?
 कुछ  लोग  बसों  में  जाते  हैं  लेबिन  जिन  लोगों
 के--विशेषतया  सैनिकों  के--पास  होते  हैं
 वे  रात  के  समय  ब्पने  घर  पहुंचते  हैं  क्‍योंकि
 उन  के  गांव  प्रायः  स्टेशन  से  तीन  चार  मील
 दूर  होते  हैं  ।  श्रौर  इस  प्रकार  उनको  बड़ी
 असुविधा  होती  है  ।  मुझे  पूरी  झाशा  है  कि
 मंत्री  महोदय  इस  पर  भी  ध्यान  देंगे  ।

 डा०  राम  सुभग  सिंह  को  होना  तो  फूड
 एंड  एग्रीकल्टर  मिनिस्ट्री  में  चाहिये  था
 लेकिन  वह  रेलवे  विभाग  में  लगा  दिये  गए  ।

 श्री  इखजीत  लाल  सलहोत्रा  (जम्म्‌
 तथा  काश्मीर)  :  यहाँ  भी  श्रण्छे  हैं  ।

 श्री  जगदेव  सिंह  सिद्धान्ती  :  मैं  उन  के
 सामने  एक  बहुत  पुराना  केस  रखना  चाहता  हूं
 णोवि  मैं  पहले  भी  रख  चुका  हूं  + डाक्टर  साहब
 ने  विजिलेंस  ब्रांच  वाले  भी  बुला  लिये  श्रौर
 दूसरे  कमंचारियों  को  भी  बुला  लिया  ny  पहले
 उत्तर  रेलबे  के  मैनेजर  थे  शर्मा  -  उन
 है  मुझे  कोई  ताल्लुक  नहीं  है  ।  लेकिन  बाद  में
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 श्री  जगदेव  सिंह  सिद्धान्ती]
 झाए  भक्त  साहब  ।  मैंने  उनको  एक  फ़ाइल
 दी  हुई  है  लेविन  भ्रभी  तक  उस  पर  कोई  कायें
 बाही  नहीं  की  गई  है  सोभाग्य  से  श्र्ब  श्री
 कपाल  सिंह  रेलवे  बोर्ड  के  चेयरमंन  बन  कर
 झाए  हैं  |  चूंकि  वह  एक  गांव  के  रहने  वाले  हैं
 इसलिए  उन  को  गरीबों  से  कुछ  न  कुछ  सहानु-
 भूति  भ्रवश्य  होगी  t  मैं  न ेएक  फ़ाइल  उनको
 भीदेदीहे।

 दिल्‍ली  में  टिकटों  की  गड़बड़ी  पवड़वाई
 गई  है  और  कुछ  कम  चारियों  को  रुपया  लेते
 हुए  पकड़वाया  गया  है  ।  एक  केस  में  रेलवे
 के  भ्रधिवारियों  ने  सम्बद्ध  व्यक्तियों  को  इनाम
 भी  दिया  है।  लेकिन  प्रायः  यह  देखा
 गया  है  कि  ्ष्टाचारी  लोग  मंत्रियों
 तक  सही  बात  नहीं  पहुंचने  देते  हैं।
 इस  प्रकार  के  भ्रष्टाचार  में  सब  प्रकार  के
 कर्मचारी  शामिल  होते  हैं  ।  इस  बारे  में  ठीक
 हंग  से  जांच  की  जानी  चाहिए  श्रौर  भ्रष्टा-
 बारी  लोगों  को  बाहर  फैंबना  चाहिए  ।  जो
 ईमानदार  और  ग़रीब  कमंचारी  हैं  जो  बिल्कुल
 रिश्वत  नहीं  लेते  हैं  उनको  प्रोत्साहन  दिया
 लाना  चाहिए  ।  यदि  मंत्री  महोदय  इस  पर
 विचार  करके  प्रावश्यक  कायंवाही  करेंगे  तो
 इससे  सभी  को  लाभ  होगा  किसी  एक  को
 नहीं  ।

 मंत्री  महोदय  को  रेलवे  विभाग  में  ऐसा
 बत्न  वरना  चाहिए  जिससे  सामान्य  जनता  को
 विशेषवःर  लाभ  हो  सके  ।  जैसा  कि  मैं  ने  पहले
 कहा  है  खेती  बरने  वालों  का  इस  विभाग  से
 झधिवः  वाम  पड़ता  है  -  रेलवे  में  अधिक
 सुविधायें  प्रदान  करने  से  उनको  भी
 लाभ  हो  सकेगा  a  श्रौर  रेलवे  विभाग  की
 भामदनी  में  वृद्धि  होगी  t  स्वर्गीय  प्रधान  मंत्री
 श्री  लाल  बहादुर  शास्त्री  ने  “जय  जवान”
 झोर  a  जय  विसान  ”  का  नारा  लगाया
 था  t  लेविन  बात  एक  ही  है  --विसान  ही
 जवान  देता  है  किसान  ही  खेती  बरता  है  शौर
 विसान  ही  मंडी  में  सब  चीजें  भेजता  है  ।
 झाज  स्थिति  यह  है  कि  किसानों  के  कोई  पत्र
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 नहीं  हैं  और  इसलिए  उनकी  भ्रावाज  दूर
 तक  नहीं  जाती  है  लेबिन  जब  रेलवे  विभाग
 में  उनके.  ऐसे  हमदर्द  महानुभाव  श्र
 सहानुभूति  रखने  वाले  मंत्री  महोदय  हैं  तो
 मुझे  श्राशा  है  विः  इस  बात  का  ध्यान  रखा
 जायगा  बि  ग़रीब  विसान  को  सबसे  ज्यादा
 लाभ  पहुंचे  कक्‍्योंविः  भ्रमीर  तो  कुछ  ले  दे  कर
 सारा  काम  बर  लिया  करता  है  ।

 जब  मैं  मद्रास  गया  तो  डाक्टर  साहब  ने
 एक  सूबेदार  साहब  को  मेरे  साथ  कर  दिया
 श्रौर  दो  घंटे  में  उनके  लिये  सारा  प्रबन्ध
 करवा  दिया  ।  उसके  लिए  मैं  उनको  धन्यवाद
 देना  चाहता  हूं  ।  जब  मैं  एकः  स्टेशन  पर  गया
 तो  वहां  चार्ट  पर  लिखा  हुआ  था  कि  सलीपिंग
 कार  में  फर्ला  सीट  सूबेदार  साहिब  की  है ।
 लेबिन  एक  कर्मचारी  ने  उस  सीट  का
 नम्बर  बदल  दिया  झौर  विसी  एक  व्यापारी
 फो  वह  सीट  दे  दी  ।  जंब  वह  मेरे  पास  भ्राये
 तो  मैं  ने कर्मचारी  से  पूछा  वि  कया  बात  हुई
 वास्तव  में  उसने  एक  नकली  चार्ट  बना  लिया
 था  जब  कि  रेलवे  स्टेशन  पर  भ्रसली  चार्ट
 लगा  हुआ  था  ।  यह  तो  प्रकट  है  कि  बिना
 कुछ  लिये  दिये  इस  तरह  का  अनुच्षित  काम
 नहीं  हो  सकता  है  1

 इसलिए  मंत्री  महोदय  को  इस  बात  वा
 ध्यान  रखना  चाहिए  वि  गरीबों  को  पूरी
 सुविधा  मिले--श्रमीरों  को  मिले  या  न  मिले
 इसकी  हमें  चिन्ता  नहीं  है  t

 बहुत  घन्यवाद  |

 श्री  शिव  चरण  माथर  (भीलवाड़ा)  :
 सभापति  महोदय,  सब  से  पहले  मैं  रेलवे  मंत्री
 को  इस  बात  के  लिए  धन्यवाद  देना  चाहता
 हूं  कि  इस  साल  रेलवे  का  बजट  पेश  करते
 वक्‍त  उन्होंने  इस  बात  का  ध्यान  रखा  कि  रेल  के
 भाड़े  में  बहुत  बढ़ोतरी  न  की  जाये  ।  मैं  समझता
 हूं  कि  पिछले  वहुत  से  वर्षों  में  यह  पहली  बार
 है,  जब  कि  साधारण  यात्रियों  पर  भार  नहीं
 डाला  गया  है  t
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 श्रपनी  बात  कहने  से  पूर्व  मैं  रेलवे  के  उन  ख्याल  रखना  चाहिये  t  याद  इस  बात  को

 करमंचारियों  को  भी  बधाई  देना  चाहता  हूं,
 जिन्होंने  पाकिस्तान  के  साथ  हुए  युद्ध  के  दोरान
 बड़ी  तत्परता,  साहस  और  दिलेरी  से  काम
 किया  1  मुझे  याद  है  कि  उस  समय  राजस्थान
 के  गदरा  रोड  स्टेशन  पर  रेलवे  के  कर्मचारियों
 ने  जिस  साहस  श्लौर  भ्रदम्य  उत्साह  का  परिचय
 दिया,  वह  सराहनीय  था  ।  मैं  कह  सकता  हूं
 कि  उनके  द्वारा  किया  गया  फाम  मोर्चे  पर
 लड़ने  वाले  किसी  सैनिक  के  काम  से  कम  नहीं
 था  ।  इसलिए  इस  कृतज्ञ  राष्ट्र  को  उन  कर्म-
 चारियों  के  प्रति  झपनी  कृतज्ञता  प्रकर  रूरनी
 चाहिए  और  उन्हें  समुचित  रिवार्ड  देने  की
 व्यवस्था  करनी  चाहिए  ।

 इस  साल  युद्ध  की  स्थिति  का  सामना
 करने  के  बावजूद  रेलवेज़  ने  गुड़ज़  ट्रैफ़िक  में
 लक्ष्य  से  भ्रधिक  सफलता  प्राप्त  की  है।  उसके
 लिए  भी  रेलवे  मंत्रालय  धन्यवाद  का  पात्र
 है।  ग्रांकड़ों  के  श्रनुसार  दिसम्बर  में  घ़ित्म  होने
 वाले  पिछले  नौ  महीनों  में  इस  साल  के  लिए
 रखा  गया  गुड्ज़  ट्रैफिक  का  लक्ष्य  पार  कर
 लिया  गया  और  जनवरी,  फरवरी  और  मार्चे,
 इन  तीन  महीनों  में  एक  करोड़  टन  श्रौर  अधिक
 माल  ढोने  के  लक्ष्य  की  प्राप्ति  हो  जायेगी  ।
 इस  के  लिए  रेलवे  मंत्रालय  धन्यवाद  का  पात्र
 है  1  युद्ध  की  स्थिति  में  युद्धक्षेत्रों  में  भ्रौर  दूसरे
 इलाकों  में  भी  संचार  व्यवस्था  को  बराबर
 कायम  रखने  के  लिए  मैं  मंत्री  महोदय  और
 मंत्रालय  को  धन्यवाद  देता  हूं  ।

 श्रापने  जो  कुछ  कड़े  उपस्थित  किये
 हैं,  उसमें  यह  कहा  गया  है  कि  एक  करोड़
 टन  लक्ष्य  से  श्रधिक  ढोयेंगे  श्रौर  उस  से  जो
 आमदनी  होगी,  उसके  साथ  साथ  ऐसा  सामान
 जो  रेलवे  के  काम  में  झ्राता  है,  जैसे  बैलास्ट
 झौर  दूसरा  सामान  जो  रेलवे  के  काम  के
 लिये  इधर-उधर  भेजा  जाता  है,  उसमें  कमी
 होगी  ।  मैं  ऐसा  महसूस  करता  हूं  कि
 उस  कमी  के  कारण  रेलवे  के  प्रावश्यक  काम
 में  कोई  बाधा  न  पड़ें  ।  इस  बात  का  भापको

 ध्यान  में  रखा  जायगा,  तो  मैं  मानता  हूं  कि
 जो  कुछ  निर्माण  कार्य  हैं,  जो  विकास  के  कार्य
 हैं,  उनके  प्रन्दर  किसी  प्रकार  की  बाधा  उपस्थित
 नहीं  होगी  ।  जो  भी  उपलब्धियां  माल  के  भाड़े
 के  रूप  में  प्राप्त  की  हैं,  वह  निर्माण  कार्यों  की
 गति  को  कम  कर  देने  से  कम  न  हो  जाय,  इस
 बात  की  ओर  विशेष  रूप  से  झपका  ध्यान
 झाकर्षित  करना  चाहता  हूं  ।

 एक  बात  श्राम  तौर  पर  रेलवे  यातायात
 भ्रौर  सड़क  यातायात  के  सम्बन्ध  में  कही  जाती
 है  कि  रेलवे  यातायात  को  सड़क  यातायात  से
 एक  बहुत  बड़ा  कम्पीटीशन  फस  फरना  पड़
 रहा  है।  मैं  नम्र  निवेदन  करना  चाहता  हूं  कि
 जहां  पर  रेलवे  यातायात  की  वृद्धि  हो,  उसके
 साथ-साथ  सड़क  यातायात  की  वृद्धि  भी  होनी
 चाहिये  ।  क्योंकि  उसकी  वृद्धि  होने  के  साथ-
 साथ  रेलवे  में  कार्य-दक्षता  श्रायेगी  ।  जहां  भी
 शिथिलता  का  सवाल  श्राता  हैं,  शिथिलता
 घटाने  में  हम  लोग  सफल  हो  सकेंगे  ।  इसलिये
 रेलबे  को  सड़क  यातायात  से  कभी  खतरा

 महसूस  नहीं  करना  चाहिये  ।  बल्कि  मैं  तो

 कहूंगा  कि  रेलवे  के  साथ-साथ  सड़क  यातायात
 की  उसी  प्रकार  से  वृद्धि  की  जानी  चाहिये,
 जिस  प्रकार  रेलवे  का  विकास  लगातार  हो
 रहा  है  1

 मैं  यह  मानता  हूं  कि  रेलवे  यदि  अपनी
 कार्य  दक्षता  को  बढ़ाये,  समय  पर  चलने  वाली

 गाड़ियां  ज्यादा  इन्ट्रोइयूस  करे,  तेज़  चलने  वाली

 गाड़ियां  इन्ट्रोड्यूस  करे  और  माल  ढोने  के  लिये
 जैसा  झापने  बताया  कि  सुपर  एक्सप्रेस-गुड्स-
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 [श्री  शिव  चरण  माथुर]
 ट्रेन  चलाने  की  व्यवस्था  भ्राप  कर  रहे  हैं,  तो
 इस  से  झ्राप  रेलवे  की  कार्यदक्षता  में  बहुत  वृद्धि
 कर  सकेंगे  ।  इससे  किसी  प्रकार  का  जो  रोड

 द्रान्सपोर्ट  से  खतरा  है,  वह  सामने  नहीं  झायेगा
 इसलिये  मैं  कहना  चाहता  हूं  कि  रेलवे  जहां
 अपने  विकास  में  भ्रागे  बढ़ी  है,  वहां  उस  को
 रोड  ट्रांसपोर्ट  स ेकोई  खतरा  नहीं  होना  चाहिये  ।

 रेलवे  श्राज  हमारे  देश  का  सबसे  बड़ा
 पब्लिक  भ्रण्डरटेकिंग  है  -  इस  समय  देश  के
 साल  भर  में  2i0  करोड़  झ्लादमी  इस  सुविधा
 से  फायदा  उठाते  हैं  श्रौर  प्रति  दिन  करीब  58
 लाख  प्रादमी  रेल  से  सफर  करते  हैं।  इतनी  बड़ी
 जनसंख्या  को  लाभ  पहुंचाने  वाला  यह  सावें-
 जनिक  उद्योग  है  ।  इसलिये  इस  को  इसी  आधार
 पर  चलाया  जाना  चाहिये  जिससे  यात्रियों  को
 झधिक  से  भ्रधिक  सुविधायें  प्राप्त  हो  सके  ।
 यदि  हम  विशेष  रूप  से  इस  श्रोर  ध्यान  रखेंगे
 तो  इस  को  सफलता-पू्वंक  चलाने  में  सफल

 हो  सकेंगे  ।

 थर्ड  क्लास  के  पैसेंजर्स  के  बारे  में  मैं  कुछ
 निवेदन  करना  चाहता  हूं  ।  मैं  एक  बार  कलकत्ता
 से  दिल्‍ली  सफर  कर  रहा  था,  रास्ते  में  एक
 झमरीकन  से  मेरी  बात  हुई  ।  उस  ने  बताया
 कि  श्रमरीका  में  जो  एयर  कण्डीशन्ड  कोचेज़

 हैं,  वे  यहां  से  अच्छी  नहीं  हैं,  श्रौर  उस  के

 मुकाबले  में  जो  यहां  की  थर्ड  क्लास  कोचेज़  हैं
 ये  दुनिया  के  किसी  भी  देश  की  थर्ड  क्लास  कोचेज़
 के  मुकाबले  में  नहीं  ठहरती  हैं  -  इतना  ज्यादा
 झ्ोवर-क्राउडिंग  और  गन्दगी  इन  ट्रेनों  में

 होती  है  ।  यदि  आप  एयर  कन्‍्डीशन्ड  कोचेज़
 से  सफर  करे  तो  आपको  तनिक  भी  मालूम  नहीं
 होगा  कि  इस  देश  में  कहीं  ग़रीबी  भी  है  t
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 इसलिये  मैं  ऑ्रापसे  भ्रनुरोध  करना  चाहता  हूं
 कि  श्राप  इनकी  सुविधाओं  की  तरफ़  भ्रधिक
 ध्यान  न  देकर,  थर्ड  क्लास  की  तरफ़  ज्यादा
 ध्यान  दें,  तो  निश्चित्‌  रूप  से  जो  हम  समाजवाद
 की  बात  कहते  हैं  श्रौर  इस  देश  में  ग्ररीबों  को
 ऊपर  उठाने  की  बात  कहते  हैं,  उसकी  श्रोर
 अपना  कदम  उठा  सकेंगे  ।  जो  सम्पन्न  व्यक्ति

 है  वह  दूसरे  यातायात  के  साधनों  से  जा  सकता

 है  शौर  उसके  पास  जितने  साधन  हैं,  उनका

 वह  उपयोग  कर  सकता  है,  लेकिन  गरीब  आदमी
 यदि  कलकत्ते  से  दिल्‍ली  सफर  करता  है  तो  उसकी
 स्थिति  ऐसी  हो  जाती  है,  जैसे  कोयले  की
 खान  में  काम  करने  वाला  आदमी  हो  ।  वह
 यहां  पहुंचते-पहुंचते  थक  जाता  है  शर  काला

 हो  जाता  है  इसलिये  थर्ड  क्लास  के  यात्रियों:
 की  सुविधा  के  बारे  में  निश्चित्‌  रूप  से  सोचना

 चाहिये  ।

 मैं  यह  नहीं  कहता  कि  आपने  कुछ  नहीं
 किया  है  ny  जब  हमारे  भूतपूर्व  प्रधान  मंत्री
 रेलवे  मंत्री  थे,  उन्होंने  थर्ड  क्लास  के  स्‍लीपर
 कोचेज़  की  व्यवस्था  की,  वह  श्ाज  तक  बढ़ाये
 जा  रह  हैं,  लेकिन  एक  दिन  ऐसा  श्राना  चाहिये
 जब  कि  फंस्ट  क्लास,  एयर  कन्दीशन्ड  क्लास
 न  हो  कर,  सिर्फ  एक  ही  क्लास  हो,  घिसमें

 महसूस  हो  सके  कि  हिन्दुस्तान  के  48  करोड़
 झादमी  एक  तरह  की  व्यवस्था  में
 चलते  हैं  ।

 मैं  कुछ  थर्ड  क्लास  की  स्‍लीपिंग  कोवेज
 के  बारे  में  कहना  चाहता  हूं  ny  मेरा  द्ात्पर्य:
 श्री-टायर  कोचेज़  से  है  ।  अगर  एक  आदमीः
 उसमें  सो  जाय  तो  फिर  उठ  नहीं  सकता  ।

 रात  में  उठना  भी  पड़े  तो  सिर  फटता  है

 3392
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 मेहरबानी  करके  इन  थूगी-टायर  स्लीपिंग
 कोचे ज्ञ  को  हटा  दिया  जाये,  इनसे  कोई  फायदा
 नहीं  है  बौर  इतना  कन्जेशन  हो  जाता  है,
 जानवरों  की  तरह  ग्रादमी  भर  जाते  हैं,
 जिसमें  यात्रियों  को  बहुत  असुविधा  होती  है  ।
 इसके  मुकाबले  में  दू-टायर  कोचेज़  काफ़ी
 सुविधाजनक  हैं  1  उनमें  सोने  की  व्यवस्था  है  |
 इसलिये  यदि  थू।-ठायर  के  बणाय  दू-टायर
 स्लीपिंग  कोचेज़  हर  जगह  इन्ट्रोडयूस  कर  दें,
 तो  मैं  समझता  हूं  कि  तीसरे  दर्ज  के  यात्री  भी
 महसूस  करेंगे  कि  ते  सुविधा  से  सफर  कर  रह  हैं
 और  मेरे  देश  समाजवादी  सरकार  काम
 कर  रही  &  ६

 एयर  कण्डीशंड  कोचेज़  समाप्त  कर
 वीजिये,  इससे  कुछ  ही  लोगों  पर  प्रभाव
 पड़ेगा  ।  हिन्दुस्तान  की  जो  बहुत  बड़ी  जनसंख्या
 है,  उसको  इससे  कोई  नुकसान  नहीं  होने
 वाला  है  ny  यदि  श्राप  ए०  सी०  सी०  कायम
 रखना  चाहते  हैं  तो उसका  जो  किराया  श्राज
 है,  उससे  दुगना  कर  दीजिये,  क्‍योंकि  वे  लोग
 'एफोर्डे  कर  सकते  हैं  |  आज  शायद  थर्ड  क्लास
 से  छः  गुना  किराया  उसमें  लेते  हैं,  तो उसको
 2  गुना  कर  देने  से  कोई  फर्क  नहीं  पड़ेगा  ।
 अमरीका  के  एक  ्य  शास्री  डा०  काल्डोर
 यहां  पर  आये  थे,  उन्होंने  कहा  कि  हिन्दुस्तान
 जैसे  मुल्क  में  श्रापके  टेक्सेशन  का  स्ट्रक्चर
 एक्सपेन्डिचर-प्रोरियेन्टेड  होना  चाहिये,
 झ्ादमी  कमाये  श्रौर  उसको  मीन्‍्ज़  श्ाफ़
 प्रोडक्शन  में  खर्चे  करे,  लेकिन  अगर  भ्रादमी  के
 पास  पैसा  हो  जाय  और  श्रपने  प्रामोद-प्रमोद
 के  साथनों  में खर्च  करे  तो  उससे  देश  का
 प्रोडक्शन  नहीं  बढ़ता  ।  इसलिये  जो  सम्पन्न
 व्यक्ति  इस  देश  में  हैं,  श्रगर  To  Ato  सी०
 क्लास  का  किराया  दुगना  कर  दें  तो  उस  से
 किसी  को  नुकसान  नहीं  होगा  रेलवे  को  लाभ
 ही  होगा  ।  यह  एक  भावना  का  प्रश्न  है  t
 एक  व्यक्ति  जब  यह  देखता  है  कि  कलकत्ता  से
 दिस्ली  आता  है  तो  काला  हो  जाता  है,  जब  कि
 ए  सी०  सी०  में  ट्रेवल  करने  वाला  व्यक्ति,
 चाहे  गर्मी  का  मौसम  हो  या  सर्दी  का  मौसम
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 हो,  जब  बाहर  निकलता  है  तो  बिल्कुल  साफ़
 कपड़ों  में  निकलता  है  1  तो  उसके  दिमाग़  पर
 साधारण  तौर  पर  यह  भावना  ब्ाती  है  कि
 क्या  यह  हिन्दुस्तान  है,  क्या  यही
 समाजवाद  का  हिन्दुस्तान  है,  जिसमें
 एक  व्यक्ति  उसी  देश  का  रहने  बाला
 ए०  सी०  सी०  में  ट्रेवल  कर  रहा  है  ब्रौर  दूसरा
 थर्ड  क्लास  में  ट्रेवल  कर  रहा  है  -  इस  भावना
 की  वृष्टि  से  मैं  निवेदन  करना  चाहता  हूं  कि
 हमारे  थर्ड  क्लास  का  ट्रेवलर  आज  निश्चितः
 रूप  से  यह  महनूस  करता  है  कि  इस  देश  में
 इस  प्रकार  की  दोहरी  व्यवस्था  बनी  हुई  है  ।

 एक  भ्रमरीकन  ने  मुझसे  कहा  कि  आपका
 कन्द्री  एक्सट्रीम्ज  का  कन्ट्री  है  |  बम्बई  के
 फुट  पाथ  पर  एक  मिलियन  आदमी  सोते  हैं
 श्रौर  ऐसे  झ्रादमी  भी  हैं  जो  बड़े  महलों  में
 रहते  हैं।  तो  इस  एक्सद्रीम  को  मिटा  कर  हमें
 श्रपना  एक  श्रौसत  बनाना  पड़ेगा  श्रौर  पने
 को  कन्ट्री  झ्राफ़  एवज  बनाना  पड़ेगा  ।  यदि
 यह  बनाने  के  लिये  आप  शुरूआत  बरें,  रेलवे
 बड़ा  उद्योग  है,  यदि  यह  शुरुआत  करे  तो  एक
 बहुत  बड़ा  काम  इस  दिशा  में  होगा  ।

 रेलवे  बजट  के  सम्बन्ध  में  मैं  थोड़ा  सा
 निवेदन  करना  चाहता  हूं  ।  आपने  रेल  भाड़ा
 नहीं  बढ़ाया,  इसके  लिये  धन्यवाद  |  इसके
 साथ-साथ  'ककत्ता,  अम्ब्ई,  मद्रास  के  शहरों
 के  अलावा  सीजन  टिकट  में  जो  सांकेलिक
 फमी  की  है,  वह  एक  बहुत  बड़ी  चीज़  है  ।  आज
 तक  जब  भी  रेलवे  बजट  पेश  होता  था,  हमेशा
 रेल  भाड़े  में  बढ़ोत्तरी  होती  थी,  लेकिन  इस
 दफ़ा  नहीं  हुई  है  ।

 श्री  हुकम  चस्द  कछवाय :  पास  में  चुनाव
 झा  गये  हैं,  इसलिये  नहीं  बढ़ा  है  ।

 श्री  शिव  चरण  साथर  :  लेकिन  हस  के
 साथ-साथ  माल-भाड़े  में  जो  3  परसेन्ट  की
 वृद्धि  की  है,  एक  जेब  से  बचाया  दूसरी  जेब  में
 लिया  ।  रेलवे  के  द्वारा  जो  चीज़ें  लाई  भोर  ले
 जाई  जाती  हैं,  उनके  ऊपर  3  परसेन्ट  वृद्धि  करना"
 बहुत  ही  ज्यादा  भार  है,  जो  साधारण  व्यक्ति:
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 [श्री  शिव  चरण  माथुर]
 पर  धसर  डालने  वाला  है  v  मेहरबानी  करके,
 झाज  जनता  इतने  प्राथिक  भारों  से  दबी  हुई
 है  कि  इस  तीन  परसेन्ट  के  प्राथिक  भार  के
 कारण  उस  पर  और  प्रधिक  भार  पड़ेगा,  इसको
 हटा  देना  चाहिये  ।  मैं  राजस्थान  की  बात
 कहना  चाहता  हूं  ।  आपने  भ्रपनी  प्रोपोजल्ज़
 में  यह  व्यवस्था  की  है  कि  भ्राठ  सो  किलोमीटर
 से  भ्रधिक  वाले  स्थानों  पर  कोयला  जाएगा  तो
 उस  पर  माल  भाड़े  में  वृद्धि  का  भ्रसर  पड़ेगा  ।

 में  कहना  चाहता  हूं  कि  रानीगंज  ग्रौर  झरिया
 के  इलाके  में  वहां  जो  कोलफोील्ड्ज़  हैं  वे
 राजस्थान  के  किसी  भी  क्षेत्र  से  ग्राम  तौर  से
 करीब  बारह  सौ  किलोमोटर  दूर  पड़ते  हैं  t
 राजस्थान  के  किसी  भी  इलाके  से,  किसी  भी
 कारखाने  से  ये  कोलफोल्ड्ज़  श्राठ  सौ  किलो-
 मीटर  से  दूर  पड़ते  हैं,  जो  लिमिट  झ्ापने  रखी
 उससे  श्रधिक  हो  जाते  &  -  इस  बास्ते  राजस्थान
 के  दृष्टिकोण  से  और  दूसरे  जो  दूरगामी  स्थान
 हैं  उनके  दृष्टिकोण  से  भी  जो  श्रापने  सरचार्ज
 लगाया  है  तीन  परसेंट  का  वह  बहुत  भारी
 हो  जाता  हैं  ।  इस  सरचाजे  को  आप  कम  तो
 कया  बिल्कुल  हटा  दें  तो  भ्रच्छा  होगा  तब
 निश्चित  रूप  से  और  सहो  मानों  में  भ्रापके
 इस  रेल  बजट  को  जनता  का  रेल  बजट  कहा
 जा  सकेगा,  कामनमैन  का  रेल  बजट  कहा  जा
 सकेगा  ।

 अरब  मैं  कुछ  रिजनल  मांगों  के  बारे  में
 कहना  चाहता  हूं,  जो  हमारे  श्पने  क्षेत्र  की
 समस्यायें  हैं  उनके  सम्बन्ध  में  कुछ  निवेदन  करना
 चाहता  हूं  ।  रेल  मंत्री  महोदय  का  ध्यान  में  उस
 बात  की  ओर  दिलाना  चाहता  हूं  जो  उन्होंने
 l6  अक्तूबर  1964  को  रेल  मंत्रालय  के

 भवन  में  राजस्थान  से  आए  हुए  करीब  डेढ़
 सौ  व्यक्तियों  के  सामने  कही  धी  ।  यह  बात
 उन्होंने  कोटा  श्रौर  चित्तौड़गढ़  रेलवे  लाइन
 के  बारे  में  कही  थी  ।  लेकिन  पहले  मैं  इस  इलाके
 के  इतिहास  के  बारे  में  थोड़ा  सा  निवेदन  कर
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 देना  बाहता  हूं।  यह  रेलवे  लाइन  949  भें
 मंजूर  हुई  थी  धौर  मंजूर  होने  के  बाद  वहां  पर
 सारे  ट्रेक  पर  रेलवे  का  मटोरियल  भी  पड़
 गया  था  श्रौर  कुछ  रेलवे  स्टेशन  भी  बन  गए
 थे  ।  लेकिन  बाद  में  कुछ  राजनीतिक  कारणों
 से  उस  रेलवे  लाइन  को  ड्राप  कर  दिया  गया  |
 यह  मुझे  बहुत  ही  दुख  के  साथ  कहना  पड़
 रहा  है  1  जो  सारा  सामान  उस  रेलवे  लाइन
 के  लिए  श्राया  हु  था  उसको  कांडला  ले
 जाया  गया  ।  कांडला  के  बारे  में  मुझे  कोई
 शिकायत  नहीं  है  ।  इस  रेलवे  लाइन  को
 ड्राप  करना  खुद  में  बहुत  बुरी  बात  थी  जिस  की
 श्रोर  से  रेल  मंत्री  महोदय  का  विशेष  ध्यान
 दिलाना  चाहता  हूं  |  जब  इस  श्रोर  रेल  मंत्री
 जी  का  ध्यान  दिलाया  गया  तो  उन्होंने  बड़ी
 कृपा  करके  इस  बात  को  कहा  कि  उसकी
 दुबारा  जांच  को  जाए  1  हालांकि  जांच  पहले
 हो  चुकी  थो  लेकिन  फिर  भी  उसकी  दुबारा
 जांच  की  गई,  उसकी  फीजीबिलिटी  के  बारे
 में  जांच  का  गई,  उसका  इकोनोमिक  सर्वे
 किया  गया।  वह  पत्र  भी  मेरे  पास  है  जिसमें
 उन्होंने  यह  कहा  था  कि  सरकार  ने  इस  प्रकार
 का  आदेश  दिया  है  |  वह  जांच  भ.  हो  गई
 लेकिन  मुझे  अफसोस  है  कि  रेल  मंत्री  जी  के
 भाषण  में  न  तो  नई  रेलवे  लाइनों  में  कोटा-
 चित्तौड़गढ़  रेलवे  लाइन  का  ज़िक्र  है  श्रोर
 न  ही  उनके  भाषण  में  इसका  ज़िक्र  है  ।  यह
 रेलवे  लाइन  ऐसे  क्षेत्र  में  से  गुजरती  है  जो  क्षेत्र
 श्राजर्द:  के  श्रान्दोलन  के  जमाने  में  मशहूर
 रहा  है।  भापने  विजौलिया  भ्रान्दोलन  का  नाम
 सुना  होगा  ।  हमारे  देश  के  इतिहास  में  वह
 एक  शानदार  भश्रान्दोलन  था  ।  921  9  जब
 वह  आन्दोलन  चला  तो  महात्मा  गांधी  से  जब
 इसके  सम्बन्ध  में  सन्देश  देने  के  लिये  कहा  गया
 तो  उन्होंने  कहा  कि  विजौलिया  के  किसान
 सारे  देश  के  ्ागे  हैं,  मैं  उन्हें  क्या  संदेश  दूं  t
 वहां  हज़ारों  लाखों  व्यक्तियों  ने  आ्राज़ादी  की
 लड़ाई  लड़ी  है  |  यही  नहीं  वह  क्षेत्र  प्राथिक
 दृष्टि  से  बहुत  सम्पन्न  क्षेत्र  है  v  वहां  भ्रगर  रेलवे
 लाइन  चली  जाती  है  तो  उस  क्षेत्र  का  भ्राम
 तौर  से  दुत  गति  से  विकास  द्वो  सकता  है  i
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 इस  षास्ते  में  प्राथंना  करता  हूं  कि  कोटा,
 चित्तौड़गढ़  की  रेलवे  जिस  का  ज़िक्र  झापके
 भाषण  में  नहीं  है  भौर  जिसका  सर्वे  भी  हो
 चुका  है,  उसको  श्राप  मेहरबानी  करके

 फोर्थ  फाइव  यीझर  प्लान  में  ले  लें  ।  जहां  तक
 राज्य  सरकार  का  सम्बन्ध  है  उसने  इस  रेलवे
 लाइन  के  बारे  में  प्राथमिकता  के  भ्राधार  पर
 झाप  को  शभ्रपनी  सिफारिश  भी  भेज  दी  है  ।
 झब  ऐसी  कोई  चीज़  नहीं  है  जिससे  श्राप  यह
 कह  सकें कि  हस  रेलवें  लाइन  को  हाथ  में  न
 लिया  जाए  ny

 राजस्थान  की  एक  श्लौर  रेलवे  लाइन
 के  बारे  में  मैं  निवेदन  करना  चाहता  हूं  ।  यह
 लाइन  सामरिक  दृष्टि  से  बहुत  महत्वपूर्ण  है  ।
 यह  लाइन  गोकरण  जैसलमेर  लाइन  है  ।
 रक्षा  की  दृष्टि  से  यह  बहुत  महत्वपूर्ण  लाइन  है  |
 जैसलमेर  के  रेगिस्तानी  इलाके  में  पाकिस्तात
 से  हमारी  लड़ाई  हुई  थी।  वहू  इलाका  यातायात
 की  दृष्टि  से  बहुत  ही  पिछड़ा  हुआ  है  ।  वहां
 न  तो  सड़कें  हैं  श्रोर  न  ही  रेलवे  लाइन  हैं  ।
 वहां  कोई  भो  व्यवस्था  शब  तक  यातायात  की
 नहीं:  है.  1  मैं  निबेदन  करता  हूं  कि  रक्षा  की
 दृष्टि  से  यह  एक  बहुते  मंहृत्वपूर्ण  रेल  लिक  है  |
 मुझ  डिटेल्ज्  का  तो  पता  नहीं  है  लेकिन  इसका
 न  तो  आपकी  स्पीच  में  और  न  ही  नई  रेलवे
 लाइनें  जहां  डाली  जानी  है,  कोई  ज़िक्र  है.  1
 न  ही  इस  लाइन  को  सर्वे  कराने  के  बारे  में  कोई
 जिक्र  किया  गया  है।  इसलिए  मैं  निवेदन  करता
 हुं  कि  इसके  बारे  में  भी  श्राप  ध्यान  दें  1  इससे
 निश्चित  रूप  से  इस  क्षेत्र को  भी  लाभ  पहुंचेगा
 ओर  सामरिक  महत्व  की  भी  यह  एक  रेलवें
 लाइन  होगी  ।

 Shri  Man  Sinh  P.  Patel  (Mehsana):
 Sir,]  would  like  first  of  all  to  congra-
 tulate  the  Railway  Minister  and  the
 railway  Board  on  their  successful
 achievements.  It  has  been  the  good
 fortune  of  this  minister  that  in  the
 initial  stages  normally,  success  has
 been  proved  by  material  facts.  As  it
 has-  been  sald,  during:  the  emergency,

 the  railway  administration  -was  much
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 more  efficient,  for  which  I  would  like
 to  compliment  all  the  members  of  the
 Railway  staff,  the  Railway  Board  and
 the  Minister.

 The  minister  has  said  in  his  speech
 that  they  have  achieved  self-sufficiency
 in  wagons  and  coaches,  but  they  are
 trying  to  achieve  self-sufficiency  in  all
 other  aspects  also.  When  I  look  at  this,
 I  would  like  to  mention  that  there  was
 once  a  proposal  ‘for  construction  of
 wagons  by  a  private  enterprise  in
 Gujarat  State  which  was  being  recom-
 mended  by  the  Gujarat  Government.
 I  am  not  worried  how  the  industries
 are  being  located  as  far  as  the  rail-
 ways  are  concerned.  But  looking  to
 the  emergency,  from  the  point  of  view
 of.  self-sufficiency  in  wagons  and
 coaches,  if  it  were  equitably  distribut-
 eq  in  the  four  regions  of  the  country,
 it.  will  be  ultimately  much  more
 advantageous  for  the  safety  of  the
 country.  I  would  not  like  to  go  into
 further  details  of  the  general  speech
 of  the.  minister,  but  I  would  like  to
 refer  to  some  of  the  major  items  like
 passenger  services.  There  is  a  long
 Paragraph  on  it  and  a  pamphlet  has
 been  given  to  us—Forwards  Better
 Conditions  of  Travel.  Where  are  the
 better  conditions  of  travel  being
 brought  in?  I  come  from  a  part  of
 the  country  served  by.  metre  gauge.
 The  minister  is  not  accustomed  to
 travel  by  train;  he  travels  by  air.  But
 ig  he  desires  to  travel  some  day  by
 train,  he  should  travel  in  a  metre
 gauge  train  and  see  the  conditions
 there,  There  are  two  specific  divisions
 in  this  country—broad  gauge  and  metre
 gaug,  In’this  pamphlet,  there  is  not
 a  single  photograph  showing  the  metre
 gauge  railway.  I  find  there  Black
 Diamond  Express,  Taj  Express,  Air-
 conditioned  Deluxe  trains,  etc.  What
 are  fhese  expresses?  Year  before  last,
 when  I  had  the  opportunity  to  partici-
 pate  in  this  discussion,  Y  said  this.
 There  is  not  a  single  air-conditioned
 train  In  the  whole  of  the  metre  gauge
 railway  of  this  country.  Does  the
 minister,  who  has  foresight  and  imag-
 ination,  contemplate  ‘any  gir-condition-
 ed  train  in  the  metre  gauge,  so  that
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 a  large  part  of  the  country  can  atleast
 see  a  third  class  air-conditioned
 coach?

 The  Minister  of  Railways  (Shri
 S.  K.  Patil):  There  are  air-conditioned
 coaches  in  the  metre  gauge.

 Shri  Man  Sinh  P.  Patel:  Where?
 Probably  he  is  referring  to  the  first
 class  air-conditioned  coaches  in  the
 metre  gauge.  It  is  our  misfortune  that
 people  who  travel  by  first  clasg  air-
 conditioned  coaches  are  negligible—a
 thousandth  part  of  the  travelling  popu-
 lation.  I  am  more  concerned  with
 people  who  travel  in  third  class.  I
 have  a  first  class  pass,  but  my  econo-
 mic  condition  is  not  such  that  I  can
 travel  in  first  class  with  my  entire
 family.  When  there  are  only  7  lakh
 people  who  pay  incometax  in  this
 country,  what  will  be  the  percentage
 of  people  who  travel  in  first  class  or  in
 air-conditioned  coaches?  My  only
 anxiety  is  for  third-class  passengers
 only.  It  has  been  already  decided  to
 increase  the  number  of  third-class
 coaches  for  conditioned  travel  in  broad
 guage.  I  only  wish  that  before  there
 is  a  reshuffling  of  the  cabinet  and  he
 gets  a  higher  portfolio,  the  minister
 should  see  that  third  class-air-condi-
 tioned  travel  is  made  possible  on  the
 metre  gauge  preferably  on  Delhi-
 Jatpur-Ahmedabad,  so  that  the  people
 at  latge  may  benefit  from  it.

 Now,  Sir,  I  come  to  the  proposals
 where  he  has  given  some  concessions
 to  the  essential  commodities  or  certain
 high  rated  commodities.  In  this  book
 where  those  proposals  are  explained,
 on  page  4,  under  item  8,  for  ghee  the
 existing  classifications  are  00-B  for
 smalls  and  92.5-B  for  wagon  loads.
 The  proposed  classifications  are  85-B
 (special)  and  75-B  (special)  respec-
 tively.  Both  these  high  rated  classifi-
 cations are  proposed to  be  reduced  to a  lower  classification.  The  item  men-
 tioned  is  ghee.  But  ghee  ig  prepared
 out  of  milk.  First  comes  milk  and
 then  ghee.  As  the  hon,  Minister
 knows.  Gujarat  supplies  25  per  cent
 of  the  total  consumption  of  milk  in
 Greater  Bombay.  There  are  also  milk
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 products  and  milk  powder  which  are
 also  required  for  the  defence  person- nel.  Therefore,  in  thig  proposal  to
 reduce  the  classification  in  the  case  of
 certain  high  rated  commodities  like
 ghee,  I  would  suggest  that  milk,  pro-
 ducts  and  milk  powder  should  also  be
 included  so  that  it  will  help  the  com-
 mon  people  if  milk  which  is  the  first
 need  of  the  common  people  is  put under  a  lower  classification.  All  urban
 areas  are  getting  milk  from  suburban
 areas  within  a  distance  of  40  or  50
 kilometres.

 Then  I  come  to  the  question  of
 amenities  for  the  passengers,  In  one
 paragraph,  I  find,  it  is  said  that  depart-
 mental  catering  has  now  come  to  a
 stage  where  it  has  earned  some  profit. I  think  it  is  an  accepted  principle  of
 the  Railway  Board  and  the  Ministry
 to  run  this  department  on  a  no-loss
 no-profit  basis.  When  they  have  earn-
 ed  some  profit,  I  can  say  that  they
 have  achieved  some  balanced  admi-
 nistration.  But  there  ig  a  distinction
 between  the  departmental  catering  on
 the  broad  gauge  lines  and  that  in  the
 metre  gauge  lines.  I  would  request
 the  hon,  Minister  of  State,  Dr.  Ram
 Subhag  Singh,  to  visit  the  New  Delhi
 Station  and  the  Delhi  Main  Station.
 There  are  two  trains,  the  Frontier  Mail
 and  the  Ahmedabag  Mail.  One  is  on
 the  broad  gauge  and  the  other  on  the
 metre  gauge.  There  is  a  substantial
 difference  in  catering.  You  may  say
 that  there  fs  only  20  per  cent  differ-
 ence,  but  there  is  that  difference  {n  the
 ordinary  vegetarian  thali  served  in
 these  two  trains.  Is  profit  to  be  earn-
 ed  in  this  wav.  do  not  know?  On
 the  contrary.  substantial  precaution
 should  be  taken  to  see  that  better  food-
 stuff  is  being  served  to  the  passengers
 on  all  trains.

 Sometimes  we  find  that  the  staff  of
 catering  department  going  with
 the  trains  have  no  powers  to  make
 local  purchaseg  and  there  are  no
 arrangements  for  making  local  pur-
 chases  at  wav-side  stations  In  between
 junctions.  Y  was  a  victim  of  this  diffi-
 culty  only  a  week  back.  I  was  travel-
 ling  by  the  Southern  Express  from



 ३40  Railway

 Delhi  to  Madras  and  Bangalore.  The
 train  was  delayed  by  six  hours.  The
 train  which  was  to  reach  at  6.00  reach-
 ed  only  at  12.00.  The  dining  car  man
 came  and  explained  to  us  that  there
 was  no  arrangement  for  local  purchase
 nearby  Madrag  or  Vijayawada  stations
 and  therefore  they  werg  unable  to
 serve  any  food  to  us  because  they  had
 exhausted  everything  that  they  had.
 I  think  this  sort  of  restrictions  for
 making  local  purchases  by  the  depart-
 mental  catering  staff  should  be  waived
 whenever  the  trains  are  running  late,
 when  the  journey  is  beyond  a  distance
 covering  24  hours  and  when  passengers
 are  put  to  inconvenience  by  the  late
 running  of  the  train.  Because  there
 were  restrictions  on  their  making  local
 purchases  they  could  not  give  us  any
 food.  This  happened  only  a  week
 back.  I  started  on  the  l4th  of  this
 month  and  I  hag  this  experience  on
 the  769  at  Vijayawada.  The  hon.
 Minister  may  kindly  enquire  as  to
 how  this  happened  on  the  l6th.  This
 happened  at  about  .00  when  the
 passcngers  were  asking  for  food.  We
 were  told  that  there  was  no  arrange-
 ment  for  local  purchase  and  therefore
 we  will  have  to  go  without  food.

 I  would  like  to  congratulate  the  hon.
 Minister  and  the  Railway  Board  for
 giving  better  facilities  to  the  third  class
 passengers—you  may  call  it  there-
 tier  or  two-tier  |  compartments.
 Especially  in  respect  of  the  metre
 gauge  trains  I  fing  that  the  Railway
 Ministry  are  carrying  out  the  sugges-
 tion  that  I  made  on  a  previous  occa-
 sion  They  are  increasing  the  length
 of  the  third  class  berths  to  6  feet.
 Previously  the  arrangement  was—you
 can  still  see  that  in  the  old  coaches—
 there  was  one  single  seat  on  one  side
 and  one  berth  on  the  other  leaving
 some  way  in  between  with  the  result
 that  the  length  of  the  berth  was  only
 4-3/4  Ft.  The  process  of  removing
 the  single  seat  and  making  it  a  Fong
 berth  of  6  feet  has  started,  but  I  destre
 that  this  process  should  be  made  8
 little  faster.  It  may  mean  that  some
 of  the  existing  coaches  have  to  be  re-
 placed  or  they  have  to  be  re-modelled
 according  to  the  new  standards.  Thefe
 is  now  difference  between  metre  gauge
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 and  broad  gauge,  three-tier  and  two-
 tier,  air-conditioned  and  non-air-
 conditioned  coaches.  Therefore,  this
 process  of  increasing  the  length  of  the
 third-class  sleeper  berths  should  be
 carried  out  at  a  faster  rate.

 I  now  come  to  the  main  point  in
 regard  to  accidents.  I  am  happy  to
 read  the  pamphlet  issueg  by  the  Mini-
 stry  of  Railways—A  Review  of  acci-
 dents  on  Indian  Government  Railways.
 We  can  be  proud  of  the  efficient  mana-
 gement  of  the  Indian  Railways.  At
 least  the  accident  have  been  reduced.
 It  can  be  due  to  the  help  of  nature  or
 it  can  be  due  to  better  and  efficient
 management.  I  take  it  that  it  is  due
 to  better  and  efficient  management.
 Even  then  I  find  from  page  9  of  this
 pamphlet  that  nearly  60  per  cent  of
 the  accidents  due  to  derailments  have
 been  due  to  failure  on  the  part  of  the
 railway  staff.  Out  of  a  total  number
 of  035  derailments,  622  were  due  to
 failure  of  railway  staff.  This  shows
 that  somewhere  there  is  dissatisfaction
 among  the  staff,  inadvertence  on  the
 part  of  the  staff,  negligence  on  the
 part  of  the  staff  or  the  fall  strength  of
 the  staff  is  not  available  at  certain
 places  and  they  are  required  to  serve
 the  master  somewhere  else.  I  suggest
 that  a  detailed  enquiry  into  this  should
 be  made.  My  other  suggestion  is  that
 whatever  is  possible  should  be  given  to
 the  lowest  grade  staff  whereby  they
 will  feel  happy,  there  will  be  less
 accidents  and  travel  will  become  a
 little  more  safer.

 Then,  there  8  2  slight  sluggish
 approach  on  the  part  of  the  railways
 to  convert  existing  flag  stations  into
 small  normal  stations.  In  the  small
 Rajkot  Division  of  Western  Railway,
 in  Mehsana  District,  in  between  Vija-
 pur  and  Amliasan,  there  is  the
 Gawada—Melosan  flag  station.  It  has
 been  in  existence  for  the  last  22  years.
 I  have  suggested  its  conversion  into  a
 normal  station.  Though  there  is  no
 circuitous  road  nearby  and  the  total
 population  fs  about  17,000,  they  have
 now  a  very  good  reason,  a  sensible
 reason  to  give  for  not  converting  it
 into  a  normal  station.  They  say  be-
 cause  of  the  emergency  nothing  can
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 be  done.  Simply  because  of  this  I
 desire  that  the  emergency  should  be
 lifted,  If  the  Government,  even  for
 these  small  jobs  like  converting  a  flag
 atation  into  a  normal  station,  gives
 this  excuse  of  emergency,  I  think  it
 should  be  lifted.  Even  after  22  yeara
 it  remains  a  flag  station  because  of
 this  emergency.

 Then,  a  passenger  shed  was  to  be
 constructed  at  .Makakhad  station  bet-
 ween  Kalol  and  Vijapur.  A  donation
 of  Rs,  5000  was  offered  4  yearg  back.
 That  has  been.taken  back  by  the  donor
 after  9  years—some  two  years  back—
 because  the  passenger  shed  did  not
 come  up.  The  donation  was  made  by
 the  well  known  philanthropist  of
 Bombay,  Lallubhai  Hukam  Chand  of
 Messrs.  Lallubhai  Aminchang  Ltd.,  of
 Bombay.  He  had  to  take  back  the
 donation  because  of  the  sluggish  atti-
 tude  of  the  railway  officers  at  the
 Divisional  level.

 Finally,  in  my  last  speech,  Sir,  I
 had  ‘suggested  One  small  station  at
 Bhesana  in  between  Linch-Jotana  on
 the  Mehsana-Viramgam  line.”  During
 this  one  year  no  action  has  been  taken
 on  that.  That  means  I  have  to  follow
 it  up.  I  will  take  my  own  course  of
 following  it  up.  But  once  again  I
 have  to  mention  ‘about  the  flag  station
 It  has  been  found  worthy  of  considera-
 tion  to  have  a  flag  station,  but  it  is
 not  taken  up  because  the  emergency
 comes  in  the  way.  There  are  also
 other  items  like  construction  of  over-
 bridges  at  level  crossing,  manned  or
 unmanned,  in  the  district  of  Mehsana.
 I  hope  all  these.  small  items  will  be
 better  attended  to  at.  the.  lower  divi-
 sional  level.

 -Shri  5,  M.  Banerjee  (Kanpur);  Mr.
 Chairman,  Sir,  I  congratulate  the
 Railway  Ministry  and  the  railway
 workers  -for  the  good  work  done  in
 some-  of  the  spheres  of  the  adminis-
 tration  and  on  the  railway  lines.
 When  I  congratulate  them  it  does  not
 mean  that.I  do  not  criticise  them  for
 their  failure,  certain.  failures-which  are
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 genuine  and  certain  failures  which
 could  have  been  avoided  if  the  Railway Board  or  the  Ministry  were  much  more
 vigilant.

 I  am  happy  that  some  new  trains
 have  been  introduced,  or  are  likely  to
 be  introduced,  by  which  the  conges-
 tion  in  the  third  class  and  other  classes
 is.  gaing  to  be  minimised.  I  feel  that
 even  today  with  80  many  trains  there
 is  considerable  congestion  in  the  third
 class  with.  the  result  that  sometimes
 we  find  that  a  particular  bogie  which
 is  meant  only  for  32  or  36  passengers
 carries  80  or  86  passengers.  That,  I
 am  sure,  is.the  worst  type  of  black-
 marketing  by  the  railway  administra-
 tion  because  they  get  fares  from  86
 passengers  whereas  they  provide  seat-
 ing  capacity  only  for  36  passengers.
 What  is  the  solution?  We  are  told  by
 the  Railway  Minister,  by  the  Members
 of  the  Railway  Board  including  the
 Chairman,  that  more  people  have  start-
 ed  travelling.  I  do  not  know  why  they
 travel.  With  the  growth  of  popula-
 tion,  with  the  growth  of  organisation.
 and  industrialisation,  more  people  are
 bound  to  travel.  If  they  travel,  it
 should  mean  that  there  is  congestion.
 The  answer  is  the  introduction  of  more
 trains.  My  suggestion  to  the  hon.
 Railway  Minister  in  this  connection
 would  be  to  do  away  with  air-condi-
 tioneq  coaches  in  some  of  the  trains
 because,  according  to  me,  such  coahes
 are  not  the  need  of  the  hour.  Espe-
 cially  when  we  have  an  emergency
 and  every  time  we  are  given  sermons
 about  austerity,  why  should  there  be
 air-conditioned  coaches  meant  for  a
 handful  of  users?  80,  these  coaches
 should  be  completely’  abolished  and
 their  place  should  be  taken  by  third
 class  Sleeping  coaches.

 T.am  one  with  the  hon  Minister
 when  he  says.  that  the  three-tier
 coaches  should  be  done  away  with.  I
 know  the  origin  of  these  three-tier
 coaches.  They  were  actually  meant
 for  exporting.  goods  to  Nepal..  But
 then  we  -started  manufacturing.  them
 as  sleeper  coaches.  It  is.  very  diffi-
 cult  to  sit  in  that  compartment.  I  am
 sure  that  -if  the  hon.  Minister  or  the
 Minister  of  State  climb  to  the  upper
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 berth  he  will  not  be  able  to  come  down
 without  the  help  of  a  coolie,  The
 sleeper  coach  should  be  of  the  proper
 size  and  height.  When  this  size  is
 not  accepted  by  other  countries,  why
 should  it  be  thrust  on  our  poor  passen-
 gers?  Even  though  there  is  conges-
 tion  in  our  railways,  we  cannot  do
 away  with  sleeper  coaches,  but  in
 future  there  should  be  only  two-tier
 coaches,  not  sitting-cum-sleeper  but
 entirely  sleeper.  After  all,  the  maxi-
 mum  revenue  comes  from  the  third
 class  passengers.  So,  why  should  you
 not  give  them  some  amenities?  The
 amenity  can  only  be  in  the  form  of
 accommodation.  So,  more  third  class
 Janata  trains  should  be  run  from  big
 cities  like  Calcutta,  Delhi,  Bombay  and
 Madras  and,  if  I  may  say  so,  from
 Kanpur  also,

 Coming  to  the  problem  of  the  rail-
 Way  employees,  whenever  we  ask  for
 a  wage  board  immediately  the  answer
 comes  that  the  railway  employees  are
 getting  certain  benefits,  are  they  pre-
 pared  to  forego  those  benefits.  Per-
 haps,  my  hon.  friend,  Shri  Peter
 Alvares  may  plead  their  case  in  a
 better  way.  Why  is  the  wage  board
 denied  to  them?  When  we  ask  for  a
 Central  Pay  Commission  for  all  Cen-
 tral  Government  employees  we  are
 told  that  it  is  not  possible  to  have  such
 a  commission  at  present  because  of
 the  financial  position  of  the  Govern-
 ment.  When  we  ask  for  a  wage  board
 for  the  railway  employees  we  are
 told:  why  do  you  want  a  wage  board
 when  the  railway  employees  are  better
 off  as  compared  to  other  employees.
 It  is  the  burning  demand  of  the  railway
 employees  to  have  a  wage  board.  Who
 should  judge  whether  their  salaries,
 allowances  and  working  conditions  are
 adequate  ang  reasonable?  Should  it
 be  done  by  the  hon.  Minister,  the
 Railway  Board  or  by  a  High  Court
 Judge  of  a  tribunal.  Only  a  tribunal
 can  give  an  impartial  judgment  in  the
 dispute  between  the  railways  and  their
 employees.  That  is  why  we  want  8
 tribunal.  Then  there  will  be  job
 analysis,  job  evaluation  and  fixation
 of  fair  remuneration.
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 Then  I  come  to  the  provision  of
 cheap  grain  shops,  The  other  day  the
 hon,  Finance  Minister  was  making  a
 statement  in  response  to  a  calling
 attention  notice  which  stated  that  the
 additional  dearness  allowance  which
 has  been  sanctioned  is  inadequate.
 After  making  a  long  statement  he  said
 that  an  increase  of  Rs.  6  ig  not  the  real
 solution  unless  the  prices  come  down.
 But  who  is  responsible  for  it?  Are  the
 railway  employees  numbering  2  lakhs
 responsible  for  not  holding  the  price-
 line?  No,  they  are  not  responsible
 for  it.  It  is  the  responsibility  of  the
 entire  government.  If  for  the  last  7
 years  during  which  they  ruled  the
 country  they  could  not  hold  the  price-
 line,  surely  the  railway  employees  are
 not  to  suffer  for  it.  Since  the  dearness
 allowance  is  not  linked  up  with  the
 cost  of  living,  since  that  theory  has  not
 been  pted—the  ri  dation  of
 even  the  Das  Commission  was  that  it
 should  be  neutralised  to  the  tune  of
 90  per  cent  in  the  case  of  the  lowest-
 paid  employees—since  neutralisation
 has  been  done  only  to  the  tune  of  70
 per  cent  and  they  are  paid  Rs,  5—
 according  to  my  calculation  it  comes  to
 Rs.  5.80  but  that  is  a  different  matter—
 I  would  plead  with  the  Government,
 particularly  with  the  Railway  Minister
 that  the  railways  should  provide
 cheap  grain  shops  to  their  employees,
 as  they  were  having  during  the  British
 time.  We  know  that  the  grant  of  Rs.  9
 or  0  will  not  solve  the  problem.  We
 are  aware  of  it;  we  may  not  be  able
 to  help  them  that  way.  We  know  from
 practical  experience  that  whenever
 Rs.  5  is  sanctioned  as  additional  dear-
 ness  allowance,  the  market  price  goes
 up  by  Rs.  0  with  the  result  that  one
 has  to  spend  Rs,  5  extra  from  his  own
 pocket  in  addition  to  what  additional
 dearness  allowance  he  gets.
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 Shri  Hanumanthalya:  What  is  the
 remedy?

 Shri  S.  M.  Banerjee:  You  should
 provide  them  cheap  grain  shops  where
 you:  supply  them  20  or  24  important
 basic  items  of  food.  The  details  can
 He  discussed  between  the  railways  and
 the  federations  88  to  what  those  items
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 should  be.  It  was  done  during  the
 British  period.  I  do  not  know  why  it
 has  been  denied  to  the  railway  em-
 Ployees  when  we  have  our  own  gov-
 ernment.

 Then  |  come  to  the  problem  of  the
 casual  employees.  I  must  congratu-
 late  the  railways,  particularly  Dr,  Ram
 Subhag  Singh,  for  taking  a  decision  to
 de-casualise  the  casual  employees,  One
 letter  which  has  been  issued  by  the
 Railway  Board  to  the  General  Mana-
 gers  has  solved  the  problem  to  a  great
 extent.  I  would  s@y  that  any  em-
 ployee  who  works  continuously  for  a
 period  of  six  months  or  more  should
 be  regularised.  It  is  done  in  other
 Ministries  like  Defence  and  Works  and
 Housing.  Why  should  there  be  any
 difficulty  in  the  railways  following  this
 procedure?

 They  may  very  well  say  that  those
 who  are  engaged  in  construction  work
 cannot  be  regarded  as  regular  employ-
 ees.  But  I  am  not  talking  of  construc-
 tion  work  alone.  I¢  the  workload  is
 a  stable  one  and  it  is  likely  to  continue
 for  quite  some  time  why  should  the
 men  engaged  in  that  work  be  denied
 the  benefits  which  a  regular  employee
 gets?  So,  I  would  request  that  this
 be  done  on  the  railways,  specially  on
 the  South  Eastern  Railway  have  refer-
 ted  this  matter  to  the  railways.  I  am
 happy  that  the  Minister  has  taken
 some  decision.  It  should  be  adopted
 on  an  all-India  level.

 Then  [I  come  to  the  mass-scale
 transfer  of  accounts  staff  from  the
 South  Eastern  Railway,  I  have  dis-
 cussed  this  matter  with  him.  On  the
 basis  af  job  analysis,  some  5
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 mentary  on  the  running  of  the  admi-
 nistration.  Thousands  of  accounts
 staff  are  being  transferreq  on  the
 ground  that  those  posts  have  been  sur-
 rendered,  or  are  likely  to  be  surren-
 dered.  So,  I  would  request  that  these
 transfers  be  kept  in  abeyance  till  the
 hon,  Minister  or  the  Railway  Board
 takes  a  final  decision  in  the  matter,

 Then  I  come  to  the  Garden  Reach
 Workshop.  During  the  emergency  the
 working  hours  of  every  establishment
 were  increased  by  half  an  hour.  In
 the  case  of  Garden  Reach  which  is  the
 head  office  of  the  South-Eastern  Rail-
 way  it  was  increased  by  one  hour.
 Today  there  is  no  pressing  emergecy,
 This  morning  Shrimati  Savitri  Nigam
 forgot  that  there  was  any  emergency
 and  asked  a  question:  what  is  the  use
 of  such  and  such  a  thing  when  there
 is  no  emergency.  Similarly,  once  Shri
 A.  P.  Jain  also  forgot  that  there  was  an
 emergency.  Even  the  Congressmen
 are  slowly  forgetting  that  there  is  an
 emergency  because  emergency  has
 become  a  big  joke  with  us  today.  So,
 T  would  suggest  that  in  the  case  of
 Garden  Reach  also  the  increase  in
 working  hours  should  be  only  half  an
 hour.  Why  should  they  alone  work
 one  hour  extra?

 Then,  about  the  discontinuance  of
 the  shuttle.  In  a  place  like  Calcutta
 where  the  population  has  increased,
 where  the  least  benefit  is  given  to  any
 employees,  where  men  have  to  stake
 their  lives  practically  every  day  for
 coming  in  the  buses  and  trams—the
 manner  in  which  they  travel  I  hope
 you  have  also  seen—where  during  the
 peak  hour  there  is  no  accommodation
 for  p  gers,  I  am  sory  to  say  that

 officer  or  financial  adviser—I  am  not
 imputing  any  motive  to  the  financial
 adviser—had  a  brainwave  that  there  is
 surplus  staff  and  certain  posts  were
 reduced.  But  not  a  single  officer  has
 been  declared  surplus  or  transferred.
 These  officers  are  borne  on  the  per-
 manent  cadre.  They  are  never  tem-
 porary.  From  the  time  they  are  in
 the  wombs  of  their  mothers  they  be-
 come  permanent.  This  is  a  sad  com-

 the  shuttle  running  from  a  particular
 place  to  Garden  Reach  has  been  dis-
 continued  and  we  are  told  that  because
 the  Port  C  a
 huge  amount  from  the  Railways,  it  has
 been  discontinued.  |  will  urge  upon
 the  Railway  Minister  and  Dr.  Ram
 Subhag  Singh  to  see  that  it  is  restored.

 The  other  thing  is  about  two  em-
 ployees  who  were  detained  under  the
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 DiR.  I  am  all  against  the  DIR.  And
 what  did  these  two  employees,  Laksh-
 minarayana  and  MN  Chakraverti,  do
 during  the  emergency  at  the  time  of
 the  Chinese  aggression?  They  collect-
 ed  money  for  the  National  Defence
 Fund  and  asked  the  workers  to  work
 more.  They  have  been  arrested.  One
 of  them  has  been  sacked  ang  even  the
 allowance  which  was  being  paid  by
 the  Railways  hey  been  stopped.  These
 two  employees  are  as  loyal  as  the  hon.
 Minister;  that  is  why  I  request  that
 Shri  Lakshminarayana  and  Shri  M.  N.
 Chakraverti  should  be  released  imme-
 diately.  The  Railway  Minister  shoula
 take  the  initiative  and  tell  our
 all-powerful  Home  Minister,  Shri
 Nanda,  about  it  because  every  time
 we  see  Shri  P.  C.  Sen,  he  says  that  it
 is  the  Centre’s  responsibility  and
 when  we  come  to  the  Centre,  they  say
 that  it  is  the  State  subject,  and  I  as
 the  President  of  the  Organisation  move
 like  a  Shuttlecock  between  the  Centre
 and  the  State.  I  do  not  know  who
 smashes  me  most;  but  it  is  the  Home
 Minister  who  smashes  me  the  most  and
 I  am  out  of  the  court.  So,  I  request
 that  this  case  should  be  looked  into
 and  immediate  action  should  be  taken.

 Then,  there  are  many  employees  who
 are  discharged  under  the  rule  under
 article  B11(2)  (b)  and  there  is  no  re-
 niedy  for  this.  I  would  request  that
 these  cases  should  be  reconsidered  by
 the  Railway  Ministry.

 There  are  two  points  more  and  7
 have  done.  I  would  put  a  straight
 question  to  the  hon.  Minister.  Why
 has  the  workers’  union  in  Chittaranjan,
 which  is  the  only  representative  union,
 not  been  ri  ad?  No  outsider  is
 tnere;  it  is  run  by  the  employee  and
 it  is  run  so  efficiently.  Even  the
 foreign  countries  have  started  envying
 our  Chittaranjan  Lecomotives.  Long
 live  Chittaranjan  workers!  Why  is
 this  particular  union,  which  represents
 90  per  cent  of  the  employees  and  where
 there  is  no  outside  influence,  not  recog
 nised?  A  memor:  was  pr
 to  Shri  5.  K.  Patil  when  he  went  there
 and  he  promised  to  consider  this.  Dr.
 Kam  Subhag  Singh  also  promised  this.
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 I  would  request  and  urge  upon  him
 that  this  should  be  definitely  done.

 Then,  night  duty  allowance  should
 be  paid  to  all  the  employees.

 Then,  the  last  point  is  about  over-
 bridges  in.  Kanpur.  The  Central
 Government  has  sanctioned  §  the
 amount  but  the  State  Government  has
 not  given  the  matching  grant  of  50  per
 cent.  I  am  told,  “why  do  you  not
 meet  the  Chief  Minister?”  When  I  go
 to  Lucknow,  I  see  that  there  is  a  pecu-
 liar  Ramlila  there.  I  do  not  know
 whom  to  approach.  So,  I  request  that
 the  Central  Government  should  ap-
 proach  our  Chief  Minister  and  see  that
 over-bridges  are  provided  in  Kanpur.

 wt  fog fe  (मोतिहारी  )  :
 सभापति  महोदय,  मैं  श्रपने  रेलव  मंत्री  भं,र
 रेलवे  मंज्ञालय  को  हार्दिक  धन्यवाद  देता
 हूं  ।  पाकिस्तानी  लड़ाई  के  सभय  में  जिस
 तत्परता  श्र  जिस  मुस्तदी  से  इत  लोगों  ने
 काम  किया  है  उस  में  हम/री  विजय के  श्रेय  में
 उनका  जब  रदस्त  हिस्सा  है।

 मैं  आगे  एक  बात  कहना  चाहता  हूं  क्योंकि
 हमारे  रेलवे  के  तीनों  मंत्री  मजूद  हैं।  पाटिल
 साहब  हमारे  पुराने  कांग्रेसी  कर्मी  हैं।  रेजवेज
 ने  नमक  के  ऊपर  जो  भाड़ा  बढ़ाया  है  उसके
 लिए  अपनी  रिपोर्ट  में  लिखा  है  कि  अभ्रनएको-
 नाभिक  है।  श्राप  फ्री  डिस्पैसरीज्  खोलते  हैं.
 सकल  कालिज  में  फ्रो  लड़कों  को  पढ़ाते  हैं
 वजीफ़  देते  हैं  7  लेकिन  हिन्दुस्तान  के  गर्र,ब
 आदमियों  को  नमक  ऐसी  चीज़  है  जो  श््रोप  कम
 दाम  पर  यहीं  दे  सकते  हैं  |  इस  में  लिखा  है  कि

 बहुत  कम  पैसा  बढ़ेगा  ।  झ्राधा  पैसा  दाम  बढ़ेगा
 अब  झ्राधा  पैसा  या  चाहे  जं।  भी  बढ़े  मैं  समझता
 हूं  कि  श्राज  गांधी  जी  होते  तो  किसी  की
 हिम्मत  नहीं  होती  कि  नमक  पर  कोई  भाड़ा
 बढ़ाये  बल्कि  गांधी  जी  की  तजबीज़  होती  कि

 हिन्दुस्तान  का  गरीब  झाइमी  जो  कि  गांवों  में
 रहता  है  र  जो  सत्तू  थोड़ा  नमक  मिलाव-र
 खाता  है  1  उस  के  लिए  नमक  फ्री  हो।  इस
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 [श्री.विभूति  मिश्र]
 लिए  मैं  पाटिल  साहब  से  हृदय  से  प्रार्थना
 करता  हुं  कि  बड़े  श्रदब  से  प्रार्थना  करता  हूं  कि
 कम  से  कम  नमक  के  ऊपर  यह  जो  आप  ने
 महसूल  बढ़ाया  है  इस  महसुल  कोबंद  कीजिये
 क्योंकि  यह  वेलफेयर  सरकार  है  |  गरीब
 झांदमी  जो  कि  गांव।  में  रहते  हैं  उनकी
 शौर  तो  कुछ  मयसर  होता  नहीं  है  बेचारे
 नमक  शौर  भात  खाते  हैं,  नमक  भौर  रोटी  खाते
 हैं,  नमक  भौर  सत्तू  खात  हैं  ।  वैसे  मैं  कभी
 रेलकेज्ध  के  बारे  में  बोलता  नहीं  था  लेकिन
 मैं  ने जब  भ्रापा  यह  भाषण  पढ़ा  तो  शौर
 नमक  पर  महतूल  की  बात  देखी  तो  बोलने  पर
 मजबूर  हा  ।  कोयले  पर  आये  भाड़  भी
 बढ़ाया  है,  उस  में  हमें  कोई  एतराज  नहीं,
 ब्लेड  पर  भ्राप  लगाइये,  यह  तेल  फुलेल  पर
 लगाइये,  साबुन  पर  श्राप  लगाइये  उस  से  मुझे
 कोई  एतराज  नहीं  है  |  श्रोर  भी  बहुत  सी
 लक्जरी  की  चीजें  हैं  जिन  पर  श्राप  टैक्स  लगा
 सकते  हैँ।  भ्रापने  कई  चीज़ों  पर  टेक्स  छोड़  भी
 दिया  है  जो  कि  श्राप  लगा  सकते  हैं।  लेकिन
 गांवों  के  जो  हल  चलाने  वाले  होते  हैं  वह कम
 से  कम  न  मक  तो  खाते  ही  हैं,  नमक  रोटी  खाते  हैं
 इसलिए  नमक  पर  भ्राप  महसूल  मत  लगाइये।
 अलबत्ता  जिन  चीजों  पर  श्राप  ने  टैक्स  छोड़ा  है
 उन  पर  श्रवश्य  टैक्स  लगाइये  ।  श्रब  नमक  के
 लिये  श्राप  कहते  हैं  कि  वह  भ्रनएकोनामिक
 द्वोता  है  लेकिन  मैं  समझता  हूं  कि  हमारे  यहां
 बिहार  में  उत्त र  प्रदेश  से  जो  कि  800  किलो-
 मीटर  दूर  हैं  वहां  के  आ्रादमियों  पर  झाघा
 पैसा  पड़े,  चाहे  जितना  पड़े,  वह  उचित  नहीं
 होगा  |  मैं  समझता  हूंकि  शायद  ही  कोई
 गरीब  श्रादमी  ऐसा  होगा  कि  जो  कि  नमकके
 कारण  जेल  नहीं  गया  होगा  ।  हमारे  पाटिल
 साहब  पुराने  कांग्रेसी  हैं  भौर  में  उनसे  ख़ास
 तौर  पर  से  श्रपील  करता  हूं  कि  यह  जो
 नमक  वाला  भाड़ा  श्रौर  महसूल  है  श्राप
 ््स  को  हटाइये  |

 भ्रव  एक  बात  मैं  बतलाता  हूं  7  हमारी
 सरकार  ने  जमींदारी  को  हूटा  दिया  ।  i0
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 इपये,  20  रुपये,  30  रुपये  शौर  50  रुपये  वाले
 जमींदा  र  को  हटा  दिया  लेकिन  वह  रेलवेज
 से  यह  व्हीलर  की  जमींदारी  को  नहीं  हटा
 पाई  है।  श्रव  मेरी  समझ  में  नहीं  भ्राता  कि
 हमारे  रेलवे ज  मंशक्लालय  की  उन  के  साथ  क्या
 सांठ  गांठ  है  कि  वह  व्हीलर  की  जमींदार  को
 कायम  रक्खे  हुए  है  ?  इसकी  मोनोंपोली
 तोड़नी  भ्रावश्यक  है  ।  भ्रब  एक  स्टेशन  का
 इसका  काम  झाप  एक  गरीब  आदमी  को  दे  दें  ।
 वह  मेहनत  करेगा  श्र  चार  पैसे  कमा  कर
 खायेगा  लेकिन  यह  जो  उसकी  एक  जमींदारी
 बनी  हुई  है,  5,  0  लाख  रुपया  इन  की
 सालाना  आमदनी  है  उसको  कायम  रखना
 उचित  नहीं  है।  मैं  चाहता  हूं  कि इस  व्हीलर
 की  जसींदारी  को  श्राप  हटाइथे  ।

 एक  बात  मुझे  प्रौर  कहना  है  ।  पाटिल
 साहब  ने  वायदा  किया  था  कि  वे  बिहार  के
 लिए  एक  रेलवे  सविस  कमिश्न  बनायेंगे।
 बदकिस्मती  हमारे  बिहार  की  यह  रही  कि
 श्री  जगजीवन  राम  रेलवे  के  मिनिस्टर  रहे,
 डा०  राम  सुभग  सिंह  रेलवे  के  मिनिस्टर  हैं,
 लेकिन  वे  लिहाज़  के  मारे  कुछ  बोलते  नहीं  हैं
 कि  हम  बदनाम  हो  जायेंगे  शौर  नतीजा  यह
 होता  है  कि  बिहार  सफर  करता  है  ।  श्रव
 पांच  करोड़  हमारी  पापुलेशन  है  लेकिन  वहां
 पर  एक  रेलवे  संविस  कमिशन  नहीं  है।
 श्रगर  पूरे  हिन्दुस्तान  में  देखा  जाय  तो  सब  से
 कम  प्रामदनी  हमारे  यहां  के  लोगों  की  है।
 हमारे  बच्चे  स्कूल  जाते  नहीं  |  उसका  कारण
 यहं  है  कि  हमारे  यहां  इतनी  गरीबी  है  कि  हमारे
 लड़के  पढ़  नहीं  सकते  ।  जैसे  तैसे  थोड़ा  बहुत
 पढ़  लेते  हैं  1 इलाहाबाद  भगर  चले  भी  जा
 सके  तो  जगह  नहीं  मिलती,  रहें  कहां  ?
 इसलिए  हुवा,  पानी  का  भी  श्रसर  होता
 है  ।  भ्रंब  मान  लीजिये  कि  कोई  दिल्ली  में
 रहेगा भौर  किसी  जगह  जाना  होगा  तो  तुरन्त
 चला  जायगा  ।  इसलिए  मेरा  कहना  है  कि
 हमारे  यहां  के  स्‍प्रादमियों  का खयाल  रखते  हुए
 बिहार  में  एक  रेलवे  सविस  कमिशन  की  सख्त
 जरूरत  है।  पाप  ने  कहा  ह ैकि  हम इप्े
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 कंसिडर  करेंगे  ।  मुझे  पूरी  उम्मीद  है  कि
 भाप  ज  से  तगड़े  मिनिस्टर  जो  कहेंगे  उसे  करेंगे
 जखर  धौर  इसकी  व्यवस्था  बिहार  में  कर
 देंगे

 दूसरी  बात  मुझे  यह  कहनी  है  कि  भाप
 समस्तीपुर  तक  बड़ी  लाइन  ले  गये  हैं।  समस्ती
 पुरके  झागे  (इंटरप्शांत्त)।

 सभापति  महोदय  :  जो  प्वाइंट स  श्रापकी
 पार्टी  के  श्रन्य  सदस्यों  ने  मसलन्‌  श्री  क०  ना०
 तिवारी  ने  भ्रपनी  स्पीचंज़  में  रख  दिये  हैं  उन्हें
 दुबारा  न  कह  कर  माननीय  सदस्य  अन्य
 बातें  कहें  ।

 श्री  विभूति  मिथ :  एक  बात  मुझे  कहनी
 है।  बराबर  भ्गेजी  राज्य  के  जमाने  से  लेकर
 आज  तक  यह  तीसरे  दर्जे  के  'पैसेंजस  के  लिये
 बराबर  लोग  शिकायत  करते  भाये  हैं  कि
 तीसरे  दर्जे  के  पैसेंजर्स  बहुत  तकलीफ  में
 रहते  हैं।  सरकार  ने  जनता  ट्रेन  श्रौर  कई  धन्य
 गाड़ियां  चलाई  हैं,  उसने  कई  कदम  उठाए
 हैं,  लेकिन  तीसरे  दर्जे  के  मुसाफिरों  के  लिये
 भ्रव  भी  रेल  गाड़ियों  में  बड़ी  भीड़  रहती
 है  ।  कुछ  दिनों  पहले  डाक्टर  साहब  ने  कहा
 था  कि  लोग  गाड़ियों  की  छत  पर  चढ़  कर
 यात्रा  करते  हैं।  इस  भवस्था  में  यह  प्रावश्यक
 है  कि  तीसरे  दर्जे  के  मुसाफिरों  के  लिये  भौर
 सहूलियत  दी  जाय।

 45  hrs,

 मेरी  कांस्टीट्यूएन्सी  में  जिले  का  हैड-
 क्वार्टर  मोतिहारी  है  |  वहां  पर  स्टेशन  पर
 चाय-पानी  और  मिठाई  श्रादि  की  जितनी
 दुकानें  हैं,  वे  सब  हमारे  जिले  के  बाहर  के
 लोगों  को  दी  गई  हैं।  यह  कहा  जायेगा कि
 संविधान  में  लिखा  हुआ  है  कि  सारा  हिन्दुस्तान
 एक  है।  मैं  कहना  चाहता  हूं  कि  संविधान
 में  यह  भी  लिखा  हुआ  है  कि  सब  के  साथ
 सामाजिक  ब्याय  किया  जाएगा।  भ्राज  हम
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 लोगों  के  साथ  सामाजिक  श्याय  नहीं  किया
 जा  रहा  है।  कम  से  कम  दर्जा  3  ओर  दर्जा
 4  की  नौकरियां  तो  हमारे  यहां  के  लोगों
 को  दी  जायें  ।  भ्रगर  ऐसा  नहीं  किया  जाएगा,
 तो  नतीजा  यह  होगा  कि  झाठ  दस  बरस  के
 बाद  जो  लड़के  शिक्षा  प्राप्त  कर  के  निकलेंगे
 उनमें  बेकारी  बढ़ेगी  |  यद्यपि  हम  लोग
 लायल  कांग्रेसमैन  हैं,  लायल  देशभक्त  हैं
 लेकिन  भविष्य  में  बेकारी  से  भ्रसन्तुष्ट  हो
 कर  वे  लोग  कहेंगे  कि  हम  इंडियन  यूनियन
 में  नहीं  रहना  चाहते  हैं,  क्योंकि  यहां  पर  सब
 के  साथ  न्याय  नहीं  होता  है  :  मैं  मंत्री  महोदय
 से  निवेदन  करूंगा  कि  इस  समय  चाय-पानी
 शौर  मिठाई  की  जो  दुकानें  बाहर  के  लोगों
 को  दी  जाती  हैं,  वे  हमारे  यहां  के  लोगों  को
 वी  जायें  ।

 जहां  तक  रेलवे  टाइम  टेबल  कमेटी  का
 संबंध  है,  वह  कोई  रिप्रेजेन्टेटिव  कमेटी  नहीं
 है।  जैसा  कि  श्री  पांडेय  ने  कहा  था,  हम  लोग
 सजेस्सन्ज़्  भेजते  हैं,  जिन  के  उत्तर  में  लिख
 कर  भा  जाता  है  “रिग्रेटिड”  |  मैंने  तो  सजेस्शन
 भेजना  छोड़  दिया  है,  क्योंकि  वहां  पर  न
 कोई  देखता  है,  न  कोई  सुनता  है।या  तो
 रेलवे  मिनिस्टर  साहब  इस  कमेटी  को
 रिप्रेजेन्टेटिव  बनायें  शौर  विभिन्न  जोन्ड  के
 पालियामेंट  के  सदस्यों  को  उसमें  रखें,  भयवा
 बहू  रेलवे  बोर्ड  के  लोगों  को  उसमें  रख  कर
 पह  काम  चलायें।

 जहां  तक  केटरिंग  का  संबंध  है,  मैं
 निवेदन  करना  चाहता  हूं  कि  हम  धामिक
 आदमी  हैं  श्रौर  चूंकि  हम  मांस,  मछली  भौर
 प्याज  भादि  नहीं  खाते  हैं,  इसलिये  हमारे
 जैसे  लोग  प्रायः  रेलवे  की  दुकानों  पर  खाना
 नहीं  खाते  हैं,  कभी-कभी  जरूरत  पड़ने  पर
 वहां  खाना  खाते  हैं।  हम  देखते  हैं  कि  वहां
 पर  दूध,  दही  भौर  फलों  का  कोई  इन्तजाम
 नहीं  है,  जिससे  हमारे  जैसे  लोगों  के  लिये  बड़ी
 मुश्किल  हो  जाती  है  भोर  मैं  निवेदन  करना
 चाहता  हूं  कि  हमारे  जैसे  लोग  इस  देश  में
 बहुत  हैं।  इसलिये  में  चाहता  हूं  कि  केटरिंग
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 [att  विभूती  मिश्र]
 का  ऐसा  प्रबन्ध  किया  जाये  जिस  में  हमारे
 जैसे  लोगों  के  लिये  भी  खाने-पीने  को  ब्यवस्था
 TI

 उत्तर  बिहार  बालों  को  अपने  यहां
 जाने  में  बड़ं।  मृसोबत  है,  क्योंकि  बहां  पर
 कोई  फास्ट  ट्रेन  नहीं  है।  जितनी  गाड़ियां  हैं,
 वे  सब  कलकत्ता,  मद्रास,  बम्बई,  दिल्ली
 और  कानपुर  जैसे  नगरों  के  लोगों  के  लिये
 हैं  ।  इसलिये  हम  लोगों  को  भ।  कोई  फास्ट
 द्र्न्ज  दो  जायें

 हमारे  यहां  मोतिहारं।  से  पहलेजाघाट
 श्रौर  मोतिहारी  से  समर्स्तपुर  जाने.  के  लिये
 कोई  एक्सप्रेस  ट्रेन  नहीं  है  -  मैं  झ्राशा  करता
 हूं  कि  रेलवे  मिनिस्टर  साहब  इस  बारे  में
 कोई  इन्तजाम  करेंगे  |

 मैं  कन्सल्टेटिव  कमेंट,  में.  कहते-कहते
 थक  गया  हूं  कि  मोतिहारं।  स्टेशन  पर  फर्स्ट
 क्लास  का  कोई  बैटिंग  रूम  नहीं  है  |  वहां पर
 फर्स्ट  और  सैकेंड  क्लास  का  एक  कम्बाइन्ड
 बैटिंग  रूम  हैं।  थर्ड  क्लास  का  बेटिंग  रूम
 स्टशन  से  अलग  हट  कर  है,  जहां  कोई  भला
 झादमी  जाना  नहीं  चाहता  |  इसलिये  यह
 आवश्यक  है  कि  थई  क्लास  का  बेस्गि  रूम
 रेलवे  स्टेशन  से  सटा  हुआ  ओर  प्रोटेक्टिव
 होना  चाहिये,  ताकि  वहां  पर  लोग  ठोक
 तरह  से बैठ  सकें ।  डिस्ट्रिक्ट  का  हैडक्वार्टर
 होने  के..  नाते  वहां  ऐसा  इन्तजाम  करना  चाहिये
 कि  लोगों  को  वहां  रहने  में  सहुलियत  हो  ।

 a
 रेलवे  मिनिस्टर  स।हब  को  ऐसा  प्रोश्र/म

 बनाना  चाहिये  कि  बह  हिन्दुस्तान  के  हर
 एक  हिस्से  में  घूम  गांधं।जं।  जब  गुजरात
 से  चम्पारन  गये,  तो  उन्होंने  हमारे  लिये
 बड़ा  कास  किया।

 ख  नापति  सहोदय  :  अ्रब  माननोय  सदस्य
 झपना  भाषण  समाप्त  करें  1
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 wt)  विभूति  सिख  :  सभापति  महोदय,
 क्या  हम  लोग  पालियामेंट  के  मेम्बर  नहीं
 हैं  ?  यहां  पर  इक्वेलिटो  और  फ्रेटनिटों  का
 बात  कही  जात॑  है,  लेकिन  हम  देखते  हैं  कि
 किसी  माननीय  सदस्य  को  बं।स  मिनट  दिये
 जाते  हैं  श्रौर  किसे  को  पन्दह  मिनट  a  -मैं
 चैलेंज  करता  हूं  कि कल  सब  माननोय  सदस्मों
 को  बीस  मिनट  या  उससे  श्रधिक  मिले  हुए
 हैं  1

 जब  पाटिल  साहब  फूड  मिनिस्टर  थे
 तो  उन्होंने  हमारे  जिले  में  कोयम्बटूर  के
 बेसिस  पर  एक  शूगरकेन  सीड  फार्म  दिया  t
 लेविन  जब  से  वह  रेलवे  मिनिस्टर  बने  हैं
 उन्होंने  वभी  भी  हमारी  तरफ  जाने  बा
 प्रयास  नहीं  किया  है  ।  मैं  उनको  कहना
 चाहता  हूं  फि  उनके  समय  पर  हमारा  भी
 उतना  ही  हक  है,  जितना  कि  शौर  लोगों  का
 है  ।  उन  को  प्रोप्रास  बना  कर  सब  जगह
 जाना  चाहिए  शौर  सब  जगहों  के  लोगों  की
 समस्याश्ों  का  पत्ता  लगाना  चाहिए  |

 हमारे  यहां  बंडक  नदी  पर  डुमरियाबाट
 पर  सेंट्रल  गबनं  मेंट  के  ट्रान्सपोर्ट  डिपार्टम:

 केद्वारा  एक  पूल  बन  रहा  है।  में  चाहता  हूं
 कि  मंत्री  महोदय  इस  बात  व  ख्याल  रखें
 ह  कहां  पर  रेल-कम-रोड  ब्रिज  बनाया  जाए
 ताबि  चम्पारन  और  सारन  से  दिल्‍ली  प्राने  में
 सहूलियत  हो  |  प्रंग्रेज़ों  के  जमाने  में  चवि  या
 सिदवलिया  नाम  की  एव  स्कीम  थी  लेबिन
 मंत्री  महोदय  के  राज  में  वह  स्कीम  खत्म
 हो  गई  ।

 हमारे  यहां  जो  भी  रेलवे  लाइम्स  बनी
 &  वे  सब  भ्रंग्रेजों  क ेसमय  को  बनी  हुई  हैं  ।
 जब  से  हमने  स्वाधीनता  प्राप्त  की  है  इन
 अठारह  बरसों  में  उत्तर  बिहार  में  कोई  रेलव
 लाइन  नहीं  निकली  है  1  हमारा  भनुभव  है
 ि  किसी  स्थान  पर  रेलबे  लाइन  निकालने
 के  लिये  यह  भावश्यनगः  है  गिः  या  तो  बही  बा
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 कोई  मिनिस्टर  हो  धौर  या  वहां  से  कांग्रेम
 कमेटी  का  कोई  प्रभावशाली  मेम्बर  हो  |
 चूंकि  हमारी  यह  स्थिति  नहीं  है  इस  लिये
 हमारे  यहां  कोई  रेलवे  लाइन  नहीं  निकाली
 गई  है  1

 समस्तीपुर  तक  बड़ी  लाइन  चली  गई
 है  लेकिन  वह  हमारे  बहां  नहीं  जा  रही  है
 क्योंकि  चम्पारन  में  नतो  बांग्रेस  का  श्रौरन
 ग्रवनेमेंट  का  कोई  बड़ा  प्रादमी  है।  मैं
 निवेदन  करना  चाहता  हूं  कि  चम्पारन  वाया
 मुजफ्फरपुर  तवा  बड़ी  लाइन  होनी  चाहिये  |

 नारायना  पर  जो  पुल  था  वह  जमाना
 हुआ  i922  %  बह  गया।  तब  से  लेबर
 भ्राज  तक  गोरखपुर  से  चम्पारन  को  बनेक्ट
 करने  के  लिये  कोई  पुल  नहीं  बना।  कभी
 सुनते  हैं  कि  गंडकः  के  बेराज  पर  पुल  बनेगा
 झौर  कभी  सुनते  हैं  विः  सीधा  पुल  बनेगा  |
 हम  चाहते  हैं  विः  रेलवे  मंत्री  इस  बारे  में  पूरी
 तहकीकात  करें  और  जो  सहूलियत  हो  सके
 बह  प्रदान  करें  ।

 आज  समस्तीपुर  में  डी०  टी०  एस०  का
 दफ्तर  है।  उस  पर  हमें  कोई  ऐतराज  नहीं
 है  -  लेकिन  तिरहत  डिवीजन  में  चार  जिले
 हैं श्रौर  लकड़ी,  फ्त्थर  श्रीर  धान  प्रादि
 जितना  सामान  हमारे  जिले  से  एकक्‍्सपोर्ट
 होता  है  उतना  बिसी  जिले  से  नहीं  होता  है
 इसके  बावजूद  डी०  टी०  एस०  वा  दफ्तर
 समस्तीपुर  में  है।  जगजीवन  बाबू  ने  मुझ  से
 कहा  था  कि  मोतिहारी  में  डी०  टी०  एस०
 का  दफ्तर  बनाया  जामेगा  लेकिन  आज  तबा
 उस  बर  बयाल  नहीं  किया  गया  है  श्रौर  डी०
 टी०  एस०  का  दफतर  समस्तीपुर  में  ही  रह
 गया  है  ।

 सरकार  कलकत्ता  बम्बई  ज॑से  बड़े
 लगरों  को  डेबेलप  बरती  है  भौर  साथ  ही  शौर
 छोटी-छोटी  जगहों  को  भी  डेवेलप  करने  का
 प्रयत्न  करती  है  1  लेकिन  ऐसी  जगहें  भी  हैं
 जिन  को  डेवेलप  न  करने  से  लोगों  को

 असुविधा  श्लौर  तबलीफ  होती  है।
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 भ्न्त  में  में  श्री  पाटिल  से  ग.हना  चाहता
 हैं-डा०  राम  सुभग  सिंह  से  नहीं  क्योंकि:
 बह  तो  लिहाज  के  मारे  कुछ  नहीं  बोलेंगे--
 कि  जो  बातें  मैंने  कहीं  हैं  उन  पर  ध्यान
 दिया  जाये  भौर  विशेषवर  बिद्दार  के  लिये
 पटना  में  एक  रेलवेज  पब्लिघः  सधिस  कमीशन
 स्थापित  किया  जाये  ।

 Shri  K.L.  More  (Hatakanangle):
 Mr.  Chairman,  Sir,  I  am  grateful  to
 you  for  giving  me  this  opportunity.

 At  the  outset,  I  would  like  to  cong-
 ratulate  the  hon.  Railway  Minister,
 Shri  S.  K.  Patil,  the  hon,  Minister  of
 State,  Dr,  Ram  Subhag  Singh,  the
 Deputy  Minister  and  the  Railway  Ad-
 ministration  for  the  admirable  and
 spectacular  performance  which  the
 Railways  have  given  so  far.  Our  na-
 tion  forget  the  valuable  services
 rendered  by  our  Railways  so  effectively
 and  promptly  at  the  most  crucial  and
 emergent  times  of  Chinese  and  Pakis-
 tani  aggression. Qur  nation  cannot  also  forget  the
 most  precious  role  that  is  being  played
 increasingly  by  the  Railways  in  the
 field  of  the  country’s  economic  deve-
 lopment  and  passenger  services,

 The  present  budget  is  a  glowing  in-
 dication  of  the  Railways’  brilliant
 performa:  Many  inst:  can  be
 cited  in  support  of  my  statement,  but
 |  have  no  time  to  go  into  them.  With
 your  permission,  I  would  like  to  make
 one  or  two  observations

 With  regard  to  one  line,  which  has
 already  been  referred  by  the  Mini-
 ster—the  Hon.  Minister  has  been  kind
 enough  to  refer  to  Miraj-Kolhapur
 branch  line—with  regard  to  that
 line  it  is  said  that  the  surveys
 have  been  completeg  and  reports  are
 under  preparation  on  the  outlays  need-
 ed  for  conversion  of  the  Miraj-Kolha-
 pur  branch  line.  I  am  grateful  for
 this  but  it  has  not  gone  or  it  has  not
 progressed  beyond  surveys  and  re-
 ports.  Nobody  knows  when  the  con-
 struction  of  this  line  would  be  taken
 up.  The  greatly  increasing  traffic
 needs  on  this  line,—the  long  standing
 grievance  of  the  people  of  that  area
 and  even  the  original  surveys  of  the
 Railways  have  shown  that  it  is  most
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 {Shri  K,  L.  More]
 practicable  to  take  up  thig  Kolhapur-
 Mura)  une,  aligned  with  the  Muraj- Poona  line.  Ot  course,  with  regard  to
 this  Muraj-Poona  line,  the  construc-
 tion  has  been  already  started  and  a
 teterence  to  this  line  is  also  made  in
 the  following  words;—

 “The  Poona-Miraj  section  is  also
 being  converted  to  broag  gauge  to
 cater  adequately  for  the  increase
 in  trafitc  consequent  mainly  on  the
 compietion  of  the  Koyna  Project
 in  the  area.”

 In  this  connection  I  would  like  to
 submit  that  it  is  absolutely  useless  and
 impracticable  to  go  on  with  this  Poona-
 Miraj  conversion  of  metre  gauge  into
 broad  gauge  without  taking  up  the
 Kolnapur-Miraj  line.  This  is  because
 80%  ot  the  trattic  is  from  the  Kolhapur
 region.  I  have,  on  many  occasions,
 drawn  the  attention  of  the  hon.  Mini-
 ‘eter  as  well  as  the  Railway  adminis-
 tration  to  this  need.  The  traffic  re-
 quirements  on  this  line  are  very  heavy.
 There  are  six  co-operative  sugar
 tactories  and  they  are  producing  more
 than  ten  lakhs  bags  of  sugar.  Simi-
 larly  gur  is  the  most  important  com-
 midity  in  this  region  and  more  than
 ten  lakhs  of  lumps  of  gur  are  exported
 to  Gujarat  and  other  parts  of  the
 country.  Another  thing  ig  that  this
 area  is  very  important  from  the  point
 of  view  of  small  scale  industries:
 diesel-oil  engines,  water  pumps,  parts
 of  automobile  engines  and  so  many
 small  engines  are  manufactured  in  this
 area;  they  are  manufactured  in  a  large
 scale  and  the  export  of  these  is  also
 very  important.  To  handle  this  heavy
 traffic,  the  Railways  must  come  to
 their  aid.  If  the  conversion  of  this
 Miraj-Kolhapur  line  is  not  completed,
 if  this  line  which  is  only  48  kilometres
 is  left  out  for  sometime  to  come,  then
 {here  would  be  a  great  loss  not  only  to
 the  Railways  but  also  to  the  people  of
 those  areas  because  the  whole  traffic
 would  be  stranded  at  Miraj,  and  the
 loss  would  be  such  that  within  that
 amount,  the  construction  of  that  line
 could  be  taken  up.
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 5.3  hrs,
 (Mr.  Depury-Speaker  in  the  Chair]
 One  thing  that  I  would  like  to  say

 is  this.  J]  cannot  appreciate  the  obser-
 vations  made  by  the  hon.  Minister,  the
 reason  that  he  has  given  for  taking  up
 the  Poona-Muraj  line,  which  is  nearly
 252  kilometres,  is  the  development  of
 the  Koyna  Project.  Koyna  Project  is
 a  future  thing;  it  has  yet  to
 be  deveioped,  but  the  traffic  in  Kolha-
 Pur  region  is  already  there  and  there
 is  a  great  need  to  handle  the  traffic
 there.  I  would,  therefore,  most  humb-
 ly  urge  that  the  hon,  Minister  and  the
 Kailway  administration  should  take  up
 this  line  as  urgently  as  possible  and
 relieve  the  hardships  of  that  region,

 I  would  also  like  to  place  one  more
 thing  before  the  hon.  Minister  for  his
 kind  consideration.  That  is,  with  re-
 gard  to  the  increased  freight  on  coal
 and  coke.  One  hon.  Member  has  said
 that  there  should  be  no  increase  on
 salt,  but  there  can  be  increase  on  coal
 and  coke.  I  do  not  agree  with  him.
 He  has  become  sentimental.  He  must
 take  into  consideration  the  industries
 first.  Now  those  industries  which  are
 lying  beyond  800  kilometres  will
 suffer  from  this  increase.  This  is  @
 clear  discrimination.  I  request  the
 hon.  Minister  not  to  make  this  discri-
 mination  because  Maharashtra,  Guja-
 rat,  Rajasthan  and  Punjab  are  deve-
 loping  small-scale  industries  and  they
 will  be  put  to  many  hardships,

 I  have  many  points  to  cover,  but
 since  I  have  no  time,  I  would  only  say
 that  the  Railway  Budget  is  most  wel-
 come  and  I  support  it.

 Shri  Shinkre  (Marmagoa):  As  a
 rule,  if  repeated  praises  are  showered
 on  a.person,  that  person  tends  to  be-
 come  a  little  complacent  and  take  too
 many  things  for  granted  and  I  believe
 that  my  hon.  friend,  Shri  Patil,  is  no
 exception  to  this  rule,

 Ever  since  Independence,  we  have
 been,  in  this  House  and  elsewhere,
 praising  the  performance  of  the  Rail-
 way  administration  and  the  successive
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 Railway  Ministers  in  such  a  manner
 that  most  Railway  Ministers  and  the
 Railway  Administration  have  almost
 come  to  think  that  they  have  really achieved  something  wonderful  and
 extraordinary.

 An  hon.  Member:
 you  are  here.

 Not  so  long  as

 Shri  Shinkre:  Therefore,  I  want  to
 soung  a  slightly  different  note,  a
 slightly  discordant  note,  and  be  some-
 what  critical  of  my  hon.  friend,  Shri
 Patil.

 There  are  several  reasons  why  I
 want  to  be  critical  of  him.  First  and
 foremost,  he  is  a  very  intelligent  per-
 son.  He  has  very  broad  shoulders  and
 is  thick-skinned.  Should  my  criticism
 be  unjustified  or  wrong,  he  can  hit
 back  at  me  more  harshly  and  should
 my  criticism  be  justified  and  correct,
 I  expect  Shri  Patil,  a  very  intelligent
 man,  a  resourceful  man,  a  man  with
 enough  power  behind  him,  to  make
 himself  bold  to  take  whatever  radical
 and  revolutionary  decisions  may  be
 required  to  be  taken  to  make  our
 Railways  something  worthwhile  or
 more  than  what  they  presently  are.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Does  my  hon.  friend  want
 Mr.  Patil  to  make  a  revolution?

 Shri  Shinkre:  A  revolution  in  the
 railways.  I  know  that  he  is  not  capa-
 ble  of  doing  any  revolution  elsewhere
 because  he  belongs  to  such  a  group  of
 persons  as  believe  very  much  in  con-
 servatism.  May  God  help  him!  But
 within  his  own  limitations,  let  us  see
 how  he  has  done  the  budgeting.

 First  of  all,  I  want  to  refer  to  the
 budget  itself.  What  sort  of  a  budget
 has  Shri  S,  K.  Patil  presented?  Is  it
 a  surplus  budget?  Is  it  a  deficit  bud-
 get?  Is  it  a  well-balanced  budget?

 Shri  Surendranath  Dwivedy:  It  is  a
 commercial  budget.

 Shri  Shinkre:  I  know  that  accord-
 ing  to  his  speech  it  is  a  surplus  bud-
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 get,  because  the  estimateg  revenues
 are  more  than  the  estimated  expendi-
 ture.  But  the  papers  that  have  been
 circulated  on  behalf  of  the  Railway
 Ministry,  at  least  to  a  layman  like  me, make  very  little  sense,  and  I  wonder
 very  much  whether  they  have  made
 enough  sense  to  Shri  S,  K.  Patil,  be-
 cause  I  know  he  does  not  have  enough time  to  go  into  the  details  of  these
 numbers  and  figures,  and  as  a  rule  it
 is  a  very  intelligent  device  to  present
 too  many  numbers,  a  jungle  of  num-
 bers  and  keep  many  people  quiet  be-
 cause  they  know  very  well  that  they
 have  in  front  a  real  jungle  of  num-
 bers,  and  so  most  people  let  them  pass;
 and  especially  in  a  matter  like  the
 railways,  when  the  railways  can  be  ex-
 pected  to  have  first-class  accounting
 and  first-class  auditors,  everybody  is
 liable  to  take  for  granted  that  every-
 thing  must  be  correct  at  this  front.

 What  I  want  to  say  is  this,  namely
 that  whereas  the  budget  in  general
 shows  a  total  revenue  estimated  at
 Rs.  795  odd  crores,  the  demands  total
 something  like  Rs.  455  odd  crores.
 Nowhere  in  the  so  many  papers  cir-
 culated  on  behalf  of  the  Ministry  has
 it  been  shown  how  this  difference  will
 be  assessed  and  from  what  sources
 this  difference  will  eventually  be  paid.
 If  Shri  S.  K.  Patil  thinks  that  this  ex-
 planatory  memorandum  makes  any
 sense  to  laymen  like  us,  he  is  mis-
 taken;  then  I  would  like  to  say  that  I
 do  not  think  that  the  Railway  Minis-
 try  expects  every  Member  of  Parlia-
 ment  to  be  an  expert  in  finance  and
 accouting  and  audit;  we  are  mostly
 common  men,  laymen  who  have  only
 been  taught  that  two  plus  two  make
 four  in  arithmetics.  So  many  expla-
 natory  notes  have  been  given  after
 each  head,  but  I  confess  that  I  could
 not  make  any  head  or  tail  out  of  it.

 Shri  N,  Sreekantan  Nair:  That  is  the
 purpose.

 Shri  Shinkre:  My  hon.  friend,  Shri
 N.  Sreekantan  Nair,  says  that  that  is
 the  purpose.  That  might  really  be  the
 purpose,  because  I  do  not  know  where
 this  difference  of  more  than  Rs.  650
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 crores  is  to  come  from.  It  cannot  come
 from  the  estimated  revenues  which  are
 only  Rs.  795  odd  crores.  There  may  be
 some  difference  this  side  or  that  side,
 but  that  difference  will  not  go  up  or
 cannot  be  expected  to  go  up  to  Res.
 455  crores.  Is  it  to  be  met  from  the
 several  funds  that  the  railways  have
 accumulated  over  the  years,  or  is  it  to
 be  taken  on  loan  from  the  Govern-
 ment  of  India  or  the  Central  ex-
 chequer?  I  know  that  it  has  to  be
 taken  from  all  these  three  sources.
 But  there  has  been  a  purpose,  if  I
 might  say  so,  not  to  make  this  per-
 fectly  clear.  I  do  not  kow  why.  It  is
 time  that  the  Railway  Ministry  shou'd
 think  in  terms  of  giving  laymen  like
 us  something  more  clear  and  more  ex-
 Plicit  so  that  we  know  how  much
 exactly  the  railways  are  earning,  and
 how  much  they  are  spending  out  of
 the  earnings,  and  how  much  they  will
 eventually  require  in  the  course  of  the
 year  from  the  funds  which  have  ac-
 crued  or  which  have  been  credited  to
 their  accounts  after  several  years,  as
 well  as  from  the  public  exchequer.

 General’'y,  the  Railway  Ministers,
 one  after  the  other,  would  turn  down
 any  suggestion  for  any  new  lines  or
 new  improvements  in  case  they  feel
 that  they  would  not  be  very  remune-
 rative,  on  the  stock  argument  that  the
 railways  are  being  operated  on  a  com-
 mercial  basis  and  they  are  not  a  cha-
 rity  institution  and  they  cannot  under-
 take  this  project  or  that  project  be-
 cause  it  would  not  be  remunerative.

 So,  I  think  that  if  we  assess  the
 railways’  performance  only  on:  the
 basis  assumed  by  the  Railway  Admi-
 nistration  that  it  is  a  commercia)  pro-
 position  or  a  commercial  undertaking
 and  come  to  a  certain  result  whereby
 we  shall  be  in  a  position  to  say  that
 the  railways’  performance  is  not  that
 good,  then  [  hope  or  expect  that  Shri
 S.  K.  Patil  will  accept  the  blame  and
 will  .agree  with  me  that  his  perfor-
 mance  .as  the  Railway  Minister  or  the
 performance  of  the  Railway  Adminis-
 tration  so  far  has  not  been  so  good  as
 he  wants  us  to  believe.
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 It  has  been  said  in  this  House  and
 elsewhere  by  no  lesg  a  person  than
 just  one  of  his  own  Cabinet  collea-
 gues  whom  some  Member  of  Parlia-
 ment  who  was  sitting  close  to  me  at
 that  time  called  a  new  convert,  but
 whom—I  do  not  want  to  call  people
 bad  names,  especially  people  of  that
 stature—I  would  call  him  a  new  pro-
 phet  who  is  going  to  save  this  ruling
 party  from  economic  disaster.  He  has
 said  that  all  public  undertakings  can
 be  reasonably  expected  to  give  to  the
 country  a  return  of  l2  per  cent,  ana
 if  they  give  a  2  per  cent  return  they
 should  be  considered  as  doing  well.
 So,  let  us  apply  this  very  yard-stick
 to  the  performance  of  the  railways.
 According  to  the  papers  circulated,  we
 know  that  the  railways  have  a  total
 asset  estimated  at  Rs.  3491  crores;
 I  say  this  subject  to  correction,  because
 they  have  made  here  again  a  bungling.
 At  one  place  they  have  shown  that  the
 total  assets  are  of  the  value  of  Rs.
 2890  odd  crores;  they  have  added  one
 explanatory  note  there  to  say  thav
 whatever  money  or  capital  has
 acerued  or  has  been  credited  to  the
 railways  as  a  result  of  various  funds
 has  not  been  included  therein;  else-
 where  when  they  have  given  a  balance
 sheet  they  have  shown  this  very
 figure;  namely  Rs.  3491  odd  crores  as
 the  total  assets  of  the  Indian  Govern-
 ment  railways.  Assuming  that  the
 {otal  assets  of  the  railways  are  Rs.
 349l  crores,  straight  arithmetic  will
 show  that  the  railways  must  return
 to  the  pub'ic  exchequer  something  like
 Rs.  420—unfortunately—crores.

 An  hon.  Member:  Why  ‘unfortuna-
 tely’?  oo

 Shri  Shinkre:  It  comes  to  Rs.  420
 crores  odd.  I  do  not  want  the  railways
 to  become  ‘420’.  From  my  own  point
 of  view,  the  Indian  Railways  must
 return  to  the  public  exchequer  much
 more,  because  the  railways  are  about
 l0  years  old  and  it  is  a  set  principle
 in  any  industrial  undertaking  that
 after  the  initial  ten  years  they  must
 without  ay  difficulty  show  a  profit  of
 between  5  to  20  per  cent.
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 Shrimati  Savitri  Nigam  (Bombay):
 They  are  also  expanding  every  year.

 Shri  Shiakre:  They  may  expand, but  they  must  be  self-financing.  If
 they  cannot  be  self-financing  even  after 0  years,  then  what  is  the  sense  in  it?
 I  would  ask  Shri  S.  K.  Patil  one  ques- tion  in  this  connection.  He  is  a  very
 powerful  man.  Suppose  tomorrow  this
 Parliament  decides  to  hand  over  the
 railways  to  some  private  operator  and
 Shri  S  K.  Patil  himself  is  appointed
 the  plenipotentiary  to  negotiate  this
 deal;  he  knows  that  the  railways
 mean  to  the  country  a  capital  outlay of  Rs  349]  odd  crores.  What  is  the
 minimum  royalty  that  he  would  ask
 for  from  the  private  operator?  No-
 body  would  agree  with  him  if  he  went
 anywhere  less  than  5  per  cent.  But
 let  us  assume  that  2  per  cent  is  the
 figure  as  given  by  that  wizard.

 An  hon.  Member:  Who  is  that  wi-
 zard?

 Shri  Shinkre:  Why  should  I  cite
 names?  The  names  are  too  well  known
 to  be  cited  here.

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  continue  a  little  later.
 Now,  we  shall  be  taking  up  the  cal-
 ling-attention-notice.

 5.30  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 Arrack  By  MiIzOS  ON  GOVERNMENT

 TREASURIES  ETC.  Lit'NGLEH.—contd.
 Shri  Hem  Barua  (Gauhati):  I  call

 the  attention  of  the  Minister  of  Home
 Affairs  to  the  following  matter  of  ur-
 gent  public  importance  and  request that  he  may  make  a  statement  thereon:

 The  reported  attack  by  10,000 Mizos  of  the  Mizo  National  Front
 on  Government  treasuries  and  ar-
 mouries  at  Aijal  and  Lungleh  of  the
 Mizo  district.

 awe  सिह  (केराशा)  :  मेशा
 प्वाइंट  झाफ  भ्राइर  हैं।  क्या  एक  दिल  में  दो
 दफे  कार्लिंग  अदशन  पढ़ा  जा  सकता  है  ?
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 The  Minister  of  Home  Affairs  (Shri
 Nanda):  Sir,  we  have  been  in  cons-
 tant  touch  with  the  Government  of
 Assam  in  regard  to  certain  seri-
 ous  incidents  that  have  occurred
 on  the  night  of  28th  February
 and  lst  March  in  the  Mizo  Hills
 district.  The  position  as  as.ertained
 from  the  State  Government  is  that  bet-
 ween  0°30  P.  M.  on  28th  February
 and  3  A.  M.  on  Ist  March,  some  tri-
 also  resorted  to  acts  of  lawlessness
 and  violence  at  Lungleh,  Aijal,  Eay-
 rangte,  Chawmgte  tnd  Chinlunang  in
 their  attempt  to  disrupt  communica-
 tions  ad  overawe  public  servants.  The
 total  number  who  took  part  in  all
 these  places  is  about  800-1300.  We
 have  reasonable  grounds  to  _  believe
 that  these  tribals  are  led  by  extremist
 elements  in  the  Mizo  National  Front.
 The  first  attack  was  at  about  10-30
 P.  M.  on  the  28th  February  on  the  sub-
 treasury  at  Lung'eh.  A  gang  500  to
 000  strong  attacked  a  camp  of  Secu-
 rity  Forces  and  an  Assam  Rifles  Post.
 This  attack  was  beaten  back  and
 same  of  the  attackers  are  stated  to
 have  been  killed  on  our  side,  two
 men  of  the  Assam  _  Rifles  were
 killed  and  three  wounded.  The  where-
 abouts  of  the  Sub  Divisional  Officer  of
 Lungleh  who  was  surrounded  are  still!
 not  known.  The  latest  reports  to
 reach  from  Lungleh  indicate  that  the
 situation  there  is  under  control.

 At  about  2:00  A.  M.  on  the  Ist
 March,  a  number  of  persons  attacked
 the  Telephone  Exchange  at  Aijal  and
 an  hour  later  the  District  Treasury
 was  also  attacked  by  about  00  to  150
 persons  who  took  away  ten  rifles,  two
 bayonets,  some  rounds  of  ‘803
 ammunition  and  cash  from  the  single
 lock  of  the  Treasury,  They  tried  to
 break  open  the  double  lock  but  did
 not  succeed.

 At  about  ‘1:30  A.  M.  on  the  Ist
 March,  a  gang  of  00  to  50  people
 armed  with  lathis  surrounded  the
 Ss.  0.  O.  P.  WD,  at  Eayrangte  and
 asked  him  to  get  out  of  the  district.
 The  mob  took  the  key  from  the  Chow-
 kidar  and  took:  over  the  departmen-
 tal  stores  and  the  jeep.  There  were
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 similar  encounters  at  Chinluang  and
 Chawmgte  at  which  a  number  of  per-
 sons  belonging  to  the  Mizo  National
 Front  were  killed.  Full  details  of
 these  incidents  are  yet  to  be  gathered,
 but  I  learn  from  the  Chief  Minister
 that  the  situation  at  Aijal  is  now  fully
 under  control.  The  Commissioner  of
 Silchar  Division,  the  Inspector  Gene-
 ral  of  the  Assam  Rifles  and  a  senior
 army  officer  have  flown  to  Aijal  to
 make  an  on-the-spot  assessment  on
 receipt  of  which  the  Government  of
 Assam  will  take  whatever  action  is
 called  for  to  assert  the  authority  of
 civil  administration  and  to  ensure  pro-
 tection  of  life  and  property  of  citizens.

 While  the  full  picture  of  the  inci-
 dents  of  these  two  days  is  yet  to
 emerge,  there  is  enough  evidence  to
 come  to  the  conclusion  that  these  acts
 are  part  of  a  campaign  by  misguided
 extremist  elements  in  the  Mizo  Na-
 tional  Front  to  back  their  demand  for
 independence.  I  can  assure  the  House
 that  any  resort  to  lawlessness  and
 violence  from  whatever  quarter  will
 be  put  down  firmly.  The  Government
 is  always  willing  to  look  ito  genuine
 grievances,  if  any,  in  regard  to  econo-
 mic  development  and  other  welfare
 measures  in  the  area  but  will  not
 tolerate  spreading  of  disaffection  and
 defiance  of  authority.

 Shri  Hem  Barua;  This  is  a  very
 serious  situation.  The  softpedalling
 of  the  Naga  issue  by  Government  has
 served  as  a  spring-board  to  these  anti-
 national  elements  organised  into  what
 they  call  the  Mizo  National  Front.
 They  are  openly  going  to  Pakistan  and
 carrying  back  arms  from  there.  This
 attack  on  the  treasuries  and  armou-
 ries  is  part  of  their  grand  strategy  to
 achieve  independence.  In  that  con-
 text,  may  I  know  if  Government  are
 convinced  that  stern  measures  must
 be  taken  against  these  anti-national
 elements  so  that  they  might  not  be
 able  to  reenact  the  entire  Nagaland
 drama  in  the  Mizo  district?  If  they
 are,  why  is  it  that  Government  are
 vacillating  to  take  stern  action  against
 them?
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 Shri  Nanda:  I  fully  agree  with  the
 hon.  Member.  Without  connecting  it
 with  any  other  situation  and  any  other
 developments,  I  think  the  situation  is
 serious,  More  than  these  figures  and
 these  incidents  will  reveal,  the  seri-
 ousness  lies  behind  it  and  under-
 neath  it.  Therefore,  I  fully  agree  with
 the  hon.  Member  that  stern  action  has
 to  be  taken,  and  there  has  to  be  no
 delay  in  dealing  with  it.  I  am  sure
 that  all  these  steps  will  be  taken,

 Shri  Hem  Barua:  My  information
 is  that  the  Assam  Government  asked
 the  Union  Ministry  of  Home  Affairs
 to  take  stern  action  against  those  who
 are  going  to  Pakistan  and  collecting
 arms,  but  the  Union  Home  Ministry
 is  not  moving  in  this  direction.

 Shri  Nanda:  It  is  moving  in  that
 direction.

 Shri  Surendranath  Dwivedy
 (Kendrapara):  From  the  statement
 of  the  Chief  Minister  of  Assam,  it
 appears  that  some  of  the  ex-service-
 men  were  also  involved  in  these
 raids.  May  I  know  whether  they
 belong  to  the  Mizo  tribe  or  are
 outsiders  and  whether  Government
 have  thought  of  taking  any  strong
 action  against  the  ex-servicemen
 who  indulge  in  those  lawless  activities,
 by  way  of  suspension  of  their  pen-
 sion,  if  necessary,  in  order  to  pre-
 vent  them  from  such  violent  activi-
 ties?

 Shri  Nanda;  The  hon.  Member's
 information  is  correct.  There  are
 ex-servicemen  and  they  are  also
 part  of  this  force,  the  Mizo  National
 Front.  Therefore,  al]  that  is  called
 for  will  be  done  in  this  matter.

 ह , ड  यहापाल  सिंह  :  क्‍या  सरकार  को
 कभी  ऐसा  ग्रहसास  हुआ  है  कि  एक  छोटी  सी
 गवर्नमेंट  असम  की  है  ।  वह  क्‍या  करे  ?  नागा
 होस्टाइल्स  को  क्रश  करे  या  पीस  टाक्स  के
 लिये  बाते  चीत  करे  ?  इस  चीज  को  देखते
 हुए  क्या  कभी  होम  मिनिस्टर  साहब  ने  यह  सोचा
 है  कि  वह  इस  इलाके  को  झपने  हाथ  में  ले  लें
 ताकि  चौबिस  चंटों  में  वह  इस  बीज  को  ऋश
 कर  सके  ?
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 att  नन्‍्या  :  माननीय  सदस्य  की  जो  हमदर्दी
 असम  गवनंमेंट  के  लिये  उस  के  लिये  मैं  उन  को
 श्न्यवाद  देता  हूं  ।  भ्रसम  गवर्नेमेंट  को  जितनी
 जरूरत  होगी  प्रौर  जिस  किस्म  की  जरूरत
 द्वोगी  सारी  मदद  पहुंचाई  जायेगी  ।

 Shri  Himatsingka  (Godda):  Have
 ‘Government  made  any  inquiry  if  there
 ig  any  other  organisation  behind  this
 anti-national  hill  tribe  hélping  them?

 Shri.  Swell  (Assam—Autonomous
 Districts):  I  strongly  object  to  the  ex-
 Pression  of  the  hon.  Member.  What
 does  he  mean  by  ‘anti-national  hill
 tribes’?  He  should  explain  it.  I  am
 a  member  of  the  hill  tribes.  Am  I  anti-
 national?

 Some  hon.  Members:  No,  no.

 Shri  Hem  Barua:  He  used  the  word
 ‘this’  anti-nationa]  hill  tribe.  Why
 should  he  get  angry?

 Shri  Swell:  I¢  hon.  Members  of  this
 House  do  not  know  how  to  use  Eng-
 lish  properly,  they  should  better  use
 their  own  language.

 Mr.  Deputy-Speaker:  It  does  not  ap-
 ply  to  him.  Why  should  he  get  angry?

 Shri  Ravindra  Varma  (Tiruvelia):
 The  hon.  Member  asked  whether  there
 was  any  other  anti-national  organisa-
 tion  behind  this.  He  was  perfectly
 within  his  rights  in  doing  so.

 Shri  Nanda:  There  is  another  or-
 ganisation;  it  is  the  Mizo  National
 Council.

 Dr.  L.  M.  Singhvj  (Jodhpur):  The
 statement  made  by  the  hon.  Minister
 makes  it  clear  that  the  menace  is  of
 alarming  proportions.  We  would  like
 to  know  specifically  whether  there  is
 any  truth  in  the  reports  that  the
 number  of  those  who  raided  the  trea-
 suries  was  as  large  as  10,000  and  cer-
 ‘tain  officials  had  been  kidnapped  and
 ere  still  in  the  custody  of  these  rebels
 and  that  there  is  a  Pakistan’s  compli-
 2599  (Ai)  LS—9.
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 city,  particularly  in  the  matter  of
 supplying  arms.  If  this  is  so,  what
 have  Government  got  to  say  in  respect
 of  the  observance  by  Pakistan  of  that
 clause  concerning  non-interference  in
 the  internal  affairs  of  the  other
 country?  Can’t  they  hold  them  to
 this  promise?

 Shri  Nanda:  So  far  as  the  numbers
 are  concerned,  I  have  given  the  infor-

 ‘mation  and  I  havé  also  said  that  an
 officer  has  disappeared.  We  do  not
 know  his  whereabouts,

 It  ig  true  that  in  the  earlier  months
 these  people  got  arms  from  Pakistan.
 Some  of  them  were  trained  in  Pakis-
 tan,  We  knew  all  that  was  happening.
 This  non-interference  is  aq  _  later
 affair.

 Shri  Hem  Barua:  Yet  you  did  not
 do  anything.

 Shri  Nanda  No.  no.  I  cannot  give
 all  the  details.  But  things  were
 being  done.  Now  I  am  sure  that  with
 the  expectation  that  on.  the  political
 fevel  things  will  be  settled,  this  pro-
 blem  will  be  overcome.

 Shri  Surendranath  Dwivedy:  Has
 this  matter  been  taken  up  with  Pakis-
 tan,  that  they  should  not  help  these
 people?

 Shri  Nanda:  The  question  about
 non-interference,  that  clause,  came  in
 later.  This  happened  earlier.

 Dr.  L.  M.  Singhvi:  I  asked  whether
 this  matter  would  be  taken  up  with
 the  Government  of  Pakistan.  Can  we
 not  hold  them  down  to  this  assurance
 contained  in  the  Tashkent  Declaration?
 Also  what  about  the  exact  number  of
 those  who  participated  in  the  raides?
 Newspapers  say  it  is  10,000.

 Shri  Nanda:  No,  Sir.  that  is  not
 true,  it  is  not  10,000.  The  total
 number  involved,  the  upper  limit,  may
 be  .300  may  be  200  more,  that  is  all.
 We  know  how  many  persons,  armed
 persons,  there  are.  The  others  are
 lathi-bearing  people.  But  so  far  as
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 Pakistan  is  concerned,  certainly  we
 will  enforce  all  our  rights.

 Shri  Hem  Barua:  Are  we  to  under-
 s:and  that  the  arms  came  earlier  and
 the  clause  in  the  Tashkent  Declaration
 later?

 Shrimati  Jyotsna  Chanda  (Cachar):
 May  I  know  whether  Government  is
 aware  that  a  big  bulk  of  the  mem-
 bers  of  the  Assam  Riffes  are  composed
 of  Mizo  people?  I  also  want  to  know
 from  the  Government  whether  they
 are  aware  that  one  Hragnawna,  ex-
 M.-P.  of  Burma,  with  his  followers
 is  staying  in  Mizo  District  with  a
 businessman,  who  is  propritor  of
 Zangena  and  brothers?

 Shri  Nanda:  So  far  as  the  Assam
 Rifles  are  concerned,  there  are  Mizos
 in  it,  and  it  is  a  good  thing  there  are
 Mozos  in  the  police  as  well  as  in  the
 Assam  Rifles.  They  have  proved  their
 loyalty  on  all  these  occasions.  There-
 fore,  it  is  a  welcome  thing  that  they
 are  there.  About  the  specific  case,  I
 would  like  to  ascertain.

 Dr.  M.  S.  Aney  (Nagpur):  Mzy  I  ask
 one  question?

 Mr.  Deputy-Speaker:  No,  he  is  not  a
 signatory.

 Shri  P.  C.  Borooah  (Sibsagar):  May
 I  know  whether  it  is  a  fact  that  Mizo
 National  Front  is  a  militant  organisa-
 tion  d  ding  an  independent.
 sovereign  Mizo  State,  and  that  a
 large  number  of  its  members,  who  are
 just  now  stated  to  be  ex-servicemen,
 belong  to  the  Mizo  Regiment  which
 was  disbanded  by  the  British  in  the
 late  forties  on  account  of  some  gross
 offences  committed  by  them?

 Shri  Nanda:  It  is  known  that  a
 considerable  element  belongs  to  that.
 seciion,  that  is  ex-servicemen,  and
 had  been  disbanded  before.

 Shri  P.  0.  Borooah:  My  question
 was  whether  they  are  demanding  an
 indepedent  Mizo  State?
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 Shri  Nanda:  Yes,  that  is  it.

 श्री  मधु  लिमये  (मंगेर)  :  दो  दिन  पूर्व
 मैं  न ेविदेश  मंत्री  से सवाल  पूछा  था  कि  क्‍या
 ग्रासाम  के  प्रन्य  पहाड़ी  और  झादिवासी
 इलाके  में  भी  हिंसात्मक  बिद्रोह  की  प्रवृत्तियां
 बढ़  रही  हैं,  तो  उस  वक्‍त  विदेश  मेंत्री  न ेजबाब
 दिया  कि  प्रंखबार  पंढ़ने  से  ऐसा  भालूम  होता
 है  कि  कुछ  प्रवृत्तियां  बढ़  रही  हैं  ।  हमारी
 सरकार  को  इसके  बारे  में  इतनी  लापरवाही
 है--यह  इस  उत्तर  से  साफ  हभ्ा  ।  इधर  दो
 किन  के  प्रन्दर  ही  मिज़ो  वाला  कांड  हो  रहा
 है  -  मणिपुर  के  चीफ  कमिश्नर  ने  ग्रभी  बयान
 दिया  है  कि  जहां  जहां  युड्धबन्दी  जारी  हो  गई
 है  उस  इलाके  को  नागा  विद्रोही  नेता  समझते
 हैं  कि  वह  हिन्दुस्तान  का  हिस्सा  ही  नहीं  है
 आर  वहां  पर  स्वतंत्र  नागा  राज्य  है  ।  इन  लोगों
 के  साथ  आप  लम्बी  बातचीत  करते  चले  जा
 रह  हैं  उसका  नतीजा  यह  हो  गया  है  कि  श्रब
 कई  ऐसे  विद्रोही  तत्व  गैर-तागा  पहाड़ी  इलाकों
 में  वैदा  हो  गए,  उनको  ऐसा  महसूस  होने  लगा
 है  कि  भ्रगर  हिसात्मक  कार्यवाही  की  जायगी
 तो  हो  सकता  है  कि  जो  छठी  श्रनुसूची  है--
 “सिक्स्थ  शिड्यूल'--उसके  बाहर  जाकर
 भी  उनके  साथ  समझौता  करने  के  लिए  सरकार
 तैयार  हो  जायगी  ।  तो  मैं  यह  जानना  चाहता
 हूं,  गृह  मंत्री  महोदय  से,  कि  वह  क्‍या  कोई
 ठोस  कायंवाही  करने  वाले  हैं  कि  जिससे  कि
 यह  विद्रोह  की  जो  प्रवृत्ति  है,  जिसकी  एंसा
 लगता  है  कि  हिसात्मक  कार्यवाही  करो  तो
 सरकार  बातचीत  करने  के  लिये  तैयार  हो
 जायगी,  यह  प्रवृत्ति  दब  जायेगी  !

 श्री  नन्दा  :  कोई  किसी  किस्म  का  समझौता
 करने  का  सवाल  नहीं  उठ  ता  है  ऐसे  लोगों  से  ।
 ऐसी  प्रवृत्तियों  की जोर  से,  सख्ती  से  दबा
 दिया  जायगा  श्रौर  इसके  लिए  हर  मुमकिन
 कदम  उठाया  जायगा  ।  (व्यवधान )
 मैं  यह  कहूंगा  कि  इसमें  किसी  किस्म  की  ढील
 नहीं  होगी  ।  लेकिन  नागाशों  के  बारे  में  जो
 सवाल  सदस्य  साहब  उठा  रहे  हैं  उसके  बारे
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 में  मैं  कहता  हूं  कि  वह  एक  दूसरे  तरह  का
 सवाल  है.  (ब्बवधान)  उसके  लिए
 एक  तरीके  से  उन  लोगों  के  साथ  जो  भी
 व्यवस्था  हो  रही  है,  वह  एक  आ्राशा  से  हो
 रही  है  जिसके  लिए  मुझे  याद  है  कि  कई
 मेम्बर  यहां  के  गए  थे  शौर  बड़ी  श्रच्छी  तरह
 से  सन्‍्तोष  उन्हें  हुआ  था  कि  यह  पालिसी  कुछ
 डिविढेंड  पे  कर  रही  है,  इससे  कुछ  शांति  बढ़
 रही  है  1  इसलिएं  मैं  इसे  बक्त  उसमें  नहीं  पड़ना
 चाहता  ।  लेकिन  झगर  किसी  जगह  भी...

 ह ।  मधु  सिसये  :  व्यवस्था  का  प्रश्त
 मेरा  है  ।  मेरा  प्रश्न  तो  येह  था  कि  नागा
 विद्रोहियों  के  साथ  लम्बी  बातचीत  का  बुरा
 नतीजा  हुभा  है,  एक  हवा  फैल  गई  कि  हिसात्मक
 कार्यवाही  करो,  सरकार  जरूर  झ्‌केगी  शौर
 छठी  अनुसूची  के  बाहर  जाकर  भी  समझौता
 करने  के  लिए  तैयार  हो  जायगी  तो  यह
 कहना  केवल  काफी  नहीं  है  कि  नागा  विद्रोहियों
 की  समस्या  दूसरी  है  |  वह  तो  मिला  हुभा
 इलाका  है  ।

 शी  नन्दा :  मैं  इतना  ही  कहना  चाहता
 हूं  कि  अगर  यह  गलतफहमी  कहीं  है  तो  वह
 दूर  हो  जायगी  t

 Shri  Swell:  To  begin  with,  the
 Home  Minister  fully  knows  that  the
 Mizos  were  one  with  the  other  hill
 people  of  Assam  in  demanding  a  sepa-
 rate  State  for  the  hill  areas  within
 the  Union  of  India.  In  response  to
 that,  the  late  Prime  Minister,  Shri
 Jawaharlal  Nehru,  offered  full  auto-
 nomy  to  these  people  and  also  agreed
 to  the  establishment  of  a  University
 in  that  area  to  meet  the  desire  of
 those  people  for  higher  education.

 Mr.  Deputy-Speaker:  What  is  you:
 question?

 Shri  Swell:  Now,  until  teday  this
 Government  have  not  done  anything
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 to  fulfil]  these  commitments,  and  to  all
 intents  and  purposes  seem  to  be  drag-
 ging  their  feet.  In  the  context  of  all
 this,  would  jit  be  fair  for  the  Home
 Minister  and  the  Government  of  India
 to  blame  the  Mizos  alone  for  the  pre-
 sent  development?  And  what  do  they
 propose  to  do  to  bring  the  situation
 into  normalcy?

 Shri  Nanda:  I  can  understand  the
 hon.  Members  solicitude,  it  is  very
 natural,  for  the  welfare  of  those  peo-
 ple  in  the  district,  but  how  can  any-
 thing  at  all  arise  that  because  of  that,
 because  of  any  grievance,  anybody
 can  be  justified  in  asking  for  sepera-
 tion  from  this  country?  It  is  incon+
 ceivable  that  such  a  thing  should  at
 al]  be  entertained,  and  there  is  no
 question  of  dragging  feet.  All  these
 things  are  being  done.  Action  $
 being  taken,  in  several  directions.
 Regarding  the  demand  for  autonomy,
 the  hon.  Member  knows  that  there
 is  a  Commission  which  {is  véry  soon
 going  to  conclude  its  deliberations.

 Shri  Swell:  For  two  or  three  years
 nothing  has  been  done.

 Shri  Nanda:  The  hon.  Member
 knows  better  than  many  others  that
 this  Commission  has  been  working
 continuously  for  the  last  few  months
 and  that  it  is  going  to  conclude  _  its
 work.  And  then  the  Mizo  Union
 people

 att  ag  लिसये  :  उसके  बाद  दूसरा  कमी-
 शन  ।  इंस  कमीशन  के  बाद  दूसरा  कमीशन  |
 Shri  Nanda:  Commissions  and  com-

 mittees  or  individuals  are  required
 to  look  into  the  grievances.

 Shri  Tyagi  (Dehradun):  To  avoid
 the  situation.

 Shri  Nanda:  And  then  action  has
 to  be  taken,  is  being  taken  on  this.
 And  the  Mizo  Union  have  been  ask-
 ing  for

 Shri  Swell:  I  would  ‘make  3  sug-
 gestion.  The  Home  Minister  is  in  con-
 tro]  of  this,  und  it  would  be  wrong,



 3435  Attack  by

 (Shri  Swell]
 and  I  think  it  is  not  in  keeping  with
 the  dignity  of  the  Home  Minister,  to
 be  prompted  by  some  body  else.

 Shri  Nanda:  I  do  not  know  whet
 question  of  prompting  there  is.  There
 is  no  question  of  any  prompting  at  all.
 If  there  is  any  action  which  is  being
 taken,  of  which  any  colleague  has
 more  information,  for  example  if  the
 hon.  colleague  who  has  come  from
 Assam  gives  me  more  information  im-
 mediately,  certainly  I  can  utilise  it,
 and  there  can  be  no  question  about
 that.

 Shri  Hem  Barua:  We  have  also
 come  from  Assam.  Why  do  you  for-
 get  us?

 Shri  Nanda:  The  hon.  Member  has
 given  very  usefu)  information  in  his
 first  question.  I  do  not  deny  his
 right  to  do  that.  J  think  whatever
 is  required  to  done,  attention  is
 being  given  to  it,  and  I  think  we
 have  to  take  more  vigorous  action
 regarding  the  development  of  Mizo
 District  so  far-.as  communications
 and  other  welfare  facilties  are  con-
 cerned.

 Shrimati  Renuka  Barkataki  (Bar-
 peta):  May  I  know  whether  it  is  a
 fact  that  the  militants  of  the  Mizo
 National  Front  have  been  raising
 and  training  a  rebel  army  in  the
 Burma-Mizo  border  with  the  help
 of  the  Burmese  tribal  rebels  and  the
 communist  rebels  of  Burma;  if  so,
 may  I  know  whether  any  steps  have
 been  taken  by  Government  to  draw
 the  attention  of  the  Burmese  Gov-
 ernment  to  this  collusion  of  the  Naga
 hostiles,  Mizo  hostiles  and  other  tri-
 bal  and  commmunist  rebels  in  the
 Indo-Burma  frontier,  and  whether
 Government  has  sought  the  Burmese
 Government’s  co-operation  in  com-
 bing  these  areas?

 Shri  Nanda:  Yes,  Sir.  The  Govern-
 ment  has  sought  the  co-operation  of
 the  Burmese  Government,  and  it  has
 been  offered  regarding  all  these  mat-
 ters.  The  Mizo  Nationa]  Front  peo-
 ple  have  got  contacts  on  both  sides,
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 Pakistan  side  as  well  as  Burmese  side
 and  they  believe  that  there  are
 Mizos  on  both  sides  whom  they  want
 to  bring  in  the  comprehensive  idee
 of  independence,  which,  of  course,
 is  absurd.

 Shrimati  Renuka  Barkataki:  May  I
 whether  they  are  raising  an  army
 of  the  rebels  in  that  front?

 Shri  Nanda:  There  is  no  army  on
 the  Burmese  side  so  far  a  the  Mizos
 are  concerned.

 श्री  त्यागी  :  क्‍या  यह  वाक़या  नहीं  है  कि
 फरवरी  के  पहले  हफ्ते  में  जब  हिल  ऐरिया
 कमिशन  वहां  पर  गया  था,  पार्ट्स्कर  कमिशन
 गया  था,  तो  मीज़ो  नेशनल  फ्रंट,  वह  तो
 वाएलेंस  पर  आये  हुए  थे  लेकिन  उस  के  साथ
 साथ  मीज़ो  नेशनल  यूनियन  भी  जो  कि  हिल
 कौंसिल  के  जिंम्मेदारं  हैं  श्रौर  पावर  में  हैं,
 उन्होंने  भी  इस  कमिशन  का  बायकाट  किया
 और  मुलाकात  को  भी  नहीं  श्राये  ओर  दफ्तर
 भी  भ्रपना  बन्द  रखा  चुनांचे  कमिशन  का  कोई
 ग्रादमी  उस  दफ्तर  में  नहीं  जा  सका  ?  उस
 के  बाद  क्‍या  गवर्नमेंट  की  इत्तिला  में  यह  नहीं
 आया  कि  लालडेंगा  की  जो  बागी  पार्टी  है
 उन्होंने  लालमाना  को  खुले  बाजार  में  गोली
 मार  कर  क़त्ल  किया  ?  ब  इतने  उन  के  पास
 जो  हथियार  शा  गये  हैं,  राइफल्स  झा  गये
 हैं  तो  कोई  झ्रार्डिनेंस  फंक्टरी  तो  वहां  है  नहीं
 लेकिन  फिर  भी  हथियार  ग्राते  रह  तो  मैं  पूछना
 चाहता  हुं  कि  गवनेमेंट  आख़िर  इतने  ््सेँ
 क्या  करती  रही  और  क्या  इस  वक्‍त  गवर्नमेंट
 हम  को  यह  ऐश्योरेंस  दे  सकती  है,  पार्टी  को
 दे  सकती  है  कि  सफेद  झंडा  दिखा  कर  रिवैल्स
 के  साथ  कोई  संधि  नहीं  की  जायगी  ny
 (इंटरप्टांस)

 कई  साननीय  सदस्य  :  पार्टी  नहीं  हाउस
 कहिये  |

 श्री  त्यागी  :  मैं  गलती  से  पार्टी  कह  गया
 मुझे  माफ़  कीणियेगा  मेरा  मतलब  हाउस  से
 था  ।  हजारों  राइफलें  इकट्ठा  होती  रहें,
 वागियों  की  फौज  की  भरती  होती  रहे  शौर
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 गवरनेमेंट  के  कानों  पर  जूं  तक  नहीं  रेंगीं,  कोई
 इंतजाम  नहीं  किया,  उन  को  पकड़ा  नहीं,  तो
 क्या  गवर्नमेंट  हाउस  को  यह  यक़ीन  दिला
 सकती  है  कि  सफेद  झंडा  दिखा  कर  बागियों
 के  साथ  समझौते  की  बात  नहीं  होगी  श्रोर
 सिचुऐशन  को  स्ट्रौग्ली  डील  किया  जायगा  t

 star:  कुछ  असे  से  यह  ्ा्म्स  के
 बारे  में  जो  भी  भाम्स  लोगों  के  हाथ  में  हैं
 प्राइवेट  उस  के  लिए  बन्दबस्त  किया  जा
 रहा  है  और  यह  देखा  जा  रहा  है  कि  कहां
 कहां  ब्रौर  किस  किस  के  पास  इस  तरह  के
 आम्सं  हैं  -  इस  के  भ्रलावा  जो  भी  वहां  का
 इंतज़ाम  है  भ्रसम  राइफल्स  का  या  वहां  की
 आ्रर्म्ड  पुलिस  का,  उस  को  श्रौर  ज्यादा  मजबूत
 बनाने  के  लिए  भी  कदम  उठाये  गये  हैं  ।

 श्री  स्थागी  :  श्रब  तक  क्‍या  किया  गया
 इस  का  जवाब  दीजिये  ?  (इंटरप्शांस)

 थ्री  मस्दा  :  मैं  बतला  रहा  हूं  -  (इंटरप्शांस )

 थी  राससेवक  यादव  (बाराबंकी)  :
 भ्रव॒  तक  कीतन  करते  रहे  ।  (इंटरप्यांस)

 श्री  स्थागी  :  मैं  अपना  सवाल  वापिस
 लेता  हूं  चूंकि  भ्रपोज्ञीशन  को  नागवार  गुजर
 रहा  है  V

 शनी  नमदा :  क्वैश्चन  को  विदड़ा  करने  का,
 जहां  तक  मेरा  सवाल  है,  वह  नहीं  उठता  है
 उस  सवाल  का  मैं  जवाब  दे  रहा  हूं  ।  जो  कुछ
 वहां  हो  रहा  था,  जो  डेवलपमैंट्स  हो  रहे  थे
 आम्स  के  बारे  में  और  ट्रेनिंग  के  बारे  में  वह
 हमें  भी  मालूम  था  ब्रौर  श्रसम  गबनंमेंट  को
 भी  मालूम  था  |  एक  लाइन  गवनंमेंट  ने  ली
 थी  ।  कुछ  देर  तक  वह  एलिमेंट  उस  में,
 मीजो  नेशनल  फ्रंट  में  जोकि  मौडरेट  है  भौर
 जोकि  वाएलेंस  नहीं  चाहता  उस  का  ज्यादा
 श्रसर  था  लेकिन  आहिस्ता  ाहिस्ता  हमें
 मालूम  हो  गया  भर  एक  महीने  या  डेढ़  महीने
 में  उन  का  असर  कम  हो  गया  है।  उन  की
 कौंसिल  में  जो  'राश्वल  ऐक्सट्रीमिस्ट  एलिमेंट
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 है  वह  श्रागे  बढ़  रहा  है  श्रौर  उस  के  वास्ते
 इंतजाम  किया  जा  रहा  है।  जो  पहला  सवाल
 था  कि  कमिशन  को  बायकाट  किया  गया  वह
 मीजो  नेशनल  यूनियन  नहीं  बल्कि  मीजों
 यूनियन  है  और  उन्होंने  कुछ  मह  नहीं  दी  कुछ
 सहयोग  नहीं  दिया  और  जब  वह  कमिशन
 गया  था  उस  वक्‍त  उन्होंने  यह  नहीं  कि बयकाट
 किया  बल्कि  उन्होंने  छुट्टी  दे  दी  श्राफिस  के
 लोगों  को  ।  तीनों  दिन  यह  चीज़  हुई  है  मैंने
 फ्रैक्ट  जो  आपने  पूछा  था  वह  बतला  दिया  |

 करी  स्थागी  :  एक  बात  ाप  ने  कही  कि
 छुट्टी)  दे  दी  ।  सवाल  यह  नहीं  है,  मैं  इस  का
 क्लेरीफिकेशन  चाहता  हूं  कि  छुट्टी  दे  दी,
 दफ्तर  बन्द  कर  दिया  श्रौर  उन  से  मुलाक़ात
 भी  नहीं  की,  यह  ठीक  है  या  नहीं  ?

 श्री  लन्दा :  सही  बात  है  1

 Shri  Krishnapal  Singh  (Jalesar):
 The  hon.  Home  Minister  just  said
 that  it  was  not  a  solitary  instance
 but  there  were  a  series  of  incidents.
 We  have  a  large  number  of  security
 forces,  armed  constabulary,  Assam
 Rifles  and  quite  a  number  of  army
 units.  In  view  of  this  is  the  hon.
 Home  Minister  sure  that  the  govern-
 ment  in  Assam  is  functioning  satis-
 factorily  and  the  administration  is
 run  properly?  Were  not  the  govern-
 ment  forewarned  of  these  incidents?
 If  they  had  any  system  of  intelligence
 they  could  forestalj]  the  activities  of
 the  rebels.

 Shri  Nanda:  I  may  make  _  this
 clear;  it  is  not  that  there  were  inci-
 dents  occurring  ‘there  in  that  part.
 This  is  the  begining  and  therefore  we
 do  not  want  to  allow  it  to  develop,
 The  need  for  army  and  other  things  ४8
 there  and  that  is  fully  in  our  mind
 and  action  is  being  taken  in  all  these
 directions.

 श्री  हुकम  लम्द  कछवाय  (देवास)
 माननीय  मंत्री  बतलाया  कि  यह  प्रच्छे
 तत्व  भ्रागे  झाये हैं,  ऐसा  श्राप  ने  बहा  तो  बया
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 (हूं  हुक्म  चन्द  कछवाय]
 उन  के  अ्रच्ठ  तत्व  ग्राने  का  जो  इंतजार  क्रिया
 उस  में  यह  भी  मालूम  हुआ  कि  कुछ  हथियार
 लेकर  आये  हैं  तो  उत्त  क ेलिए  आप  ने  कोई
 कार्यवाही  क्यों  नहीं  की  ?

 श्री  नन्दा :  ऐसे  लोगों  के  विरुद्ध  कार्यवाही
 के  कदम  हम  उठाते  रहे  हैं  ।

 श्री  हुकम  शचम्व  कछबाय  :  जो  तत्व
 हथियार  लेकर  जाये  उचके  बारे  में  आप  से
 क्या  किया  ?

 उपाध्पक  महोदय  :  वतला  दिया  गया
 है  ny

 श्री  रामसेवक  यादव  :  इस  ज्श्न  का
 उत्तर  साफ़  नहीं  आया  है  deen

 उपाध्यक्ष  सहोदय  :  आडेंर,  आर्डर  ।
 श्रीमती  सावित्री  निगम  ।

 Shrimati  Savitri  Nigam  (Banda):
 In  view  of  the  fact  that  a  very  large
 number  of  people  who  belong  to
 Mizo  council  and  Mizo  Union  have
 indulged  in  this  arson,  loot  and  mur-
 der,  what  steps  is  the  government
 intending  to  take  to  punish  them
 properly  and  also  declare  these  or-
 ganisations  illegal  and  put  collective
 fines  on  all  those  people  who  have
 indulged  in  this?

 Shri  Nanda:  This  distinction  must
 be  kept  in  mind.  The  Mizo  union
 is  not  an  organisation  which  indulges
 in  acts  of  violence.  Its  demand  is
 for  a  separate  State  within  the
 Indian  Union;  it  has  been  going  on
 with  ils  work  on  constitutional  lines.

 श्री  हुकम  चन्द  कछबाय  :  जवाब  नहीं
 आया  है  ।

 Shri  Nanda:  We  have  seen  that
 there  ts  another  organisation;  we
 have  mentioned  it.
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 Shrimati  Savitri  Nigam:  I  asked
 about  collective  fines  and  other
 things.

 Shri  Nanda:  That  will  be  done,  it
 necessary.

 Shri  N.  R.  Laskar  (Karimganj):
 We  are  very  much  disturbed  about
 such  sort  of  activities  by  the  hostile
 elements;  we  want  that  they  should
 be  curbed  and  crushed  immediately.
 In  these  circumstances,  I  want  to
 know  whether  any  steps  have  been
 taken  for  the  safety  of  these  people,
 civilians  and  people  from  outside
 the  district  and  also  whether  rein-
 forcements  had  been  sent  to  crush
 the  rebels.

 Shri  Nanda:  Reinforcements
 been  arranged  and  other  help
 is  required  is  being  given.

 have
 that

 6  hrs.

 RAILWAY  BUDGET-GENERAL  DIS~
 CUSSION—consd,

 Shri  Shinkre:  As  I  was  saying  ear-
 lier,  the  railways  have  a  very  peculiar
 manner  of  accounting.  In  appendix  l2
 of  this  explanatory  memorandum  they
 have  given  the  balance  sheet  of  the
 Indian  Railways;  liabilities  are  given
 first  and  assets,  next.  ....(Interrup-
 tions.)  I  am  speaking  on  the  Railway
 Budget,  not  about  the  Mizos.  You
 want  railway  lines  there  also.  Under
 the  heading  ‘liabilities’  they  have
 given  five  items.  I  do  not  know  why
 some  of  these  items  have  been  clas-
 sified  as  liabilities.  Item  (b)  refers
 ty  something  called  machinery  and
 equipment  received  free  of  cost.  If
 they  are  received  free  of  cost  how  do
 they  become  liabilities?  I  cannot
 make  any  sense  out  of  it.  Jf  it  came
 free  of  cost  to  the  railways,  it  be-
 came  an  asset  for  the  railways.  If
 somebody  makes  a  gift  to  me  the
 gift  becomes  my  asset  and  it  is  no-
 body’s  liability.  If  it  is  ubject  to  tax
 the  tax  may  be  written  separately
 as  liability.
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 Again,  under  item  2,  there  are
 the  Depreciation  Reserve  Fund,
 Revenue  Reserve  Fund,  Develop-
 ment  Fund,  Pension  Fund  and  so  on.

 6.0  hrs.
 [Sar  Suam  Lau  Sarar  in  the  Chair]

 How  do  these  funds  become  the  lia-
 bility  of  the  railways,  I  cannot  un-
 derstand.  In  straight  logic,  and  in
 straight  arithmetic,  they  are  assets;
 Dr.  Ram  Subhag  Singh  will  try  to  en-
 lighten  me  when  it  comes  to  his  turn
 to  reply.  These  reserve  funds,  which
 thave  been  credited  already  to  the
 railways,  after  several  years,  now  be-
 come  the  liability  of  the  railway.  If
 they  are  liabilities  under  the  heading
 “Liabilities”,  how  do  the  same  funds
 become  assets  under  the  heading
 “Assets”?  This  is  very  funny.  In
 the  same  balance-sheet,  the  same
 items  become  liabilities  as  well  as  as-
 sets.  The  same  is  the  case  with  re-
 gard  to  banking  accounts  also.

 Mr.  Chairman:  It  has
 notice  of  the  auditors  also!

 Shri  Sinkre:  I  do  not  presume  80;
 if  it  has  to  make  some  sense  for  @
 man  like  Dr.  Ram  Subhag  Singh,  he
 should  be  kind  enough  to  tell  us  how
 the  railway  reserve  fund,  the  machi-
 nery  received  free  of  cost  and  the
 ‘banking  account  that  is,  money  lying
 at  the  credit  of  the  railways,  become
 liabilities.  They  are  simple  assets,  and

 as  assets  they  have  been  written
 down  under  the  “Assets”  heading  also.
 What  I  feel  about  this  sort  of  accoun-
 ting  is,  to  say  the  least,  it  is  mislead-
 ing,  and  if  there  is  any  confusion,
 this  sort  of  accounting  only  makes
 the  confuion  worse  confounded,  as
 the  saying  goes

 Mr.  Chairman:  You  are  taking  me
 full  time  of  your  party,  are  you?

 Shri  Shinkre:  I  think  so.  As  I  said
 earlier,  if  the  railways  are  to  be  con-
 sidered  asa  well-managed  undertak-
 ing,  an  undertaking  operated  on  com-
 mercial  basis,  then  the  least  that  the
 country  can  reasonably  expect  from
 the  railways  is  that  they  should  con-
 tribute  towards  the  national  exche-
 quer  a  minimum  of  Rs.  350  crores  per

 escaped
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 annum,  because  that  is  even  below
 what  Shri  Asoka  Mehta  stated  as  8
 reasonable  return  on  public  under-
 takings.  But  what  do  we  see?  With
 a  great  fanfare,  the  Railway  Con-
 vention  Committee  vassed  a  resolu-
 tion  last  December  according  to  which
 only  Rs.  133,  crores  odd  was  the
 amount:to  be  contributed  to  the  gene-
 ral  revenues,  and  they  considered
 this  to  be  something  very  extraordi-
 nary.  I  know  that  they  will  retort
 back  by  saying  that  besides  this  there
 ig  the  depreciation  fund  and  other
 funds,  but  all  of  them  will  not  &x-
 ceed,  to  my  mind,  Rs.  250  crores.
 There  is  a  doubt  whether  all  this
 amount  will  come  straight  out  of  the
 estimated  revenue  or  it  will  come  out
 in  parts,  that  is  from  traffic  earning
 of  the  railways,  and  again  a_  part
 thereof  also  from  the  Central  Gov-
 ernment  loans  and  so  on.  So,  I  think
 it  is  time  that  the  railways  set  to
 themselves  a  very  clear-cut  task  that
 under  no  circumstances  they  will
 leave  in  their  credit  balance  less  than
 0  per  cent  of  the  total  investment  in-
 volved  in  the  railways.  So,  in  straight
 figures,  that  would  amount  to  somc-
 thing  between  Rs.  350  cores  and  Rs.
 420  crores.  [  want  Dr.  Ram  Subhag
 Singh  to  bear  these  facts  in  mind.
 They  will  say  that  the  railways  can-
 not  afford  to  do  so,  because  I  know
 very  well  that  it  is  not  ‘only  for  ele-
 ctioneering  purposes  that  they  have
 not  increased  passenger  fares  this
 time,  because  they  know  that  the
 bulk  of  the  railway  fares  is  paid  by
 the  third-class  passenger  and  the  ab-
 ility  and  the  capacity  of  the  third-
 class  passengers  have  already  rea-
 ched  saturation  point;  there  cannot
 be  any  further  increase  of  fare  under
 the  existing  circumstances.  Some  in-
 crease  may  be  possible  in  the  goods
 traffic,  but  even  if  we  assume  some
 increase  in  the  goods  traffic,  I  do  not
 foresee  in  the  next  l0  to  5  years  the
 total  revenue  of  the  railways  to  go
 anywhere  beyond  Rs.  1,000,  crores.
 Even  on  that  oasis—the  basis  of  28
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 thousand  crores  of  rupees—they
 would  not  be  ia  a  position  to  con-

 the tribute  to  the  Central  revenues.
 public  excheqvr,  the  figures  that  I
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 {Shri  Shinkre]
 mentioned.  Why?  It  i  worth  while
 Considering  this  aspect.

 Railway

 At  the  very  outset  I  may  say  that
 the  only  reason  for  their  inability  to
 contribute  this  reasonable  percentage is  that  they  have  this  top  heavy  ad-

 dministration  which
 consumes  and  absorbs  the  better  part of  their  revenues.  You  will  permit
 Me  to  treat  this  subject  in  greater  de-
 tail.  Now,  it  is  a  well-known  fact  that
 the  administrative  costs  as  such  in
 ‘ny  undertaking,  whether  private  or
 public,  after  it  has  had  more  than  00
 years  of  life,  should  never  go  anv-
 where  more  than  0  per  cent.  To  be
 a  little  more  liberal,  |  am  prepared  to
 allow  them  even  I5  per  cent  as  ad-
 ministrative  cost  out  of  the  tota!
 earnings  of  the  railways  per  annum.
 That  means,  the  total  adminstrative
 cost  of  our  railways  should  not  be
 more  than  Rs.  80  cores  per  annum  be-
 cause  the  total  estimated  revenue  is
 slightly  less  than  Rs.  800  crores,  and
 at  5  per  cent,  the  total  administra-
 tive  expenditure  should  not  exceed

 ration,  an

 Rs.  20  crores.  I  am  prepared  to  al-
 low  some  margin  above  and  in  excess
 of  this  sum  of  Rs.  80  crores,  if  they
 set  this  target  before  them.  Sut
 what  do  we  see  in  the  figures  that
 they  have  presented?  Only  for
 administrative  purposes,  they
 require  a  very  large  amount.  For
 instance,  for  Working  Expenses—
 Administration,  under  Demand  No.  4,
 they  want  Rs.  58  odd  crores;  then,
 under  Demand  No.  6—Working  Ex-
 penses—Operating  Staff—the  sum
 required  is  Rs.  119,  96,  68,000.  (Inter-
 ruption)  The  salary  bill  is  also  in-
 cluded.  Again,  under  other  heads
 such  @s  Working  Expenses—Opera-
 tion  other  than  Staff  and  Fuel,  and
 Working  Expenses—Miscellaneous  Ex-
 penses,  we  know  very  well  that  a
 large  part  of  these  amounts  will  even-
 tually  go  for  administrative  purpose.

 An  hon,  Member:  The  Railway
 Board  also.

 Shri  Shinkre:  I  will  come  to  the
 Railway  Board.  So,  even  in  straight
 language,  this  workg  out  to  about  Rs.
 200  cores  by  way  of  administrative
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 expenditure.  That  means,  about  26
 Per  cent  of  the  total  railway  revenues
 80  Only  as  expenditure  on  adminis-
 tration,  and  salary  bill  is  included  in
 it.  I  know  Shri  5.  K.  Patil  will  im-
 mediately  retort  by  saying  that
 whereas  al]  their  railways  elsewhere
 are  making  losses,  ours  at  least  is
 giving  this  much  profit,  and  this  fact
 cannot  be  overlooked.  That  can  be
 said  easily.  But  I  want  to  take  up the  issue  with  him  and  tell  him  that
 whatever  he  might  have  seen  in  ad-
 vanced  and  affluent  countries  in
 Eurpoe  and  America  should  not  be
 taken  as  any  term  of  comparison  or
 yardstick  to  measure  our  railways’
 achievement  or  success,  because,  aS
 we  know  very  well,  in  most  advanced
 countries  in  Europe,  railway  travel]  to-
 day  has  almost  become  g  luxury;  in
 most  cases  they  are  very  small  coun-
 tries  with  8  first-class  road  network;
 most  people  are  in  ६  position  to  afford
 automobiles;  automobile  fuel  is  damn
 cheap,  and  railway  travel  is  restored
 to  only  by  people  who  want  to  have
 some  leisure.  Most  of  the  transport  in
 passenger  traffic  in  countries  of
 Europe  is  done  by  motorised  vehicles.

 Again  regarding  goods  traffic  also,
 Dr.  Ram  Subhag  Singh  certainly
 knows  that  in  Europe  today,  motorised
 transport  is  standing  as  a  very  succ-
 essful  competitor  to  the  railways,  be-
 cause,  the  giant  trucks  hauling  at  a
 time  00  tons  of  goods  are  easily  pre-
 ferred  to  the  railway  traffic.  So,  im
 most  countries

 Mr.  Chairman;
 ber’s  time  is  up.

 The  hon.  Mem-

 Shri  Shinkre:  How  long  have  I
 taken,  Sir?

 Mr.  Chairman:
 please  wind  up.

 In  two  minutes,

 Shri  Shinkre:  Then  I  will  have  to
 wind  up  before  ]  have  concluded:
 some  of  my  other  remarks.

 I  will  come  to  specific  points
 having  a  direct  bearing  on  Goa.  It  is
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 well  known  to  both  the  ministers  that
 Goa  has  only  about  40  to  50  miles  of
 single  metre  gauge  line.  They  also
 know  that  Goa  exports  6  to  7  million
 tonnes  of  iron  ore  per  year,  out  of
 which  only  g  little  more  than  I  mil-
 lion  tonnes  are  today  transported  by
 rail.  So,  there  is  an  urgent  and  pres-
 sing  need  for  at  least  broad-gauging
 this  section.  I.  am_  not  saying
 this  for  any  direct  benefit  to
 the  Goans  as  such.  but  _  this
 would  bring  more  revenues  to  the
 railways.  No  where  else  the  same
 position  obtains.  In  Goa,  the  total
 rail  mileage  is  only  40.  But  in  Bail-
 adila  and  other  places  where  new
 Projects  are  coming  up,  the  rail  mile-
 age  involved  is  easily  more  than  200.
 So,  I  request  the  minister  to  give  top
 Priority  to  broad-gauging  the  Goa
 section,

 Kerala  ought  to  have  been’  given
 top  priority  in  the  matter  of  extend-
 ing  the  railway  lines  for  good  reasons,
 mainly  to  avoid  famine  conditions
 which  appear  there.  If  there
 are  enough  railways,  there  would
 be  more  employment.  Dr.  Ram
 Subhag  Singh  may  be  unaware  of
 what  might  happen  in  Kerala,  because
 neither  J  nor  he  come  from  there.  In
 the  rest  of  the  country,  we  have  an
 average  of  9.5  miles  or  railway  per
 lakh  of  population.  But  in  Kerala,
 it  is  only  3.5  miles.  Commercial  cen-
 tres  like  Quilon  and  Cochin  have  no
 connection  with  Alleppey,  which  igs  a
 coastal  place  and  a  flourishing  com-
 mercia)  centre,  according  to  the  in-
 formation  I  have  received  from  Shri
 Sreekantan  Nair.  I  hope  the  minister
 will  take  these  points  into  considera-
 tion.

 As  long  as  the  railways  do  not
 give  very  serious  thought  to  reducing
 the  top  heavy  administration  by  abo-
 lishing  first  of  all  the  superfluous
 super-structure  called  the  Railway
 Board.  and  giving  more  autonomous
 powers  at  the  Zonal  levels  to  the
 General  Managers,  they  are  not  going
 to  reduce  their  expenditure.

 PHALGUNA  I],  887  (SAKA)  Budget  7446"
 (Gen,  Dis.)

 Shri  Balgovind  Verma  (Kheri):
 Sir,  at  the  outset,  I  would  like  to  ex-
 tend  my  congratulations  to  the  rail-
 way  administration  for  the  steady
 progress  and  efficient  performance  of
 the  railways.  They  have  done  well
 during  the  days  of  the  emergency.
 Much  has  been  said  about  it  and  I  do-
 not  want  to  say  anything  further  ex-
 cept  to  congratulate  aj]  those  railway-
 men  who  were  working  at  the  fronts.
 and  who  laid  down  their  lives  for  the
 sake  of  their  motherland,  putting
 national  interests  above  their  own  in-
 terest.  I  am  sure  the  administration
 will  not  forget  them  and  they  =  will
 not  be  left  uncared  for.

 I  would  like  to  congratulate  the
 minister  for  this  budget  although  I
 have  got  some  differences  with  him.
 I  would  like  to  say  that  some  taxes
 like  those  on  salt  ang  coal  do  not  be-
 hove  us  well.  Mr.  Bhibuti  Mishra  and
 others  have  said  much  about  it  and  I
 hope  these  taxes  on  coal  and  salt  at-
 least  will  be  withdrawn.

 The  minister  has  skilfully  presented
 the  budget  showing  an  earning  of
 Rs.  798.83  crores.  After  meeting  all
 the  expenses  and  contribution  to  the
 general  revenues,  he  has  shown  ag  sur-
 plus  of  Rs.  22.9  crores.  It  is  very
 good,  but  I  think  they  can  do  more.
 The  luminous  picture  of  the  railways
 is  being  eclipsed  by  some  black  spots
 which  are  there.  If  they  are  removed
 no  enterprise  in  the  world  can  match
 the  performance  of  our  railways.

 I  would  like  to  point  out  how  this
 surplus  can  be  increased  considerably.
 Firstly,  they  should  tighten  up  the
 checking  of  ticketless  travel,  which
 is  very  much  prevalent  on  the  branch
 lines  than  on  the  main  lines.  I  drew
 the  attention  of  the  officers  of  the  NE
 Railway  regarding  the  branch  line
 from  Pallia  to  Dudwa,  which  is  very
 famous  for  iicketless  travelling.  The
 TTEs  and  other  staff  there  reap  rich
 and  bumper  crops.  If  this  and  other
 lines  are  checked,  the  surplus  will
 swell  considerably.

 Then,  the  department  should  look
 to  the  pilferage  and  theft  on  the  cail-
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 ways.  Hardly  any  consignment  reaches
 the  consi  safe,  especially  those
 eatables  and  precious  things  which
 tind  a  good  place  in  the  market.  This
 fact  is  not  hidden  from  anybody;
 everybody  knows  it.  I  have  personal-
 ly  mentioned  about  this  to  the  former
 Minister.  Once  my  relation  sent  me
 two  baskets  of  mangoes,  but  hardly  a
 few  reached  me;  the  others  were
 taken  away.  Every  merchant  and  in-
 dustrialist  has  got  this  complaint.  We
 hear  these  complaints  but  we  have  no
 power;  we  can  only  convey  our  feel-
 ings  to  the  Ministers.  They  may  or
 may  not  attend  to  it.  We  also  convey
 our  feelings  to  the  officers.  And,  why
 should  they  care?

 Regarding  theft  of  propetry,  I  have
 cuttings  which  bear  testimony  to  my
 statement.  This  has  very  much  in-
 creased.  In  road  transport,  not  a  sing-
 le  theft  comes  to  light.  They  aiso
 haul  so  much  of  goods  from  one  cor-
 ner  to  another  of  the  coun'ry.  There
 is  only  one  chaprasi  or  peon  and  he
 is  able  te  control  the  entire  depot,
 whereas  there  is  a  huge  army  of
 people—police  force  and  protection

 are force—in  the  railways  and  they
 not  able  to  watch  over  the  material
 which  is  there.

 Other  speakers  have  said  enough
 about  bookings  of  parcels  and  deli-
 very.  This  is  a  very  nasty  picture.
 Nobody  can  hope  to  get  their  parcels
 booked  unless  they  grease  the  palm
 of  the  booking  cleark.  They  cannot
 take  delivery  of  the  parcels  unless
 the  same  thing  is  done,  unless  some
 money  is  given  to  the  people  con-
 cerned.  This  thing  has  got  to  be
 looked  into.  Moreover,  no  person  can
 get  wagons  unless  a  sufficient  amount
 of  money  is  given  to  the  person  who
 js  in  charge  of  booking.  It  is  some-
 thing  which  is  a  blot  on  the  railway.
 I  am  sure  the  Railway  Administra-
 tion;  particularly  the  Members  of  the
 Board,  will  look  into  it  because  it
 does  not  add  to  the  golry  and  prestige
 which  they  otherwise  enjoy.

 Severa]  hon.  Members  have  spoken
 about  corruption  in  the  catering  de-
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 |  partment.  J  only  want  to  say  that
 »  wherever  such  cases  have  come  tomy

 no.ice  I  have  passed  them  on  to  the
 officers  concerned  and  also  to  the
 Ministers.  I  am  sorry  to  say  that  no
 action  is  being  taken  except  that  the
 person  concerned  is  being  transfer-
 red  from  one  place  to  another.  That  is
 no  punishment.  When  a  person  enters
 service  he  is  liable  to  be  transferrea
 from  One  place  to  another.  There-
 fore,  it  does  not  matter  to  him  if  he
 is  transferred.  Some  rea]  punishment
 must  be  awarded  to  the  culprits  so
 that  it  may  strike  terror  in  the  minds
 of  othe:s,  other  like-minded  persons
 and  such  things  may  no!  be  repeated.
 JY  konw  a  case  in  Lucknow  where  cry-
 stal  sugar  was  being  taken  to  the
 hblackmarket.  He  was  captured  red-
 handed  by  the  inspector  of  the  cater-
 ing  department.  But  the  case  83
 been  hushed  up  only  because  he  hap-
 pens  to  be  the  relation  of  a  high
 official.  That  should  not  be  the  case.
 Tf  you  cannot  punish  a  person  who  is
 your  own  relation,  how  can  you  be
 expected  to  do  justice.

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 What  was  his  name?

 Shri  Balgoving  Verma:  Shri  Baj-
 payee  was  the  manager  of  the  cater-
 ing  department  at  Lucknow.  The  ACS
 was  his  relation.  I  think  his  name
 was  Shri  Mishra.  Shri  Bajpayee  was
 an  ordinary  clerk.  He  jumped  from

 of that  posi  to  become  the  manager
 the  catering  department.  This  man

 but hag  been  caught  several  times
 left  out  only  because  he  happens  to
 be  the  relation  of  a  high  official.  This
 thing  should  not  happen.  If  this  hap-
 pens,  how  can  justice  be  expected.

 I  want  to  draw  the  attention  of  the
 House  to  the  most  unfortunate  people
 who  are  known  by  the  name  “coolies’.
 Unfortunately,  this  name  was  given
 to  them  by  the  British  imperialists.
 This  is  the  most  degrading  name.  The
 administration  has  not  found  any
 suitable  word  in  place  of  the  word
 “cooly”.

 Shrimati  Jayaben  Shah  (Amreli):
 Suggest  one.  v6
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 Shri  Balgovind  Verma:  You  may  tions.  This  is  mentioned  in  the  In- call  them  “Yatri  Sahayak”  or  “Bhar  dian  Observer  dated  21-9-1965.  If vahak”.  “Cooly”  is  the  most  de-  the  officers  like  they  can  see  this.

 garding  word.  Here  J  may  tell  you  Mr.  Chairman:  The  hon.  Member's that  when  these  railways  were  taken
 over  from  the  private  entrepreneurs,
 a  letter  was  issued  by  the  Railway
 Department,  letter  No.  409-TG,  New
 Delhi,  dated  2nd  May,  1947.  In  that
 letter  some  facilities  were  promised
 to  be  provided  to  these  poor  people.
 That  letter  lies  dead  and  buried  in
 the  offices  of  the  railways  and  it  has
 noi  seen  the  light  of  the  day.  If  I  am
 permitted  to  do  so,  Sir,  I  would  like
 to  place  it  on  the  Table  of  the  House
 so  that  this  letter  may  be  revived  and
 action  taken  on  that.  In  that  letter  it
 was  said  that  such  and  such  facilities
 would  be  given.  to  them.  It  was  stated
 there  that  a  list  of  licensed  porters
 will  be  maintained,  free  medical
 treatment  would  be  given  to  them,
 licence  fee  will  be  on  ६  no-profit  no-
 loss  basis  and  all  that.  There  were  so
 many  other  things  promised.  7  may
 tell  you  that  no  medical  facility  is
 given  to  them.  The  rates  were  fixed
 many  years  ago.  Only  last  year  when
 I  raised  a  hue  and  cry  here  the  rates
 were  revised  and  that  too  at  impor-
 tant  stations.  Here,  I  would  like  to
 congratulate  the  administration  of  the
 North-Eastern  Railway  because  they
 have  done  a  lot  to  the  poor  people.  No
 other  railway  has  done  that.

 An  hon,  Member:  What  about  West-
 ern  Railway?

 Shri  Balgoving  Verma:  I  know  that
 J  happen  to  be  the  President  of  the
 National  Federation  of  Railway  Por-
 ters  and  Vendors.  Only  the  North-
 Eastern  Railway  has  done  it  at  every
 station.  Whether  it  is  a  rura]  station
 or  an  urban  station,  everywhere  they
 have  provided  it.  Every-where  their
 lot  is  very  pitable.  I  may  give  you
 some  examples  to  show  the  Jot  of
 these  poor  porters.  Here  is  a  picture
 of  seventeen  or  eighteen  coolies  hud-
 dled  together  into  one  single  room.
 If  you  permit  me,  Sir,  I  may  place
 this  also  on  the  Table  of  the  House  so
 that  it  may  be  seen  by  all.  I  may
 also  like  to  tell  you  that  the  numbers
 of  these  coolies  are  sold  at  the  sta-

 time  is  up.  He  must  conclude  now.
 Shri  Balgovind  Verma:  I  will  take

 only  two  more  minutes.  Sir,  I  have
 been  votcing  the  demand  of  the  peo- Ple  of  my  constituency  for  a  railway
 line  from  Palia  to  Hsssanpur-Kotali
 That  portion  of  my  district  is  the  most
 backward  area  and  it  is  cut  off  by  the
 river  Sharda.  Because  of  this  river
 the  people  of  that  part  of  the  district
 are  not  able  to  reach  the  other  side
 where  the  headquarters  of  the  district
 lie.  There  is  only  one  link  railway—
 Palia  to  Malani,  but  Palia  is  far  awav
 frum  that  part  of  the  district
 Hassanpur-Kotali  which  is  cut  off  by
 the  river  Sharda.  I  wish  that  this  rail-
 way  line  is  opened  there.  A  shed  is
 being  put  up  at  Palia  station.  To  give
 a  better  look  and  provide  more  con-
 venience  to  the  public,  it  was  re-
 quested  that  the  platform  be  raised.
 That  is  not  being  done.  I  hope  the
 Railways  will  look  into  this.

 श्री  हुकम  शम्द  कछवाय  :  सभाधति
 महोदय,  गणपूर्ति  कंरवा  दीजिये  ताकि
 हम  फोटो  देख  लें  ।

 श्री  बाल  गोविख  वर्मा  :  टेबल  पर
 रख दू  गा।  बाद  में  देख  लीजियेगा।  परेशान  न
 हों।
 Mr.  Chairman:  The  hon.  Member

 might  resume  his  seat.  The  bell  is
 ringing......  Now  there  is  quorum.
 He  might  continue  his  speech.  I  may
 inform  him  that  permission  is  not
 given  to  lay  on  the  Table  the  pic-
 ture  which  he  was  displaying.  He
 should  conclude  his  speech  now.

 Shri  Balgovind  Verma:  There  is
 provision  for  a  third-class  waiting
 hall  at  Palia  station,  but  the  construc-
 tion  work  has  not  yet  begun.  So,
 the  travelling  public  are  put  to  great
 inconvenience.

 श्री  tro  सा०  तिबारोी  (खजराहो)  :
 सभापति  महोदय,  मैं  इस  बात  को  बड़ी  बेर
 से  सोच  रह  हूं---कि  मैं  रेलवे  के  किस  विषय
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 के  ऊपर  रेलवे  मिनिस्टर  से  निवेदन  करूं
 क्योंकि  मैं  अट्टारइ  सालों  से  बराबर  रेलवे  के
 बारे  में  प्रार्थना  करता  शा  रहा  हूं  ।  मैं
 उस  एरिया  से  पाता  हुं  जो  सेंट्रल  इंडिया
 एजेन्सी  की  रियासतें  कहलाती  थीं  या  बुन्देल-
 खण्ड  की  रियासतें  कहलाती  थीं।  वहां  पर
 आज  तक  कोई  रेलवे  00  200  मील  के
 दं  गिंद॑  नहीं  है।  यहां  तक  कि  मैं  रेलवे
 के  व  हुत  से  पुजाँ  तक  के  बारे  में  नहीं  जानता  ।
 ऐसी  स्थिति  में  मैं  इस  विषय  पर  कुछ  बुरा
 भला  कहूं  या  क्रिटिसाइज  करूं  तो  भ्रच्छा
 मालूम  नहीं  होता  ।  लेकिन  इस  सरकार  से
 मैं  सत्तरह  वर्षा  से  कहता  चला  गा  रहा  हूं
 कि  जो  पिछड़ा  हुआ  इलाका  है  उसे  श्रौर
 पिछड़ा  हुश्रा  न  बनाया  जाये  |

 खजुराहो  में  विश्व  विख्यात  टेम्पल  है
 जो  कला  के  लिए  प्रसिद्ध  है  जिस  से  गवर्नमेंट
 को  विदेशी  मुद्रा  भी  प्राप्त  होने  लगी  है  ।
 बहां  पर  एक  हवाई  अड्डा  भी  बना  है  लेकिन
 उस  में  दो  चार  विदेशी  यात्री  ही  भ्राते  हैं  1
 सारे  आदमी  वहां  पर  दो  तीन  दिन  में  पहुंचते
 हैं  लेकिन  रेलवे  ने  इस  पर  भ्रब  तक  ध्यान  नहीं
 दिया  ।  उस  एरिया  में  हीरे  की  बड़ी  बड़ी
 खानें  हैं।  जिला  पन्ना  में  सैंकड़ों  खानों  में
 हीरा  निकलता  है  i  घहां  पर  बहुत  अच्छी
 श्र्च्छी  खानें  हैं  लेकिन इस  पिछड़े  हुए  एरिया
 को  भ्राप  ने  पिछड़ा  हुआ  रक्खा है.  यह
 चीज  अच्छी  नहीं  है  ।  शायद  यह  मेरा
 अन्तिम  बार  पालियामेन्ट  में  शाना  है  क्योंकि
 भविष्य  में  मेरा  यहां  श्राने  का विचार  लगभग
 नहीं  है  ।  इसलिये  मेरा  निवेदन  है  कि
 महोबा  से  खज्राहो  तक  कोई  30  या  35
 मील  का  भ्रन्तर  पड़ता  है।  मैं  चाहता  हूं
 कि  इस  लाइन  को  कम  से  कम  ले  लिया  जाये
 ताकि  खजुराहो  का  दिग्दर्शन  लोगों  को  हो
 सके  शौर  संसार  के  लोगों  को  वहां  पहुंचने
 में  सहुलियत  हो  सके  1
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 एक  लाइन  मेरे  यहां  से  झांसी  स ेमाणिक-
 पुर  को  गई  है।  इस  का  नाम  शुरू  से  ही
 कंगाल  लाइन  रहा  है  क्योंकि  जो  भी  इलाका
 इस  में  शामिल  है  उस  में  कद्दीं  भी  कोई
 गाड़ी  किसीदूसरी  एक्सप्रेस  गाड़ी  से  सम्बन्धित
 नहीं  है,  न  इस  छोर  पर  श्लौर  न  उस  छोर
 पर  ।  भोपाल,  मध्य  प्रदेश  को  एक  बड़ी
 राजधानी  बना  दी  गई  है  जिस  का  लाख,
 7]  हजार  व  मील  का  एरिया  है।  लेकिन
 झगर  इस  एरिया  से  कोई  यहां  पहुंचना  चाहे
 किसी  पेशी  के  लिए  तो  इस  में  दो  या  तीन
 दिन  लगते  हैं।  इस  लिये  मेरी  प्रशर्थना  है  कि
 दिल्‍ली  से  कोई  एक्सप्रेस  चलाई  जाये  बाया
 झांसी  इलाहाबाद  जो  होते  हुए  कलकत्ता
 या  किसीं  श्रन्य  नगर  तक  जाथे  ।  यह
 ऐसी  लाइन  होनी  चाहिये  जो  झांसी  माणिक-
 पुर  को  कम  से  कम  कवर  कर  ले।  मैं  बहुत
 दिनों  से  इस  के  लिए  कहता  रहा  हूं  मगर  झभी
 तक  इस  पर  कोई  ध्यान  नहीं  दिया  गया  if
 नोट  यह  हमेशा  हो  जाता  है  लेकिन  ऐसा
 होते  हुए  भी  चूंकि  ज्यादा  जोर  नहीं  पड़ता
 इस  लिधे  उसे  हाथ  में  नहीं  लिया  जाता  ।
 इन्हीं  सब  कारणों  से  मैं  सोच  रहा  था  कि
 श्राखिर  मैं  किस  चीज  पर  बोलूं।  हां,  यहां
 कुछ  सुनी  सुनाई  बातों  को  ही  दोहराता  जाऊं,
 कुछ  इधर  से  सुन  लूं,  कुछ  उधर  से  सुन  लूं,
 शौर  उन्हीं  को  फिर  कहदें,  तो  बात  दूसरी
 है  ।  लेकिन  यह  मुझे  भ्रच्छा  नहीं  मालूम
 होता  |

 मैं  इस  मंत्रालय  को  इस  बात  के  लिए
 घन्यवाद  देता  हूँ  कि  जब  इमरजेंसी  के  समय
 पर  देश  को  आवश्यकता  पड़ी  तो  जहां  हम  ने
 अ्रपने  जवानों  को  परखा  वहां  रेलवे  के
 साधनों  शार  रेलवे  मिनिस्टर  साहतु  को  भी
 परखा  ।  उन्होंने  टाइम  पर  मिलिट्रीं  का
 बहुत  सारा  सामान  भेजने  का  यथोचित
 प्रबन्ध  किया  इस  लिये  वह  हमारे  धन्यवाद
 के पात्र हैं ।  लेकिन  मैं  यहां  पर  एक  सुझाव
 देना  चाहता  हूं  कि  जब  खाद्यान्न  की  इतनी
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 कमी  है  तब  रेलवे  मिनिस्टर  ने  भाड़े  में  जो
 भी  वृद्धि  की  है  उस  के  सम्बन्ध  में  यह  नहीं
 -कहा  है  कि  वह  खाद्यान्न  के  सम्बन्ध  में  कोई
 कमी  करेंगे  -  श्राज  उन  के  लिए  यश  लेने
 का  एक.  मौका  था  शअ्रगर  वह  खाद्यान्न  के
 आड़े  में  कुछ  कमी  कर  देते  ।

 खाद्यान्न  के  बारे  में  खाद्य  मंत्री
 से  कहता  चला  आया  हूं  कि  गवर्न॑मेंट  जितना
 ही  उस  को  कंट्रांल  करगा  उतनी  ही  खाद्यान
 की  तकलीफें  और  दिक्‍कतें  बढ़ती  जायेंगी  t
 अगर  गवनेंमेंट  एक  भाव  सारे  देश  में  कर  दे
 और  कंट्रोल  उठा  दे  तो  मैं  समझत!  हूं  कि  खाद्यान्न
 की  समस्या  हल  हो  जाये  बशर्तें  कि  रेलवे
 विभाग  णहां  भी  कभी  हो  वहां  खाद्यान्न  को  ले
 जाने  का  भार  उठाये  |  देश  में  खाद्यान्न  की  जो
 कमी  लगती  है  वह  इस  प्रकार  से  दूर  हो  सकती
 है  ।  इस  के  सिया  कोई  दूसरा  उपाय  मुझे  नजर
 नहीं  आता  |  आ्राज  गवर्नमेंट  किसी  ब्लौर  चीज
 पपर  कितनी  भी  भाड़ा  ले  ले  लेकिन  खाद्यान्न
 के  बारे  में  शितनी  कमी  की  जाये  उत्तना  ही
 ज्यादा  श्रच्छा  होगा  ।  हमारे  श्री  पांटिल  इस
 जात  को  मानने  वले  हैं  प्रौर  देश  के  लिये  बहुत
 सी  भ्रच्छी  बातें  करते  हैं  |  मैं  समझता  हूं  कि
 चह  इस  पर  अवश्य  ध्यान  देंगे  v

 मुझे  यह  भी  निवेदन  करना  है  कि  श्राज
 से  तीस  वर्ष  पहले  एक  बार  सर्वे  हुआ  था  कोच
 राठ  होते  हुए  महोबा  खजुराहो  सागर  बौर
 दमोह  तक  t  यह  मैं  इसलिये  जानता  हूं  कि  मैं  उस
 वक्‍त  नैती  जेल  से  आ  रहा  था  और  सर्वे  के
 लोग  मुझे  मिले  थे  ।  उन्होंने  मुझे  बतलाया  कि
 अतर्रा  से  प्रजेणगढ़  तक  की  रेलवे  का  सर्वे
 हुआ  था  ।  लेकिन  घह  सड़क  भी  प्रधूरी  पड़ी
 रही,  श्राज  तक  नहीं  बन  पाई  है  t

 हमारे  यहां  सीधी  जिले  भें  एक  सिगरौली
 तहसील  है  1  उस  में  900  वर्ग  मील  में  कोयला
 की  खातें  हैं।  उस  कोयले  को  ढोने  की  श्राप
 कटनी  हो  कर  अहमदाबाद  को  लाइन  ले  जाना
 चाहते  हैं  जो  कि  बहुत  दूर  पड़ता  है  |  यह
 सीधी  लाइन  सिंगरौली  से  सीधी,  सतना,
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 (Gen,  Dis.)

 पन्ना,  छतरपुर,  टीकमगढ़,  ललितपुर  मिलाफर
 निकाली  जाये.  तो  मैं  समझतः  हूं  कि  कम  से
 कम  i00  मील  की  दूरी  बच  णायेगी  4  मैं
 भ्ाशा  करता  हूं  कि  श्राप  इस  पर  भी  ध्यान
 देंगे  |
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 रेलवे  के  श्रास  पास  कितनी  ही  जमीन
 बेकार  पड़ी  हुई  है  जो  कि  रेलवे  के  बडजे  में  है
 भ्रगर  वहां  पर  लोगों  को  खेती  करने  की
 इजाजत  दे  दी  जाये  तो  मैं  समझता  हूं  कि  लाखों
 एकड़  जमीन'  खाद्य  समस्या  को  हल  करने
 के  लिये  हमें  मिल  सकती  है  t  art  रेलवे
 विभाग  उदारता  से  काम  ले  तो  इस  से  देश
 का  बड़ा  हिल  हो  सकत।  है  1  भश्राज  इस  जमीन
 का  बहुत  बड़ा  भाग  ऐसा  है  छिस  में  खत्तियों
 में  पानी  भर  जाता  है  और  वहां  की  मिट्टी
 सड़  चुकी  है  v  प्रगर  झाप  किसान  को  सस्ते
 भाव  पर  उसे  पट्टे  पर  दे  दें  तो  लाखों  एकड़
 जमीन  कृषि  उत्पादन  के  योग्य  हो  सकती  है
 श्रौर  हमारी  खाद्य  समस्या  हल  हो  सकती  है  1

 इस  सिलसिले  में  मेरा  यह  भी  कहना  है
 कि  भ्रगर  भ्राप  खाद्य  के  सम्बन्ध  में  दूसरी
 जगहों  पर  नहीं  कर  सकते  तो  कम  से  कम  जिन
 जगहों  पर  खाद्य  की  निकासी  के  लिये  सरकार
 की  इजाजत  हो  चुकी  है  उन  को  निकालने
 में  श्राप  को  मदद  करना  चाहिये  t  बहुत  से
 खाद्यान्न  ऐसे  हैं  जिन  का  भाड़ा  इंतना  बढ़
 जाता  है  कि  वह  उस  की  कीमत  से  भी  भ्रधिक
 हो  जाता  है  1  परिणाम  यह  होता  है  कि  उन
 का  मूल्य  बहुत  बढ़  जात  है  ।  जब  तक  खाद्य
 समस्या  हल  नहीं  होती  है  तब  तक  कम  से  कम
 झाप  अपनी  तरफ  से  उसे  हल  करने  भें  सहायता
 करें।  श्राप  उस  खाद्यान्न  के  भाड़े  को
 कम  कर  दें  तो  मैं  समझता!  हूं  कि  देश  के  लिये
 बड़ा  भारी  उपकार  ाप  करेगे  |

 इसी  तरह  से  नमक  के  बारे  में  हमारे
 बहुत  से  साथियों  ने  कहा  है  |  कुछ  झौर  भी
 ऐसी  चीजें  हैं  जो कि  बहुत  छोटी  हैं  -  श्रगर  झाप
 उन  के  सम्बन्ध  में  भी  उदारता  का  परिचय
 दें  तो  बड़ा  भ्रच्छा  होगा  ।
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 [श्री  रा०  सा०  तिबारी]
 मुझे  आप  के  इस  बजट  पर  बड़ो  प्रसन्नता

 है  कि  श्राप  ने  उस  में  करीब  करीब  50  करोड़
 की  प्राय  बतलाई  है  बिना  किसी  टैक्स  या
 भाई  को  ज्यादा  बढ़ाये  हुए  ।  इस  के  लिये
 झाप  धन्यवाद  के  पात्र  हैं  7  दूसरा  श्रीमन्‌,
 एक निवेदन है,  जो  ऊंचे  क्लास हैं  उनसे  24  32
 करोड़  रुपया  आपका  किराये  में  झालता  है  शौर
 तीसरे  दर्ज  का  है  98.88  करोड़  रूपया  ।
 तो  जब  थर्ड  क्लास  से  इतनी  बड़ी  आमदनी
 है  तो  जो  थर्ड  क्लास  में  पंखे  लगाये  जाने  की
 योजना  थी  वह  किन्‍्हीं  किन्हीं  माड़ियों  में  लगा
 पाये  हैं  शौर  बहुत  सी  गाड़ियों  में  पंखे  नहीं
 लग  पयेे  हैं  t  पंथे  इसलिए  मैं  कह  रहा  हूं  कि
 इतनी  भीड़  उसमें  होती  है  कि  पैवेंजर  पसीने
 से  तर  हो  जाता  है,  बेठने  की  जगह  नहीं  मिलती
 है,  अगर  पंखे  लगा  दें  तो  यह  कसाकसी  की
 वजह  से  तकलीफ  जो  होती  है  वह  महसूस  नहीं
 होगी  ।  तो  यह  पंखे  लग  जांय  श्रौर  उनकी
 ट्ट्टी  वगैरह  को  सफाई  के  लिए  प्रबन्ध  हो  जाय
 तो  ज्यादा  ग्रच्छा  होगा  ।  बस  मैं  इतना  ही
 अ्रापसे  कहना  चाहता  हूं  श्रौर  शर्त  में  श्रापको
 धन्यवाद  देता  हुं  तया  श्राशा  करता  हूं  कि  भ्राप
 इस  ओर  घ्यान  देंगे  ।

 सभापति  सहोदय  :  श्री  सिहासन  सिंह  ।

 भी  हुकम  खम्द  कछवाय  :  सदन  में  गण-
 पूर्ति  पहले  करवा  दी  जाय।

 Mr.  Chairman;  The
 rung....now  there
 Sinhasan  Singh.

 aft  सिहासन सिह  (गोरखपुर  )  :  सभापति
 महोदय,  सन्‌  952  से  बराबर  मझे  यह
 रेलवे  बजट  देखने  का  सौभाग्य  हुआ  ।  जहां
 9524  करीब  25  करोड़  के  इसकी  श्रामदनी

 थी,  वह  ग्राण  770  करोड़  के  करीब  पहुंची
 है  ।  यानी  तिगुना  से  भ्रधिक  प्रामदनी  पहुंची
 है  ।  ग्रभी  मैं  देख  रहा  था  एक  जगह  बिरिला
 साहब  ने  हमारी  प्लानिंग  के  बारे  में  कहा  है  :

 bell  is  being
 is  quorum,  Shri
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 “Yet,  I  would  say  that  we  are
 in  a  mess  at  present,  because  our
 Planning  has  been  faulty,  our  imple-
 mentation  has  been  faulty  and  be-
 cause  we  have  acted  in  a  doctrinaire
 method,  Therefore,  we  have  to  re-
 verse  the  gear  now  and  see  what  we
 can  do  to  change  the  situation.”

 और  एक  जगह  उन्होंने  एक  बात  शोर  कही  हैं
 कि  हमारी  सरकार  हमेशा  स्केयर्सिटी  की
 बात  करती  रही  हे  t

 “In  fact,  they  have  been  following  &
 philosophy  of  scarcity  .”

 मैं  यहां  बताना  चाहता  हूं  कि  स्केयसिटी
 की  बात  न  करके  बढ़ोत्तरी  की  बात  यहां  हुई
 है  हम  तरक्की  पर  हैं,  बढ़  रह  हैं।  मेस  उसमें
 उतना  नहीं  है  रेलवे  बजट  में  जितना  कि
 शौर  त्तरफ  है  ।  लेकिन  साथ  ही  हां  हमने
 इसनी  तरक्की  की  है,  अभी  हम  सोशरि.प्म
 का  नारा  भरते  हैं  कि  देश  को  खोशलिस्ट  ढंग
 पर  ले  जायेंगे,  तो  सोशलिस्ट  कन्ट्री  की  कुल
 आमदनी  शाण  जितनी  है  करीब  करीब  सब
 इन्हीं  व्यवसायों  से  है  ।  उनके  पास  टैक्स  का
 कोई  और  जरिया  नहीं  है  सिवाय  कहीं  कहीं
 इनकम  टैक्स  लगा  है  ।  मैंने  रशिया  का  बजट
 देखा  98  प्रतिशत  कुल  प्रामदनी  उन्तकी
 इंडस्ट्री  से  श्ौर  कारपोरेशंस  तथा  शौर  श्रौर
 जगहों  से  है  -  केवल  8  परसेंट  के  करीब
 इनकम  टैक्स  से  है  तो  हमारी  सोशलिस्ट
 एकोनामी  तो  अभी  नहीं  है  -  हमारी  मिक्स्ड
 एकोनामी  है,  पब्लिक  सेक्टर  भी  है  श्रौर
 प्राइवेट  सेक्टर  भी  है  |  लेकिन  पब्लिक  सेक्टर
 में  सबसे  बड़ी  हमारी  गड़बड़ी  यह  है  श्रौर
 सबसे  पुरानी  है  कि  हमारा  झ्रादर्श  बहुत  ऊंचा
 है  ब्रौर  कहा  जाता  है  कि  हम  तो  सेवा  भाव
 से  कर  रहे  हैं,  लेकिन  सेवा  भाव  के  साथ  साथ
 हम  आमदनी  भी  देते  हैं  1  प्रभी  तक  5  परसेंट
 डिविडेंड  दिया  करते  थे  और  श्रब  6  परसेंट
 का  एनाउंस  किया  है।  64  से  पहले  के  जो  हैं
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 उन  पर  6  परसेंट  और  उसके  बाद  के  जो  हैं
 उन  पर  5.  5  परमेंट  देंगे  ।  कुछ  बढ़ने  की  बात
 है  ।  लेकिन  श््रभी  एक  कमेटी  की  रिपोर्ट  हम
 लोगों  को  मिली  कि  पंब्निक  सेक्टर  से  ऐसा
 है  कि  कम  से  कम  is  परसेंट  प्राफिट  देंबे
 तब  वह  पब्लिक  सेक्टर  कही  जाय  ।  भ्रभी  हमारे
 लोहे  के  कारखाने  हैं,  बहुत  दिनों  के  बाद  कुछ
 प्राफिट  उन्होंने  दे  दिया,  बाकी  मौज  करंते
 हैं  ।  तो  हमारे  यहां  ाथ  तो  प्राफिट  6  परसेंट
 हू  वह  मैं  उम्मीद  करता  हूं  भ्गले  सालों  में
 6  से  7  भौर  इसी  तरहे  बढ़ता  जायगा  भौर
 देश  की  श्राथिक  कमी  को  पूरा  करेगा  ।
 क्योंकि  जहां  हमारा  34  प्ररेब  रुपया  लगा
 है  वहां  से  भ्रधिक  से  भ्रधिक  पब्लिक  फंड
 में,  सेंट्रल  फंड  में  रुपया  जाना  चाहिए  ।
 यह  तो  उसके  बारे  में  हुभा ।

 अब  मैं  थोड़ा  आपका  ध्यान  सविकृज  की
 तरफ  दिलाना  चाहता  हूं  ।  भ्रभी  जो  कहा  गया
 कि  टापहेवी  संविसेज  हैं  तो,  जरूर  ैं  इसस  कुछ
 सहमत  हूं  कि  टापहेवी  हैं  ।  यह  टापहेवी
 तो  हैं  ही  साथ  ही  सुपरवाइजरी  स्टाफ  बहुत
 ज्यादा  है  -  एक  फिटर  मुझ  से  कह  रहा था.
 कि  मेरे  काम  को  देखने  के  लिये  इतने  आदमी
 हैं  कि  मैं  काम  नहीं  कर  पाता।  नीचे  से  लेकर
 ऊपर  वह  गिना  गया  t  फिटर  एक  ही  है,  उसका
 काम  देखने  के  लिए  चार्ज  मैन  झाता  है,
 फिर  असिस्‍टेंट  पी०  डब्ल्यु  ०  शाई  श्राता  है,
 फिर  पी०  डब्ल्यू०  आई०,  फिर  असिस्टेंट
 इंजीनियर  श्राता  है,  फिर  डिप्टी  इंजीनियर
 आता है.  और  फिर  चीफ  इंजीनियर  आता
 है  ।  यानी  एक  फिटर  के  काम  को  देखने  के
 लिए,  उसकी  देख  भाल  करने  के  लिए,  इतने
 सुपरवाइजर  हैं  ny  तो  सुपरवाइज रों  की  संख्या
 कम  की  जा  सकती  है  ।  जो  बढ़.तरी  की  बात
 आज  हो  रही  है  वह  लोअर  लेवेल  पर  जहां
 चार  हुई  होगी  वहां  आफिसरों  का  श्रनुपात
 शायद  4  के  बजाय  i0  हो  गया  होगा  1
 यह  झप  अच्छी  ८रह  २  देख  लें,  कि  जिस
 अनुपात  भें  कारकुन  बढ़े  हैं  उस  २  कई  गुना
 अनुपात  में  देखभाल  करनेवाले  बढ़े  हैं।
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 जहां  भ्रधिक  देखभाल  करने  वाले  बढ़ेंगे  वहां
 काम  सही  नहीं  हो  सकदा,  वहां  टाल  मटोल
 होता  है।  इस  दरफ  भी  मैं  भ्रापका  ध्यान  दिलाना
 चाहदा  हूं

 एक  मैंने  बजट  में  देखा  कि  स्‍लीपर  के  बारे
 में  आपने  कहा  कि  जहां  लोहे  भौर  लकड़ी  के
 स्‍लीपर  कम  पड़ते  हैं  वहां  हम  'बाहते  हैं  कि
 कांक्रीट  के  स्‍लीपर  से  उसकी  कमी  को  पूरा  करें।
 लेकिन  मैं  इसे  तरफ  भ्रापका  ध्यान  दिलाना
 चाहता  हूं  कि  कृपो  कर  के  सीमेंट  को  भपने
 अन्दर  कम  से  कम  प्रयोग  करने  की  कीशिंश  करें
 क्योंकि  सीमेंट  का  झ्ब  भी  बड़ा  ढुशुपयग
 होता  है  शाप  केवल  सखनऊ  के  यार्ड  को  देख
 लें  जो  सीमेंट  का  बना  हुआ  है  श्र  सीमेंट
 का  प्लेटफार्म  बना  हुआ  है  an  वह  प्लैट-
 फार्म  मैं  सन्‌  52  ४  देख  रहा  हूं,  करीब
 करीब  तीन,  चार  दफा,  बंन  चुंका  है  ।
 बनता  है,  टूटसा है,  ny  सीमेंट  का  अनुपात  क्या
 पड़ता  है,  बालू  का  क्या  पड़ता  है,  पता
 नहीं  ।  तो  कहीं  रेलवे  का  स्लीपर  भी  श्राप
 सीमेंट  का  तैयार  करें,  मैं  नहीं  कहता
 कि  ईमानदारी  उस  में  नहीं  होगी,  हो  सकती.
 है,  लेकिन  डर  है  कि  लॉभ्रर  लेविल  पर  जों
 बनेगा  तो  वह  स्लीपर  कहीं  खिसक  जाय  तो
 हमारा  ऐक्सिडेंट  न  हो  जाय,  इसलिए
 हमांरा  कहना  है  कि  लोहे  और  लकड़ी
 का  ही  करें  श्रौर  सीमेंट  के  स्‍लीपर  पर  न  जायें
 तो  ज्यादा  भ्रच्छा  होगा  |

 अब  मैं  श्रापका  ध्यान  एक  तरफ  और
 दिलाना  घाहता  हूं  कि  अभी  जोन  की  बात
 हुई  t  प्रापने  कहा  भी  है  कि  हम  यह  ड.जेला-
 इजेशन  श्रौर  एलेबिट्रफिकेशन  करने  जा  रहे
 हैं  । लेकिन  फिर  भी  एक  भाई  ने  कहा  कि
 जहां  एयर  कंडीशन्ड  गाड़ियों  की  बात  है,
 वहां  वह  चाहे  थर्ड  क्लासकी  हों  चाहे  फर्स्ट
 क्लास  की  हों  ,  वह  र.ब  बड़ी  लाइन  भें  कन्फा-
 इन्ड हैं  ।  छोटी  लाइन  में  नहीं  हैं  -  हमारा
 एन०  ई०  आर०  छोटी  लाइन  में  है  ्तो
 छोटी  लाइन  में  एयर  कंजर्डाशंड  नहीं  है  ।
 अगर  कहीं  है  तो  फर्स्ट  क्लास  का  है,  थर्ड
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 क्लास  का  कोई  नहीं  है,  ।  तो  क्‍या  अपराध
 छोटी  लाइन  ने  किया  है  कि  उस  में  थ्  क्लास
 के  एयर  कंडीशन  न  बनायें  1  कहीं  पर  नहीं  है।
 बसे  ही  एलेक्ट्रिफिकेशन  ब्रौर  डीजेलाइजेशन
 में  भी  भ्रापका  दृष्टिकोण  दो  हू  ।  बड़ी
 लाइन  में  सारा  एलेक्ट्रिफिकेशन  है  श्रौर
 डीजेलाइजेगन  है  ।  हो  सकत!  है  कि  दोनों
 मंत्री  बड़ी  लाइन  के  हों,  बड़ी  लाइन  से
 श्रा  रहे  हों,  या  जो  भी  हो  लेकिन  छोटी  लाइन
 में  नहीं  है  |छोटी  लाइन  में  केवल  कानप्रुर
 से  लखतऊ  के  बीच  में  दो  बोगी  की  एक

 -डीजेल  क्षे  चलती  हैं।  श्रौर  कहीं  नहीं  है  ।
 आप  कहीं  नहीं  देखेंगे  श्रौर  बड़ी  लाइन  में
 डीजेल  के  इंजिन  हैं,  एलेक्ट्रिक  के  इंजिन  हैं  t
 लो  इस  तरफ  भी  श्राप  ध्यान  दें  ।  फिर  आपने
 कहा,  बड़ा  अच्छा  है  कि  झब  ाप  डीजेल  श्लौर
 एलेक्ट्रिक  इंजिन  इतना  बड़ा  रहे  हैं,  हम  चाहते
 हैं  कि  इस  से  स्पीड  बढ़ाने  की  बात॑  हो  ।  श्राप
 कनकत्ता  और  मद्रास  वगरह  में  डीजेल  इंजिन
 लगा!  रहे  हैं  ।  कलकत्ता  से  आसनसोल  तक
 “एलेक्ट्रिक  का  श्रोर  फिर  उस  के  बाद  डिजेल
 इंजित  लगा  रहे  हैं  1  कालका  मेल  में  तो  इस
 तरह  की  तेज  रफतार  को  गाड़ी  यौहाटी  से
 भी  चलनी  चाहिये  ।  गौहाटी  भी  हमारा

 एक  बड़ा  सेंटर  है,  वहां  के  लिए  भी  तेज़
 गाड़ी  होती  चाहिए  1  वहां  आपने  डीजेलाइ-
 जेशन  और  इलेक्ट्रिफिकेशन  नहीं  किया  है।
 वू  डीजल  ऐरिया  है  t  आप  की  बरौनी
 रिफाइनरी  वहां  है  इतलिए  उस  ऐरिया  में  भी
 आप  डिजेताइजेशन  चला  सकते  हैं  t

 इसके  वाद  मैं  भ्रापका  ध्यान  कमर्शियल
 क्लंक्सके  बारे  में  दिलाना  चाहता  हूं  t  मैं  ने
 उन  के  बारे  में  लिखा  भो  है  कि  उन  के  साथ
 बड़ी  ज्यादती  हो  रही  है।  यह  जितने  भी
 श्राप  के  कर्मशयल  क्लक_स  हैं  वे  सब  से  ज्यादा
 पैसा  कमाने  वाले  हैं।  आप  के  लिए  बे  पूंजी
 न  करते  हैं,  आप  को  पूंजी  देते  हैं  1 एक  कम-
 शियल  क्लर्क  टिकट  भो  काटता  है,  श्रापके
 गुड्स  को  पहुंचाता  है,  खजाना  लेता  भी  है  शौर
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 खजाना  जमा  भी  करता  है  1  उसकी  6

 महीने  की ट्रेनिंग होती  है  ।  उन  की  मिनिमम
 क्वालिफिकेशन  टैंथ  क्लास  होती  है,  ब  इंटर-
 -मीजिएट  हो  गयी  होगी  ।  उसी  तरह  से  भौर
 क्लूकंस  हैं,  टी०  सी०  हैं,  प्राफिस  क्लकंस  हैं
 उन  की  भो  मिनिमम  कक्‍्वालिफिकेशन  वही  है
 लेकिन  उन  की  लाइफ  उन  से  कई  गुना  ज्यादा
 अच्छी  है  ।  प्रमोशन  का  अनुपात  भी  उनका
 अपेक्षाकृत  ऊंचा  है  ।  मैंने  इस  चोज़ को  पहले
 भी  कहा  था  और  श्राज  फिर  कहना  चाहला  हूँ
 कि  अगर  किन्हीं  दो  कैटेगरीज़  में  योग्यता  एक
 ही  रक्खी  हो  तो  उन  में  जो  भ्रधिक  जिम्मेदारी
 का  काम्‌  करने  वाले  लोग  हैं  उन  को  अधिक
 तब्छ्वाह.  मिलनी  चाहिए,  श्रधिक  ग्रेड  मिलना
 चाहिए  लेकिन  वह  शाज  नहीं  मिल  रहा  है  ।
 इस  का  शायद  यह  कारण  रहा  हो  जैसे  कि
 हमारे  आाई०  सी०  एस०  के  मुकाबले  में  इंजी-
 नियरों  की  तन्ख्वाह  कम  होती  है,  पुराना
 जमाना  रहा  होगा  इंजीनियरों  को  डाक्टरों
 को  श्रौर  भो  जरिए  कितने  उन  के  हैं  इसलिए
 बेतन  कम  रहा  हीगा  और  चुंकि  हमारे
 एडमिनिस्ट्रेटिव  प्रफसरों  का  श्रामदनी  का
 जरिया  नहीं  है  इसलिए  उनका  वेतन  ज्यादा
 रक्‍्खा-  हो  उसो  तरह  से  शायद  यह  भी  खयाल
 हो  कि  कमशियल  क्लकंस  चूंकि  पवलिक  से
 डील  करते  हैं  उनको  i0  पैसे  मिल
 जाते  होंगे  इसलिए  उनका  वेतन  बढ़ाने  की
 ज़रूरत  नहीं  है  लेकिन  मेरा  कहना  है  कि  भ्रगर
 आप  करप्शन  के  आधार  पर  किसी  का  वेतन
 या  ग्रेड  कम  करेंगे  तो  वह  उचित  कार्य  नहीं
 होगा  क्‍योंकि  इस  तरह  से  श्राप  उसे  इनडाइ-
 रक्‍टली  भ्रष्टाचार  करने  के  लिए  प्रेरित  करते
 हैं श्रौर  बाध्य  करते  हैं।  इसका  तो  मतलब
 यह  होगा  कि  आप  खुद  भी  चाहते  हैं  कि करप्शन
 बढ़े  |  जिनकी  कि  पब्लिक  से  डीलिंग  हो  श्रौर
 जिनके  कि  हाथों  में  हजारों  रुपये  भ्राते  हों  उन  को
 यदि  आप  उचित  तन्ख्वाह  नहीं  दें  और  00-
 50  हो  देवें  तो  उनका  लालच  बढ़ेगा  श्रौर

 वह  पबलिक  से  नाजायज  तौर  पर  पैसा  लेंगे
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 मैं  ने  यह  चीज़  पहले  भी  कही  थी  भौर
 ग्राज  फिर  कहता  चाहता  हूं  कि  सारे  रेलवेज़  की
 जिम्मेदारो  श्राप  के  ऊपर  है  ।  कृपालानी
 कमेंट.  ने  भा  इस  चाज़  पर  ध्यान  दिया  था  और
 उस  के  लिए  भ्पनो  रिपोर्ट  में  कहा  था  ।  पहले
 श्राप  उन  का  वेतन  बढाइये  तभी  ऑ्राप  उन  से
 ईमानदार  की  श्ाशा  कर  सकते  हैं  ।  मैं  जानता
 हूं  कुछ  आदमियों  ने  प्रतिज्ञा  iv  का  था  कि  वें
 घूस  नहीं  लेंगे  लेकिन  वह  उस  के  लिए  मजबूर
 कर  दिये  गये  ।  उन  के  ऊपर  के  भ्रधिकारी  ने
 यह  समझ  कर  कि  वह  धूस  लेते  ही  होंगे  उनसे
 अपने  लिए  पैसा  ऐंठा  श्रौर  हालांकि  वह  नहीं
 लेते  थे  लेकिन  उस  को  झपने  भ्रफसर  को  देनी
 पड़ी  ।  भ्रब  पाप  ही  बतालाइये  कि  वह  कहां
 से  उनको  देवे  ?  श्रव  जिसकी  मनी  डलिंग  है
 जो  पे  बलेक  है  जिसे  तनश्ष्याह  बांटनी  होती  है
 उसका  ग्रेड  ज्यादा  है  तो  इस  से  एक
 झाफिस  में  हार्ट  बरनिंग  होती  है  ।इसलिए
 मेरा  खयाल  है  कि  इधर  भाप  ध्यान  दें  ।

 मैं  पहले cm  कह  चुका  हूं  भौर  झब  भी
 भाप  का  ध्यान  दिलाना  जाहता  हूं.  झौर  मेरे
 बिचार  में  प्रापने  पार  साल  इस  बारे  में  जवाब
 भी  दिया  था  कि  रिटायर्ड  हैंडस  को  फिर
 रिइृम्प्लाय  नहीं  करना  चाहिये  ।  श्री  एच०
 जी०  बैल्स  ने  एक  जगह  लिखा  है  कि
 किसी  झादमी  को  ईमानट्ार  श्रौर  एफिशिएट
 बनाये  रहने  के  लिए  दो  ही  कारण  होते,  हैं  उसका
 कैरक्टर  रोल  और  एफिशिएंसी  बार  ।  यह
 दो  चीजें  उसकी  होती  हैं  1  शब  श्रगर  कोई
 श्रादमी  सुपरऐनुएटेड  हो  चुका  है  तो  उसका
 न  तो  कैरक्टर  रोल  श्राप  के  हाथ  में  रह  जाता
 है  और  न  हो  एफिशिऐंसी  बार  रहती  है
 wa  सुपरऐनुएटेड  आदमियों  को
 रिहृम्प्लाय  नहीं  किया  जायगा  इसके  लिए
 आ्राप  ने  पार  साल  भी  कहा  था  लेकिन  श्रभी
 मैं  ने  देखा,  होम  मिनिर्स्ट्री  से  मुझे  मालूम  पड़ा
 कि  गवर्नंमेंट  में  200  सुपरऐनुएटेड  आ्रादमियों
 को  रीइम्प्लाय  किया  गया  है  ।  रेलवेज़  के
 बारे  में  क्या  पोज्जीशन  है  वह  मुझे  मालूम  नहीं
 लेकिन  यहां  भी  वही  हालत  होगी  ज्यादा  ही
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 होगी  ny  मुझे  झाजा है  कि  रेलवे ती  इधर
 पुनः  ध्यान  देंगे  ny

 आख़िर  में  मैं  सैजलस  को  बात  कह  कर
 ख़त्म  करूंगा  |  डा०  राम  सुभग  सिह  मुस्करा
 रह  हैं।  मेरा  निवेदन  है  कि  आज  के  प्रजातंत्री
 युग  में  यह  जो  ऊंचे  ग्रौर  न!चे  का  स्तर  है.  वह
 ख़त्म  होना  चाहिए  ।  आज  समाज  में  यह  जो
 ऊंच,  मीच  का  भेद  भाव  भ्रौर  दोनों  में  भारी

 -  भ्रसमानता  है  यह  मिटनी  चाहिए  भब  यह
 झसमानता  नहीं  तो  क्या  है  कि  एक  रेलवे  का
 प्रफफसर  तो  8,  i0  पहियों  के  सेलन  में
 चलता  है  और  उसी  के  बगल॑  के  डिब्ब  में  तिल
 रखने  को  भी  जगह  न  हो  शौर  मुसाफिर  एक
 दूसरे  पर  गिर  पड़  रहें  हों  7  झाज  ज़रूरत  इस
 बात  का  है  कि  इन  सैलूंस  को  श्राप  ख़त्म
 कीजिये  ।  भगंर  झाप  भ्रफ़सरों को  उन  में  जाने  से
 नहीं  रोक  सकते  हैं  तो  यह  सैलूंस  को  उड़वा
 दीजिये  श्रौर  उन  के  रेल के  भाडिनेरी  डिख्बा
 में  बदले  दीजिये  जिसे  से  झाम,  जनता  को
 कुछ  राहत  महसूस  हो  सके  t

 Bo  रास  सुभग  सिंह  :  भाप  भपना  सरेंडर
 करवा  दाजिये  ।

 श्री  सिहासन  सिंह  :  भ्राप  कर  दीजिये  ,
 जब  श्री  लाल  बहादुर  शास्त्री  मिनिस्टर
 हुए  तो  उन  से  भ।  मैं  ने कहा  था  कि  भाई  देखो
 लाल  बहावुर  ज।  श्राप  तो  गरीबों  में  से  झाये
 हैं,  इसलिए  आप  भ्रालोशान  कोटी  में  न  रहकर
 फ्लैट  में  रहिये  तो  उन्होंने  कहा  था  कि  भाई
 जहां  तक  मेरा  ताल्लुक  है  मैं  तो  फ्लैट  में  रहने
 के  लिए  तैयार  हुं  लेकिन-  मेरे  ग्रौर  दूसरे  साथी
 मिनिस्टंस  इसे  पसन्द  नहीं  करेंगे  ।  झाज
 हालत  यह  बन  गई  है  कि  जो  समाज  हमने  बना
 लिया  है  उस  समाज  से  बाहर  निकलने  की
 कोई  हिम्मत  नहीं.  कर  सकता  ।  इसलिए  प्राप
 इस  को  एक  आध,र  मत  बनाइये  |  लेकिन  मैं
 यहां  पर  यह  ज़रूर  कहूंगा  कि  800  मैलूंत
 हमारे  हैं  अगर  इन  को  गाड़ियों  में  हम  तबद।ल
 कर  दें  हो  काफ़ो  हद  तक  श्रोवरक्र,  उडिग  का
 मसला  हंले हो  सकता  है।  इन  सैलंस  का  नाम
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 [री  सिहासन  सिंह]
 इस्पेक्शन  गाड़ियां  हैं  ।  भ्राज  के  जमाने  में  जब
 कि  इतनी  भ्रोवरक्राउडिंग  है  यह  सैलूंस  या
 इंस्पक्शेन  गाड़ियां  कायम  रहने  देना  भ्रनुचित
 है  ।  इस  के  अलावा  श्रब  तो  हर  एक  जगह  झाप
 के  प्रफसरों  के  लिए  रैस्ट  हाउस  बन  गये  हैं।
 हर  40,  50  मील  के  फासले  पर  रेलबे  अफसरों
 के  लिए  रेस्ट  हाउस  बने  हुए  हैं।  इसलिए  इन
 सैलूंस  प्र्थात्‌  इंस्पक्लेन  गाड़ियों  क ेकायम  रहने
 का  कोई  जस्टिफिकेशन  नहीं  हैं  ।

 मुझे  धभ्ाशा  है  कि  मंत्री  महोदय  इन  चोजों
 पर  भ्रवश्य  ध्यान  देंगे  ।  चूंकि  सभापति  महोदय
 चाह  रहे  हैं  कि  मैं  झपना  स्थान  ग्रहण  कर  लूं
 इसलिए  मैं  बैठ  जाता  हूं  बाकी  पांच  बजने  में
 एक,  दो  मिनट  ही  रह  जाते हैं  t

 Sha  N.  B.  Laskar  (Karimganj):  |
 have  very  little  time  today.  So  I]  want
 to  utilise  it  to  pay  my  tribute  to  thx
 raiway  personnels  who  died  during
 the  recent  conflict  with  Pakistan,  dis-
 charged  their  duties  meritoriously.
 They,  the  Railway  employees  in
 general,  have  earned  a  name  for  them-
 selves  for  their  willingnesg  to  meet
 any  challenge  for  the  sake  of  the
 country.  And  the  country  as  a  whole
 has  recognised  this.
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 pects  of  their  activities,  the  railways
 have  shown  remarkable  progress  and
 registered  better  performance  this
 time.  It  is  heartening  to  see  the  rail-
 ways  entering  the  Fourth  Plan  period
 with  the  increased  transport  capacity
 in  terms  of  rolling  stock  and  which  is
 somewha.  ahead  of  demand.  In  a
 planned  economy  like  ours,  this  is  as
 it  should  be;  transport  facilities
 should  be  ahead  of  demand  36  that
 our  raw  materials  for  industriai  units
 and  other  necessary  goods  and  mate-
 rialg  could  move  quickly  and  easily
 so  that  pace  of  industrialisation  docs
 not  receive  a  setback.

 Another  significant  fact  to  be
 noted  is  the  stage  at  which  the  rail-
 wayg  have  reached  in  regard  to  self-
 sufficiency.  I  think  on  this  point  we
 should  admire  their  performance.  So
 far  es  rolling  stock  and  mechanical
 track  materials  are  concerned,  they
 have  attained  ful)  self-sufficiency.  But
 I  think  they  should  not  stop  there

 Mr,  Ohairman:  The  hon.  Member
 might  continue  tomorrow.

 The  House  stands  adjourned  till
 ll  a.m.  tomorrow,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  clock  on  Thursday,
 March  3,  966/Phalguna  12,  887
 (Saka).
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